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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 18, 1969 Magha 29, 1890
(Saka)

The Lok Sabha met at Fleven of the
Clock.

IMR. SPEAKER in the Chair)
OBITUARY RFFERENCE

MR. SPEAKER : | have to inform the
House of the sad demise of Shri Heli Ram
Das who passed away at Gauhati on the 14th
January, 1969 at the age of sixiv.

Shri Beli Ram Das was a Member of the
First Lok Sabha during the yvears 1952.57.
We deeply mourn the loss of this friend and
I am  sure the House will join me in
conveying our vondolences 1o the bereaved
family

SHRI HEM BARUA (Mangaldai) : 1 have
had the proud privilege of knowing Mr.
Beli Ram Das sery intimately for over a
decade.  He was a member of the Scheduled
Castes and pave the best expression 1o our
national aspirations. He was a vahant
fighter for the freedom of India. He gave
our nationalist aspirations the best expression.
On behall of our Party, we deeply mourn the
loss of Beli Ram Das who as a Member of
this House made distinctive contributions to
the deliberations of this House.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI : Shri Beli Ram Das was one
of the diminishing number of our old freedom
fighters who joined the freedom struggle in
1921. He worked in many fields but was
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specially interested in the welfare of Harijans
as well as the Scheduled Tribes. We deeply
mourn his loss and request you to convey our
condolences to the bereaved family,

MR. SPEAKER : The House may stand
in silence for a short while to express ils
SOrrow,

The Members then stood in silence for a
short while.

ORAL ANSWERS TO QUESTIONS
Central Advisory Council for Indnstries

*I. SHRI P. M. SAYFEID .
SHRI MANIHHAL J. PATEL :
SHRI RAGHUVIR SINGH SHASTRI :
SHRI CHENGALRAYA NAIDU :

INDUSTRIAL
COMPANY

Will the Minister of
DEVELOPMENT AND
AFFAIRS be pleased to stale

(a) whether a meeting of the Central
Advisory Council for Industrics was held
in the beginning of January, 1969; and

(h) if so, the topics discussed and the
main decisions arrived at asa result there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) and (b). Yes, Sir. The meeting
of the Central Advisory Council of Industries
reviewed the general economic situation and
Industrial development in the country and
also considered matters having a bearing on
industrial  licensing  policy. Suggestionsl
observations made by members related to
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foreign collaboration, avoidance of repetitive
import of know-how, supply of raw materials,
import substitution, export promotion, ex-
pansion of marketing facilities, the need for

arousing cost consciousness and improve-
ment of labour relations.
SHRI P. M. SAYEED : The hon. Mi-

nister informed us of the decisions taken by
the Advisory Council for Industries. Was any
decision taken with regard to the regional
imbalances in the country ? What is the
total outlay in industries in the country which
arc not giving any output ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR1 F. A,
AHMED) The subjects, we discussed
in the last meeting have been indicated.
The matter relating to regional imbalances
was not discussed in the last meeting.

If the hon, Mcmber gives me notice, 1
shall give him information on outlays which
he wants to know.

SHRI P. M. SAYEED : What is the out-
lay on industries carmarked for the Laccadive
Islands ?

SHRI F. A. AHMED : 1 have not got
the figures.

st tguite feg e o g ARG
TN AW A gy ay-ay e o
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A7 N gaifaga §, ST AL A A A
$g 7§ T %3 & | Al 7w TG FqA
gk 91 fogqoe & fadr oy § qa "
o tgwr 1 e # wifgw s
W ag gz TR

SHR] CHENGALRAYA NAIDU . May
I know whether it is a fact that most of the
members of the Central Advisory Council
have complained against the procedural
delays on the part of the Government
which has seriously hampered the economic
progress of the country ? It has also been
pointed out that the delay on the proposed
Tata fertiliser project has caused a loss of
Rs. 25 lakhs every day to the country. Isit
also a fact that the Mysore Chief Minister
also has complained about the delay of the
Government in sanctioning these industries ?

SHRI F. A, AHMED : So far as the ques-
tion of the fertiliser project is concerned, the
specific matter was raised by one of the
members of the Council. So far as the
matter relating to the Mysore Government is
concerned, it is not only a question of
licence being issued by the Committee, but
whether there is provision of the necessary
finances for implementing the licence. I do
not know which matter the hon. Member
has in view, but we have not raised any
difficulty of the finances available for imple-
menting a project.

ot wwewre g ag weEre fe,
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91T W qTE &0 5 qTET A 6 IR
&1 & que g § fe ag o foeed €,
fad gr¥ M, XwHfow, wTwA Wi o,
N & gL & fay v g ¥ ok
T waw Bk
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MR. SPEAKER : Shri Sheo Narain.

SHRI SHEO NARAIN Roase—(In-
terruptions). : We are returning from
the mid-term polls, and see the bhe-
haviour of our friends ! Coming events cast
their shadows before. 1 wani to know from
the Minister what he is going to do to help
small industries in small places by which
we can give food and clothing to the poor

people.

SHRI F. A. AHMED : The question
relates to scheduled industries. The policy of
the Government is 1o encourage small-scale
industries all over the country as much as

possible.

SHRI PILOO MODY : From the speech of
the hon. Minister, one would imagine that from
now on industries will be licensed st the rate
of one every five minutes. 1 do not know
whether he i1s aware of the fact that there is
something like 1500 to 1800 applications
lying on his desk accumulated over the last
0 many years. When he has assured us
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that he is going to start licensing them very
quickly, I want to know whether he is going
to start at the top or at the bottom or in
the middle of the pile.

SHRI F.A, AHMED : Despitc the humour
introduced by my hon. friend, the question of
so many years does not arise, because I have
been in charge of the ministry for only two
years and I can assure him that not cven
one application for licence is lying on my
table.

stanwr ant: a7 ag @9 g fx
fz9 mRATEI ) 13 fad e fEEA i
W & w7x garafadi, ww% WAL A1 )
wrafaa & 9 qfems fvzT, =9 Wit
wifeaw gaegiyr & agt qargzN I & &
arrax ¢ frad F1am a¥ a¥y feeda-
faez gowrc Y @ifg &FrAT WEAY @
Iq qErET 5t AT & 7 F qrAen |vgar
g fr a1 aewre 39 ara ¥ fa=m w0
fe ofeas ¥z weeefedm ol @+
gtz Mfegw arze geedla A § 39w
qarETt Tw sEfaw § Fwar @y aifE
LI A1 qifa) Al 29w a7 ¥ oy
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Faver faaar § Wl 39 0T gw Am
A § o fre s §

SHRI UMANATH : In the January meeting
of the Council, I understand some members
raised the question of continued issuance of
licences to new Birla firms. 1 also understand
that certain members expressed the opinion
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that in view of the fact that the Govern-
ment is investigating into the irregularities
various Birla firms and certain remarks
made in the Hazare Report about misuse of
licences by Birlas, Government should stop
issuing any new licence to Birlas, until a deci-
sion is taken on the question of investigation.
If this is true, T would like to know from
the Government what steps Government
contemplate to stop the issue of new licences
to Birlas till the investigations are over ?
If no steps are going to be taken, may I
know the reasons ?

SHRI F, A, AHMED : As faras 1 re-
member, no such specific case was raised in this
Council.

SHRI UMANATH : Let the Minister make
himself sure that no such thing was raised in
this Council, otherwise he will face another
resolution here.

SHRI NARENDRA KUMAR SALVE :
The story of delays in the matter of sanctioning
licences and ancillary matters by this Ministry is
atale of unabased misfortunc for the country
that impedes and stultifies the pace of indus-
trial growth. That is why in the meeting of
this Council, to which this question refers,
Shri Tata came out with a wery scathing
criticism of this Ministry. 1 will read out
what he said.

MR. SPEAKER : The hon. Member may
kindly resume his seat. This is the Question
Hour. The hon. Mecmber cannot make a
speech now. He cannot read out the speech
of Shri Tata. Everybody has read it.

SHRI NARENDRA KUMAR SALVE :
There was resentment in the Committee over
the delays caused by the Ministry in process-
ing licences and clearing applications for licen-
ces. Same is the story heard from Shri Virendra
Patil of Mysore. We have ourselves seen it in
the case of manufacture of precision instru-
ments and precision tools at Nagpur. It has
not been cleared. If the Minister is sure that
there is no delay being caused and the Minis-
try is taking sufficient steps, my question is
whether the hon. Minister is willing to assure
the House that he would consider appointing
a committee with some Members of Parliament
on it to go into this matter of delay in clear-
ing the industrial projects and suggest reme-
dies thercfor ? '
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. SHRIF. A. AHMED : Perhaps the hon.
Member is not aware that under one of the
provisions of the Industrial Regulation Act a
committee already exists of non-official
members. 1 do not now remember the names
of members associated with it from this
House, But Members of this House have
been associated with it. They go into the
question of licences granted, rejected and
which are kept pending, and also deal with
the specific cases where there was delay.

&t Tfa Tw : Fra veareA w¥fas
S 3TEEA ¥ FzF F Fav fadai & @0
ZRA1Fa A1 217 AT AT g IEF AT H
Wt gaf g oY 7 omrAEr feaar sqar
zair @al gar g faay & Zsdlew A
2% ¥ HIAIA € F 6YT G grwAr F
feaT g &1 sexiar @ 7T TAFT v
¥ fag grwr A sar A gysAar a7

SHRI F. A. AHMED : Sir, I can give the
exact figures, but I have not got them with
me at present. The question with regard to
technical know-how was discussed in a general
form but not in a specific manner.

SHRI CHINTAMANI PANIGRAHI :
May 1 know from the hon. Minister, since
he came into power only during the last two
years, how many licences during these two years
have been issued to those houses who had been
mentioned as monopoly-houses in the Mono-
poly Commission's Report, how many licen-
ces have been issued State-wise, and whether
any particular State, A or B, has got more
licences ? May 1 also know whether it is a
fact that it has not removed the regional
imbalance so far as industry is concerned ?
Thirdly, 1 would request him to place before
the House at least the interim recommenda-
tions of the Industrial Licensing Review
Committee which is- taking so long - to
submit its report to this House ?

SHRI F. A. AHMED : I want notice for
this question, and the report will be placed
before the House.

MR. SPEAKER : Shri Hem Barua,

SHRI CHINTAMANI PANIGRAHI :

MAGHA 29, 1890 ¢SAKA)

Oral Answers 10

What about my first two questions to which
I have not received any reply ?

SHRI F. A, AHMED : The hon. Member
wants certain figures. I said that 1 want
notice. So far as the report is concerned, the
latest report of the committee will be placed
on the Table of the House.

SHRI CHINTAMANI PANIGRAHI :
Since the Industrial Advisory Council has
discussed this matter, it comes within the
purview of this question.

MR. SPEAKER : He is not ready with
the figures ; he wants time,

SHR1 HEM BARUA : In view of the fact
that regional imbalances in industrial develop-
ment is one of the main reasons for the deep-
seated resentment in certain parts of the
country, particularly in Orissa, West Bengal
and Assam—in Assam the number of people
unemployed is 4 lakhs; please do not forget
that—in view of that, may I know what steps
are being takan by the government, as assured
by the hon. Minister on the floor of the
House during the last session, to remove
regional imbalances in order to root out the
causes for resejument in the country ?

SHRI F. A, AHMED : The question of
regional imbalanccis a very complicated one,
It is not only relatig to one State vis-g-vis
another but also within one State itself. This
matter has been engaging our atlention. The
Planning Commission had appointed two
groups to examine the question and give their
recommendations. In fact, we are ready with
our recommendations to place them before the
government; but are waiting for the report of
the working group so that we may co-ordinate
these two reporis and then place the recom-
mendation before the government,

SHRI HEM BARUA : The Planning
Commission has done nothing up till now.

SHRI F. A. AHMED : They have set up a
working group. When that report is available
we will consider it along with our report and
then take & decision as to how o tackle this

pgohlem.

SHRI KARTIK ORAON : [ would like to
know from thehon. Minister the compositionof
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the Central Advisory Council for Industries in
terms of the number of industrialists, indus-
trialists with technical background, technical
personnel and Members of Parliament, if any,
and the criteria laid down for the selection
of members for the Central Advisory Council
for Industries.

SHRI F. A. AHMED : Sir, if you so direct,
1 can place a list of members of the Council
before the House which will give an indication
of the composition of members of the Council.
Representation has been given in the Council
for industrialists, manufacturers, consumers,
labour and so on.

SHRI INDRAJIT GUPTA : It was
reported after this meeting of the Central
Advisory Council that the big industri-
alists who are members of this Council
had pressed for further relaxation
and almost total withdrawal of whatever
restrictions still remain on foreign collabora-
tion by the private sector. 1 want to know
whether as a result of this demand the govern-
ment has decided, and if so, in what specific
respects, to remove the existing restrictions
which remain only on paper of the Industrial
Policy Resolution ?

SHRI F, A, AHMED : There is no ques-
tion of removing any restriction. Whenever a
proposal comes before us we take into consi-
deration the interests of the country and our
whole idea is that we should not only receive
foreign technical know-how but we should
also start developing it. It is from this point
of view that all the proposals are being
considered by the Ministry.

SHRI INDRAJIT GUPTA : It was not
my question. Am I to take it that they have
refused to remove the restrictions 7 What is
the answer, because a demand has been
made ?

SHRI F. A. AHMED : We have not re-
moved the restriction.

SHRIMATI SUDHA REDDY : Will the
hon, Minister bear in mind the suggestion of
the Chief Minister of Mysore that industries
could increasingly be located in such States
where two very rare raw materials are avail-
able, namely, climate of peace and stability of
power 7
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SHRI F. A. AHMED : They are valid for
all industries.

Commission on Railway Safety

*2. SHRI K. M. ABRAHAM :
SHRI NAMBIAR :
SHRI V. NARASIMHA RAO :
SHRI HEM RAJ :
SHRI SRADHAKAR SUPAKAR :
SHRI A. SREEDHARAN :
SHRI S. K. TAPURIAH :
SHRI SHRICAND GOYAL :
SHRI KARNI SINGH :
SHRI SURENDRANATH DWIVEDY :
SHRI SAMAR GUHA :
SHRI RABI RAY :
SHRI RAM SWARUP VIDYRTHI :
SHRI BHARAT SINGH CHAUHAN :
SHRI NARAIN SWARUP SHARMA :
SHRI BANSH NARAIN SINGH :
SHR1 ONKAR SINGH :
SHRI K. M. MADHUKAR :

Will the Minister of RALWAYS be
pleased to state :

(a) whether it is a fact that the Commis-
sion on Railway Safety has criticised the Rail-
way Board in its report for 1966-67;

(b) if so, the main points of criticism ;

(¢) whether Government have examined
the report; and

(d) if so, the decision taken on each reco-
mmendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) and (b). The
report has already been placed on the Table
of the House.

»

(¢) Yes, sir.

(d) It is a narrative report and does not
contain any recommendation. It, however,
makes a mention of the various reco-
mmendations made by the Commission,
arising out of its inspections, sanctions
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and  inquiries into  individual
accidents, all of which had alrcady been
examined carefully on receipt of the
inquiry reports and such action as necess-
ary bad been taken. It may also be
mentioned that the Committee headed by Shri
Wanchoo, ex-Chief Justice of India of which
the Commissioner of Railway Safety also
is a member, is already looking into all
aspects of Railway Safety.

Issued,

SHRI K. M. ABRAHAM : Will the
Minister be pleased to state what specific steps
the Government has taken to avoid these
accidents ?

SHRI S. M. BANERJEE : The Minister
bas been changed.

SHRI PARIMAL GHOSH : As [ have
already mentioned, the ex-Chicf Justice is
already inquiring into the matter. We will
§0 into whatever recommendations will be
made and, if necessary, further action will
be taken accordingly.

SHRI1 K. M. ABRAHAM : s there any-
thing in the Commission’s Report about the
Railway Minister's attitude towards the Rail-
way Board and that the Railway Minister
be changed ?

SHRI PARIMAL GHOSH : No, Sir.
Nothing of that nature has been mentioned
in the Report.

MR. SPEAKER :There are about 16
names here and unless I call all these 16
Members 1 cannot call anybody else. That
will take about half an hour. After all, the
Railway Budget is coming tomorrow. So,
with the permission of the House, T shall go
to the next question.

SHRI RAM SWARUP VIDYARTHI :
May I make a little submission 7 I gave
notice of this question.

MR. SPEAKER : If I allow you, I will
have to allow all the other 16 Members. Why
do you cmbarrass the House ? The Railway
Budget is coming. Therefore why do you
not bhave patience 7 Otherwise, a whole half-
hour will be taken up by this one question,
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SHRI RAM SWARUP VIDYARTHI : I
am not putting any question. I am only
requesting you that the reply to part (a) is
no reply. In the question part (a) is ;—

“‘whether it is a fact that the Commission
on Railway Safety has criticised the Railway
Board in its report for 1966-67" and he says
that it is a narrative report.

MR. SPEAKER : The reply is not appro-
priate. I hope, the Minister will note it.
Next question.

Take over of the British India Corpo-
ration, Kanpur.

*3. SHRI K. LAKKAPPA :
SHRI R. R. SINGH DEO :

INDUSTRIAL
COMPANY

Will the Minister of
DEVELOPMENT AND
AFFAIRS be pleased to state :

(a) whether Government have taken any
final decision to take over the control of the
British India Corporation, Kanpur ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) and (b). Government has
decided to taken over Cooper Allen and
North-West Tannery units of the British
India Corporation.

SHRI K. LAKKAPPA : The British
India Corporation has got its own history. A
number of cases of forgery, cheating, misapp-
ropriation and all sorts of criminal offences
by the directors have been there. Also, in
the Twentieth Report submitted by the
Petitions Committee of Rajya Sabha it has
been disclosed that the Government of India
is responsible for all these things. The Sarjoo
Prasad Committee was appointed to go into
the irregularitics of the British India Corpora-
tion. I would like to know the report of
the Sarjoo Prasad Committee, the details of
the inquiry and whether any responsibility has
been fixed 5o far ms these irregularitics are
concerned. Also, in view of these irregularities,
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would the Government of India take over all
the concerns of the British India Corporation
forthwith ?

SHRI RAGHUNATHA REDDY : The
hon. Member is a very experienced lawyer and
he would not ask me to reply to certain
hypothetical questions mainly concerning
the realm of law. As far as the British
India Corporation is concerned, no doubt,
they have got some history from Mundhra's
case which cannot be denied. But as far
as the irregularities are concerned, the
Government had taken into consideration
various facts and appointed a retired High
Court judge under Section 15 of the Industrial
Development and Regulation Act.

AN HON. MEMBER : He died.

SHRI RAGHUNATHA REDDY : Unfor-
tunately, the first Judge died. Another Judge
has been appointed and he is going into
various aspects. At this stage, when the whole
matter is almost in the nature of sub judice,
1 may not be called upon to express any
opinion.

SHRI K. LAKKAPPA : May 1 know
whether any interim report has been submitted
and, if so, what are the findings and what is
the intention of the Government of India
about taking over of all the units of the
British India Corporation.

SHRI RAGHUNATHA REDDY : Under
the Industrial Development and Regulation
Act, except perhaps in very exceptional cases,
there is no question of any interim report
because there must be a definitc finding
given by the Judge. Therefore, we leave it
to the wisdom of the Judge to give the
finding instead of requeting him to submit
an interim report. If the Judge, in his
wisdom, thinks that an interim report is
called for, he may do so. Otherwise, he is
empowered to conduct a judicial inquiry and
it will be wise on the part of the Govern-
ment not to interfere in this matter,

SHRI1 K. LAKKAPPA : My specific point
has not been answered as to whether the
Government of India is intended to take
over all the units of the British India
Corporation,
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED ): May 1 point out we have
already appointed a Commission to go
into this question. Let us await the results
of that. After that, whatever action is
called for will be taken.

SHRI1 R. BARUA : May 1 know, firstly,
what will be the amount that will be paid
to the Company as a result of the take over
and, secondly, what will be the position of
the employees who were thrown out ?

SHRI RAGHUNATHA REDDY : As
far as the first part of the question of the hon.
Member is concerned, | may submit that
according to the proposal approved by the
Share-holders meeting on 14th  February,
1969, the proposal is that as regards land and
buildings, plant and machinery, as specified in
the Schedule attached there to which for the
purpose of identification has been signed by
the Chairman of the meeting of the said
undertaking and is free from all encumbra-
nces, it will be at a nominal rate of rupee
one. As rcgards the rest of the matter,
what are the other liabilitics, the liabilities
in relation to the employees, etc. the details
are being worked out. It will be very
difficult for me to express anything definite
about it now. n

SHRI S. M. BANERIJEE : | am happy
and I must thank the hon. Minister for taking
a very bold decision in taking over Cooper
Allen Co. at Kanpur, We were given 10
understand that this particular unit is likely
to be taken over either in the month of
February or March. 1 come from Kanpur
and I koow how things are moving. It
cannot be possible. 1 would like to know
whether a final decision has been taken to
take over this unit before the first week of
March because nearly 4000 employees have
not received their salaries. 1 would also
like to know whether it is a fact that a
decision has been taken by the Cabinet to
take over the British India Corporation as
a whole and that they are simply awaitiog
the finding of the Commission.

SHRI RAGHUNATHA REDDY : The
Government is doing everything with the
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utmost speed. The hon. Member would kindly
realisc that there arc a number of legal
formalities which will have to be gone into.

SHRI S. M. BANERIJEE : 1 want a
definte reply whether it will be over in the
month of March because 4000 employees have
not received their salaries and they are
suffering. We want to end their sufferring
so00n.

SHRI RAGHUNATHA REDDY : On
14th February, 1969, the Sharcholders meeting
passed a Resolution. We will have 10 go
into all the various aspects. Once there is
a transfer of properties, cerlain documents
will have 1o be signed. All these details
will have 1o be gonme into and the legal
formalities will have to be adhered to.

1 can assure the hon. Member on this
occasion that Government would act with
utmost speed in this matter having regard to
the production problems as well as the em-
ployment problems. We are trying ouer best
o complete, not only before the first week of
March but even carlier, all the formalities,
and I hope we will be able to succeed.

SHRI S. M. BANERIJEE : The other part
of my question was whether the Cabinet 0ok
a decision to take over the British India Cor-
poration as a whole. They are simply awai-
ting the decision of the Commission.

SHRI F. A. AHMED : Here we should
confine to questions relating to Cooper and
Allen unit. Government have taken a decision
to take over the Cooper and Allen unit. May
1 inform the hon. Member that we are tak-
ing the necessary steps and it is expected that
the new company will be registered on the
19th February 7

With regard to the other units, 1 have
already indicated that the matler is being
inquired into by a High Court Judge, and
after the report is available, Government  will
be in a position to take a decision.

SHRI S. M. BANERJEE : 1 wanted to
know whether the Cabinet had taken a deci-
sion, and to translate that decision inio action,
they had appointed the Commission.
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MR. SPEAKER : Shrimati Sushila

Rohatgi,

SHRIMATI SUSHILA ROHATGI :

The B. 1. C. is one of the oldest and the
soundest industrial  firms in  U. P,
except for this case of Cooper and
Allen  which the Government is already
probing into since it involves a capital of
crores of rupees and employment of lakhs of
labourers. May 1, therefore, request the
Government to keep only these two points in
mind and concentrate only on Cooper and
Allen and not touch the other things. The
interests of the B.1.C. as a whole should not
suffer because it involves the industrially
backward State of U. P. and also the great
labour potential.

SHRI RAGHUNATHA REDDY : The
Government would keep in mind the views
expressed by the hon. Member,
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SHRI BEDABRATA BARUA : Whatever
be the argument for the takeover of this parti-
cular unit of the B.I.C., the fact remains, and
1 think the Minister will confirm it, that this
particular unit was a losing concern while the
other units were wvery profitable concerns.
What exactly is the idea behind taking over
a losing concern and thereby taking over the
possible losses of a part-private company by
the Government ? Is there any particular
justification for doing this hastily when it is
said that the matter is under consideration ?
Why could not the Government consider the
take-over of the entire concern instead of
taking over the losses of a part-private company
and thereby putting the Government to a
loss ?

SHR1 RAGHUNATHA REDDY : The
President of India, the L.1.C., and the Unit
Trust of India have got about 39.5 per cent of
the shareholding of the BIC. As far as this
particular unit is concerned, structurally, it is
not one which is likely to make a loss, but
due to the mismanagement this unit has made a
loss. In view of the fact that the company had
made an offer to hand over the buildings
and land at a nominal value and to make
some adjustment in regard to the liabilities
Government came to the conclusion that in
view of the export potentialities of the shoes
and the requirements of the defence services,
this unit is bound to make profit, and having
come to that conclusion, Government have
degided to take over this unit.
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Bonus to Coffee Board Workers

*4. SHRIE. K. NAYANAR :
SHRIMATI SUSEELA GOPALN :
SHRI A. K. GOPALAN :

SHRI P. GOPALAN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to the Unstarred Question No.
30 on the 12th November, 1968 and state :

(a) Whether Government have examined
the question of payment of bonus to the
Coflee Board Workers;

(b) if so, the decision taken thereon;

(¢) if not, when the examination is
likely to be completed; and

(d) the reasons for the delay ?

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) :
(a) to (d). The question of admissibility
of bonus payments to the employees of the
Coffee Board is still being examined by the
Government. The decision is expected to be
taken shortly.

SHRI E, K. NAYANAR : May 1 know
why Government have adopted a alukewarm
policy towards the Cofee Board Workers so far
as bonus is concerned ? During the last three
years, the representatives of the Coffee Board
Union and the Commerce Minister met and
settled all other issues except bonus. May
I know why Government have delayed so
much the payment of bonus to the Coffee
Board workers ?

SHRI B4R. BHAGAT : This matter raised
a number of issues including the issues of the
admissibility of bonus in the Coffec board as
well as its repercussions in the other boards.
Therefore, inter-Ministerial consultations were
necessary, and this took some time. But
1 can assure the hon. Member that there
will not be any further delay.

SHRI E. K. NAYANAR : During the
last session also the same reply was given; the
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Minister may change but the reply is the
same. The workers in the other public under-
takings have been given bonus. May 1 know
why the Coffee Board Workers who are also
working just like the other workers are not
being given bonus ? Why are Government
adopting a negative attitude towards them so
far as bonus is concerned ? Will Government
take a decision on this matter without further
delay ?

SHRI B. R. BHAGAT : | have said that
there will not be any more delay.

SHRI A. K. GOPALAN : The question
of bonus for the Coffec Board workers has
been pending for the last seven years. | do not
know whether the hon. Minister knows that
some of the disputes and demands of the
Coffee Board workers were in the court, and
there was a compromise between the Com-
merce Ministry and the representatives of the
Coffec Board workers at a meeting where
I was also present, and some compromise was
arrived it, and the cases were withdrawn on
the compromise that some issues would be
settled then and the bonus also would be given
immediately. But seven years alrcady over
and [ would like to know the reason why
there is delay in settling the issue. The
Coffee Board workers include the Coffee
House workers as well as those in the estates
May 1 know why Government have been
thinking over this problem for the last seven
years without arriving at a decision 7  While
the cases in the court were withdrawn there
was & compromise that when the other ques-
tions were settled this also would be looked
into. May I know the basic reason for this
delay ? Will the hon. Minister immediate-
ly find out whether there was a compromise
and some scttlement some years ago, and if
30, what the settlement was, and see that this
matter is also settled immediately 7

SHRI B. R. BHAGAT : I confess that |
am not aware of this settlement and whether it
has been delayed by seven years, and whether
the settlement relates to this particular matter.
The payment of bonus is under the terms of
the Act. As 1 have explained, firstly, the
main difficulty was in regard 10 the question
whether the Bonus Act would apply to the
Coffec Board. There is a legal difference on
that question on the ground whether the
Coffec Board is an industry or oot, That
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question has to be gone into first. There are
differences of opinion about it. Then, there
is the question of its repercussions. Even if
we allow it here, what would be its repercus-
sions on the other boards 7 There, definitely,
the legal opinion is absolutely very clear that
in the case of the Tea Board, Silk Board etc.
this should not apply and it does not apply to
them., So, the question of its repercussions
on those boards is also there. This needed
inter-Ministerial consultations and this has
caused some delay. But ] may assure the

hon. Member that I shall look into it and
a decision will be taken with the utmost
expedition,

SHRI LOBO PRABHU : May 1 know from
the hon. Minister whether the Coffee Board
workers have contributed to the increased
production of Coffee which would entitle them
10 a bonus 7 Secondly, 1 would like to know
whether if this bonus is paid, it wlil not be
reflected in the prices of Coffee which are
already too high both in the internal and in
the external markets.

SHRI B. R. BHAGAT : He is asking me
for an opinion.

SHRI LOBO PRABHU : I want to know
the facts.

SHRI B.R. BHAGAT : He has expressed
an opinion, and he wants me to confirm it. I
am not in & position to confirm it.

SHR1 TENNETI VISWANATHAM : May 1
know why the hon. Minister is thinking of mix-
ing up the Coffec Board with the other Boards
and thinking of its repercussions on other
boards 7 Each case must be taken by itself 7
May I know whether the hon. Minister
will consider and settle this agelong question
which has been pending for a very long time.
The Coffee Board itsell is endeavouring to
give the bonus. So, why should Governmnent
come in the way ?

SHRI B. R. BHAGAT : I only spoke of
the considerations which came in taking a deci-
sion, But as 1 have said, a decision will be

taken as carly as possible.
Shortage of Coking coal for Stesl Plants
*5. SHRI DEVEN SEN : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :
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(a) whether it is a fact that Steel Plants
are facing difficulties in getting supply of
coking coal;

(b) whether it is due 1o the fact that the
private sector is not stepping up the produc-
tion of coking coal;

(c) the coking coal reserve in the lease
areas of private firms and in the lease areas
of the National Coal Development Cor-
poration;

(d) whether it is also a fact that eight
Companies have lease holdings which cover
the mujor part of coking coal reserves; and

(e) if so, the steps contemplated 1o
ensure adequate supply to the Steel Plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETRO-CHEMICALS
AND MINES & METALS SHRI JAGA-
NATH RAO. (a) No, Sir.

(b) No, Sir.

(c) This information is being collected
and will be laid on the Table of the House
later.

(d) Yes, Sir.

(¢) The private sector coal companies
holding huge reserves of coking coal have been
advised to take adequate sleps to exploit
these reserves and increase coking coal pro-
duction 30 as to meet the increasing demand
of the steel plants, TISCO and IISCO, who
own caplive mines, have also been called
upon to become self-sufficient within the
next 7 or B years and not be dependent on
the market collieries for supply of coking
coal.

WA A AT g & ww (d)
®) qTE AT Y U WA WEEWw q@ng
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Y WW IETEA ¥ YNGR w3
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SHRI JAGANATH RAO : It is not
correct 10 say that steel production has been
suffering for want of supply of coking coal.
Itis true that the private owners of these
captive mines have not been producing as
much as they could.

SHRI JYOTIRMOY BASU : Deliberately.

SHRI JAGANATH RAO : Not delibe-
rately the quanium of offiake is the incentive
for the mincowners to produce as much as
possible ; the offtake being small, they did
not produce as much, but they have been
instructed to produce as much as possible
and not to depend upon the market for their
supplies of coking coal,

oY ¥R §7 . AN qEG T AW A0
FaA@r 37 8 weafauy w1 A7 qur 4
fr 57 8 wrafaai 1 am aasr@ 17 o

SHRI JAGANATH RAO : I cangive the
names. The names are: Turner and
Morrison, East India Coal Co., Bird & Co.,
Raniganj Coal Association, H. K. Yohra
& Co., Thapar and Bros,, TISCO and
11SS0.

SHRI JYOTIRMOY BASU : The Tatas
are controlled by Atulys Ghosh. So they can
not touch them.

MitAwdw: wr sgamaw s
TERT 7 Y ®ilY o wifen B oW
IR 1 & fag o1 ag somam A
fmé?
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SHRI JAGANATH RAO : I want notice.
I am not aware of it.

SHRI S. K. TAPURIAH : What is the
extent of coking coal reserves in the leased
areas of NCDC ? What has been the produ-
ction in the public sector units in the country
in the last two or three years and has it
shown an increase or deccrease ?

SHRI JAGANATH RAO : As the House
is aware, NCDC came into existence only in
1956. By then private owners had the areas
leased to them. Production in public sector
collieries is being stepped up gradually.

SHRIS. K. TAPURIAH : It is,behind the
privale sector,

SHRI JAGANATH RAO : The private
owners having got the leases much carlier and
the NCDC having come into the field in 1956
only, there isa lag. It is perhaps roughly
two-thirds in the private sector and one-third
or slightly more in the public sector.

SHRI §. K. TAPURIAH : Whether it
has come latc or earlier or whether it is two-
thirds and ane-third, the point is this. There
may be S5 per cent  increase in  the public
sector and 3-10 per cent increase in the
privale sector ; we want  to know the
percentage of increase in production, not the
area of reserves.

SHRI JAGANATH RAO : Percentage
also depends on the arca,

SHRI S. K. TAPURIAH : No, no ; he is
misleading.

DR. RANEN SEN : In spite of the
assertion of the hon. Minister, is it not a
fact that in the last two or three years
production, both in the public sector and in
the private sector, of cooking coal, has not
increased 7 If so, have Government gone
into the reasons therefor ?

SHRI JAGANATH RAO : | have said in-
crease in production depends on offtake, It is
expected that by 1973-74, requirements
of coking coal would be to the tune of 31
million tonnes and by than it is expected that
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production will go up and there will not be
any lag between demand and supply.

DR. RANEN SEN : My question was
whether in the last two or three years pro-
duction both in the public sector and private
sector is not up to the mark, and if so,
what steps Government propose to take to see
that it comes up to the mark.

SHRI JAGANATH RAO :1 cannot
understand what he means by ‘not up to the
mark'. There has been no deficit : there is
no want of coal for the steel plants and the
demand could be met easily.

SHRI S. KUNDU : The Minister has
said that he is asking the private firms to
produce more coking coal and he has fond
hopes that they will do so. In case they
fail to do so, has he got any plant to sec
that they produce ? Is he contemplating to
put them under certain regulations or to
delicence them ?

SHRI JAGANATH RAO: That is a
matter of future action.

B. G. Line From Samastipur to
Darbhanga

*6. SHRI YAMUNA PRASAD
MANDAL :

SHR1 BHOGENDRA JHA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is a proposal for
laying a broad gauge line between Samastipur
and Darbhanga on the North Eastern
Railway ;

(b) if so, the steps being contemplated
to complete the project ;

(c) whether there is any proposal to
extend the same facilities (broad gauge Line)
up to Sitamarhi, N. E. Railway ; and

(d) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS SHRI PARI-
MAL GHOSH): (a) Yes, Sir.
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(b) and (c) Engineering and traffic
surveys are proposed to be under
taken in 1969-70 for conversion of
the Samastipur-Raxaul metre gauge section
via Darbhanga and Sitamarhi. The surveys
will also be carried out for the alernative
route via Muzaffarpur.

(d) Further consideration ito the pro-
posal for conversion of the Samastipur-
Raxaul M. G. section into B. G. will be
siven after the survevs proposed to be carried
out shortly are completed and the survey
reports and the relative merits and financial
implications of the two alternative routes
via Muzaffarpur and Darbhanga-Sitamarhi,
are examined by the Railway Board.

&Y qRAT AT WEW ¥ I A FY
aTgw § 6 m & |wEIqr AF #aw
07 20 e ¥ wwarg @ Wl O
T AU KT gAY g7 @, FOT 0F FOT
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FraTE ®Y QU FF w7 ffamw w77 7

SHRI PARIMAL GHOSH : We have
taken gll these matters into consideration and
accordingly a survey has been instructed to be

carried out. We are awaiting the survey
report which is likely to be completed by
1969-70.
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SHRI THIRUMALA RAO : Is there any
guarantee that this line will be laid after the
survey report is published, in view of the
experience of the public hitherto of several
survey reports having been shelved and left
unimplemented ?

DR. RAM SUBHAG SINGH : Actually,
I would like this Parliament to see to it that
all the survey reports are implemented.

Setting up of Fifth Steel Plant

*8. DR. SUSHILA NAYAR :
SHRI M. SUDARSANAM :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI SEZHIYAN :
SHRI K. SURYANARAYANA :
DR. MAHADEVA PRASAD :
SHRI JYOTIRMOY BASU :
SHRI R. K. AMIN :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether any decision has since been
taken for the setting up of the Fifth Steel
Plant in the country ;
been

(b) if so, whether the site has

selected ; and
(c) the financial implications thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT).

(a) No, Sir.

(b) and (c) : Do not ariee.
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DR. SUSHILA NAYAR : How soon are
Government going to come to a decision as
it has been pending for very long ?

SHRI K. C. PANT : A steering group
has been appointed to assist Government in
coming to a decision in the matter of
expansion of the steel industry in the Fourth
and Fifth Plan periods. Therefore, we
are awaiting their report.

SHRI CHINTAMANI PANIGRAHI :
Has the steering group consulted all the respec-
tive State Governments where the possibility
of locating the steel plant is there ? If so,
what has been the request of the Govern-
ment of Orissa in this regard ?

SHRI K. C. PANT : It is not really
necessary to consult all State Governments
because there have to be techno-economic
advantages established which dictate the
location of these sites.

SHRI N. R. LASKAR : What is actually
holding up a decision—paucity or funds or
something clse ?

SHRI K. C. PANT : As 1 mentioned,
the first thing is to be very clear about the
projections of demand. Then a proper survey
has to be made of the likely location. After
that, a decision has to be taken. Until and
unless we recgive the report of the steering
group, it is very difficult for us to come to a
decision.

SHRI R. BARUA : Will the experience
of Bokaro be taken note of in considering the
question of setting up the fifth plant ?

SHRI K. C. PANT : Most certamly ;
Bokaro and other steel plants also.

SHRI K. SURYANARAYANA : May
I know whether the expert committee has
visited Vizagapatam and other places in
Andhra Pradesh ?

THRI K. C. PANT : The Committee has
visited Vizag and other places also.

SHRI JYOTIRMOY BASU : Is it a fact
that both Andhra Pradesh and Tamil Nadu
are wanting steel plants in their respective
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AN HON. MEMBER : Mysore also.

SHRI JYOTIRMOQY BASU :...but that
because of the fight between the Congress lea-
ders of the two States nothing has happened
sofar? That is the first point. Secondly, is it a
fact that the British collaborators some years
ago offered 67 million pounds sterling for the
expansion of the Durgapur plant and that
was shelved and, if so, what are the reasons
for its being shelved ?

SHRI K. C. PANT : 1 have already
indicated what is holding up the taking of a
final decision. There is no question of any
quarrel between the Congress leaders of
different States.

MR. SPEAKER : Shri Amin.

SHRI JYOTIRMOY BASU : Sir, my
supplementary has not been answered.

MR. SPEAKER : He has given reasons,
but you have given additional reasons.
Therefore, it is all right.

SHRI JYOTIRMOY BASU : My second
question relates to the expansion of the
Durgapur steel plant. You were the Stecl
Minister at that time.

SHRI K. C. PANT : If he insists, 1 will
have to say that it does not arise, because
this relates to the fifth steel plant.

SHRI R. K. AMIN : May | know from
the hon. Minister, in view of the income
generation and the profitability of irrigation
projects being higher than the basic invest-
ments in steel plants, and in view of the fact
that we have to sell our steel at a lower
price abroad,—in this context,—whether he
will take into consideration the stoppage of
the fifth steel plant as well as the fourth,
taking into account the income generation
and the available profitability from the
alternative projects in terms of irrigation,
especially the Narmada irrigation ?

SHRI K. C. PANT : There is the question
of the internal demand of steel ; there is the
question of our earning foreign exchange
through export. These are the balancing
factors which will have to be kept in mind.
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Grant of Registration Certificates and
Industrial Licences to Films

*7 SHRI SITARAM KESRI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY  AFFAIRS
he pleased to refer to the reply, given to
Unstarred Question No. 1638 on the 30 July,
1968 and state :

(a) the procedure adopted in determining
fixed assets on the basis of invesment on
Land, building and machinery in 1964 for
purpose of licensing under the Industries
(Development and Regulation) Act, 1951 or
granting cerlificates of Registration 1o the than
existing Industrial Uudertakings under the
Act;

(b) whether Government had issued any
Notification during 1964 or prior to 1964 that
such and such items would be taken into con-
sidration for asccrtaining fixed assets;

() if so, whether Government propose o
lay a copy of the said Notification on the
Table of the House;

(d) whether investment on furniture and
fittings, motor cars, scoolers, tubewells, etc.
Also comes under the provisions of fixed
assets; and

(¢) if not, the reasons there for ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.
A. AHMED) :

(a) to (e). A statement is laid on the
Table of the House. [Placed in library See
No. LT-7 1693]

Closure of Textile Mills

*9 SHRI HARDAYAL DEVGUN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that number. of
textile mills have closed down;

(b) if so, the number of textile mills
closed during the last one year;

(c) the number of labourers thrown out
of employment;
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(d) the steps taken by Government to
help these mills; and

(¢) the result thereof ?

THE MINISTER OF FOREIGN TRADE

AND SUPPLY (SHRI B. R. BHAGAT) :
(a) Yes, Sir.

72 cotton textile mills closed during
the year 1968. 39 of these have
reopened, while 33 were still lying
closed.

(b)

{c) About 31260 workers.

(d) and (e). Eight mills have already
been investigated under Industries (Develop-
ment and Regulation) Act, and the reports
are under examination. Eight mills are
currently under investigation and their cases
will be considered after reports of the investi-
gation Committees are received. Cases of
four mills are under litigation. The steps
to be taken in respect of the remaining 13
mills are under examination in consultation
with the State Government's concerned.

Coir Scheme in Kerala

*10. SHRI C. K. CHAKRAPANI :
SHRI P. P. ESTHOSE :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the Government of Kerala
have requested the Central Government to
take over the Coir Scheme as a Central sector
Scheme;

(b)

(¢) whether it is a fact that the Kerala
Government have requested the Centre to pro-
vide Rs. 13.38 crores for giving loans and
Rs. 212 lakhs for giving grants to the socie-
ties;

if so, the decision taken thereon;

(d) if so, whether the same has been
provided; and
(e) if not, the reasons therefor ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
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BHAGAT) : (a) to(¢). The Kerala Government
have submitted a detailed plan for reorganisation
and development of coir industry in the State.
The plan involves an expenditure of Rs. 13.45
crores as loans and Rs. 2.11 crores as grants.
The State Government have suggested that
the entire expenditure should be met by the
Central Government. The plan is under de-
tailed examination in consultation with the
concerned authorities.

Import of Tallow

*I1. SHRI J. B. SINGH :
SHRI SHRI GOPAL SABOO :

‘Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) The quantity of tallow imported
during the last three years ;

(b) whether it is a fact thet the consum-
tion of tallow in the manufacture of soap
is less than what is imported;

(c) if so, the quantum of soap manufac-
tured during the last three years;

(d) whether it is also a fact that tallow
is being used in the manufacture of vegetable
ghee by some concerns; and

(e) if so, the steps Government propose
to take to stop the use of tallow in the
manufacture of vegetable ghee ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) and (c). A statement is laid
on the Table of the Hause.

STATEMENT

I. Statemens Showing the Quantity of Tallow
Imported During the Last Three Years

Year Quantity (in tonncs)
1965-66 43,342
1966-67 19,552
1967-68 1,27,395
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2, Statement Showing the Quantity of Soap
Manufactured in the Organised Sector
During the Last Three Years

FEBRUARY 18, 1969

Year Quantity (in tonnes)
1966 1,81,000
1967 1,91,634
1968 1,62,672 (Approx.)

(January—September)

(b) Tallow is used for the manufacture
of not only soaps but also of metal polishes,
fatty acids, packing and jointings, lubricating
greases, etc. and in the textile and leather
industries,

(d) Gowvernment is not aware of this.
(e) Does not arise.

The Gardens in Assam

*12. SHRI KAMESHWAR SINGH :
SHR1 HEM BARUA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased o state :

(a) Whether it is a fact that the Finance
Minister of Assam has urged the Central
Government to take over the Tea gardens
in that state; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) The Government of Assam has
suggested the setting up of a tea corporation
on the lines of National Textile Corporation
for taking over of closed tea gardens.

(b) The suggestion is being looked into.

Written Answers 36
Re-Export of Indian Goods by Nepal

*13. SHRI HIMATSINGKA :
SHRI N. K. SOMANI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be plcased to state :

(a) whether Government’s attention has
been drawn to the reported recent switch in
the pattern of India’s export trade that
goods are’werc being routed  through Nepal
in order to obtain the benefit of export
incentive of 60 per cent, and import
entitlement ranging between 50 to 70 per
cent allowed in that country to boost Nepal's
exporl (rade;

{b) whether it is a fact that a number
of Indian exporters have alrcady set up
their Office in the Nepal and have had influe-
ntial NMNepalesc as partners for the said
purpose;

(c) if so, how far thesc practices are
detrimental to India; and

(d) government’s reaction thereto ?

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) :
(a) Reports have been received by Govern-
ment from time to time that some Indian
goods like jute, mica, oristles and goat-skins
are being exported to Nepal for diversion to
third countries, in order to gain bonus
vouchers for exporters in Nepal. The bonus
carned on such cxports is reported to vary
from 40 per cent to 60 per cent. To the
extent that there is - djversion of Indian
goods to third countries through Nepal,
there is an element of loss of foreign exchange
to India. According to available information,
some Indian parties have set up industries
in Nepal in partnership with Nepalese
Nationals, for manufacture of goods based on
imported raw materials. The complaints
regarding exports to Mepal intended for
diversion to third countries have been
discussed with the Government of Nepal in
the recent trade talks. In the case of raw
jute, it has been agreed by the Government
of Nepal that they will limit their exports to
their exportable surplus. Tt has also been
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agreed that the two Governments will conti-
nue to take preventive measures against
smuggling and deflection of trade. In order
to check this malpractice, we have created
additional mobile parties, 13 in Allahabad
Collectorate and 14 in the Patna Collectorate.
In the West Bengal Collectorate, 3 preventive
posts have been set up and necessary staff
has also been given to man these parties.

Paper Pulp Factory in Assam

*14. SHRI BEDABRATA BARUA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the location of a paper
pulp factory in Assam has been finalised;

(b) if so, the site which has been selected
for the purpose; and

(¢c) when the project is likely to be
completed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c) : The proposal is still
receiving  consideration for seiting up a
Pulp /'Paper Mill in Assam.

Licences for Expansion Programme in Private
Sector

*75. SHRI D. R. PARMAR :
SHR] GADILINGANA GOWD :
SHRI C. C. DESALI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased tn state :

(a) The details of licences issued for the
expansion of capacity of existing industries
in the private sector during the last four
years; and

(b) Whether these licences were with-
drawn for non-implementation of expansion
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programme during the
provided under the rules ?

maximum period

THE MINISTR OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) During the last four years (1965
to 1968) 631 licences under the Industries
(Development and Regulation) Act, 1951,
have been issued for substantial expamsion
of capacity of existing indstrial undertakings.
Dctails of these licences are published in  the
Weekly Bulletin of Industrial Licences,
Import Licences and Export Licences; Weekly
Indian Trade Journal and the Monthly
Journal of Industry and Trade.

(b) The Industries (Development and
Regulation) Act, 1951, does not provide for
withdrawal of licences. If a licensee fails
to establish or take effective steps for the
establishment of the Industrial Underta-
king within the periods specified in the
licence, or such period for which validity of
a licence may be extended, the Government
may revoke the licence, after giving an
opportunity 1o a licensec (o state his case.
Details of licences revoked are also published
in the above mentioned journals.

Prices of Cotten Supplied by U. A. R.

*16. SHRI BAL RAJ MADHOK :
SHRI BISWANARAYAN SHASTRI:
SHRIMATI SAVITRI SHYAM :
SHRI R. K. SINHA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the U, A. R,
has increased the price of cotton exported to
India by 20 per cent;

(b) whether it is also a fact that this in-
crease has not been made in case of cotton
exported to the Western countries;

(c) ifso, the extra cost for our im-
ports of cotton from the U. A, R.;

(d) whether it is likely to affect the
Indian cotton textile industries adversely; and
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(e) if so, the measures contemplated in
this direction; -

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R,
BHAGAT): (a) Accoding to available informa-
tion U. A. R. increased the opening prices of
cotton of different varicties during the year
1968-69 by 12.89, to 22.9%, compared to the
opening prices of the last vear.

(b) Increase in prices is reported to
have been made uniformly for all countries.

(c) Imports of U. A. R. cotton are still
in progress and the total amount of extra cost
cannot be determined at this stage.

(d) Not likely.
(¢) Does not arise.

Foreign Collaboration Agreements

*17, SHRI 8. C. SAMANTA :
SHRI YASHPAL SINGH :

Will the Minister of
DEVELOPMEMT AND
AFFAIRS be pleased to state :

INDUSTRIAL
COMPANY

(a) the date from which the agreements
of foreign collaboration are being scrutinised
with a view to see that conditions, which
prevent export of goods produced in India,
are eliminated ;

(b) whether there are instances of any set
of collaborators who might have abstained
from entering into collaboration as a result of
this attitude of Government; and

(c) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.
A. AHMED ) : (a) Although it has always
been Government's policy to secure as wide
export franchise in collaboration agreements
as possible, it is in more recent years that
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the collaboration agreements
stringently scrutinised
restrictions.

are being
to eliminate export

(b) Government is not aware of any such
instance.

(¢) Does not arise.

Precision  Instrument Factory
Project in Kerala

*18 SHRI MANGALATHUMADAM :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether there is a move from the
Central Goveranment to drop the sheme or
sciting up of a Precision Instrument Factory
Project in Kerala :

(b) if so, the details thereof ;

(c) whether Government have with-

drawn the officers deputed in connection with
the establishment of that Factory; and

(d) if so, the total number of officers
withdrawn and the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.
A. AHMED) : (a) and (b), As stated earlier,
a provisional decision has been taken to
postpone the implementation of the Mecha-

nical Instruments plant at Palghat.

Becausc of the drastic reduction in the
overall investment on industry coupled with
the drop in the estimates of requirements of
instruments, Government reviewd the question
of production in the two units of Instrumen-
tation Limited at Kota, Rajasthan and
Palghat, Kerala. With a view to ensuring
the economic viability of the Kota unit, which
has since gone into production, Government
consider that it would be necessary to post-
pone, for the present, the project at
Palghat and take up at Kota with marginal
additional investment, the instruments plann-
ed for the Palghat unit. This is urgently
necessary as the range of instruments of the
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two units are complementary to each

other.

A final decision on this issue and allied
matters is yet to be taken by the Government.

(c) and (d). Government have not with-
drawn any officers depuled for the establish-
ment of the factory. Two Engineers who
were on deputation to this Project from the
State Government have, at their own request,
reverted to their parent department on expiry
of their deputation period.

Crack in Brabmaputra Bridge at Gaubatl

*19. SHRI1 SARJOO PANDEY :
SHRI K. HALDER :
DR. RANEN SEN :

Will the Minister of RAILWAYS be
please to state :

(a) whether it is a fact that a crack has
been detected in one of the pillars of the
Brahmaputra Bridge at Gauhati;

(b) whether the Bridge is likely to be
closed to traffic due to the crack;

() if so, what alternative arrangements
have been made for ferrying the passengers
between Gauhati and Amingaon during the
closure; and

(d) how long it will take to repair the
Bridge 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No. Sir.

(b) to (d). Do not arise,

Take-over of Sick Textile Mills

*20, SHRI DHIRESHAWAR KALITA :
SHRI ISHAQ SAMBHALI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :
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(a) whether the newly constituted natio-
nal Textile Corporation for sick textile mills
has prepared any scheme for taking over the
sick mills in different States; and

(b) if so, the main features thereof ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) No, Sir.

(b) Does not arise.
wig® ) wifre &7 ¥ faerem

*21. =it sitw swT it
R wwET g

T (W, WA aq dgr-dfaes
Wt 7% aary #1 Har F fF

(%) #argga=@ fs 9w Fger
@ Arfasl F1 @@l § g Fra«r f751-
a7 1 gyufy @ 2t ;

(@) smagsr v fd 2@ &
Frga & 7T FFA AT G E T A O
X ET AT R

(m) afz g, & a1 gEwT W
faT Frger @A graedt woAy Aifr &
of7aqT F47 F1 §; "X

(w) afz adi, N ra% war wrew §;

-#fws div wa oq Wy WA
(w0 Tuger 8w) @ () o, 7§

(@) agawg fs waw & A
91X R 77 W § 9 FEORT N oWl
& HIA IUATEN 67 (FEY gETC WY
gifr 7 g€ dar 5 wdgm w=l ¥
wez g

() o (w). e aff 333



43 Written Answers

Establishment of new Paper Mills
*22. SHRI P. VISWAMBHARAN :

Will the Minister of INDUSTRIAL
DEYELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether a team consisting of experts
from the United Nations and Government
of India have conducted a survey regarding
establishment of new paper mills in India ;
and

(b) il so, the number of new mills re-
commended by the team and the places
where the new mills would be located ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AEFAIRS (SHRI F. A,
AHMED) : (a) No, Sir.

(b) Does not arise.

Indian Goods Exempted by Britain
from Import Deposit Scheme

*23. SHRI ONKAR LAL BERWA :
SHRI BRI1J BHUSHAN LAL :
SHRI JAGANNATH RAO JOSHI :
SHR! RAM GOPAL SHALWALE :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that Britain has
agreed to exempt some of our goods from
the import deposit scheme ;

(b) if so, the items which are under the
consideration of Government ;

(c) the goods on which the said scheme
will apply ; and

(d) the extent of loss to India as a
result thereof ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY ( SHRI B, R.
BHAGAT) ; (a) and (b). While introducing
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the Import Deposit Scheme a number of items
were exempted by the Government of U. K.
from the purview of the Scheme. Since then
no further items have been added to the
exemption list. Qur efforts to secure exem-
ption of additional items of interest to us
have not been successful.

(c) A list of items which are exempt
from the operation of the Import Deposit
Scheme is laid on the Table of the Sabha.
[Placed in Library see No. Lt—8'69]

(d) It istoo early to isolate and esti-
mate quantitatively the precise effect of the
Import Deposit Scheme on our exports 1o
U. K. Every effort is  being made to ensure
that in consequence Indian exports to the
United Kingdom do not suffer any material
injury.
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Ruliway Goods Traffic

*25. SHRI KANWAR LAL GUPTA :
SHRI HUKAM CHAND KACHWALI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the goods
traffic on Railways has increased tremendous-
ly during the last year ;

(b) if so, the details thereof ;

(c) how much income has increased on
this account ; and

(d) the stepts which Railways have taken
to make the service more efficient ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH). (a) and
(b). The revenue earning tonnage loaded
on Indian Government Railways during the
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Calendar year 1968 indicates an increase of
about 6.58 million tonnes or 4.2 per cent
over the previous year.

(¢) Goods earnings during the Calendar
year 1968 increased by Rs. 43 crores or 8.6
per cent over the previous year. This increase
was partly due to additional traffic and
partly due to increase in rates.
steps  have been

(d) The following

taken :—

(i) Special efforts are being made to
reduce outstanding registrations and

to arrange for their expeditious
clearance.
(i) A few sclected important goods

depots on different Railways have
been  exempted from  ordinary
operaling restrictions to ensure un-
interrupted service.

Transit time of wagon loads is
being walched on Railways by
special cells and action taken o
eliminate avoidable delays.

(in)

Super Express Goods trains are
being run on important trunk
routes o provide  expeditious
movement ol goods traffic.

(iv)

(v) Containerised service has been
introduced between selected termi-
nals.

Export of H. S. L. Rails to Iran

*26. SHRI N. K. SANGHI :
SHRI Y. A, PRASAD :
SHRI RAMA CHANDRA VEERAPPA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the progress made in the implementa-
tion of the agreement signed with the
Government of Iran in August, 1968 for the
export of H.S.L. rails for the Iranian

States Railways ; and
(b) the quantity and value of rails that

have been exported so far under this agree-
mrent ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND ENGINE-
ERING (SHRI K. C. PANT) : (a) and
(b). A Letter of Credit for 10 per
cent of the contract value has been
established by the Iran Organisation, Trial
rolling of the rail section has been under-
taken in Bhilai Steel Plant. No shipment
has so far taken place against this contract.

Talcher-Bimlagarh Rail Link

*27. SHRI S. KUNDU :
SHRI P. K. DEO :
SHRI D. N. DEB :
SHRI S, M, KRISHNA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Government
have decided to conduct a technical and
economic survey of Talcher—Bimlagarh rail
link in Orissa ;

(b) whether Government have also de-
cided to start the conmstruction of the said
rail line from 1971-72 ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (¢).
Preliminary Engineering and Traffic Surveys
are proposed to be undertaken in 1969-70
for the Talcher-Bimlagarh rail link. A decision
regarding to construction of the line can be
taken only after the surveys arc completed
and the results thereof known.

Small Car Project

*28. SHRI GEORGE FERNANDES :
SHRI MRITYUNJAY PRASAD :
SHRI RAM AVTAR SHARMA :
SHRI YAIJNA DATT SHARMA. :
SHRI D. AMAT :

SHRI S. R. DAMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFRIRS be plcased to state :
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(a) Whether a final decision on the Small
Car project has been taken;

(b) if so, the details thereof;

(c) Whether Government have received
requests form the State Government seeking

permission to set up Small Car Units in their
states,;

(d) if so, the details thereof; and

(¢) Government’s decision in  this
matter ?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT INTERNAL TRADF
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Not yet, Sir.

(b) Does not arise.

(c) and (d). The Government of Mysore
has sponsored a proposal for setting up of a
project for the manufacture of Cars in colla-
boration with a Japanese [irm.

(e) The proposal of the Mysore Govern-
ment will be considered, along with other
similar proposals, after a decision is taken on
the inclusion of the Small Car project in the
Fourth Five-Year Plan.

Exemption of Indian Textite Exports
from Britalos ImportD eposit Scheme

*29. SHRI B. K. DASCHOWDHURY :
SHRI BIBHUTI MISHRA :
SHRI P. N. SOLANKI :
SHRI M., L. SONDHI :
SHRI C. JANARDHANAN :
SHRI JAGESHWAR YADAYV :
SHRI PRAKASHVIR SHASTRI :
SHRI J. MOHAMMAD IMAM :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) Whether the Government of U. K.
has turned down India’s plea for exempting its
textile exports to that country from the im-
port deposit scheme;

(b)
thereto;

if 30, the reaction of Government
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{c) whether the U. K. Government hus
been told to ask Hong Kong administration
to modify customs tariffs;

(d) if so, the reaction of the Hong
Kong authorities with regard to the discrmi-
nation between two commonwelth countries;

(e) the extent to which India’s exports
of textiles and othar goods to that country
are likely to suffer as a result of this scheme;
and

(f) the further steps Governmet propose
to take in this connection ?

OF FOREIGN
(SHRI B. R.

THE MINISTER
TRADE AND SUPPLY
BHAGAT) : (a) Yes, Sir.

(b) The decision of the British Govern-
men has come as a disappointment to as.

(¢) and (d). The matter is uuder discus-
sion with the Government of U. K.

(¢) It is too early to isolatc and estimate
quantitatively the precise effect of the Import
Deposit Scheme on our Exports to U. K.
Every eflort is being made to ensure that in
consequence Indian exports to the United
Kingdom do not suffer any material injury.

The Reserve Bank of India has extended
the timelimit for repatriation of 50 per cent
of the invoice value of exports to the U. K.
from the usual 6 months to 8 months. It is
expected that as a result Indian exporters
will be able to meet competition offered by
exporters of third countries.
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Export of Manganese Ore to north Korea

I. SHRI YAINA DATT SHARMA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state;

(a) whether it has been decided to allow
the export of Manganese ore to North Korea;
and

(b) if so, the quantity of Manganese
ore likely to be exported, the price charged
for the same; and

(¢) how this price compares in the world
market 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK) :

(a) Yes, Sir.

(b) and (c).
concluded

Contracts have yet 10 be

Export/Import Licences to Shrl Kantilal
Morarjl Desal

2. SHRI BABURAO PATEL : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the number and valuc of import or
export licences granted to Shri Kantilal
Morarai Desi of his nominees of firms for
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importing or  exporting cut or rough
diamonds during the last ten years,
yearwise;

(b) The import permits or licences gran-
ted to Shri Kantilal Morarji Desai or his
nominess or firms to import motor cars and
the number, value and make of cars imported
by him during the last ten years; and

(c) the total wvalue of wvarious import
licences given to Shri Kantilal Morarji Desai
and his firms during the last 12 years,

annually, purpose-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK :(a) to (¢) : Dctails of all import
and export licences issued are published in the
“Weekly Bulletin of Industrial Licences,
and Export Licences’, copies of which are
available in the Parliament Library.

Recommendation of the Committee on
Quality of Motor Cars

*3. SHRI BABURAO PATEL : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be pleased 10
state :

(a) The Salient features of the Report sub-
mitted by the special Committee appointed
to investigate the deteriorating quality of
motor cars manufactured in the country;

(b) the number and nature of recommen-
dations accepted by Government;

(c) the precise steps taken by Government
to implement the recommendations at the
manufacturing end ;

(d) the nature and amount of penalties
provided in the event of car manufacturers
. not sincerely implementing the recommenda-
tions ;

(e) the nature of check or inspection
provided to see that the recommendations
have been carried out ; and

“(f) if not, the reisons therefor,
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNALTRADE AND
COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). A copy of the
Report of the Pande Committee together with
Government Resolution thereon containing
the decisions of Government on the various
recommendations made in the Report was
laid on the Table of the Sabha on 16-2-1968.

(c) and (d). The various recommendations
made by the Committee were communicated
to  the manufacturers for compliance.
Statutory directives, under section 16 of the
Industries (D & R) Act, 1951, were also
issued 1o the Car manufacturers, in respect
of the more important recommendations of
the Commitige to ensure compliance. Non
compliance with the directives, issued under
Section 16 of the Industries (Development
and Regulation) Aci, 1951 is punishable
under the provisions of Section 24 of the
said Act which also stipulates the penalties
therefor.

(¢) and (). A team of Technical Experts
apppointed by Government is visiting the
plants of the three car manufacturers with a
view 10 assisting and advising the latter in
strengthening  their  internal  inspection
organisation. This tcam will suggest to
Government the kind of external inspection
organisation that should be set up to supple-
ment the internal arrangements of the manu-
facturers and how they can be made to
function effectively. Steps to set up a
Technical Audit Cell for the industry will
also be taken on receipt of the report of the
team.

Firemen in Sealdah Division of Eastern
Railway

4. SHRI JYOTIRMOY BASU : Will the
Minister of RALWAYS be pleased to state :

(a) the number of Firemen in the Sealdah
Division of the Eastern Railway who have
been suspended for participating in the token
strike on the 19th September, 1968;

(b) The number out of them who have
to suffer the consequences of ‘break in
service;
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{c) The number of Firemen who have
been affected by the ‘pay cut’ order of
Government; and

(d) the number of cases in which
passes and PTO leave has been stopped ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH : (a) and
(b). One Fireman was placed under
suspension ; he has been put back to duty,
treating his absence on 19-9-1968 as break
in service.

(¢) Seven including the one
mentioned above.

einployee

(d) In respect of all the seven, passes,
PTOs. and leave are admissible in accordance
with the scale for fresh entrants 10 service.

Li for New Indi

ies in Gujarat

5. SHRI 8. M, SOLANKI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of applications received
from Gujarat State for licences for the
setting up of new industries during 1968;

(b) how many of these applications were
granted licences and for what industries;
and

(c) how many of them were from Ahme-
dabad ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a)42, Sir. In four other applica-
tions besides certain other States, Gujarat was
also mentioned as a proposed location.

(b) In one case a licence has been
granted for Koyali, Baroda, for the manufa-
cture of Di Methyl Terphthalate (DMT),
Ortho Xylene and Mixed Xylene.

(c) Out of the applications received §
were for Ahmedabad.
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Underground Bridge near Viramgam

6. SHRI S. M. SOLANKI : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government are aware that
Viramgam is the entrance of metre pgauge
and broad gauge lines and due to that the
crossing gate is to be kept closed for hours
together and as a result, the buses, cars and
trucks have to stand there for unlimited
time ;

(b) if so, whether Government
1o construct an underground bridge
and

propose
there;

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) Unavoidable
detention to road traffic has occurred
occasionally.

(b) and (c). Under the extant rules the
cost of replacement of any level crossing
by road over under bridge is to be shared
between the Railway and the Road autho-
rity. Broadly, under the rules now in
force 50, of the cost of road over;under
bridge for a 24 ft. wido roadway and its
approaches (excluding cost of land) is borne
by the Railways and the balance 50Y, as
well as the cost of acquisition of any land
required for approaches is borne by the
road authority. While there is no proposal
for an underbridge, a proposal for replace-
ment of level crossing No. 41 (A) by a road
overbridge was submitted by the Railway
to the Stat¢ Government in 1966 who
referred the matter 1o the local Municipality.
The Municipality has not yet agreed to bear
their share of cost. As soon as the Muni-
cipality agrees 1o bear their share of cost,
the Railways on their part would take suita-
ble action for the replacement of the level
crossing by a road overbridge and 1o carry
out their share of work promptly.
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India Wigs Ltd.

10. SHRI 5. K. TAPURIAH :
SHRT MANGALATHUMADAM :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the value of wigs manufactured by
the India Wigs Ltd. up-till now ;

(b) the value of wigs exported by it; and

(c) whether it is a fact that the collabora-
tors have not kept up their commitment for
the purchases ?

THE DEPUTY  MINISTERY OF
FOREIGN TRADE AND SUPPLY (SHRI
CHOWDHARY RAM SEWAK) : (a) The
value of wigs manufactured upto  3lst
December, 1968 is Rs. 60,23,933/-.

(b) The value of exports upto December,
1968 is Rs. 36,41,112/-.
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(c) During 1967 the buyers in the U.S.A.
purchased all goods manufactured in the
factory. During 1968, the orders placed by
the U. S. firm were not to the full extent
indicated in the contract,

Completion of Bokaro Steel Project

11. SHRI NAMBIAR :
SHRI HARDAYAL DEVGUN :
SHRI N. K. SANGHI :
SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :
SHRI R. R. SINGH DEO :
SHRI K. P. SINGH DEO :
SHRI CHENGALRAYA NAIDU :
SHRI S. M. BENERJEE :
SHRI A. SREEDHARAN :
SHRI GEORGE FERNANDES :
DR. KARNI SINGH :
SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :
SHRI S. K. TAPURIAH :
SHRI K. LAKKAPPA :
SHRI M. N. REDDY :
SHRI SRADHAKAR SUPAKAR :
SHRI RABI RAY :
SHRI Y. A. PRASAD :
SHRI RAMCHANDRA VEERAPPA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that Bokaro
Steel Project due to be completed by the
end of 1971 is likely to be delayed by a
few months ;

(b) if so0, the reasons therefor; and

(c) when the project is likely to be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir.

(b) The reason is the difficulty in
manufacture of indigenous equipment and
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machinery within the time envisaged
earlier.
(c) According to present indications,

the first blast furnace is likely to be commi-
ssioned by March, 1971 and the entirc
project (First Phaze) is likely to be completed
by the middle of 1972,

Ban on Import of X-Ray Films

12. SHRI NAMBIAR :
SHRI K. RAMANI :
SHRIMATI SUSEELA GOPALAN :
SHRI P. RAMAMURTI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that Government
have banned the import of X-ray films:

(b) il so, the reasons therefor:
{c) whether it is a fact that the hospitals

and private clinics are not able to meet
their needs as a result of this ban ;

(d) if so, the steps Government propose
to take to meet the situation ;

(e) whether the Hindustan Photo Films
Manufacturing Company at Octacamund
can meet the demand in full; and

(f) if not, the reasons therefor ?

SHRI DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) to (d). Do not arise.

(e) and (f) : M s. Hindustan Photo
Films Manufacturing Company started
production of X-Ray Films in 1968 only
and are not yet in a position to meet the
full demand of the country. Steps are,
however, being taken to meet the full demand
“indigenously by 1969-70.
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Shortage of Truck/Bus Tyres and Tubes

13. SHR1 NAMBIAR :
SHRI JYOTIRMOY BASU :
SHRI K. RAMANI :
SHRI UMANATH :
SHRI M. N. REDDY :
SHRI VISHWANATH PANDEY :
SHRI D. N. PATODIA :
SHRI RAMACHANDRA VEERAPPA :

INDUSTRIAL
COMPANY

Will the Minister of
DEVELOPMENT AND
AFFAIRS be pleased to state :

(a) whether it is a fact that there is a
shortage of truck bus tyres and tubes
throughout the country;

(b) if so, the steps taken by Government
10 meet the shortage:

that due to
tyres in

(¢) whether it is also a fact
the shortage the dealers arc selling
black market; and

(d) if so, the steps taken by Govern-
ment to stop the black market in tyres ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) shortage of particular sizes
of truck bus tyres has been brought to the
notice of Government.

(b) Government have taken the follow-
ing steps lo meet the shortage of tyres:

(i) The various automobile  tyres
manufacturers have been advised to
step up the production of automo-
bile tyres, particularly of categories
which are in short supply. For
this purpose, Government are also
assisting the manufactures to import
the requisite moulds and other
balancing equipment,

have also permitted

(ii) Government
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some vehicle manufactures to im-
port 14000 truck tyres.

(iii) Government are also taking steps
to establish additional capacity for
the manufacture of automobile
tyres.

() Complaints have been received about
over-charging of prices in respect of truck/
bus tyres.

(d) Truck Bus tyres and tubes have been
declared as *“‘cssential commodity™  under
the Essential Commodities Act to cnable
the State Governmentlocal Administrations
to regulate the acquisition and distribution
of such tyres so that the requirements arc
adequately met.

Writing off Capital of Steel Plants

14, SHR] NAMBIAR :
SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI D. N. PATODIA :
SHRI SURENDRANATH DWIVEDY :
SHRI SAMAR GUHA :
SHRI K. LAKKAPPA :

Will the Minister of STEEL, MINES
AND METALS bec pleased to state

(a) whether his Ministry is considering
a plan to write off capital block of public
sector steel plants ;

(b) if so, the reasons therefor;

(¢) how the plan is proposed to be im-
plemented; and

(d) the amount of interest on capital
payable by the public sector steel plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) to (c). some of the basic handicaps
under which Hindustan Steel is functioning
were listed out in a pamphlet ‘Performance
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House on
measures
removing
No final

of HSL' laid on the table of the
5.4. 1968. Therc are various
under examination with a view to
or minimising these handicaps.
decisions have yet been taken.

(d) The amount of interest paid by HSL
for the year 1967-68 was Rs. 291.7 million.

Loss Suffered by Hindustan Zinc Limited

15. SHRI K. LAKKAPPA : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) the amount of loss which the
Hindustan Zinc Ltd. suffered since its in-
ception on accounti of irregularitics, thefts,
stock shortages and fires ;

(b) whether the matters were looked
into and, if so, the result thereof ; and

(¢) the steps taken by Government to
find out the draw backs and to bring about
improvements in its working ?

THE MINISTER OF PETRO CHMICALS
AND MINES AND METALS (DR.
TRIGUNA SEN) : (a) to (¢). The informa-
tion is being collected and will be laid on
the Table of the House.

Director, Small Industries Services Insti-

tute, Trichur

16. SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANTI :
SHRI A. K. GOPALAN :
SHRI K. ANIRUDHAN :

INDUSTRIAL
COMPANY

Will the Minister of
DEVELOPMENT AND
AFFAIRS be pleased to state :

(a) whether any charges of misuse of
official power against Director, Small Indus-
tries Service  Institute, Trichur (Kerala)
have been brought to the notice of Govern-
ment ;

(b) if so, whether any enquiry has been
conducted ; and
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(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Certain allegations of misuse
of official power against the Director, small
Industries Service Institute, Trichur had been
published in the 14th October, 1968 issue of
a Malayalam newspaper. These were brought
to the notice of the Development Commissi-
oner, Small Scale Industries by the Director
himself, who explained the position in respect
of each allegation, immediately on seeing the
charges in the newspaper.

(b) No.

(c) It was not considered necessary to
conduct any enquiry, since the Director had
clarified his position in respect of cach alle-
gation and his explanation was found satis-
factory.
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Plan for Manufacture of Small Car

18. SHRI DEVEN SEN :
SHRI D. R. PARMAR :
SHRI ONKAR LAL BERWA :
SHRI P. N. SOLANKI :
SHRI R. K. AMIN :
SHRI RAMCHANDRA J. AMIN :
SHRI KIKAR SINGH :
SHRI S. M. BANERIJEE :

Will the Minister of
DEVELOPMENT AND
AFFAIRS be pleased to state:

INDUSTRIAL
COMPANY

(a) whether it is a fact that some of the
Industrialists of Gujarat or Bombay—
Maharashtra have submitted a plan on small
car which could be manufactured at a lower
price ;

(b) if so, the broad details
and

thereof;

(¢) Government's decision thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes. Four schemes, one from
Gujarat and three from Maharashtra have
been received.
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(b) The details of the schemes are given below :
5. No. Name of the Foreign Make of Capacity Selling price in
Party collab- the car & of plant rupees of the
orator, engine per proposed car
if any capacity annum (exclusive of taxes)
1 2 3 4 5 6
1.  M/s. Manu- Engine 600-800cc 25,000 7,000 (ex-factory)
bhai H. Thakkar, to be 24 cars on 7500 to be paid
Baroda (Gujarat) designed cylinder air double by customer.
by M's. cooled shift
Lepage of
Belgium
2. Shri S. D. Kul- Nil Meera minicar 6000 6000 ex-factory
karni Inchhalkaranji, 2 cylinder 6665 to be paid by
Distt. Kolhapur water customer.
(Maharashtra) cooled
3. M/s. Associated BMW BMW Glas 100000 Not indicated
Corporation of West Ger- 700cc
Industries (India) many
Private Limited,
Bombay
4. M;s. Premier Fiat SPA Fiat 600D 24,000 9006 ex-factory
Automobiles Lid.,  Turin, T67cc 9907 Payable by
Bombay Italy. 4 cylinder the customer
water cooled

(c) These proposals, along with other
similar proposals, are under consideration of
Government.

Electrification Of Raliway Lines in Gujarat

19. SHRI DEVEN SEN :
SHRI D. R. PARMAR :
SHRI ONKAR LAL BERWA :
SHRI P. N. SOLANKI :
SHRI R. K. AMIN :
SHRI RAMCHANDRA J. AMIN :
SHRI KIRKAR SINGH :
SHRI S. M. BANERJEE :

Will the Minister of RAILWAYS be

pleased to state ;

(a) whether Government's attention has
been drawn 1o the recent newspaper report
according to which the Chief Minister of
Gujarat is stated to have said that some of
the Railway lines in Gujarat will be electrified
in the near future ;

(b) if so, the details of such railway lines ;
and

(c) When the work s likely to be comp-
leted?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (1) Yes.

(b) Only Virar-Sabarmati section (Route
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Km. 442) of the Western Railway, of which
a certain protion falls in the Gujarat State,
is being eclectrified on 25 KV AC system in
the IVth Five Year Plan.

(c) The scheme has already been approved
by the Ministry of Railways. Tenders for
supply and erection of overhcad equipment
etc. have been invited and orders are expected
to be placed shortly. The actual field work
for electrification of the section is expected to
commence shortly. Civil Engineering and
other ancillary works arc already in progress.
The work is expected to be compleled some-
time during 1972,

Reserves Of Diamond in Andhra Pradesh

21. SHRI RAMAVATAR SHASTRI :
SHRI ESWARA REDDY :
DR. RANEN SEN :
SHRI C. JANARDHANAN

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether any steps have been taken so
far to explore the Cuddapah formation in
Andhra Pradesh to find out diamond in the
arca; and

(b) if s0, the progress made so far in this
regard?

THE MINISTER OF PETRO-CHE-
MICAL AND MINES AND METALS
(DR. TRIGUNA SEN) : (a) and (b). Yes,
Sir. In Cuddapah formation diamonds
were found to occur in the Banganapalle
Conglomerate horizon. Detailed work on
this was intitiated in the field scason
1967-68. Two separate potential conglomeralc
belts of Kurnool district, Andhra Pradesh
were mapped, studied and the old diamond
workings examined. Further detailed work on
Banganapalle conglomerates is proposed to be
undertaken during the field season programme
of 1968-69, which includes datailed mapping
of 100 sq. km. area, exploratory pitting, aditt-
ing and collection of bulk samples of 200 ton-
nes cach for rocovery test. The Manimadugu
arca is intended to be taken up for the
purpose.
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Hind Galvanising and Engineering Co.
(P) Ltd.

22. SHRI SITARAM KESRI : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Question
No. 5938 on the 27th August, 1968 and
state:

(a) whether it is a fact that the Hind
Galvanising and Engineering Co. (P) Ltd.
have filed a writ petition in Calcutta High
Court and obained an ex-parte injunction res-
training the joint Plant Commitlee not to
adjust the quantity of 18 Gauge Steel Sheets
which they had received in excess of their
assessed capacity in 1966-67;

(b) whether applications have been filed
by the Director-General, Technical Develop-
ment and joint plant Committee in the
Calcutta High Court for vacation of the in-
Junction;

(c) if so, the main grounds taken in the
applications: and

(d) if not, the reasons for the delay ?

THE MINISTER OF [INDSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS SHRIF. A.
AHMED) : (a) Yes. Sir.

(b) to (d). The position is being ascer-
tained and the information will be placed on
the table of the House.

Allotment of Foreign Exchange to small
Scale Industries

SHRI VALMIKI CHOUDHARY :
Will the Minister of INDUSTRIAL DEVE-
LOMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have taken any
decision to grant higher allotment of founds
in foreign exchange to small Scale Industries
for importing raw material and machinery;
and

(b)
regard ?

if 50, the decision taken in this
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The present policy of
the Government of India in regard to require-
ments of foreign exchange is need based in so
far as priority industries are concerned. These
industries are getting their full requirements
of imported raw malerials, components and
spare parts. The non priority industries get their
requirements based on their last year's licence.
New units both in priority and non-priority
seclors, are given licence to the extent of
26", of the value of their installed mechinery
or Rs.50,000 —whichever is less. However,
priority inustries are entitled to repeat licence
on the basis of performance.

Export Of Cotton Yarn

24. SHRI SITARAM KESRI : Will the
Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state :

(a) the quantity of cotton yarn expor-
ted during the vears 1967-68 and 1968-69;

(b) the total
in each vear ; and

foreign exchange carned

{c) the countries 1o which it was expo-
rted 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1 CHOWDHARY RAM
SEWAK) : (a) and (b). The quantity and
value of cotton yarn exported during the year
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1967-68 and 1968-69 (upto October 1968)
are as under:—
Year Quantity Value
(million Kgs.) (Rs. Crores)
1967-68 10.282 7.63
1968-69 (upto Oct.68) 12.496 8.21

(c) A statement is laid on the table of the
House [Placed i+ Library See No. LT-969).
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isation of Hind

Reorp: Steel Ltd,
25. DR. SUSHILA NAYAR :

SHRI D. AMAT :

SHRI G. C. NAIK :

SHRI K. LAKKAPPA :

SHRI R. K. AMIN :

Will the Minister of STEEL, MINES
AND METALS be pleased to stacte :

(a) Whether there is any proposal under
consideration of Government (o reorganise
the Hindustan Steel Lid. and

(b) if so, the details thereof ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : (a) and (b) A Schem of re-
organisation of the management structure of
Hindustan Steel Limited, was announced by
the Minister for Steel, Mines & Metals in his
statement laid on the Table of the House
on the 20th March, 1968.

Export of Iron Ore to Japan

26. SHRI HARDAYAL DEVGUN :
SHRI K. P. SINGH DEO :
SHRI K. M. KAUSHIK :

SHRI S. P. RAMAMOORTHY
SHRI D. N. DEB :

Will the Minister of FOREIGN TRADE
AND SUPPY be pleased to state :

(a) whether it is a fact that Japan
has decided to cut ils massive steel produ-
ction programme ;

(b) if so, its likely repercussions on
India's iron ore exports o Japan ; and

(c) the steps proposed to be taken by
Government in this regard ?

THE DEPUTY MINISTER IN THE Mi-
NISTRY OF FOREIGN TRADE AND SUP-
PLY (SHRI CHOWDHARY RAM SEWAK):
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(a) Steel output in Japan is expected
to increase in the coming years, though
the planned expansion in the steel produ-
ction capacity is likely to slow down.

(b) Having regard to Japan's steel
production  programmes, no significant
change in the Indian exports of iron ore
to Japan is anticipated,

(c) Does not arise.

Supply of Scarce Categories of Steel.

27. SHRI HARDAYAL DEVGUN :
SHRI K. P, SINGH DEO :
SHRI C. MUTHUSAMI :
SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRI 8. K. TAPURIAH :
SHRI J. MOHAMAD IMAM :
SHRI CHENGALRAYA NAIDU :
SHRI SITARAM KESRI :
SHRI C. C. DESAI :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that there has
been a revision in the procedure for the allo-
cation of priority for supply of scarce cate-
gories of Steel; and

(b) if so, the salient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir.

(b) 10%, of the total availability of
scarce categories of steel has been reserved for
clearance of backlog of old orders pending
with producers, in the chronological orders
of booking. Another 109, has been remarked
for despach to producers’ stockyards, so that
the requirements of Government Departments,
Public Undertakings, Small-Scale users, eic.,
For less than a wagon load, could be met
without difficulty. The remaining 80°%, of
the total avallability of scarce categories is
distributed to meet priority requirements for

FEBRUARY 18, 1969

Written Answers 72

Export, Defence, Communications, etc. etc.
on the basis of sponsoring by various sponsor-
ing authorities,

Joint Collaboration Ventures in Forelgn
Countrles.

28. SHRI HARDAYAL DEVGUN :
SHRI CHANGALRAYA NAIDU :
SHRI K. P. SINGH DEO :

SHRI NARENDRA SINGH MAHIDA :
SHRI C. MUTHUSAMI :

SHRI P. N. SOLANKI :

SHRI D. R. PARMAR :

SHR1 J. MOHAMED TMAM :

SHRI SITARAM KESRI :

SHRI C. C. DESAI :

SHRI MEETHA LAL MEENA :

SHRI P. K. DEO :

SHRI D. N. DEU :

‘Will the Minister of FOREIGN TRADE
AND SUPPY be pleased to state :

(a) the number of joint collaboration
ventures in foreign countries approved by
Government so far ;

(b) the countries for which these jonit
ventures have been approved ;

(¢) the products covered under these
ventures ;

(d) the joint ventures which have since
started operation, giving the names of the
countries;

{¢) the guide-lines followed by Govern-
ment in approving these ventures ; and

(f) the total foreign exchange earnings
consequent on the functioning of these ven-
tures outside Tndia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Government of
India have so far approved the establishment
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of 75 joint industrial projects with Indian
collaboration in the following countries:—

Ethiopia, Ghana, Kenya, Libya, Mauri-
tius, Ningeria, Tanzania, Uganda, Zamhia,
Ceylon, Iran, Iraq, Lebanon, Saudi Arabia,
Afghanistan, Indonesia, Malasyia, Singapore,
Thailand, Ireland, N. Ireland, U.K.
Canada, Colombia, U. S. A,, Grenada &
Trinidad.

The overseas projects approved so far
cover the manufacture of the following pro-
ducts in the countries of investment:—

Textlies, Soaps, Plastic products, Asembly
of clocks, Razor blades, Small Wheel-lype
Agricultural tractors, Pharmaceuticals, Prin-
ting inks, Florescent fixtures and other elec-
trical accessories, Light engineering goods,
cork products, Paper and pulp projects, Pipes,
Asbestos Cement products, Marble Mosaic
tilesand rolling shutters, Solvent extration and
plam kernal curshing. Pencils, Steel products,
Sugar, Enmelware products, Sewing machines
and electric fans, Glass products, P. V. C.
leather cloth, Trucks, Electric motors and
transformers, Concentrates for soft drinks,
Pesticidal formulations, Vanaspati, sewing
thread balls, rubber products, zinc oxide,
ACSR and AAC and PVC insulated condu-
ctors, Nylon bristles, Hardboard, Starch,
Liquid Glucose, Twist Drills, Fruit prodcts
ete. '

(d) Twelve of the above projects have al-
ready commenced production in the following
countries :—

Ethiopia, Kenya, Libya, Nigeria, Ceylon,
Malaysia, Canada etc.

(¢) The broad guidelines as are follo-
wed by the Government in approving joint
overseas vantures by Indian industrialists are
indicated in the statement laid on the Table
of the House. (Placed in the Library, See
No, LT .10 169.)

(f) As most of the projects referred to
at ‘d’ above have gone into production olay
recently, it is too early to estimate the fore-
ing exchange earnings consequent on their
functioning in overseas countries.
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Incentives to Export-Oriented
Industries

29. SHRI HARDAYAL DEVGUN :
SHRI K. P. SINGH DEO :
SHRI SITARAM KESRI :
SHRI NARENDRA SINGH MAHIDA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that only lcss
than one hundred industries in the country
are engaged in exports out of the total of
2,000 industries ;

(b) if so, the reasons therefore ;

(¢) whether Government propose to
make available facilities for the import of
equipment and raw materials to enable the
industrial units to increase their exports ; and
taken in the

(d) il so, the steps

matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TARDE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The export sector covers
hundreds of products falling under several
industries. It is true that not all industries
export their products,

(b) Exports are possible when an indus-
try produces an export worthy product, is
able to offer it at competitive prices and
undertakes the marketing effort to reach
overseas markets.

(¢) and (d). Import of raw materials
and equipment, not available in India, is
permitted against exports, as provided in the
Import Trade Control Policy Book (Vol. L),
Manufacturing units who have exported
more than 10%, of their production during
1967-68, will be given facilities for expansion
of production capacity.

Halt for Express/Mall Trales at Pattambl

30. SHRI C. K, CHAKRAPANI :
SHRI MANGLATHUMADAM :
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SHRI P. P. ESTHOSE :
SHRI E. K. NAYANAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government

propose o
take measures to make a brie[ halt lor
Express and Mail trains at Pattambi in

Olavakkot
Railway ;

Division of the Southern

(b) if so. when it is likely to be effected;
and

(€) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(¢). The present level of traffic offering
at Pattambi station is adequately served

by § trains each way including 29 30
Ma'abar  Expresses  scheduled to stop
there. There is no traffic justification

for provision of stoppages of additional
Mail/Express trains at this station.

Rural Industriglisation in Bihar

31. SHRI KAMESHWAR SINGH :
Will the Minister of INDUSTRIAL DEV-
ELOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether  Government
select Monghyr District for
trialisation ;

intend to
rural indus-

(b) if so, the scheme prepared for
Begusarai  and Khagaria  sub-divisions,
separately ;

(c) the total amount to bein vested ;

(d) if not, the reasons therefor ?

THE MINISTER OF
DEVELOPMENT,

INDUSTRIAL
INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No, Sir.

(b) and {c). Do not arise.

(d) Itis not proposed to taken up any
new Rural Industries Projects during the
Fourth Plan period.

Utilisation of Installed Capacity in
Industries

33. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI NARENDRA SINGH MAHIDA :
SHRI HARDAYAL DEVGUN :
SHRI C. JANARDHANAN ;
DR. RANEN SEN :
SHRI RAMAVATAR SHASTRI :
SHRI JAGESHWAR YADAYV :
SHRI INDRAJIT GUPTA :
SHRI SHRI CHAND GOYAL :
SHRI JYOTIRMOY BASU :

Will the Minister of
DEVELOPMENT AND
AFFAIRS be pleased to state :

INDUSTRIAL
COMPANY

(a) what was the extent of idle capacity
during the first 9 months of the current
financial year ending December, 1968 in
respect of different industries ;

(b) which was the most hard-hit industry
in this respect ; and

(c) what sleps were taken o maximise
the use of available installed capacity in
each industry and what further efforts are
being made to achieve cent percent utilisation
of available capacity during the ensuing
year ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). The information
is being collected and will be laid on the
Table of the House.
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Zinc Smelter at Visakhapatnam

34. SHRI HIMATSINGKA :
SHRI R. BARUA :
SHRI P. P. ADICHAN :
SHRI N. R. LASKAR :
SHRI S. K. TAPURIAH :
SHRI A. SREEDHARAN :
SHRI BEDABRATA BARUA :
SHRI VALMIKI CHOUDHARY :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether an expert team from the
Polish agency, M's. Centrozap, wisited
Visakhapatnam in January, 1969 in connection
with the preparation of a project report for
the Zinc Smelter to be erected there ;

(b) if su, the observations of the team
and the result of their spot study ; and

(¢) the broad details of the project indi-
cating, production capacity to be installed,
its cost and forcign exchange content and the
requiremenis of the different raw materials
for the plant and from where these would be
obtained ?

THE MINISTER OF PETRO-CHEMI-
CALS AND MINES AND METALS (DR.
TRIGUNA SEN) : (a) No, Sir.

(b) Does not arise.

(c) In the context of the wide gap bet-
ween demand of zinc metal and its indigenous
availability, the setting up of a Zinc
Smelter of 30,000 tonnes per annum
capacity at Visakhapatnam, based on imported
concentrates had been under consideration
of the Government. However, due to
constraint on resources, the project is not
Jikely to be included in the Fourth Plan. As
the detailed project report is not yet pre-
pared, the details regarding the project
costs, foreign exchange content etc, are not
available.
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Reorganisation of Coir Industry n
Kerala

35. SHRI HIMATSINGKA :
SHRIMATI SUSEELA GOPALAN :
SHRI A. K. GOPALAN :

SHKI P. P. ESTHOSE :

SHRI P. C. ADICHAN :

SHRI K. ANIRUDHAN :

SHRI K. TAPURIAH :

SHRI GADILINGANA GOWD :
SHRI CHENGALRAYA NAIDU :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whethe the Government of Kerala
have sent a comprehensive plant for the
reorganisation of the Coir industry for the
approval of the Central Government ;

(b} if so, the details thereof and the

major modifications to be brought about
under the reorganisation scheme ;

(c) the amount of expenditure in-
volved under the scheme and the amount of
assistance  required from the Central
Government for its implementation ; and

(d) Government’s reaction thereto 7

THE DEPUTY MINISTER, IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir,

A statement js laid on the
Table of the House. [Placed in Libarary See
No. LT—11/68 ). Under the plant the
entire expenditure is to be met by the
Central Government,

(b) and (c).

(b) The plan is under detailed exa-
mination in consultation with the concerned
authorities,
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Production of Natural Rubber

36. SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :
SHRI S. K. TAPURIAH :
SHRI VALMIKI CHAUDHARY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the Rubber Board at its
meeting held at Kottayam assessed the
production of Natural rubber during current
year and found that the output this year is
likely to fall short of the original estimate of
72,000 tonnes by over 3,000 tonnes ;

(b) if so, the reasons for the shortfall ;

(c) the suggestions/recommendations
made by the Board to tackle the situation ;
and

(d) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The estimated short-fall is due to
the unfavourable weather conditions during
June-August 1968 and the strike of rubber
plantations workers during Ist and 2lst
November, 1968,

(¢) The Rubber Board has suggested
the import of rubber to fill the gap bet-
ween demand and supply.

(d) Government have allowed imports,

United Provinces Commercial Corporation
(P) Ltd,

37. SHRI BABU RAO PATEL : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) The oames of companies controlled
by Shri S, M, Wahi and other Directors of
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United Provinces
(P) L. ;

Commercial Corporation

(b) The names of Directors of the
above companies who have been prosecuted
for criminal conspiracy to cheat the Union
Government, the amount of fraud involved
and the sections under which the prosecution
is launched ; and

(c) The names of political leaders or
present Ministers who were directors or
advisers or employees at any time in the
concerns of S. M. Wahi's management with
names of the companies concerned, the
date and duration of the occupancy of such
post and the emoluments drawn during the
period. by the individuals concerned ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRIF. A. AHMED):
(a) According to the information available
with the Company Law Board the following
companies are controlled by Shri S. M, Wahi
and other directors of United Provinces
Commercial Corporation (Private) Ltd, :—

(1) M_s. United Provinces Commercial
Corporation Private Lid.

(2) M 's. Agrind Fabrication Ltd.
(1) M s. Assam Siliminite Company Ltd,

(4) M/s. Land Reclamation Corporation
Lud.

(5) M;s. Parts Service India Ltd,

(6) M(s. U. P. C. C.—Parinership con-
cern.

(b) Three prosecutions were launched as
per details below :—

1. RC. 2266—CIA ()

This relates to supply of Road Rollers,
The following three Directors alongwith
fourteen  other accused have  been

ed under section 120-B[420 IPC
and 5 (2) of the Prevention of Corruption
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Act, Section 420, 477-A IPC and 5 (2)/5(i}d)
of Act. 1 of 1947 on 27-8-1968 before the
Fourth Additional Special Judge, Calcutta.
(1) Shri 5. M. Wahi, who is Director of--

(i) M;s. United Provinces Commercial

Corporation  (Private) Limited,
Calcutta.

(ii) Mjs. Agrind Fabrication Lud,
Calcutta,

(i) M;s. Assam  Siliminite Lud,,
Caubati, Assam,

(iv) M's. Land Reclamation Cor-

poration Ltd., Calcutta,

(2) Shri K. M. Wahi, who is a director
of (—

(i) M,s. United Provinces Commer-
cial Corporation (Private) Lid,,
Calcutta.

(ii) M.s. Agrind Fabrication Lud..

Calcutta,

(iii) M s. Land Reclamation Cor-
poration Lid., Calculta.

(iv) M’'s. Parts Service India Lid,,

Calcutta.

(3) Shri R. M. Wahi, who is a dircctor
of :—

(i) M,s. United Provinces Commer-
cial Corporation (Private) Lid.,

Calcutta,

(ii) M/s. Agrind Fabrication Lid.,
Calcutta.

(iii) M/s. Land Reclamation Cor-
poration Ltd., Calcutta.

(iv) M/s. Parts Service India Ltd,,
Calcutta.

Amount of fraud alieged is about

Rs. 2, 16,64,800.
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I1. RC: 56/67-Hyderabad

This refers to the sale of land excavators,
The same three directors as mentioned in
RC 22/66-CIA (I) alongwith two other
accused have been chargesheeted under
section 120-B 1.P.C. read with section 420,
409 1.P.C. and section 5 of Imports Ex-
ports (Control) Act, 1947, and Section 409,
420 & 109 1. P. C. on 6-11-1967 before the
Special Magistrate IVth City Magistrate,
Hyderabad.

The amount of fraud

Rs. 6,07,471.10.

alleged is

Hi. RC. 4{67 CIA (1)

This refers to the sale of dragline
buckets. Three directors as mentioned in
case RC. 22/66-CIA (1) alongwith five other
accused have been chargesheeted under
section 120-B read with section 420 IPC and
420 1PC on 3-1-69 beforc Chief Presidency
Magistrate, Calcutta.

The amount of fraud ‘alleged’ is about
Rs. 30,020.00.

(c) Information in respect of present
Minister is being collected and it will be
laid on the Table of the House. The term
‘political leader’ is not quite specific and it
would not be possible to collect and furnish
the information in regard to them.

Foreign Collaboration Policy

38. SHRI D. R* PARMAR :
SHRI N. K. SOMANI :
SHRI C. MUTHUSAMI :
SHRI D. N. PATODIA :
SHRI J. MOHAMED IMAM :
SHRI MEETHA LAL MEENA :
SHRI R. K. SINHA :
SHRI R. K. AMIN :
SHRI C. C. DESAI :
SHRI JYOTIRMOY BASU :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFEAIRS be pleased to state :
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(a) whether Government have recently
changed their policy regarding foreign
collaboration ;

(b) if so, the details thereof ;

(c) whether Government have rsceived

any opinion from the industrialists and
foreign entreprencurs in India in this regard ;
and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR1 F. A,
AHMED) : (a) and (b). No, Sir. Government’s
policy in regard to foreign collaboration
continues to be guided by the statement
which the late Prime Minister Nchru made
in the Constituent Assembly of India on the
6th April, 1949. However, with a view to
avoiding repetitive  import of know-how,
Government  have decided that coordinated
negotiation should be conducted with foreign
parties in fields where,

(i) a number of foreign colluboration
agreements already exist and a
new parly applies lor the same or
similar know-how ; or

(ii) where a number of new units in
the same field are proposed to be
set up in the country at about the
same lime, the object being,

(i) 1 reduce the outgo of foreign
exchange, and

(ii) to  encourage indigenous
research and technological
development.

(c) and (d). Yes, Sir. Certain individuals
and Chambers of Commerce and Industry
have generally criticised Government's policy
mentioned above. The main points of
criticism are that this policy would not be
practicable, that it implies a certain degrec
of compulsion on individual industrialists
and that this policy will not be in the larger
interests of the country.
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India’s Economic Policies

30. SHRI D. R. PARMAR :
SHRI K. P. SINGH DEO :
SHRI C. MUTHUSAMI :
SHRI R. K. AMIN :
SHRI R. R. SINGH DEO :
SHRI S. K. TAPURIAH :
SHRI C. C. DESAI :
SHRI D. N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether India’s eminent industrialist,
Shri J. R. D. Tata, has recently critised
Government’s economic policies and also
its decision on vital questions ; and

(b) il so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED) : (a) and (b). In the last meeting of
the Central Advisory Council of Industries held
in New Delhi on the 3rd 4th January, 1969,
Shri J. R. D. Tata had stressed that all cons-
traints against the favourable economic
forces which had become visible particularly
afier our success in the agricultural field,
should be removed and where positive action
was required, it should be taken quickly and
with decisivencss. Shri  Tata had also
observed that the decision making machinery
of the Government was cumbersome and
slow. These observations had been made
by Shri Tata mainly in the context of a few
proposals such as the small car project, the
Tata Fertilizer project, the Korba Thermal
Station decisions of the Government on
which were pending. As these are cases
involving heavy investment and have far
reaching implications, they require a very
careful examination at the hands of the
Government before final decisions can be
taken on them. Government, however,
appreciate the frankness with which Shri
Tata cxpressed his own views.
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Industrial Leicences for Private Industries
40, SHRI D. R. PARMAR :
SHRI K. P, 5INGH DEO :
SHRI GADILINGANA GOWD :
SHRI R. K. AMIN :
SHRI S. K. TAPURIAH :
SHRI C. C. DESAI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased 1o state :

(a) the total number of applications
received in each quarter during the last four
years from Terivali sector Industries for
(i) industrial licences; (ii) letters of intent;
and (iii) expansion;

(b) the total time taken in taking linal
decision on these applications: and

(¢)  whether there is any tme limit for
disposal of such applications and the details
thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The information
is being collected and will be laid on the
Table of the House.

{¢) In accordance with the Registration
and Licensing of Industral Undertakings
Rules, 1952, the Government is required 1o
communicate its decision on a application
within a period of three moths from the date
of receipt of the application or the date on
which additional information is furnished by
the applicant, whichever is later.
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(7) Tmufr ¥ feadt ofn o
a3 fgrgearT e fafads qror faga
Frafaal w1 gfraq sgisr xa7 qwar

(9) T7 TFoAT #1717 977 36t &
2 ad ar fegar-feaar an gar ar

afr gl g

(%) #Far axwT fggearq e falq-
TT 81 zrer &&= A wift q@ oiforfees
WTYTT 9T FF7AT TIEAT § W frz@m
=2y fafade & afamfedi qar sanfad
7 afa qfr s wgdy & ; wie

(a) afz 7dY, arzawsqrFrrm 2 7
Ed wix Wi gwifraton s
¥ T Wl (s geW wir gA)
(F) a7 196768 & w3 7 fzgeqm
=7 fafaze & qaAmA @@ 7 aTwr
¥ £7 10,725 fafqga svq £ g af
2% Y Fama & 5520 fafaa sow ofexdy
mrT & ®7 ® oAt 5205 fafagd won
WG ETH G

(=) 5205 fafags sva & g7 wm
7 & 3571 fafegs so0 & g qr At
ux fafams z3 & gyrqr & fAq §,
1 w9 1962 7 smix ¥1 =T 5 wfaqx
gifaw & W17 Mg 7w g 7 aftaa
aifusw & 1 78 wrarr Ty gfe Aawer
q'dt THT ¥ w F A AV, A qwoaqry
1 afaw @ww 620 fafags w91 &
aran AT

(m) g OoFAT ) Fr oW koo
AT 929 97 1A £ 14T |

(%) 78 FTTHr ad 1967-68 & ey
weqAT ¥1 1447 qifas foil § 3w §



87 Written Answers

fagwr afa 19 fzgraz, 1968 +1 awr

qTF qT W aE 4) |

(%) o= (7). fgrgenia et fafa-
e galt wwafaai & avg  afofsas
qrerT 9T J@rE w7 7@ & wfFT 3w 9%
FTHIT F1 Fafafe-fHaqm & | Far f& 5
g5 w1968 #1 AN 9zd qT TE AE
‘A we fggerm fAq fafazs’
draw gfeasr # g1 a@r &, FFAT K
FAFTT T FE FUm & wfagA awq
g1 @ faadt & g Mfas Fram & A7
£@ FTUT TE0T F1 AMT 7 FET &1 T,
watd afi® 79, sgFTi T afF,
wifs mfy 1 sA AR F weAdT AT
dar e 3w qfeTsr & Ieam far mar @,
AT & FTAFW K e A F fav
w€ wegarg fry m g

qgrH Iuray w wewT

42, &Y gHT e
oY st T
a1 yweey faardt
&t wren fag Wi

ot ATTEY Tew W

41 wrevfire faem aqr gawa-«
w5t gz IarT & war £ i

(%) =1 ag 7+ § fs fedt fafaez
aue & fafws a1t & SO & gkl
DI ¥ 7 ¥ I AT K FAHET A
wififirs gfg § aret § wieg @& @A
WiW® ATEET F1 THY T G F
firg ot o i Tmer 7 AT

(w) afe g, @ w@ TR &
farare felt fafmez Ja< 3§ o o G
w1 difaq v & fao fram @@ w1
W
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(7)  #m1 e T@rAT 9T FF T@WY
#1 fazart #@ & fan ggfer gfand
92T FTF T qTF17 F7 fawrr @ 7

wtaife fawre, wrafos saare aar
ARETT-ETG AT (s Gl ae wgwe)
() &1, 2t

(=) stz (w). zawi #r fafas
A1 H AT Aqr §F A% H O F
FAAIT &1 F5 FTA graedr 5 frag =
ang AYFIT & fagroda §

Ty JOIn adr Wy Iemn

43. Y THTW AuIE
ot wewey faardd
s W fag Wiz
St AN ey ol
At SRS A

F71 wiatfme fawre aqn aRma-wig
it oz aam fr o w5 fr

(%) smazaw g f& awag
IUNT FY gAr 7 ag IO #1 wfew
afawrg oz "gan z4T §;

(=) =ar ag &= & e gmidt famra
FAgEar W1 LMD F AT gAY
Iam § WA 7 ufaw 30gwE §;

() #ar aq IaE ® qfys Swear-
A& & fau gumT w1 fawr oAt
afam Afa # ofeda s ®1 §; wlk

() afx g, ar fea s 1 afc-
a3q & wr fawrT B 7

weifie fawrn, wrafos samre an
WAATE-T WY (S e oo s
(%) wrta wTETX 1956 W whal-
fre #ifr geeq & fuife Afc w1
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qraT & @ & S AW & fermr ova)-
fETar 9T mrarfea g sa Afy & werda
T WT g AT & 9FT F IE 9T
gqifaa a= faar mai @

(7) & (). A7 30w aga I8
WH-FET WY A T ITT FT I AT
g1 &7 & g'o ¥ afg /T s&l w1 &-
AT AT g1AT ¢ fa7 F udm Ag &
afuw arrg faaww & gfaywas qgq
SO B & 1 3A SO & g mie
FIT-FAAATF 0F T4F ¥ AT 4T 97
F A # gfaar st faadt & faawn
T=RYT Al AFIT 591 A2 &Y A1 | uF
AIT wgh T A wdsmrear § Avag §
ar ga0r M AR TR 7l AvEg AF
&1 7T wd-AEAr ¥ A9 41 ¥ wge
T AWHA O ATHIT 7 TWF A I
1 wmrAtag s % fArgga &
#r g% 3917 fabm #

Hisdustan Steel Ltd.

44, SHRI BAL RAJ MADHOK :
SHRI M. L. SONDHI :
SHRI A. SREEDHARAN :
SHRI 5. K. TAPURIAH :
SHRI K, LAKKAPPA :
SHRI SITARAM KESRI :
SHRI MANIBHAI J. PATEL :
SHRI R. K. AMIN :
DR. SUSHILA NAYAR :
SHRI GADILINGANA GOWD :
SHRI HIMATASINGKA :
SHRI RAGHUVIR SINGH SHASTRI :
SHRI B. K. DASCHOWDHURY :
SHRI D. N. PATODIA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the total Joss incurred by the
Hindustan Steel Ltd. in the years 1967-68
and 1968-69 so far, and its distribution plant-
wisc between Bhilai, Durgapur and Rourkela;
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(b) the total loss incurred by the
Hindustan Steel Ltd. since its inception ;

(¢) how does the cost of production per
tonne of steel in the three plants of the
Hindustan Steel Limited compare whith the
cost of production per tonne in the Tata Iron
and Steel Co. and Indian Iron and Steel
Company ; and

(d) the steps taken by Government to
bring about improvements in the working of
the public sector steel plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) and (b). The required information
for and up to the year 1967-68 is available in
the Fourteenth Annual Report for the year
1967-68 of Hindustan Steel Limited, a copy
of which was placed on the Table of the
House on the 19th December, 1968. The
information for the year 1968-69 would be-
come availablc after the accounts for the year
have been closed and audited.

(¢) The following table indicates the
works cost of production per tonne of ingot
steel for the year 1967-68 in respect of all
the integrated steel plants under Hindustan
Steel Limited, Tata Iron and Steel Company
and the Indian Iron and Steel Company :

Bhilai Rs. 269.9
Rourkela (L.D) Rs. 321.7

(O.H.) Rs. 322.7
Durgapur Rs. 3133
TISCO Rs. 301.0
ILSCO Rs. 335.9

(d) The various steps taken/lo be taken
by Government to bring about improvement
in the working of Public Secior Steel Plants
had been indicated in the Pamphlet entitled
‘Performance of Hindustan Steel Limited,’
placed on the Table of the House on the 5th
April, 1968. These are being implemented.

Textlle Mills takemover by Government

in Kerala

45. SHRI MANGALA THUMADAM :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :
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(a) the number of textile Mills taken-

over by Government during the last six
months ;

(b) how many such Milis are function-
ing in Kerala ; and

(c) the amount of comspensation paid
50 far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1 CHOWDHARY RAM
SEWAK) : (a) One.

(b) None.
(€} Does not arise.

Industrial Licences in Kerala

46. Shri Mangalathumadam : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS bc pleased to
state :

(a) the number of new industrial licences
issued during the last six months for starting

small scale and large scale industries in the
country ; and

(b) the number of licences out of them
which have been given for industries coming
up in Kerala ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a)and (h). During the last six mon-
ths (Ist July to 31st December, 1968) 18 licences
were issued under the Industries (Development
and Regulation) Act, 1951, for the establish-
ment of New Industrial Undertakings of
which onc was for Kerala. (No licences are
required for starting small scale industries).

Supply of Steel to Small Scale Industries

47. SHRI MANGALATHUMADAM :
SHRI SAMAR GUHA :
SHRI P. VISWAMBHARAN :
SHRI K. LAKKAPPA :
SHRI SURRENDRANATH DWIVEDY
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Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether there is an inadequate supp-
ly of steel castings and steel raw materials
from the steel plants in the country;

(b)  the quantity of steel scrap materials
supplied to the small scale industries during
1967-68; and

(c)  the steps being taken to supply steel
to the small scale industries regularly ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) to (¢). Thercis at present a shortage
in respect of sheets, pig iron and billets in
the country. All efforts are being made to
augment production and equitably distribute
available supplies to all users, including those
in the small-scale sector. As regards scrap,
this is distributed by the Steel Plants direct
to the consumers and other nominees of their
choice.

M. G. Railway Lines in
Railway

Southern

48. SHR1 MANGALATHUMADAM :
Will the Minister of RAILWAYS be pleased
to state

(a) the number of Metre-gauge lines
constructed during the Third Plan in the
Southern Railway, with provision for Broad-
Gauge bridges at the time of conversion of
these lines into broad-gauge line;

(b) whether there is any proposal to
convert the Quilon-Emakulam line into a
broad-gauge line ; and

(¢) if so, the additional cost involved ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) For
the Salem-Bangalore M. G. line (iaken
up for construction during the TII Plan
and recently completed) on the Southern
Railway, provision has been made for sub-
structures of bridges for Broad Gauge
Standard. For the Mangalore-Hassan line
also, which was commenced in the Third Plan
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and is now in progress, the sub-structures of
bridges are being built to Broad-Gauge
standard.

(b) and (¢). Preliminary Engineering and
Traffic Surveys are proposed to be taken up
in 1969-70 for the conversion into B. G. of
the Ernakulam-Quilon-Trivandrum M. G,
section. The estimated cost of conversion of
the Quilon-Ernakulam section will be known
only after the surveyvs are completed.

faewt aa ga¥ ggme & dra faa
wifea @mh

49. =Y wrRsETS e
=} wgram Fag et

4T XS AAT 98 AT F1 FO KA
fF :

(%) feedt Y azt g§ sws=a
Aqr zaAY oftges grasdt aram@FAM
FT €q17 § vAF g FRTAT AT TFAE F
a7 faedt MY zad 3ol & A1
fra 1 wifqa Tamfear sar 1 q7%7
F1 faa g ;

(=)

FT ¥ FAMT A7 FY ATIATAT F

gfzgr, M wa ¥Amfeay &
a7

(m) afz &, A ca% s wI7W
g?

W &Mt (310 ww gun fay)
() feagm fedt o ¥a% 39
i & @9 faga =wifva  twfea
AT A 7§ Fraran Ag

(=) oz (n). @ar s g
T3 UF 29 7 7t g € graes-
aray %1 wegu fegr & feedt & 30-
it & v fag_a wifam Enfeat s
¥ fau o fafwr awg @ o
fesga gamfas g
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fadnY & gt ad Fifudt & 7 ed
*1 W

50. S WrAwwIS A

#q7 4§ fe savare aqr gfar oA 7z
FATH FT FIT T fF

(%) #ar ag 7= & f& P & B
ary zafsg wreT & wod fasr qrafeaal
F1 39217 & =9 § gq2 AT q¥@ §

(@) afz gi. A1 faw & @7 am
ng safF wad feaq fasz grafradl &
2877 AT AFAT §

() %31 37777 & *q 7 Wey FwEd
7 grarA ey fam wmar g A

(7) afz gt, A 67 27 q7 ?

difae sarare aer gqfw wwrea &
Faua (s Wl Tw Aws) - (F) 9T
(). frzm & 773 qvan aufes wo fwdy
At fagz gegedt, J7 e, |quar, 97, 79,
wif, agd waT 9fa T F1 I &7
T Faq 1w §i7 S4ZT WA AFATE |

(m) oY, 7@

(%) sz ad 33010

wawi Awr Fas & arEm e fofe

51. «f wirrswrw @y

w1 dtfre wmare awy gfe & 4w
TFATA F ¥ ¥ f

(%) ®mat 1968 & grsiare (o
q2q) & g7 fead g & T@E1 A@
dias & we gre &1 fagtw fear mar
W\t 38 §A fern fads g ofze &
mt ;o
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(@) wfaeg & eq 3o ) Wewr
2 & fod gvergre Aqr &7 af QA
% wqv@r qar g ?

&ifew s qwr qfa swAm A
F9-st (W Wed vawww) : (5) Frata
¥ wiwy gfaa sty w9 9T W@ 9
g1 am @ s & fagg |
qaAT /vva T g1 feT N mdE-
AT, 1968 & T A7 F ad=) aqr
AT & FATHF A &, Fa9% 58 5F1T
& af¥, &% qqr 3@ gw7 N faw
e & FAreHs qrx mfew §, 3 FAT
78 & wW ¥ §A wiEw  W@d
frata go

(=) faaiy fed 13 Ty gendi &
faatm & gega @17 I ATEEI WA
® grara & glagr, fagam Aifg &
geara wfrgfa arare o & w0

Manufacture of Scooters

54, SHRI P. VISWAMBHARAN :

SHRI RAGHUVIR SINGH SHASTRI :

SHRI B. K. DAS CHAUDHARY :
SHRI CHENGAIRAYA NAIDU :
SHRI N. R. LASKAR :

SHRI R. BARUA :

SHRI ONKAR LAL BERWA :
SHRI YAJNA DATT SHARMA :
SHRI SITA RAM KESRI :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
be pleased to states :

(a) the number of industrial units in the
country manufacturing scooters ;

{b) the total installed capacity of these
units ;

(c) the total number of scooters manu-
facture by these units in 1968;

(d) the total number of applications for
scooters pending at the end of 1968; and
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(e) whether it is a fact thata new
scooter plant would be set up in the country
and if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Three.

(b) 60,000 Nos. per annum .

(c) 35,952 Nos.

(d) 17 applications for the grant of
industrial licenses for the manufacture of
Scooters were pending with Government at
the end of 1968.

(e) Government have decided to license
one additional scooters manufacturing unit
in the private sector with a capacity of
50,000 Nos. Per annum on double shift
basis. A decision on the choice of the
applicant who will be eventually granted
the industrial license is expected to be
taken shortly.

sreeta wrs & qufrafa & srew pifa

53. ot wee fagrdt amnda
ot W AW mTe
At WY T A
w1 T NS AEAT
& ewax fag wamd
s waifasia wy

a1 ddtfore wrare qar qf WA ag
ag [ F1 Fr w5 ¢

(%) ma & aq) & qar I A9 § 7
a% Yqr ¥ fadw A & a7 guT qHIA
g A AT A aqr AqA & AW ¥
MTAT 2T WX OWE F1 w7 A wY
oy ary & s wdfg gz oaar
faRslt gar ) feeeft grfir g€ 5 W

(w) <& ey & ww a% v frares
T fer mo § aer 3% wr ofenmw
g’
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aife wmre aer gfa e A
Fe-sat (s W w Aww) - (%) W
(&), f@rs ¥ fadslt #=% 7w &
¥ gu gHEE F W@ F g ¥
¥5 9T FTZATE A | F77a7, 1968 #¥ Z11
ot & wfafafeat & @ g€ aaita
foega w0 & fare o mar a1 39
Fratal & oafcmmersy I UHIT
dfimez qmr & F9¥ a1 wfaFd ww
F ol ¥ frats #) 1967-68 & |1
q Hifga 7 a4q1 57 75 & T8 F
faw faRsit gzr & wrazd £ 4 1967-68
F e37 9 #ifeT #¢ & fqe qgaa &
i g qara 7 2 A=Al ¥ wEw
& A =1 fagar gar #1 1€ |vdt grfa
gl BT 1 @ TT A AT AHR F
e migee fegr nar ar f& Jqe gra
WA § F39 9ZA7 F1 AT Heq W)
Fifrgis g1 T fem s wr ) 2
HIHAT ATA A7FTL F €417 § ATGT 74T |
A9MA F1 FY AT FT AAT AFA & fAC
37 ¥ F) g% fAgfa 14 e@d, 1967 &
frafa (fraa) wRa, 1962 & saifywix
& geat v fgar mar o gy o gET
faar fF Jam & sarfas oo gws
FY 97 AT K AT AT @1 § | WG 2
FY TF TFTT AT AAT & GHETET AT
#1 faeft gz # g€ g w1 Sr-3rw wgama
Famr &9F 98 § 1 feg ATRT smaIT
agr & ¥ femr-afadq 51 0% & fan
AT U 9qm| fww o @ § 1 Wi
A9 HIHT 9T FEHT AT FT QWA
& fau wfafom ww=r Iusey ¢ frar
T § 91X fAEE Iem dw w7 fRy e
&1 T8 wuEr o §Hfow il &
A ST A #Y el % vy A
fararx forar mar a1 Wi qewT g qar
= & fear-of@mda & fasg frarew
INT T @A & oy A7 207 fF grerd
agwy &Y T |
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TR W Yhwe & fan weT W
affrwe

54. «t fargare aest : war Ywd Aot
19 Fgrq7, 1968 & warcifea w57 gsar
1342 % g & qw=9 ¥ g T N
1 w3 fF

(%) w1 wifqs serd @ &=
uFT FT AT _E &

(=) afx gr, &t sa% QU0 salT w®&|T
g "z

() gfz g, a) famra & w1 v §7

R 59t (w10 vw gum Tag) : (F)
# (7). ox frazm faad wdfws qaar &
THY @ gAT 92 9X TAT | [qEAETEE
# 7a fzar nar | fed e LT—121/
69)

Textile Mills

55. SHRI N. K. SANGHI :
SHRI R, R. SINGH DEO :
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI Y. A. PRASAD :
SHRI RAMACHANDRA VEERAPPA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it isa fact that Govern-
ment have decided to take over six Textile
Mills ;

(b) if so, the names of the mills Hkely
to be taken over; and

(c) the names of other mills proposed
to be taken over during 1969 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does ot arise.
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(c) 1t is difficult to anticipate and
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Will the Minister of STEEL, MINES

state the names of the mills to be taken AND METALS be pleased to state :

over during the year 1969.
Trade Delegation to U.AR.

56. SHRI N.K. SANGHI :
SHRI R.R. SINGH DEO :
SHRI RAMCHANDRA VEERAPPA :
SHRI Y.A. PRASAD :

Will the MINISTER OF FOREIGN
TRADE AND SUPPLY be pleased to state :

(a) whether it is a fact that a three man
Indian Trade Delegation visited Cairo to
review the existing trade agreement with
U A R.;

(b) if so, the result thereof ;

(c) whether the delegation has found
any possibilities of further expansion of
Indo U, A. R, trade ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHODHARY RAM
SEWAK) : (a) Yes, Sir.

(b) to (d). This was the regular half
yearly review of trade between India and
the U. A. R. during the current agreement
period (July 1968 to June 1969); and the
two sides agreed to various measures
required to ensure a smooth flow of trade.
The two sides agreed to meet again in June
1969 in order to agrec on a Trade Arrange-
ment for the next year, when they will try
to agree on a further expansion of their
bilateral trade.

Training of Iranian Technicians by H .S. L.

57. SHRI N.K. SANGHI :
SHRI R.R. SINGH DEO :
SHRI B.K. DASCHOWDHURY :
SHRI Y.A. PRASAD :
SHRI RAMACHANDRA VEERAFPA :

(a) whether it is a fact that the Hindus-
tan Steel Ltd. will train 500 Iranian techni-
cians for the Government owned steel p lant
in Iran ;

(b) whether any agreement has been
signed with the Government of Iran in this

regard ; and
(c) if so, the details thereof ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHAI CM.
POONACHA) (a) to (c) Hindu-
stan  Steel Limited have, subject to
confirmation by the Governments of India
and Iran, entered into an agreement with
the National Iranian Steel Corporation,
Teheran, for the training of about 509
Iranian persomnel in its Plants. The agree-
ment has been approved by the Government
of India .

According to the agreement, training
will be imparted for periods varying from
3 to 15 months for different groups of
trainees and will be spread over till about
the end of 1971. The National Iranian
Steel Corporation will pay to HSL the neces-
sary training costs and reimburse other ex-
penses connecied therewith in U. S. Doll-
ars.

Scheme to benefit class 1, II and 111
way employees

Rali-

58. SHRI N.K. SANGHI
SHRI RAGHUVIR SINGH SHASTRI :
SHRI R.R. SINGH DEO :
SHRI D.N. PATODIA :
SHRI MANIBHAI J. PATEL :
SHRI SHRI CHAND GOYAL :
SHRI Y.A. PRASAD :
SHRI RAMACHANDRA VEERAPPA:
SHRI R.K. SINHA :
SHRI RAJDEO SINGH :

Will the Minister of RAILWAYS be
pleased to state :
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(a) whether it is a fact that Railway
Board have approved a scheme to benefit
Class I, IT and IIT staff of the Railway ;

(b) if so, the details thereof ; and

(c) when the scheme is likely to be
implemented ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) :(a) and (b). In
consideration of the increase in workload and
responsibilities of some Class I posts, it was
decided that 148 Senior Scale post should
be operated in the Junior Administrative
Grade and 106 Junior Administrative Grade
posts should be operated in the Inter Admi-
nistrative Grade.

In Class I1, duc to the shrinkage of the
Construction Cadre, a number of Class 11
officers officiating in Senior Scale were facing
reversion. It has been decided that such of
those officers as have put in morc than
three years' service should continue to be
protected from reversion.

The question of the emoluments of
running staff had been under consideration
and, with effect from 1-12-1968, the rates
of running allowances have been substanti-
ally increased. An Inmcentive Scheme,
designed to ensure better performance in
the running of trains, is also under consi-
deration.

There have been representations for
reliel from Class 111 staff who have been
at the maximum of their pay scales for
sometime. This matter is under investigat-
ion with a view 1o evolving measures for
jmproving the position.

(c) Necessary orders have issued in res-
pect of Class 1, Cjass 11 and running staff
in Class III. In regard to other Class IIT
categories, the matter is under active exa-
amination.

Industrial Complex at Talcher

59. SHRI S. KUNDU :
SHRI SURENDANATH DWIVEDY :
SHRI 5. M. KRISHNA :
SHRI K. LAKKAPPA :
SHRI SRINIBAS MISRA :
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Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government have received
the feasibility report on Talcher Industrial
Complex from abroad; and

(b) whether Government have taken any
decision to set up the Industrial Complex at
Talcher ?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN) (a) The team of ex-
perts which went to the European countries to
study the process and technology involved in
coal gasification and to make a study of
the operation and maintenance of coal-based
plants has since returned but has not yet
submitted its report.

(b) No final decision has been taken so
far pending certain detailed tests that are
to be carried out.

Allocation of Funds for Development
Schemes

60. SHRI B. K. DAS CHOWDHURY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the allocations made for develop-
ment schemes in the Central sector during
the Fourth Five years plan ; and

(b) the details of such schemes ?

THE MINISTER OF INDUSTRIAL
DEYELOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI F.A. AHMED):
(a) and (b). The Fourth Five Year
Plan is at present under preparation. It
is, therefore, not possible to indicate pre-
cisely at this stage the allocation for develop-
ment schemes in the Central Sector during
this Plan.

Hooliganism at Karisath Rallway
Statlon (E. Rly.)
61. SHRI B. K. DASCHOWDHURY :
SHRI HUKAM CHAND KACHWALI :
SHRI K. P. SINGH DEO :
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Will the Minister of RAILWAYS be
pleased to state :

(a) whether itis a fact that a violent
mob had tried forcibly to secure the re-
lease of some ticketless travellers at Kari-
sath station of the Eastern Railway and set
fire to stationary railway wagons and looted
the booking office of the Arrah station in
January, 1969 ;

(b) the extent of damage caused as a
result of burring of the station records and
fire to cotton bales in the goods shed;

(c¢) whether any judicial inquiry has
been ordered into the matter; and

(d) if so, the result thereof ?

THE MINISTER OF RAILWAY (DR.
RAM SUBHAG SINGH) : (a) Yes, except
that no staionery Railway wagons were
set on fire,

(b) Rs. 7,900/- approximately.
(¢) No

(d) Does not arise.

Aluminiom Conductors

62, SHRI B. K. DASCHOWDHURY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the scheme for the supply
of aluminium submitted by the Aluminium
producers for the production of aluminium
conductors has been approved by Govern-
ment;

(b) if so, the salient features thereof;
and

(c) the approximate rise in the trade
due to the export of aluminium metal to
other countries 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNALTRADE AND
COMPANY AFFAIRS (SHRI F.A. AHMED:
(a) No, Sir.
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(b) Does not arise.

(c) During the period April-December
1968, the rise in trade ducto the export of
aluminium metal to other countries is
Rs. 526 lakhs.

Derailment of Goods Train near Banar-
hat Station (N. E. Railway)

63. SHRI B. K. DASCHOWDHURY :
SHRI HARDAYAL DEVGUN :
SHRI BALRAJ MADHOK :

SHRI RANJIT SINGH :
SHRI1 D. C. SHARMA :
SHRI BENI SHANKER SHARMA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a Goods
train derailed near Banarhat Station of the
North Eastern Railway on the morning of
the 1st January, 1969 resulting in the death
of one and injuries to three persons ;

(b) if so,
and

the cause of the derailment ;

(c) the nature of the compensation
paid to the victims and punishment awarded
to the guilty ?

THE MINISTER OF RAILWAY (DR.
RAM SUBHAG SINGH) : (a) The derail-
ment took place at Banarhat Station of the
Northeast  Frontier Railway. In this
accident one person was killed and 4
sustained injuries.

(b) and (c). The cause of the accident
is under investingation. No compensation
has heen paid nor any claim received so
far.

Salbaba Textlle Mill at Amadalavalasa

64. SHRI V. NARASIMHA RAO : will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the Saibabs
Textile Mill at Amadalavalasa in  Srikaku-
lam District, Andhra Pradesh has notS com-
menced Production;
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(b) whether Government had sanctioned
any loan for the development of the
mill ;

(e) if 50, the amount spend so far and

present stage of the mill; and

(d) the quantum of thread to be manu-
factured therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The Saibaba Textile Mill has
not commenced production.

(b) to (d). The mills had been licen-
sed for 12,096 spindles on which product-
ion on the basis of 20s counts is estimated
at 1.30 lakh Kgs. per month. Because of
financial difficulties, the mills have not
made any substantial progress as they have
not been able to obtain loans from Financial
Institutions. Their request for financial
assistance is reported to be under consider-
atian of the state Government.
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Enquiry against Birla Group of
Companies

66. SHRI HEM BARUA :
SHRI NAMBIAR :
SHRI JYOTIRMOY BASU :
SHRI R. K. SINHA :
SHRIMATI SUSEELA GOPALAN :
SHRI VISWANATHA MENON :
SHRI BALRAJ MADHOK :
SHRI RANIJIT SINGH :
SHRI D. C. SHARMA :
SHRI BENI SHANKER SHARMA :
SHRI HARDYAL DEVYGUN :
SHRI RABI RAY :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TDADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that certain
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serious allegations of malpractices have
been made against the House of Birlas ;

(b) if so, what are these allegations;
and

(c) whether any enquiry has been
ordered into these alleged malpractices ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Certain allegations of mal-
practices against the Birla Group of Indus-
tries have been made in three memoranda
submitted by Shri Chandra Shekhar M. P.

(b) The allegations cover a wide
of subjects such as, violation of the regu-
lations pertaining to customs, income-tax-
insurance, central excise, capital issues and
foreign exchange ; favours shown by certain
State Government; employment of retired
Government officials and the wives and
relatives of executives of Birla Firms on
high salaries; and manufacture of sub-
standard products and profiteering etc.

range

(c) A preliminary inquiry into these
allegations was taken in hand immediately
after their receipt by the Government.

Fall in Prices of Tea
Market

International

67. SHRI HEM RAJ :
SHRIMATI ILA PAL CHOUDHARY :
SHRI BISHWANATH ROY :
SHRI N. R, LASKAR :
SHRI R. BARUA :
SHRI SHRI CHAND GOYAL :
SHRI 8. S, KOTHARI :
SHRI BEDABRATA BARUA :
SHRI BISVANARAYAN SHASTRI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the prices of
tea in the international market have fallen
steeply creating a crisis for the Indian tea
Industry ;

(b) if s0, the steps taken by Govern-
ment to help the industry in this crisis;
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(c) whether Government have received
any representation from the tea  growing
State for giving help to the Tea Industry;
and

(d) if so, the action proposed to be
taken by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The price of tea in the inter-
national market was lower during the year
1968 than in the previous year.

(b) With a view 1o offsetting the
decline in prices, the following concessions
were granted : (i) the export duty rebate
was increased from 24 p to 35 per kg
with effect from 1. 10. 68, (ii) the special
excise duty of 20°,, of the basic excise duty
was withdrawn with effect from 1. 10. 68
(iii) & replanting subsidy scheme at the rate
of Rs. 3,500 per hectare for plains gardens
and Rs, 4, 500- per hectare for hill gardens

was also announced for helping the Industry
in carrying out replantation of old tea
areas.

(¢) Yes, Sir.

(d) Steps have been taken at the Inter-
national level to attempt to reverse the fall-
ing trend in tea prices by more intensive
promotion, and for identifying and cerrect-
ing deficiencies in the market mechanism so
as to remove factors that result in a depress-
ion of prices. Internal measures necessary
for strengthening the position of the tea
industry are also receiving action consider-
ation.

Ashoka Mehta Committee’s Report on Khadi
and Village Industries Commission

68. SHRI HEM RAJ:
SHRI C. JANARDHANAN :
SHRI BHOGENDRA JHA :
DR. RANEN SEN :
SHRI J. M. BISWAS :
SHRI SARJOO PANDEY :
SHRI RAM GOPAL SHALWALE :
SHRI RANIJIT SINGH :
SHRI ATAL BIHARI VAJPAYEE :
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SHRI JAGANNATH RAO JOSHI :
SHRI BRIJ BHUSHAN LAL :

‘Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No. 1205
on the 19th November, 1968 and state :

(a) whether the opinions of the State
Governments and Union Territories on the
Ashoka Mechta Committee Report on Khadi
and Village Industries Commission have
ince been received ; and

(b) whether the same have been consi-
dered by Government and if so, the decision
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1I CHOWDHARY RAM
SEWAK : (a) So far, replies have been receiv-
ed only from the Governments of Punjab
Haryana, Uttar Pradesh, West Bengal,
Manipur Administration, Dadra & Nagar
Haveli and Nagaland.

(b) The decision will be taken by the
Government after replies are received from
the other State Governments.

Alr-lifting of Indian goods to Afghanistan

69. SHRI HEM RAJ : Will the Minister
of FOREIGN TRADE AND SUPPLY
be pleased to refer 1o the reply given
to Unstarred Question No. 2214 on the 26th
November, 1968 and state :

(a) whether Government have since exa-
mined the proposal for airlifting of Indian
goods to Afghanistan at concessional rates;
and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The proposal for air-lifting of
Indian goods to Afghanistan at concessional
rates is still under examination.

. (b) Does not arise.
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Operation of Closed out-Agencies

70. SHRI HEM RAJ : Will the Minister
of RAILWAYS be pleased to refer to the
reply given to Unstarred Question No. 3032
on the 3rd December, 1968 and state :

(a) whether the Mandi Kulu Corporation
in which the Central Government have got
shares, has agreed to operate the closed out-
agencies at gagret, Bharwain, Pragpur,
Nadaun and Jawalamukhi and the city
Booking agency at Kangra; and

(b) if so, when will they begin func-
tioning ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The Mandi
Kulu Road Transport Corporation have
decided not to undertake the working of
these Agencies.

(b) In view of the answer to part (a),
the question does not arise.

Wool Processing Ceantre at Vinnaman-
galam (Ambur)

71. SHRI M. L. SONDHI : Will the
Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state :

(a) whether it isa fact that the Wool
Processing Centre at Vinnamangalam near
Ambur, which is a joint venture of the
Madras and Mysore Governments with
financial participation by the Central Govern
ment is in a bad shape ; and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b) . The information is
being collected and the same will be laid on
the Table of the House in due cource.

Hapur Bose Mills

*72 SHRI M. L. SONDHI : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :
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(a) whether it is a fact that an Export-
cum-Fertilizer industry under the name of
Hapur Bone Mills which were under the
charge of a refugee from West Pakistan for
13 years is lying in ruins after its transfer to
another party who is a blacklisted firm ; and

(b) if so, the reason why this industry,
which was earning foreign exchange, was

allowed to lapse in such an abnormal
manner ?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b) . The information is
being collected and will be laid on Table of
the House.

Visit by Japanese Trade Mission

*73. SHRI M. L. SONDHI :

SHRI YASHWANT SINGH KUSH-
WAH :

SHRI K. P. SINGH DEO :
SHRI C. MUTHUSAMY
SHRI S. K. TAPURIAH :
SHRI R. K. AMIN :
SHRI J. MOHAMED TMAM :
SHRI R. V, NAIK :
SHRI MANIBHALI J. PATEL :
SHRI KANWAR LAL GUPTA :
SHRI J. B. SINGH :
SHRI SHRI GOPAL SABOO :
SHRI SHARDA NAND :
SHRI SHRI CHAND GOYAL :
SHRI C. C. DESAI :
SHRI BALARAJ MADHOK :
SHRI RANJIT SINGH :
SHRI D. C. SHARMA :
SHRI BENI SHANKER SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI D. N. PATODIA :
SHRI N. R. LASKAR :
SHRI R, BARUA :
SHRI Y. A. PRASAD :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that a Japanese
Trade Mission visited India 10 explore the
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possibilities of importing increased quantum
of goods from India; and

(b) if so, the items which the Japanese
Mission agreed to import from India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Yes, Sir Japanese Trade
Mission visited India recently to study speci-
fically the prospects of increasing further the
exports from India 10 Japan of pellets, salt,
leaf tobacco, prawns, sheep casings, oil cakes,
precious stones and vegetables and fruits. The
Mission would report their findings to the
Japanese Government. However, during
discussions  with the Mission, it trans-
pired that the Mission felt that ther¢ was a
considerable potential for the growth of
exports of the above-mentioned products
from India to Japan,

Zinc Smelter at Visakhapatnam

*74. SHRI K. P. SINGH DEO :
SHRI1 N. K. SANGHI :
SHRI R. R. SINGH DEO :
DR. KARNI SINGH :
SHRI BAL RAJ MADHOK :
SHRI RANIJIT SINGH :
SHRI D. C. SHARMA :
SHRI BENI SHANKER SHARMA :
SHR1 HARDAYAL DEVGUN :
SHRI S. K. TAPURIAH :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRIMAT! 1LA PALCHOWDHURY:
SHRI BHOLA NATH MASTER :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that Governmet
propose to set up a zinc smelter based on
imported zinc concentrates at Visakha-
patnam ;

(b) whether it is also a fact that Govern-
ment of Rajasthan have disfavoured this
proposal and have suggested that the zinc
smelter in Rajasthan should be expanded
instead as the State has sufficient zinc ore to
meet the requirements of the country;
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(c) if so, the reasons for setting up a
zinc smelter at Visakhapatnam particularly
when there are no deposit of zinc in that
area; and

(d) the reaction of Government thereto :

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN): (a) In view of the
wide gap between the demand for zinc metal and
its indigenous availability and considering the
foreign exchange savings that will accure
from the production of zinc metal from
imported zinc concentrates, the setting up
of a zinc smelier at Visakhapatnam had been
under consideration of the Government for
sometime past.

(b) Yes Sir.

(¢) and (d). After taking into account the
possibilities of metal yield from the zinc
smelter at Debari (Udaipur) on present and
expanded levels as also after allowing for
the private sector unit at Alwaye 1o achieve
its present full rated capacily and its possi-
ble expansion in the future years, it is anti-
cipated that there would still be a very sub-
stantial shortage of zinc metal in the country
by 1973-74 as the demand by than is expec-
ted to pick up to a level of about 1,40,000
tonnes per annum. It has been assessed that
there would be a saving of forcign cxchange
to the extent of 30-40" by smelting the
imported concentrates in the country rather
than to import metal as such. In view of
the anticipated shortage of metal, it has
been felt that it would be 1o the country’s
advantage if a zinc smelter based on imported
concentrates could be set up at Visakha-
patnam, However, due to difficult resources
position, this project could not be taken up
for implementation earlier and as the resou-
rces position still continues to be acute, it is
doubtful whether this project will find a
place in the new Fourth Five Year Plan
(1969-74). In any case, the proposal is in
no way expected to affect the development
of the Rajasthan deposits.

Modernisation of Textile and Sugar
Industries

75, SHRI K. P, SINGH DEO :
SHRI CHINTAMANI PANIGRAHI :
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SHRI HARDYAL DEVGUN :
SHRIMATI ILAPAL CHOUDHURY :
SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA :
SHRI ONKAR SINGH :

SHRI J. B. SINGH :

SHRI BANSH NARAIN SINGH :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that Government
propose to modernise the textile and sugar
industries and the Institution like the
National Industrial Finance Corporation are
proposed to finance the programme;

(b) whether
finalised;

the proposal has been

(¢) if so, the details thereof; and

(d) if not, the period likely to be taken
for its finalisation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (c). The need for moder-
nisation of the textile and sugar industries has
been engaging the attention of the Government
for sometime and a decision has been taken
to the effect that fucilities should be given
to individual mills factories 1o obtain
assistance from financing agencies like the
Industrial Finance Corporation of India. The
resources made available to the finaocing
agencies are considered to be adequate to
meet the rehabilitation and modernisation
requirements of these industries. It has
been left to the Industrial Finance Corpo-
ration of India and other financing agencies
to scrutinise individual applications for
assistance on the basis of appropriate crite-
ria such as credit worthiness of the appli-
cants and decide on merits the extent to
which they might assist the individual units.

(d) This question does not arise.
Export of Fiat Cars to Rumania

76. SHRI K. P. SINGH DEO :
SHRI N. R. LASKAR :
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SHRI R. K. SINHA :
SHRI R. BARUA :

SHRIMATI ILA PAL CHOWDHURY :
SHRI BHARAT SINGH CHAUHAN :
SHRI HUKAM CHAND KACHWALI :

Will the Ministr of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the Govern-
ment of Rumania have agreed to purchase
Fiat cars under the Indo-Rumanian trade
agreement ;

(b) if so, their numbers, price, mode of
payment and delivery schedule ;

(c) whether the Fiat or Ambassador
cars have also been exported 1o other coun-
tries during 1968 ;

(d) if so, their numbers separately, the
names of importing countries and the total
value of each lot; and

(e) the details of the orders, if any, in
hand at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The Government of Rumania
has shown interest in the purchase of Fiat cars
and the S. T. C. is processing the enquiry
further.

(b) Does not arise.

(c) No, Sir.

(d) and (¢). Do not arise.
Industrial Licences for Publication

77. SHRI K. P. SINGH DEO :
SHRI GADILINGANA GOWD :
SHRI R. K. AMIN :

SHRI S. K. TAPURIAH :
SHRI C. C, DESAI :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :
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(a) the total number of applications
received during each quarter during the last
four years for (i) industrial licences, (ii)
letters of intent, (iii) expponmsion, from
public sector industries ;

(b) the total time taken in taking final
decision on these applications; and

(¢) Whether there is any time limit for
disposal of these applications and if so, the
details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (). The information is
being collected and will be laid on the Table
of the House.

Licences for Expansion Programme In
Public Sector

78. SHRI K. SINGH DEO :
SHRI GADILINGANA GOWD :
SHRI R. K. AMIN :
SHRI S. K. TAPURIAH :
DR. SUSHILA NAYAR :
SHRI C. C. DESAI :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the details of licences issued for
expansion of capacity of ecxisting industries
in the public sector during the last four years;
and

(b) Whether these licences were with-
drawn for non-implementation of expansion
programme during the maximum period pro-
vided under the rule ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Detail of all licences issued
under the Industries (Dev. & Reg.) Act, 1951,
including those for substantial expansion of
capacity in the Public Sector Undertakings,
are published in the Weekly Bulletin of Indus-
trial Licences, Import Licences and Export
Licences; Weekly Indian Trade Journal and
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the Monthly Journal of Industry and Trade
Copies of these publicat ions are supplied 10
the Library of the Parliament.

(b) The Industries (Dev. & Reg.) Act,
1951, does not provide for withdrawal of
licences. 1f a licansee fail 10 establish or
take effective steps for the establishment of
the Industrial Undertaking within the peri-
ods specified in the licence, or such period
for which validity of a licence may be ex
tended, the Government may revoke the
licence, after giving an opportunity 10 a
licensee to state his case. Details of the
licences revoked are also published in the
Journals mentioned above.

Saboteurs in Heavy Machine Buillding
Plant, Ranchi.

79. SHRI BABURAO PATEL : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 1o state :

(a) the names and designations of the
six employees who were charge-sheeted by
the Police for setting fire to the Heavy
Machine Building Plant at Ranchi in January,
1964,

(b) the specific charges against these
saboteurs and the sections under which they
are being Prosecuted before the Sessions
Court, Ranchi :

(c) Whether it is a fact that these sab-
oteurs were financed and set up by the Pakis-
tan High Commission in India ;

(d) if so, the precise steps taken by
Government 1o prevent similar sabotage by
pakistan or pakistani agents in future; and

(¢) Whether any Hindu employees were
involved in the fire incident and if so, there
names ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(2) No person was charge sheeted by
the Police in the case of fire which occurred
in the Heavy Machine Building Plant at
Ranchi in January, 1964. This particular
case was held, after police investigation, to
be an accident,
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Do not arise.
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Industrial units in Laceadives

*B3. SHRI P. M. SAYEED : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased 1o state :

(a) the number and names of the
Industrial Units functioning in Laccadives :

(b) the amounis sanctioned for each
Unit during the last four years, year-wise ;
and

(¢) the amounts actually apent on
each Unit during the above period ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRIF.A, AHMED):
(a) to (¢). The information is being collected
and it will be laid on the Table of the House.

Industrial Units in Laccadives

84, SHRI P. M. SAYEED : Will the
Minister of INDUSTRIAL DEVELOPMENT
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a)  whether Government have any
proposal under consideration for the exp-
ansion of various _Industrial Units in
Laccadives ;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF
DEVELOPMENT,

INDUSTRIAL
INTERNAL TRADE
AND COMPANY AFFAIRS (SHR1
F.A. AHMED): (a) to (c). The in-
formation is being collected and it will be
laid on the Table of the House.

wwt fagfy qamoawt & amrc
q¢ uram sTiws! wr faar wn

'ss.d‘rqﬁtﬁmmﬁ:
ot wren fg wigm

ot wreraw wwey wuf



121 Written Answers MAGHA 29,

st TrewEg feandt -
&t TET™ wE.
ot wtw wwTe m

¥ wifrog &+t ag TAA & FT
F1 i

(¥) #ar g as § fr gg =ut 7
Tt frafa gamoest & g 9T F#59
A & AT ARHT I1H FEHAH TG
#rar geF wfawifea) 1 gtz @ aw@wr
1 e fzgr &,

(=) afz gi, At et @@t A Fwm
feaT § a7 3%r sovor B o

() FTFTT T wovifat £ 70w 3
& faa sar Frgady 71 2 7

a3fore s awr qfe wowem A
Fuweal (o) W vm ¥ww) o (F) &
(m). wfrom oxt grar At framEt &
w97 e Afaq F ary w7 oF
FEATAIT & 1 39 A0 F grasy F oArw
Frar @

Area-fom wEre v feww

ot vywfie g wrest

! Tawt T qrEifaar

ot ®. W. qTH.

«t o fay

it wfgwn :

w figeiager

ot g. §. ey

w7 wifw savare awn qfa 50 gg
Ty Y war w0 f¥

86.

(¥) smazax k fie fur & oy
F audt grE & AT v & SR A
g A & fiw s § wegfew wg
Tagr Y gramAr & @y § I
e g,

1890 (SAKA) Written Answers 122

(=) afg g1, A v AT A ATANA
w73 g7 771 frowd fasw g, wlT

(W) ¥& ATAA K gU T AT
g’

& firw warare Ay gfa swrea # 99-
st (W Whedt aw dww) ¢ (%) ¥ (7).
fr % mg A am & wmw gk
arreta & Y A1 AW A qg SR
fear fs wreg aar fur & @9
forwe agam & w16} anvrsgarg § | 9T
rqr =T & faeAre 9 A fafas
Fuv areew gy ger o freg wrfs,
sifer 7ar aEAIET T TEEE OF
Age eram warfer w0 &1 fafrea
frar mar Fraer dgex &0 2o & e
77 7g g IR & gree-
gz, A wYafre JuE A9 T
T ¥ freAr oo gg@m & faw
fafaez grsnn Aqrr ®3m A9 I
farfeaa w30

“dfergn &' e 0T & Tt 6
firata

87. o qufre oy wreat
ot faearrrome amest
ﬂﬂ'oﬂloﬂ"}i
st remaTs Wt

w1 wifoe sarare awn g st ag
ATy Y war w1 v

(%) war ag Awh fr for & ag
¥ oAt 1969 § W Wiy Y grw &
W wAE g9 w1 Prafr &
faw dfeqge @ o wR & TR Ay
st & sa¥m w1 gy fear o

(w) afeei, M senfer ant &
¥qT ATH 1T W



123 Written Answers

(m) wwani :nwm ¥ ¥mr fraia
foar & 7

wifee syrare awr gfa wwrew W
Iq wAt (& Wt vw Aww) - (F) &7
(7). e& faga g =gamR 1 ARA
arar & amy fafew o #, faaw
oferga ft mifem g, wwa o
ggam # FPATEAIHl ¥ AR § 39
qraren qrary g of ) gw wraw § A
oYt gz FwAT A% fga ® AF @mr

e ¥t v fas

88. «Y Ay fowrd : ¥37 3 firw wsare
way gqfe s a7 a1 # g R fw

(%) #wrag a= g f& g N
a7 wowr fos, faqd swa 14 gae
AR F1T W §, 19 0F 19 Faz 0¥
.

(=) afz gt, @ ead aq1 From 2

() war ATHEIT AR AT § fAv

s s W g

(w) afx gi, aY war srdand & 2§
¥,
(%) war awre w1 faare g fam

! o fagsm § FET I w1 Y 7

w¥fime s et gfr Hamma 3§ go-
Wt (wt wted ow dww) () & (7).
UL & qI6 ITHY A=TFD & WA
groTw ¥ o faa, faad amm 2504
WAGT G FT W q, 8 wAer 1968 ¥
fewsft o gemrt ¥z I & wR@ Az
oft 1 @ fam & s o uw
wowrT & quan ¥ frwg feqr @7
R o AR W B fae s
wifew & g g T &)

FEBRUARY 18, 1969

Written Answers 124
Ticketless Travel
89. SHRI MADHU LIMAYE will

the Minister of RAILWAYS be pleased to
state :

(a) the number of persons caught for
irregular travelling on Indian Railways during
the period from Ist January; 1968 to 30th
September, 1968;

(b) the amount which was
from them as penalty ; and

recovered

(c) the number of persons sent to jail ?

THE MINISTER OF RAILWAYS

(DR. RAM SUBHAG SINGH) :
(a) 81, 17, 796

(b) Rs. 60, 53, 645

(c) 79, 254

Imports from Nepal through State
Trading Corporation

%0. SHRI MADHU LIMAYE :
the Minister of FOREIGN TRADE
SUPPLY be pleased to state :

will
AND

(a) whether Government have received
any suggestion, about thc canalisation of
exports of synthetic fabrics and stainless
steel utensils etc. from MNepal into India
through the state Trading Corporation 1o
prevent unauthorised flooding of Indian
markets with Nepali products based on third
country raw materials ; and

(b) if so,
thereto ?

the reaction of Government

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) As a result of discussion’s held in
Kathmandu by the Indian Delegation led by
Shri B. R. Bhagat, the Government of
Nepal have agreed to limit export of synthe-
tic yarn fabrics and stainless steel manu-
factures to the level of 1967-68, and further
to restrict the allocation of foreign exchange
for production of these items to 1967-68
level. Effectivencss of the steps taken by
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the H. M. G. of Nepal would be reviewed
at the next meeting of the Inter-governmental
Joint Committee and, if found necessary the
question of canalising the imports through e
suitable agency will also be considered.

M/s. Cooper_Allen and Co. Ltd., Kanpur

*91. SHRI S. M. BANERJEE :
SHHI CHINTAMANI PANIGARHI :
SHRI CHENGALRAYA NAIDU :
SHRI SHRI CHAND GOYAL :
SHRI R, K. SINHA ;
SHRI MRITUNJAY PRASAD :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that M s. Cooper
Allen and Co, Ltd., Kanpur one of the units
of the British India Corporation has been
taken over by Government ;

(b} if so, whether it is likely to be run
by a Department or by a Corporation; and

(c) whether the shares of the Bajorias
have been purchased by Government ?

MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A AHMED : (a) Government have decided
to take over the Cooper Allen and North
West Tannery Units of the British India
Corporation Limited, Kanpur. The actual
take over of the units is expected to be
completed shortly.

THE

(b) A private limited Company in the
public sector is being formed to manage the
two units.

(¢} No, Sir.

Textlle Mills taken over by Natiomal
Textile Corpomatin

92, SHRI S. M. BANERJEE :
SHRI INDRAJIT GUPTA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the number of Textile mills which
have been taken over by the Taxtile Cor-
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porations of India ;

(b) the number out of them which
have started functioning after being taken
over : and

(c) the steps taken by Gowverument to
see that these textile Mills are taken over
permanently 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) None.

(b) and (c). Do not arise.

Taken over of the new
Victoria Mills Ltd. Kanpur

93. SHRI S. M. BANERJEE : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the New Victoria Mills Ltd;
Kanpur has been taken over by the Textile
Corporation of India ;

(b) if so, whether it has started function-
ing : and

(e) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDARY RAM
SEWAK) : (a) No, Sir.

(a) and (c). The question of appointment
of an Authorised Controller is under con-
sideration in consulation with the State
Government. Necessary steps (0 restart
the mills will be taken afier an Authorised
Controller is appointed.

Production in Heavy Enginecering
Corporation, Ranchi

94. SHRI S. M. BANERJEE :
SHRI YAJNA DATT SHARMA :
SHRI MAHARAJ SINGH BHARATI :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS to be pleased 1o state ;
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(a) whether production has started in
full swing in the Heavy Engincering Corpo-
ration, Ranchi ;

(b) if not, the reasons for the delay ;
and

(c) the steps taken by Government to
improve its working ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) and (b). The Heavy Enginecring
Corporation Limited, Ranchi comprises
three plants, viz., the Heavy Machine Buil-
ding Plant, Foundry Forge Plant and Hcavy
Machine Tools Plant units. These Plants
arc in production and production build-up
and productivity in these units is being
rapidly incrcascd.  As the gestation period
in respect of heavy cngincering enterpriscs
of this nature is inzvitably fairly long, it is
expecied that these plants will achieve full
capacity only over the next few years, The
production figures for these three plants
during 1967-68 and 1968-69 arc as follows :—

1968-69
(April-Jan. 1969)

1967-68

(i) Heavy Machine 14,611 tons
Building Plamt

(ii) Foundry Forge 9,003 tons 13,392 tons Plant

(iii) Heavy Machinc 15 Machines 5§ Machincs
Tools Plant

19,472_tons

FEBRUARY 18, 1969

(¢) Various measurcs have been taken
from time to time and arc constantly under
review to increase  productivity in  these
plants and to achicve as accelerated a rate
of production build-up as possible. A Dire-
ctor of Coordination has rccently been
appointed 1o ensurc close lisison and co-
ordination between the Foundry Forge Plant
and the other two uwnits. The production
planning units has been  strengthened and is
expecied to give much better results in the
future.  Steps are being taken to make
the training programme more cffective
and particularly to emphasise  training
on the job and on the sophisticated
heavy machine units. Incentive  schemes
are also being progressively introduced and
have already been started in some of the
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manufacturing shops. Particular emphasis
has been given to early completion of the
Foundray Forge Plant and there has been
considerable improvement in the supply of
castings from this unit during recent months.
A 90 day production drive was launched
recently which produced very good results.
During this period, production in the Foun-
dry Forge plaut and Heavy Machine Buil-
ding Plants, in particular, incrcased very
substantially. As a result of these efforts
which will bc continued and intensified in
the coming months, it is expected that both
praduction build-up and productivity in the
Heavy Engincering Corporation would im-
prove substantially.

National Instruments Ltd, Calcutta

95, SHRI S. M. BANERIJEE : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state -

(a) whether the National Instruments
Ltd., Calcutta is facting no-work problem;

(b) if so, whether there is any scheme to
diversify production;

(¢) whether it is a fact that the Defence
Ministry is likely to take over this Unit, and

(d) if so, when ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI F.A,AHMED):
(a) and (b). As the demand for the traditio-
nal items of production of the Company
has fallen, the Company is embarking
on a programme of diversificatioh of its
production. The programme  envisages
production of (i) traditional items restricted
to salcable items only (ii) new items dev-
cloped and already taken up for commercial
production and (iii) items against Defence
orders.

(¢) No, Sir.

(d) Does not arise.
FETMY # qUw w09 A 1 N-
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Revised Scales in Heavy Engineering
Corporation, Ranchi

97. SHRI SATYA NARAIN SINGH :
SHRI MOHAMMAD ISMAIL :
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SHRI P. RAMAMURTI :
SHRI UMANATH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Heavy
Engineering Corporation, Ranchi has revised
the Class I scale of Rs. 400-950 to Rs. 400-
570-EB-700-1100;

(b) if so, whether all those who were in
the scale of Rs. 400-950 have been given the
revised grade;

(c) if not, who are not given revised
grade; and

(d) the rcasons for this discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI K. C. PANT):
(a) The scale of pay of the post of the
Assistant Engincers of Hcavy Engineering
Corporation was revised from Rs, 400-950 -
to Rs. 400-1100,- with effect from 1st May,
1968.

(b) and (c). Since the Corporation has
revised the scale of pay of only Assistant
Engineers, other categories of persons in the
scale of Rs. 400-950/- have not been given the
extended scale of Rs, 400-1100/-.

(d) There has been no discrimination, A
Committee was constituled by the manage-
ment to look into the grievances of the
Assistant Engineers only and the pay scale
was revised on the basis of the recommenda-
tion made by the Committee.

Asian Trade Ministers, Conference

98. SHRI GADILINGANA GOWD :
SHRI P. C. ADICHAN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

{a) whether it is a fact that he visited
Bangkok sometime in December, 1968 to lead
the Indian Delegation to the Third Asian
Trade Ministers’ Conference;

(b) if s0, the names of members of the
delegation,
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(c) the subjects discussed in the confere-
nce and the outcome thereof;

(d) the reaction of Government thereto;

(e) whether any trade agreement
concluded; and

was

(f) if so, the likely ecarning of foreign
exchange thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : () Yes, Sir.

(b) The names of the members of the
Indian Delegation are as follows :—

1. Shri K. B. Lal, Secretary, Ministry of
Commerce.

2. Shri K. R. Narayanan, Ambassador,
Embassy of India, Bangkok.

3. Shri B. D. Jayal, Joint
Ministry of Commerce.

Secretary,

4. Shri K. R. P. Singh, Joint Secretary,
Ministry of External Affairs.

S. Shri J. L. Malhautra, Counsellor and
Permanent Representative of India to
ECAFE, Embassy of India, Bangkok.

6. Shri K. G. Vaidya, Director, Ministry
of Commerce.

7. Shri A, S. Sethi, Under Secretary,
Ministry of Commerce.

8. Shri K. S. Ramanathan, Information
Officer attached to the Ministry of
Commerce.

(c) The Conference reviewed the progress
on the recommendations of the First and
Second Ministerial Conferences, considered
the actiop programmes for further co-opera-
tion in selected flelds and discussed the
strategy for integrated development of regio-
nal co-operation in Asia.

The most important outcome of the Con-
ferangs was the adoption of 5 Resolution on
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Strategy of Integrated Regional Co-operation
deciding inter-alia to set up a Council of
Ministers of the ECAFE region to adopt and
implement specific programmes and projects
of economic co-operation in the field of trade
including regional preferences, investments
transport and communications etc.

(d) Government of India welcome the
decision and intends 1o play its due role in
the Council of Ministers.

(¢) and (f). Yes, Sir. A Trade Agreement
with Thailand was concluded on the 13th
December, 1968. This is likely to assist in
the expansion of Indo-Thai trade.

Second Industrial Estate at Bangalore

99. SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Mysore
Government have submitted a proposal to
start a second industrial estate on the out-
skirts of Bangalore;

(b) whether it is also a fact that more
than 85 applications are pending with Govern-
ment from the anxious entreprencurs for the
last several years;

(c) if so, the details thereof;
(d) the reasons for the delay; and
(d) the steps taken in this regard ?

THE MINISTER OF [INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (¢) The information is being
collected and will be laid on the Table of
the House.

Director, Indian Standards Institution

100. SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the attention of Government
has been drawn to the speech delivered by
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the Director of the Indian Standards Institu-
tion on the 3rd January, 1969 in New Delhi
on “Standardisation and the common man'";

(b) whether it is a fact that Government
have refused 1o adopt certain standards about
books and papers;

(c) if so, the reasons therefor; and

(d) the reaction of Government on the
suggestions given by the Director of the Indian
Standards Institution?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) No.
(c) and (d). Do not arise.
Import of Angora Wool

101. SHRI GADILINGANA GOWD :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that import of
Angora wool has been stopped by Govern-
ment;

(b) if s0, the amount of foreign exchange
likely to be saved anually as a result thereof;

(c) whether Government propose Lo meet
the demand of Angora wool by way of expa-
nsion of production in the country; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) In 1966-67, an import licence for Rs.
88,000'. was issued for import of Angora
Wool. By stopping its import there is likely
to be a saving of foreign exchange every year
more or Jess of this magnitude.

(c) and (d). There is at present an Angora
Rabbit Breeding Farm at Kulu. The etablish-
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ment of another Farm has been approved by
the Depariment of Agriculture in January,
1969. Other measures for increasing Angora
Wool production in the country are also
under consideration. The existing production
of Angora Wool in the country is considered
adequate to meet the present demand for
such wool.

Survey of Dandakaranya and Sambalpur
Bolangir Areas

102. SHRI CHINTAMANT PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) Whether arrangement have been made
for undertaking magnetometric surveys of
Dandakaranya and Sambalpur Bolangic
areas with the assistance of U. S. S. R. for
locating base metal deposits ;

(b) Whether any final decision has been
taken by Goverment in this connections ;
and

(c) if so, the nature of decisions taken
thereon ?

THE MINISTER OF PETROLEUM AND
CHEMICAL AND MINES AND METALS
(DR. TRIGUNA SEN) : (a) to (c). Negotiations
for undertaking acromagnetic survey of Dan-
dakaranya and Sambalpur Bolangir areas with
the assistance of U.S. S' R. are still in

progress.

Loss Due to Reduction in Export Duties
on Tea, Jute, Raw Cotton and Iron ore

103. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) the total loss suffered by Govern-
ment as a result of the reduction in the ex-
port duties on tea, Jute, raw cotton and iron
ore so far; and

(b) the extent to which export carnings
were increased from tea, jute raw cotton and
iron ore as & result of reduction in export
duties s0 far 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The information is
being collected and will be placed on the
Table of the House.

Staff benefit Fand in Khurds Division

104. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) the amount available from the staff
Benefit Fund for education of children and
staff in the Khurda Division of the South
Eastern Railway in 1968-69 ;

(b) the number of applicants for
same ;

the

(c) the number of children ahd staff
benefited from this fund ; and

(d) the reasons why adequate amount is
not being made available from this Fund

80 that a large number of students and staff
could be benefited ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (d). The
information is being collected from the South
Eastern Railway and will be placed on the
Table of the Sabha.

Idle Capacity in Machine Bailding
Industries

105. SHRI CHINTAMANI PANIGRAHI :
SHRI SHRI CHAND GOYAL :
SHRI RAGHUVIR SINGH SHASTRI :
SHRI D. N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) Whether the cotton textiles, cement
and sugar industries are going to be benefit
from scheme of tax relief with a view to en-
courage the maximum utilisation of Indige-
nous machinery ;
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(b) what is the idle capacity in these
machine building industries in the country;
and

(c) what is the amount of money that
is being spent annually for importing such

machinery and spare parts for these indust-
ries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) to (c). The information is
being collected and will be laid on the Table
of the House.
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Statistics of Foreign Trade

107. SHRI BIBHUTI MISHRA :
SHRI R. K. SINHA :
SHRI HARDAYAL DEVGUN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :



137 Written Answers

(a) Whether it is a fact that inordinate
delays take place in the collection and pro-
cessing of foreign trade statistics, which
affect adverscly the  policy-making by
Government ; and

(b) if so, the action proposed to be
taken to remove the delays ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The time-lage in
India for the complilation of foreign trade
statistics is reasonable as such and does not
affect abversely policy making by Govern-
ment, However improvements are under
consideration,

N. G. Locomotives

108. SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is any scheme to
manufacture narrow-gauge locomotives ;

(b) if not, whether they are proposed
to be imported ;

(c) what will be the need of such
motives in the next two years; and

loco-

(d) whether there is any programme to
change steam engines to diesel and electric
locomotives in the next two years on narrow
gauge sections ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, there is
& scheme to undertake manufacture of mnare
row gauge dicsel locomotive at the Chittaran-
jan Locomotive Works.

(b) does not arise.

(c) and (d). It has been planned (o pro-
vide 10 narrow gauge diesel locomotives
for the narrow gauge sections on replacement
account during the 5 years' period from
1969-70 to 1973-74 by manufacture in the
Chittaranjan Locomotive Works.
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Indo-Malaysian Industrial Ventures

109, SHRI NARENDRA SINGH MAHIDA:
DR. KARNI SINGH :
SHRI NARAIN SWARUP SHARMA :
SHRI RAM SWARUP VIDYARTHI :
KUMARI KAMLA KUMARI :
SHRI OM PRAKASH TYAGI :

Will the Minister of INDUSTRIAL DE-
YELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the Indian industrial dele-
gation which visited Malaysia from the 10th
to 16th November, 1968 has submitted its
report ;

(b) if so, whether it has suggested joint
Indo-Malaysian industrial ventures in seven-
teen different fields ; and

(c) if so, the details thereol 7

THE MINISTER OF INDUSTRIAL
DEVFLOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). This was a non-official
delegation. Its report is available in the
Parliament Library.

Export of Diamonds

110. SHRI NARENDRA SINGH MA-
DA : Will the Minister of FOREIGN TRA-
DE AND SUPPLY be pleased to state :

(a) the foreign exchange earned from the
export of cut and polished diamonds during
the years 1965-66, 1966-67 and 1967-68 ;

(b) the amount of foreign exchange
spend on the import of raw diamonds dur-
ing these years ; and

(c) Whether the National Mineral
Development Corporations  proposes to
extend its mining operations to other pro-
mising areas of the country to step up the
production and export of diamonds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM

SEWAK): (a) and (b). The exports of
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finished diamonds and imports of roughs
during the last three years have been as
follows :-

FEBRUARY 18, 1969

Exports Imports
(Rs. lakhs) (Rs. lakhs)
1965-66 745 31
1966-67 1124 142
1967-68 1572 441
(c) Yes, Sir.
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Breaches In Rallway Tracks

114. SHRIMATI ILA PALCHOU-
DURI : Will the Minister of RAILWAYS be
pleased 1o state :

(a) whether it is a fact that due to brea-
ches on the Railway tracks caused by heavy
floods and landslides in early Oclober, 1968 in
North Bengal the operation of the Darjecling-
Himalayan Railway was suspended ;

(b) whether it is also a fact that as the
question of completely abolishing the
Darjecling-Himalayan Railway is reportedly
under the consideration of Government, the
breached Railway tracks have not yet been
repaired and consequently the suspended
operation of the Railway under reference has
not been restored so far ; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SIGNH) : (a) Yes,

(b) and (c) : As the traffic on the
Siliguri-Darjecling Narrow Gauge section is
rather limited as the damage to this line
is very heavy, it is being examined whether
the restoration of tihs section could be so
planned that when it is recommissioned, it
could be a model line from the point of view
of tourist atiraction., This Examination is
being conducted in consulatation with the
Ministry of Tourism.
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Transfer of Private Sector Industrial_ Establish
meats on the list of D. G. T. D.

115. SHRIMATI ILA PALCHOUD-
HURI : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that during
1967 and 1968, a number of private Sector
Industrial establishments which were on the
list of the Directorate General of Technical
Development of the Government of India
were transferred to the List of the States in
which they were located ;

(b) ifso, the names of the Industries
so transferred, State-wise ;

(c) the basis or reasons for transfer in
each case ;

(d) the names of industrial establishments
which appealed and/or Protested against such
transfers; and

(¢) the names of those establishments
which were re-admitted to the Central List
thereafter and of those whose cases are still
under consideration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (e) : Consequent on the revi-
sion of the definition of *‘Small Scale Industris
in 1966 whereby industrial units with capital
investment up to Rs. 7.50 lakhs in plant and
machinery (excluding land and building) were
termed as ‘small scale units’, about 1500
such industrial units belonging to differeat
sectors of industry were transferred to the
concerned State Directors of industries during
the year 1967-68. Action to transfer the units
concerned was taken on the basis of the
investment figures furnished by the units them-
selves earlier”’. There have been representa-
tions against the transfer from some of the
units on the ground that the value of there
fixed asscts was in fact more than Rs. 7.50
Lakhs. It was, therefore, decided in April,
1968 that such of these transferred units as
were able to produce a certificate from =
Chartered Accounts duly supported by the
concerned Director of Industries to the effect
that their investment had gone beyond
Rs.7.50 Lakhs, may be taken back on the
books of the D. G. T. D, on merits of
case. As a result of this review some
have been taken back to the list of
D. G. T. D. ; whilo the cases of others
still under revision.

sgEd
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Art Sllk Weaving Industry
116. SHRIMATI ILAPALCHOUD-
HURI : Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to state :

(a) whether the art silk weaving indus-
try has represented to Government 1o about
their difficulties in getting viscose filament or
rayon yarn at reasonably economic prices ;

(b) if so, the main features of the re-
presentation ; and

(¢) the action Government propose to
take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Yes, Sir.The Industry
has represented against the monopolistic ten-
dencies of a few spinners who have pushed
up the prices of viscose filament yarn. The
industry has asked Government to arrange
for the equitable distribution of the yarn to
the consumers direct at reasonable prices.

(¢) The Tarif Commission who were
already enquiring into the cost structure of the
man-made fibre industry has been asked to
submit an interim report on viscose filament
yarn pricse. Corrective measures, if any called
for, will be considered on receipt of the said
report.

Isuse of Industrial Licences

117. SHRI N. D. PATODIA : Will the
Minister of IDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that at the time
of issve of industrial Licence, Government
indicate in any licence the capacity of produ-
ction ; if so, whether such capacity is only
of the nature of an indication or whether it
prevents the licenceholder from producing
more than the capacity licensed ;

(b) whether Government have recently
indicated that they propose to ask for ex-
planation from those industrial Units whose
production exceeded the licensed capacity;
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if so, the particulars thereof and the action
taken so far; and

(¢) whdther it is also a fact that in the
past, Government encouraged more production
even if it exceeded the licensed capacity so
long as it did not involve spemding more
foreign exchange ?

THE MINISTER OF INDSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) One of the conditions stipu-
lated in the licences issued under the
Industries (Development and Regulation)
Act, 1951 is that no section of the industrial
undertaking should have, except with prior
approval of the Government of India, capa-
city substantially in excess of that specified
in the Licence. Also according to section
13 (1) (d) of the Act, no owner of an indus-
trial undertaking shall effect any substantial
expansion of a licensed registered industrial
undertaking except under, and in accordance
with a licence issued in that behalfl by the
Government, However, with a view to
boosting production and ensuring fuller utilisa-
tion of installed capacity, Government have
from time to time relaxed licensing procedure
wherever considered necessary. Industrial
undertakings have accordingly been given free-
dom to increase their production up to 25",
of their licensed)registered capacity provided
that no additonal plant equipment (except
minor balancing equimpment procured indi-
genously) is installed and no additional expendi
ture of foreign exchange is incurred,

(b) The matter regarding action to be
taken in cases of industrial undertakings
building up capacities far in excess of the
capacities licensed to them specially where
substantial imported equipment has been
added or where expansion was based on
imported raw materials, is under the consde-
ration of the Government.

(¢) The Government did encourage more
production even if it exceeded the licensed
capacity so long as this did not involve spen-
ding of more foreign exchange but this rela-
xation did not permit addition to production
capacity of the industrial undertakings through
installation of additional plant and machinery
unless an expansion licence was first obtained.
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Foreign Know-How
*118. SHRI D. N, PATODIA :
SHRI P. C. ADICHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it isa fact that a delegation
of the Confederation of British Industry he-
aded by Sir Norman Kipping visited this
country recently and held discussions with
Government more particulary with regard to
the latest thinking of Gowvernment in the
matter of purchase of forcign know-how ;

(b) if so, the date of visit of the dele-
gation to India and the name of members of
the delegation and of the Ministers who
participated in the discussions ;

(c) whether the delegation held discussions
with non-Government bodies ;

(d) the reaction of the delegation in
regard to purchase of foreign know-how and
whether the thinking of Government has
undergone a change since the visit of the
delegation ;

(¢) whether there was any observation
or crrticism from any other country with
regard to their thinking in the matter of
foreign know how; and

(f) the gist of observations made by the
delegation and the reaction of Government
thereto ;

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) Yes, Sir.

(b) (d) end (f). A Note containing
discussions held by the Delegation with the
Government of India is laid on the Table of
the |House. [Placed in library. Ser
No. Li— 13 169].

(¢) The delegation attended a seminar
on “International Investment in India™ or-
ganised jointly by the Indian National
Committee of the International Chamber of
Commerce and the Indian Invesiment Centre.
Goverament is not aware if the delegation
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held any discussions with any non-Government
bodies outside this seminar.

(e) No, Sir.
Release of Rallway employees who
participated in strike

119. SHRI D. N. PATODIA :
ShRIJAGANNATH RAO JOSHI :
SHR'S, S. KOTHARI :

SHRI SURAJ BHAN :

SHRI ATAL BIHARI VAJPAYEE :
SHRI BR1) BHUSHAN LAL :

SHRI ONKAR SINGH :
SHRI HUKAM CHAND KACHWAI
SHRI RAMAVATAR SHASTRI :

Will the Minister of RAILWAYS be
pleased to state

(a) whether it is a fact that Government
have since taken a decision to release Railway
employees who had been suspended,prosecu-
ted for participation in the token strike on
the 19th September, 1968;

(b) whether all the employees who had
been suspended or prosscuted have been
covered by the Release Order;

(c) if s0, the number of employeces who
have pot been released so far; and

(d) whether Government purpose to
take a lenient view for these employees also
and take a favourable decision soon ?

MINISTER OF RAILWAYS (DR. RAM
SUBHAG SINGH) : (a) No instructions have
been issued in regard to the release of Raltway
employees facing prosecution either under the
provision of the Essential Services Maintenance
Ordiance/Act or under any other law. How-
ever, instructions have been issued that em-
ployees found guilty only under Section 4 of
the Essential Services Maintenance Ordinance/
Act need not be visited with any further
penalty except that the period of their absence
should be treated as a break in service. In
regard to the employees dealt with depari-
mentally and suspended or discharged simi-
larly for more absence oo 19th Seprember
1968, they are to be dealt with lendemly by
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being taken back to duty with a break-in-
service.

(b) As indicated in answer to part (a),
only those employees would be covered by
the instructions referred to therein as were
merely absent from work on 19th September
1968. The instructions do not cov r those
employees who had committed other offences
besides mere absence from work on 19th
September 1968,

(c) 4068 employees have not so far
been taken back to duty.

(d) Ascases are individually reviewed
in accordance with the instructions referred
to in the answer to part (a), some more em-
ployees are likely to be taken on duty in due
course,

Russian Delegation for improving Projects
120. SHRI D. N. PATODIA :
SHRI JAGANNATH RAO JOSHI :
SHRI RANJIT SINGH :
SHRI BRI BHUSHAN LAL :
SHRI RAM GOPAL SHALWALE :
SHRI ATAL BIHARI YAJPAYEE :

SHRI BHARAT SINGH CHAUHAN :

SHRI GADILINGANA GOWD :
SHRI S. S. KOTHARI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that a Russian
Delegation headed by Mr. Skachkov visited
India recently and discussed with various
Ministries with regard to improvement in the
working of various Russian-aided Projects in
India;

(b) if so, the gist of such discussions
and the broad recommendations made by the
Russian Delegation for improving these
projects;

(¢) whether it is also a fact that amongst
other proposals capital structure of these
projects was suggested to be substantially
changed and revised; and

(d) the specific proposals discussed with
regard to the improvement in the under-
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utilisation of capacities of wvarious units in-
cluding those of the Heavey Engineering Cor-
poration, Mining and Allied Machinery Cor-
poration and Heavy Electrical Project at
Hardwar ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir.
(b) and (c). The discussions covered a

wide range of issues relating to these projects.
These included inrer alia the likely order
position of these plants and measures for full
utilisation of capacity, together with the steps
necessary for bringing about rapid increase
in production and productivity in these plants
apart from certain specific issues concerning
particular undertakings including a re-exami-
nation of their capital structure. A statement
was made in the Lok Sabha on the 19th
December, 1968 indicating the nature of dis-
cussions with the Soviet Delegation and the
conclusions arrived at.

(d) Fairly detailed discussions were held
regarding full utilisation of capacity of these
plants in the context of the likely order
position for metallurgical, mining and heavy
electrical equipment during the next few years.
A final picture in this regard would, however,
emerge only after the fourth plan is finalised.
Nevertheless, it was considered that consider-
able diversification of manufacture would be
necessary, particularly in the case of the
Mining & Allied Machinery Corporation and
the Heavy Eleetrical Project at Harowar, The
details in this regard would be worked out
by expert groups.

Advisory Committee of Natlonal Textile
Corporation

121. SHRI D. N. PATODIA :
SRHI CHENGALRAYA NAIDU :
SHRI1 P. M. SAYEED
SHRI MANIBHAI J. PATEL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the broad recommendations recently
made by the Advisory Committee of the
National Textile Corporation with regard to
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the revival of the working of 40 textile mills
in various parts af the country which are on
the verge of closure;

(b) whether these recommendations
have duly been considered; and

(c) if so, which of them have been
accepted or implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) A statement is laid on the
table of the House. [Placed in Library.
See No, LT—I14 168],

(b) and (c). These and other measures
to give relief to the cotton textile industry
have been under consideration of the Govern-
ment and action is being taken as and when
feasible.

Bokaro Steel Plant

122. SHRI R, BARUA :
SHRI N. R. LASKAR :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that India and
U.S.5.R. have signed a protocol in regard to
the timely supply of essential equipment to
complete the first stage of the Bokaro Steel
Plant in time;

(b) whether Government have failed on
two major issues in obtaining definite com-
mitments from the US.S.R.;

(c) if so, the issues on which accord
could not reach; and

(d) the reasons for failure ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT:
(a) On the conclusion of the visit of a
Soviet delegation headed by Mr. 5. A.
Skachkov, Chairman State Committee of the
U.S.S.R. Council of Ministers for Foreign
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Economic Relations, a protocol was signed
between the two Governments on various
measures to increase the efficiency of some of
the plants set up in this country, with Soviet
credit. One of the clauses in the protocol
relates to the supply of certain additional
equipment to complete the first stage of the
Bokaro Steel Plant as carly as possible.

(b) Nao, Sir,

(c) and (d) Do not arise.
Recommendations of Sarkar Committes
on Steel Transactions

123. SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI A. SREEDHARAN :
SHRI1 K. LAKKAPPA :
SHRI YAIJNA DATT SHARMA :
Dr. SUSHILA NAYAR :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the recommendations of the
Sarkar Committee which enquired iato cer-
tain steel transactions have been implemen-
ted

(b) if so, how many persons, who were
found responsible, have been punished ;

{c) what was the punishment awarded to
them ;

(¢) whether comments on the charges
against the othes officials, which had been
referred to the Vigilance Commission, have
been reccived back ; and

(e) if so, the Commission’s views
them ?

about

THE MINISTER OF STEEL AND
HEAYY ENGINEERING (C, M. POONA-
CHA : (a) to (¢). The recommendations of
the Sarkar Commitiee have been accepted
vide the Government of India, Ministry of
Steel Mines, and Metals, Resolution No, S C
(11)-14 (3) 68 dated 10th May, 1968. Decpart-
mental action is being taken against officials
held responsible for lapses and negligence, in
accordance with the relevant service rules and
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regulations, and wherever necessary in con-
sultation with the Central Vigilance Com-
mission. All the cases referred to the Central
Vigilance Commission have been received back.
The Central Vigilance Commission have re-
commended in the case of two officers (S/Shri
B. C. Mathur and C. A. Nair) that a warning
would suffice ; proceedings for the imposition
of a minor penalty in the case of Shri S. N,
Banerjee and proceedings for the imposition
of a major penalty in the case of Shri S. B.
Basu. In the cases of S/Shri A. S. Bam,
S. C. Mukherjee, S. Gupta, G.N. Sen
Gupta & D. P. Mitra, disciplinary proceed-
ings for the imposition of a major penalty
have been initiated. Three officials (S/Shri
Bhoothalingam, V. Doraswami and B. B.
Pathak) have retired and their pension
sanctioned already. No action against them
is possible in vizw of Article 351 A of the
Civil Service Regulations and Article 314
of the Constitution (applicable to 1. C. S.
Officers).  Shri L. K. Bose has retired, but
as his pension has not yet beep sanctioned,
a proposal for suitable reduction of pension
is under consideration.
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B. G. Rall Link to Garakhpar.

128. DR. MAHADEVA PRASAD : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there is a
proposal to connect Gorakhpur by broad
sauge ; and

(b) if so, the progress made so far 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a)and (b). A
proposal to connect Gorakhpur by broad
gauge by converting the M. G. lines from
Varanasi (Manduadih) to Gorakhpur via
Bhatni, and Barabanki to Gorakhpur via
Gonda with an additional broad gauge line
botween Barabanki and Gonda) is under
consideration. Preliminary Engineering cum
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Traffic Surveys for this scheme have already
been sanctioned and are in progress. A de-
cision on the actual conversion of these metre
gauge lines will be taken after the surveys are
completed and the survey reports examined
by the Railway Board.

Foot overbridge and island platform at
Ananadnagar station

129. DR. MAHADEVA PRASAD : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that a foot over-
bridge and an island platform were sanctied
for Ananadnagar Railway station on the
North Eastern Railway ; and

(b) if so, the progress made in
to these works ?

regard

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) These works
were only programmed and not sanctioned.

(b) Tn view of the low level of traffic
and difficult ways and means position the
execution of these works has been stayed for
the present,

Export of Cashewnuts toU. S. S. R.

1. DR. MAHADEVA PRASAD : Will
the Minisier of FOREIGN TRADE AND
SUPPLY be pleased 1o state :

(a) the names of the countries to which
India exports cashew nuts ;

(b) whether it is fact that the Soviet
Union is the greatest importer of cashew
puts from India ; and

(c) wheter it is also a fact that the
Soviet Union has been re-exporting the im-
ported cashew nuts to hard currency areas
to earn hard currencies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY SHRI CHOWDHRY RAM
SEWAK) : (a) A statement is laid on the
Table of the House. [Placed in Library. See
Ne. LT IS 169).
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(b) No, Sir.

(c) Government have not received any
complaint in this regard.

Report of Committee on Bokaro Steel
Plant

131. SHRI C. JANARDHANAN :
SHRI INDRAJIT GUPTA :
SHRI JAGESHWAR YADAV :
SHRI RAMAVATAR SHASTRI :
DR. RANEN SEN :
SHRI BRIJ BHUSHAN LAL :
SHRI RANIJIT SINGH :
SHRI SURAJ BHAN :
SHRI RAM GOPAL SHALWALE :
SHRI JAGANNATH RAO JOSHI :
SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of STEEL, MINES
AND METALS be pleased 1o refer to
the reply given to Unstarred Question No.
222 on the 12th November, 1968 and state :

(a) whether the Committec on Bokaro
Steel Plant has submitted i's report ;

(b) if so, the main recommendations
contained in the report ; and

(c) the decisions taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) No, Sir. The Committee is oxpec-
ted to submit its report shortly,

(b) and (c). Do not arise.
Distribation of Art Silk Yarn

132. SHRI YAJNA DATT SHARMA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased lo state :

(a) whether is is a fact that towards the
end of the year 1968, artificial scarcity
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was created by the monopolist spinners of
of art silk yarn who had arbitrarily raised
the prices of yarn ;

(b) if so, whether it is also a fact that
in view of this 65 percent units in Amritsar
had to be closed down ;

(c) the names of the top ten monopolist
spinners of art silk yarn with the percentage
of total yarn given to each onc of them ;

(d) whether Government  propose lo
distribute yarn to the weavers directly through
their associations with a view 1o safeguard
the interest of small entreprencurs as has
been done in the case of woollen weaving
and shoddy weaving industry;

(e) if so, when ; and
(f) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). No, Sir.

(c) The name of the spinners who manu-
facture viscose filament rayon yarn and
their share in total production  during
January-November 1968 arc indicated be-
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low:-
Name Percentage share to
total production
1. National Rayon 24 85
2. Century Rayon 29.26
3. Kesoram Rayon 12.08
4. South India Viscose 8.20
5. J. K. Rayon 7.33
6. Tranvancore Rayon 4.00
7. Baroda Rayon B.05
8. Indian Rayon 6.26

(d) to (f). There is at present no stat-
utory distribution control on viscose rayn
yarn. The Tariff Commission are already
enquiring in the cost structure of the rayon
yarn industry. Corrective measures, if any
called for, will be taken after receipt of the
report of the Commission.
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Hindustan Steelworks Construction Ltd.
138. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

SHRI PREM CHAND VERMA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government have made an
assessment of the working of the Hindustan
Steel Works Construction Ltd. during the
last three years ;

(b) if so, the nature of irregularties found
during the same period ; and

(c) the nature of action taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT)
(a) Government are keeping a close
watch over the performance of Hindustan
Steelworks Construction Ltd. as of other
Public Sector undertakings. Government’s
review of the annual performance of the
Company is also placed on the Table of the
House. The undertaking is functioning effici-
ently and economically and has declared
divident at 159 for the years 1965-66, 1966-
67 and 1967-68.

(b) Mo irregularities have been found.
(c) Does not arise.
Cuttack-Paradeep Rallway Line

139. SHRI SRADHAKAR SUPAKAR :
SHRI RABI RAY :

Will the Minister of RAILWAYS be
pleased to state :
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(a) the time schedule for the construction

of a Railway line from Cuttack to Paradecp
Port ; and

(b) whether possession of the land for
the purpose of construction has been given
to the railway authorities ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The line is
likely to be completed by the end of 1971.

(b) The entire land required for this
project has not yet been handed over to the
Railways.

Expension of Alloy Steel Plant

. SHRI SRADHAKAR SUPAKAR :
SHRI KAMESHWAR SINGH :
SHRI GANESH GHOSH :

SHRI P, P. ESTHOSE :
SHR1 K. RAMANI :
SHRI P. RAMAMURTI :

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to the
replies given to Unstarred Questions Nos. 213
and 291 on the 12th November,1968 and state

(a) whether any final deoision for the
evpansion of Alloy Steel Plant at Durgapur
has sinoe been taken ;

(b) if so, the details thereof ;

(c) the total expenditure involved and
the foreighn exchange component thereof ;

(d) whether the report of M/s. Dastur
& Co. on market survey of various cate-
gories of alloy and special steel demand in
the country has been examined ;

(e) if so, whether the preparation of a
project report on that basis for the expan-
sion of the Durgapur Steel Plant has been
ordered ; and

() if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :

(a) No, Sir.
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(b) and (c). Do not arise.

(d) to (f). The Market survey report of
M/s. Dastur & Co. needs detailed study
from the view points of market pattern,
size of order lots, economic sizes of orders
against market demand, etc. A Study Group
appointed by Chairman, Hindustan Steel, is
currently engaged in this task. The Steering
Group on the iron and steel industry is also
finalising its projections of demand and
capacity in the alloy and special steel sector,
Preparation of a project report will be consi-
dered after these studies arc complete.

D. S's Office, Northern Railway Exchange

141. SHRI YASHPAL SINGH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the net work of Divisional
Superintendens’s Office, Northern Railway
Exchange has been increashd as compared
to that in the year 1963 ;

(b) if so, the details thereof and percent-
age of increase ;

(c) whether the staff has also been
increased in the same proportion ; and

(d) if not, thec reasons thercof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) The capacity of all the Divisional
Office Exchages on the Northern Railway was
660 lines in 1963 as against 1210 lines in
1969 i.e. an increase of about B3",. The
trunk Exchanges at all Divisional Superin-
tendents Offices have increased from 7 to 11
trunk positions i.e. an increase by about
LT LM

(c) and (d). The maintenance staff has
been increased by 57°, which is commensu-
rate with the increase in workload. The
Telephone Operators have been increased by
389%.
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India’s Exports
. SHRI P. C. ADICHAN :
SHRI YASHPAL SINGH :
SHRI NARENDRA SINGH
MAHIDA :
SHRI CHINTAMANI PANIGRAHI :
SHRI R. K. SINHA :
SHRI S. C. SAMANTA :

SHRI HUKAM CHAND KACHWAL :

SHRI VISHWA NATH PANDEY :
SHRI SHIVACHANDRA JHA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the total value of India's exports of
(i) traditional and (ii) non-traditional items
during the first nine months of ihe curreat
financial vear ;

(b) the value of exports of traditional
and non-traditional items during this period
to each different country ;

(c) how far the exports have been success-
ful in balancing the imports and by what
time, in the light of the present rate of
increase in exports, it is expected that India
exports will be able to even out imports; and

(d) the steps proposed to be taken to
augment India’s exports further ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHRY RAM
SEWAK) : (a) Commodity-wise statistics
are available only for the period April-Nov-
ember, 1968. Total exports during this period
amount to Rs. 908.30 crores. No attempt has
been made to officially classify cxports as
traditional and non-traditional. However,
export earnings of items generally termed as
traditional ones are shown in  the list laid
on the Table of the House. [Placed in library.
See No. Lt—16/69] amounted to Rs. 540.52
crores during April-November, 1968. The
balance of 367.78 crores, therefore represents
the value of other items of exports,
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(b) A statement showing the directions
of India's export trade to different countries
for the period April-November, 68 is enclosed.
The figures in respect of direction of trade
are maintained in terms of total cxports and

not in terms of traditional and non-traditio-
nal items.

(c) In the past three years India's trade
deficit has bzen progressively reduced from
Rs. 9219 crores in 1966-67 to Rs. 775.6
crores in 1967-68 and further from Rs. 581.8
B crores in April-December, 1967 to Rs.
357.5 crores in  April-December, 1968, both
on account of an increase in exports and a
fall in imports. Considering that during the
process of development, import requirements
of a country normally tend to exceced its
capacity to exports for a long time, a perfect
balance between imports and exports cannot
be expected to be achieved in our foreign
trade in the near future except by cutting
back the rate of growth of the cconomy.

(d) The requisite information is being
laid on the Table of the house in reply to
Unstarred Question No. 182 due for answer
in the Lok Sabha on 18-2-1969.

Birla Group of Industries

145. SHRI CHENGALRAYA NAIDU :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleascd to state:

(a) whether it is a fact that Government
have taken a final decision in regard to the
remaining Birla concerns against whom there
were allegations and about whom Govern-
ment were collecting the necessary data ;

(b) if not, the reasons for the delay ;

(c) the number of Birla Concerns rela-
ting to which irregularities were found and
the action taken against them ; and

(d) the steps taken to check such irregu-
larities in future ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) As [ mentioned in the Rajya
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Sabha on the 22nd  July, 1968, of the total
of 88 allegations against the Birla Group of
Industries contained in the three memoranda
submitted by Shri Chandra Shekhar, 64
allegations had already been disposed of by
the Government; of th: remaining 24 allega-
tion also, 13 have since boen disposed of;
thus, leaving a balance of 11 allegations in
regard to which a final decision is yet 1o be
taken,

(b) Several factors have been responsible
for the delay in taking th: final decision e.p.
some of the allegations require inguirics both
in India and abroad ; in some cases Govern-
ment action has bzen stayed by the orders
passed by cerlain courts,

remaining allegations (24 in
number) referred to by the Hon'ble Member
in part (a) of the question, in respact of 4
allegations preliminary inquiry has revealed a
prima facie case of violation of an existing
law and action has bzen initiated under the
relevant provisions of the law.

(c) Of the

(d) In the very nature of things, it is not
possible 10 check allogether the commission
of irrcgularities by anyone but it goes without
saying that whosozver commits irregularities
also runs the risk of penal action.

Foreign Consultant for N. M. D. C. Project

147. SHRI R. K. SINHA @ Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that the  National
Mineral Development Corporation is choosing
a forcign cngineering firm for consultancy
service for one of its projects ;

(b} if so, the remuneration to be paid to
the firm and the foreign exchange involved
therein ;

(¢) whether any Indian consultancy firm
had offered its service for the said job; and

(d) if so, the reasons for choosing the
foreign firm ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (DR. TRIGUNA SEN) : (a)
Since the Hon'ble Member has not mentioned
the name of the Project regarding which the
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sought, it is presumed
that this question is in respect of the
construction of Bailadila Deposit No. §:
Earlicr, the Heavy Enginecring Corporation
had agred to undertake a turn-key job for
this Project and be responsible for  the
engincering, construction, erection and com-
missioning of the same. However, recently
the Hcavy Enginecring Corporation have
given 1o N. M. D. C. to undcrstand that
now they will confine their scope of work
only to supplying of certain items of plant
and equipment. As a result, the responsibility
for engineering and commissioning of the
PPlant has become that of the N. M. D. C.
and it is necessary for them to obtain the
services of consultants. When the scope of
work of Heavy Enginecring Corporation  was
for turn-key job, they were also proposing to
appoint a Consultant and had the names of a
few firms, Indian & forcign, wnder their
consideration. After the change in the scope
of work, the N, M. D, C. have been directed
1o negotiate with the same firms of consul-
tants who were under the consideration ol
Heavy Enginzering Corporation and select the
most suitable on: keeping in view that the
indigenous know-how will be obtained 10 the
maximum possible extent, Since, the N. M.
D. C. is yet to finalise their recommendations,
it cannot be said at this stage whether a
foreign or an Indian Consultant will be  sele-
cted for this Project.

information s

It may also be stated that similar arran-
gements will have to be made for another
Project of the NM.D.C. viz. Kiriburu
Expansion Scheme for supply of iron ore to
Bokaro Steel Plant.

(b) 10 (d). IDo not arise.
Machine Tool Plunt In U. P.
148. SHRI R. K. SINHA : Will the
Minister of INDUSTRIAIL DEVELOPMENT,

INTERNAIL. TRADLE AND COMPANY
AFFAIRS be pleased to state :

{a) whether Government have decided 1o
set up a Machine Tool Plant in U. P. ;

(b) if so, the venue of the same ;
(c) whether representations have béen

reccived for setting up the proposed plant in
the Faizabad Division; and
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(d) if so, Government's reaction thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (8) and (b) : A new unit of
Hindustan Machine Tools Ltd. was proposed
10 be set upin Uttar Pradesh after the
expansion of the existing plants in Haryana
Kerala and Andhra Pradesh was taken up and
completed and a new factory proposed for
Madhya Pradesh had been set up. As the
machine tool industry has been facing the
problem of upder-utilisation of existing capa-
city for the last two years, the proposal for
expansion of the existing units and establish-
ment of new units by Hindustan Machine
Tools Ltd. has been deferred. No decision
has been taken on the exact location of the

proposed unit in Uttar Pradesh.

(¢) No, Sir.
(d) Does not arise.

Managing Director of Panipat Woollen
Apnd General Mills Limited, Kharar

149, SHRI S. K. TAPURIAH :
SHRI VALMIK] CHOUDHARY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plesed
to state :

(a) whether the Company Law Admini-
stration disapproved of the appointment of
Shri Shiv Kumar Gupta as the Managing
Director of the Panipat Woollen and General
Mills Lid,, Kharar, with cffect from the
1st May, 1967 ;

(b) if so, whether it is a fact Shri Shiv
Kumar Gupta is still addressing letter’s and
important documents as Managing Director
of that establishment ,

(c) whether it is also a fact that the
Iatest balance sheet for the year 1967-68
shows the name of Shri Shiv Kumar [Gupta
as & Managing Director ; and

(d) if #0, the steps proposed to be taken
in this matter ?

FEBRUARY 18, 1969

Written Answers 172

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED, (a) Yes Sir, the Company’s proposal
to appoint Shri Shiv Kumar Gupta as Manpa-
ging Director of the company with effect
from the 1st April, 1967, was rejected by
the Company Law Board on 13th June, 1968,

(b) and (c). The Registrar of Companies,
Jullundur, has reported that in the 2lIst
Annual Report & Accounts for the year
ending 31-3-1968 of this company, filed in
his office on 15th November, 1968, Shri Shiv
Kumar Gupta has been shown as the Mana-
ging Dircctor of the company. He has also
received some complaints from certain indi-
viduals, forwarding infer alia photostat
copies of some dishonoured cheques on the
Punjab National Bank Limited, Kharar,
purported to have been signed by Shri Shiv
Kumar Gupta as Managing Director of the
company on the 5th September, 1968,

(d) The Registrar of Companies, Jullun-
dur, in a communication to the company,
has advised Shri Shiv Kumar Gupta not to
designate himself as Managing Director of
the company since his appointment as such
was disapproved by the Company Law Board.

Textile Mills taken over by Government

150. SHRI S. K. TAPURIAH :
SHRI P, C. ADICHAN :
SHRI YALMIKI CHOUDHARY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government had proposed
1o take over more textile mills ;

(b) if so, the number of mills taken over
during the last three months and the total
number of mills taken over in each State
30 far;

(¢) the number of mills proposed to be
taken over in future and in what circumsta-
nces ; and

(d) the steps being taken to extricate the
textile industry in general from present
crisia 1
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) Onc. The number of mills taken over
State-wise so far is as follows :
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Gujarat 1
Madhya Pradesh 4
Maharashira 5
Pondicherry 1
Rajasthan 1
Uttar Pradesh 1

Total : 13

(c) It is difficult 10 anticipate the number
of mills to be taken over in future; only
those mills which have been investigated
under section 15 of the Industries (Develop-
ment & Regulation) Act, 1951, and can
become viable units, with the injection of a
reasonable amount of public funds, arc
taken over by Government.

(d) A statement detailing the measures
alrcady taken to assist the cotton textile
industry laid on the Table of the House.
[Placed in Library. See No. LT—I769).
Further measures are under consideration.

Checking of Ticketless Travel

151. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to state:

(a) how far the group checking of
tickets has been successful on the Railways ;
and

(b) whether it would be more beneficial
to the Railway Administration and con-
venient to the public to have a special
Ticket Examiner with each train as far as
possible instead of the system of group
checking 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH)
(a) QGroup checking of tickets on the
Railways has been successful and has yield-
ed useful results in the shape of detection of
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a large number of cases of irrcgular travel
resulting in recovery of railway dues and
prompt imposition of fines after trial on the
spot. In case payment of dues and fines is
not made the guilty persons are promptly
sent to jail. As a result of these checks
sales at booking windows also increase.

(b) Checking of trains by Special Ticket
Examiners already cxists but in order lo
make ticket checking more cffective and
beneficial to the Railway Administration by
restricting the scope for ticketless passengers
to evade detection, the system of group
checking is also resorted to.

Rohtak-Panipat Railway Line

152. SHRI SHR1 CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
to state

(a) whether it is a fact that the Rohtak-
Panipat line was discontinued during the
Second World War in emergent circum-
stances ;

(b) whether a part of this line was
restored subsequently ;

(c) whether there is a demand from the
people of the arca for the restoration of the
remaining part ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

{b) Yes. The Rohtak-Gohana portion
was restored in 1938.

(c) Yes.

(d) In view of the losses being incurred
in the operation of the resiored Rohtak-
Gobana portion, the keen road competition
that has developed in the area, and the
present difficult financial position of the
Railways, it would not be possible to coo-
sider the restoration of the remaining portion
uplo Panipat especially when such restoration
is likely to result in further direct losses to
the Railways.
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Kalka-Simla Rallway Line

153. SHRI SHR1 CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
to slate :

(a) whether Government are contemplat-
ing to discontinue the Simla-Kalka railway
line ;

(b) if so, whether Government have
received representations from the people of
the arca not to do so ; and

(c) whether other effective remedies can
be resorted to in order to make the line run
on profitable basis ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No
proposal for the closing of Kalka-Simla
line has yet been moved.

(b) No.

(¢) Whether certain steps other  than
dismantling of the line may be taken to
make it viable, or to at Ivast reduce the
losses, is being considered.

Art Silk Industry at Amritsar

154. SHRI SHRI CHAND GOYAL :
SHRI YAJNA DATT SHARMA :
SHRI S.K. TAPURIAH :

SHRI R.K. AMIN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleascd to state :

(a) whether it is a fact that the art silk
industry at Amritsar is facing a scrious
crisis ;

(b) if so, the reasons therefor ; and

{c) the steps taken or contemplated by
Government to take out the industry out of
the present impasse ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1 CHOWDHARY RAM
SEWAK) : (a) to (c). The difficulties of the art
sllk industry at Amritsar are mainly due to
the fact that there is a reduced demand for
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its products. The Tariff Commission are
already enquiring into the cost structure of
the man-made fibre industry and the
Commission have been requested to submit
an interim report on the fair prices to be
charged for viscose filament yarn. Remedial
measures will be considered on receipt of
the interim report.

New Pay Commission for Railway Employees

155. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government are contemplat-
ing the appointment of a fresh Pay
Commission ;

(b) if so, the likely date by which the
Commission will be appointed ; and

(¢) whether it is a fact that the recom-
mendations of the Shanker Commission have
become out-moded in view of the changed
conditions ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) No, Sir.

(b} Does not arise.

(c) Presumably the reference here is to
the Award of the Shanker Saran Tribunal
in respect of distribution of posts in various
grades in a few categories of Railway staff.
If so, such distribution is still in force and
is in order.

State Trading Corporation

156. SHRI PREM CHAND VERMA :
DR. SUSHILA NAYAR :

Will the Minister of FOREIGN TRADE
AND SUPPLY be plcased to state :

(a) the amount of loss suffered by the
State Trading Corporation on account of
irregularities, theft Stock shortage, fire or
any other such causes since its inception ;

(b) whether these matters were looked
into ;
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(¢) if so, the result thereof ; and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d). Information is being
collected and will be laid on the Table of
the House.

Abolition of Siliguri-Darjeeling Train

*157. SHRI BISWANARAYAN SHAS-
TRI: Will the Minister of RAILWAYS be
pleased 1o state :

(a) whether he is considering a proposal
for  abolishing the  Siliguri-Darjecling
Himalayan train ; and

(b) if so, whether he is aware that
with the abolition of this ‘toy train®, the tou-
rists, interest to this beauty quecen is likely to
decrcase ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). As
the traffic on the Siliguri-Darjecling Narrow
Gauge Section is rather limited and as the
damage to this line as a result of recent
floods is very heavy, it is being cxamined
whether the restoration of this section could
be so planned that when it is recommission-
ed, it could be a model lin: from the point
of view of tourist attraction. This cxamination
is being conducted in consultation with the
Ministry of Tourism.

uf feewt ¥ famwmarny aw
qeaRn tenmit w1 weT

159. «t wwn WS o ;AT e
ot qg s & g & fi -

(%) wn fedlt ¥ af fessht ¥ awr-
vt Ty fawrerveaw aqr frararezaw
¥ 7f faeelt a% oF Ywada ot woy
w1 frafa fear &, W%

(=) afz gt, @ @ It & % %
Ty A ¥ s §, T IEE -
way afeard gz o ardd ?

MAGHA 29, 1890 (S4KA)

Written Answers 178

Twd Wt (1o oW guw fg) : (%)
it (). faeremyess /e o feesht
F 7 g g € FdwR oAU
® QWA gU EF AT 9T 0% &)
I & afeem A & gAad gemar,
geifag arér w1 577 & fAav T @wy
HqTIA WqUAT, IREITE WIfE QTN A
ft Igaey Ad §

TAgT-gRAT ok T o
wriA # aficafaa won

160. it www wrs qean - fqr W
WA gg IATT Y FT w7 fi

(%) ®a1  /IFIT 7 IAGT-qAAD
(zferr-qF TA) TR AreA A ol A
aréx # aftafaa #77 & 1L 4 fag w2
faar §;

(@) afz gt, A1 gq araew ¥ w4
7 aF Arew fer Jmi & aeraar §;
i

(m) afz agr, A Fg aeew €T &
qur wfzaré g 7

tod weat (310 T fvg) - (%)
ot T8
(=) marsr aff 3271

() 7 7wy (7 WX W agEAr
afee At wwwr oAy

Fall in Export of Rayon and Synthetic
Fabrics

*161. SHRI N. K. SOMANI : Wiil the
Minister of FOREIGN TRADE AND SUP-
PLY be pleased (o state :

(a) whether Government are aware that
the exports of rayon and synthetic fibre
fabrics have fallen from Rs. 10 crores in 1963
to nearly Rs. 2 crores in 1968 :
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(b) whether the Silk and Art Silk Mills
Association, Bombay have seat recommenda-
tions to promote export of these items ; and

(c) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The export of rayon and
synthetic fibre fabrics in 1968 amounting to
Rs. 3 crores doubt shows a decline as compa-
red to exports prior to 1966 but shows an
improvement as compared 1o export in 1967
which was of the order of Rs. 95 lakhs only.

(b) Yes, Sir.

(c) ‘The export promotion measures al-
ready in operation are kept constantly under
review and for the furtherance of exports
Government would take into account the
suggestions received from the industry and
trade including the Silk and Art Silk Mills
Association, Bombay.
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Import of Synthetic and Rayon Yarns

163. SHRI N. K. SOMANI : Will the
Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state :

(a) whether the import of rayon and
Synthetic yarns is being entirely channslised
through the State Trading Corporation and
whether the Corporation makes a profit of
150 to 200 per cent while supplying it to the
actual users ; and

(b) if so, the steps proposed to be

taken by Government to remedy this
situation ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Import of synthetic
(nylon) yarn alone has been chaonelised
through the State Trading Corporation. It is
not correct to say that 5.T.C. is making 150
to 200 per cent profit on such imports. After
paying the Customs duties, Countervailing
duties, freight, insurance and their handing
and distribution charges, the profits that
S.T.C. makes after three price reductions an-
nounced by them is small, Even this profit is
utilised for pushing up export of art silk
fabrics.

Export of Bleeding Madras

164. SHRI M. N. REDDY : Will the
Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state :



181 Written Answers

(a) the reasons for the delay in consi-
dering the recommendations made by the
Venkataraman Committee during the year
1966 for the export of ‘Bleeding Madras’ 1o
U. S A.;

(b) the stage at which the matter rests
with the Handloom Export Promotion Council
which has been seized of the matter for
many months ; and

(c) the time by which effective measures
would bs taken to step up the export of
‘Blecding Madras’ to carn more of dollar so
badly needed for the country ?

THE DEPUTY MINISTER I[N THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Probably the Hon. Member
refers to the recommendations made by the
delegation which went to U. 5. A. in April-
May, 1966 under the Ilcadership of Shri
R. Venkataraman. If this is so, there has
been no delay in considering the recommen-
dations made by the Venkataraman Delega-
tion, Action on the recommendations made
by the delegation was completed by the
end of 1966.

(b) The recommendations made by the
Venkataraman Delegation were considered by
the Government of India and not by the
Handloom Export Promotion Council.

(c) ‘Bleeding Madras' fabric was fashion
fabrics and according to the finding of the
delegation, the main reasons for decline in
the export of ‘Bleeding Madras' to U. S. A,
were (i) change in fashion, (ii) competition
from similar mill-made fabrics of America
and Japan, and (iii} Imports of Indian and
Hong Kong made garments, Export of
‘Bleeding Madras’ fabrics can therefore be
increased only gradually and steps have already
been taken and are being taken in this regard,
These steps include the following :—

(1) A designer has been appointed by
the Handicrafts & Handlooms Export Corpo-
ration for creating new fashions in sports-
ware etc.

(2) A firm of Lawyers has been appoin-
ted in U. 8. A. to afford effective protection
to the name ‘India Madras’ registered in
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U. S. A. by instituting legal proceedings
against any infringement.

(3) A grant of dollars 1.5 lakh has been
made for undertaking publicity for handloom

fabrics  including ‘Bleeding Madras’ in
U S A.
However, recent reports indicate that

there are no chances of the interest in Bleeding
Madras reviving to any considerable extent
in the near future.

Demand for Kukris

165. SHRI M. N. REDDY : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that therc has
been, of late, a great demand for India-
make Nepali Kukris (small swords) from
U.S.A., Canada and West Germany ;

(b) whether any survey has been made
to assess their demand in these countries
and also in other countries ;

(¢) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) India-make Nepali Kukris are
exported from India. But this item is not
separately classified under the Indian Trade
Classification. It is, however, included in
the gencral category of knives, the exports
of which have shown a rising trend during
the last three years.

(b) to (d). Since Kukris from a minor
item of haodicraft exports, no survey of
this particular item has been made.
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Shortage of Cycle and Car Tyres

167. SHRI SAMAR GUHA :
SHRI SURENDRANATH DWIVEDY
SHRI DINKAR DESAL :
SHRI! K. LAKKAPPA :
SHRI 5. KUNDU :
SHRI S. R. DAMANI ;

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that therc has
been shorlage of cycle and car tyres in the
country ; and

(b) if so, the steps taken to meet the
situation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTENAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) No, Sir.

(b) Does not arise.
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Stopping of Trains at Villivakkam Statlon

170. SHRI SAMAR GUHA :
SHRI K. LAKAPPA :

SHRI SURENDRANATH DWIVEDY :

SHRI J. AHMED :
SHRI DINKAR DESALI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that several
trains were stoned and stopped en route to
Madras-Trivandrum during the first week of
January, 1969 at Villivakkam Railway
Station, 10 miles from Madras . and

(b) if so, the details of damage caused
to the Railway property ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Few
trains were stopped but mot stoned.
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(b) There was no damage to Railway
property.

Manufacture in India of Cosmetics and
Toilet Products by M s Shultons
of U. S. A,

171. SHRI INDRAJIT GUPTA : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 3893 on the
10th December, 1968 and state :

(a) whether M/s, Shultons of U.S. A.
have since been permitted to start manufac-
ture in India of their ‘Old Spic’ brand of
toilet and cosmetic products ;

(b) if so, the details thereof ;

(c) whether indigenous kpow-how is
lacking in this branch industry ; and

(d) if not, the reasons for adding to the
already existing list of eleven such foreign
firms operating in the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The proposal of
M/s Cosmec Matiaz Menczes, Goa for
entering into collaboration with M/s Shulton
(Great Britain) Ltd., of London, for the
manufacture of cosmetics in Goa was appro-
ved in 1964, The foreign participation was
limited to 407 of the equity and it was also
provided that exports of the products will be
freely permitted and that thesc should be
of the walue of at least twice the amount
of foreign exchange to meet the cost of
imported raw materials and dividends on
foreign investment.

(¢) No, Sir.

(d) The collaboration was approved in
1964 as a special case for encouraging small-
scale industry in Goa. Besides, the scheme
envisaged a net foreign exchange earning.

Working Group on Jute Indusiry

172. SHRI INDRAHT GUPTA : Will the
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Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether a working Group has been
stt up to study the problems of the Jute
Industry ;

(b) if so, the composition and the terms
of reference of the Group ;

(c) whether it has also been decided to
advance Rs. § crores to the industry for its
modernisation ; and

(d) if so, the details of the modernisa-
tion schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does not arise.

(c) and (d). A sum of Rs. 5 crores has
been ecarmarked for loan assistance to the
jute industry through the Industrial Finance
Corporation of India for sehemes of diver-
sification of production which have an
immediate export potential.

Loss to Bhilai Steel Plant

173. SHRI INDRAJIT GUPTA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether there was a serious accident
at the Bhilai Steel Plant on the 22nd
October, 1968 due 1o bursting of a Turbo-
blower ;

(b) if so, the loss suffered as a result
thereof ;

(c) whether it is a fact that none of the
responsible officers was present at the spot
where the Turbo-blower was being tested ;
and

(d) if so, whether any action has been
taken for negligence of duty 7

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : {a) Yes, Sir. On 22nd
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October, 1968 the turbine of Turbo-blower
No, 6 burst and suffered damages.

(b) Replacement cost of the turbine
damaged together with its auxiliaries and
control panel is roughly estimated at Rs.
8 lakhs. Five persons including two officers
and three workers received injuries. One
officer succumbed to the injuries.

(¢) No, Sir, General Foreman of
Turbine Operation and maintenance and
General Foreman of Capital Repairs, Turbo
Rotary Apparatus as well as Assistant Fore-
man, Turbines were present at the time of
accident.

(d) A high-level Enquiry Committee was
appointed by the Plant authorities and
according to its findings no negligence of
duty on the part of the personnel was
established.

Concesstions to Railway Employees

*174. SHRI INDRAIJIT GUPTA : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the details of the recently announced
concessions in  respect of Running staff
allowances, merger of Dearness Allowance
with basic salary and incrcased promotional
opportunities for different categories of
Railwaymen ;

(b) the additional financial commitment
undertaken thereby ; and

(c) the reasons for not announcing thesc
concessions before the strike on the 19th
September, 1968 ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). A statement showing the concessions,
together with financial implications involved
in respect of Running allowances and treat-
ment of a portion of Dearness Allowance
as pay for certain purposes, is placed on
the table of the Sabha [Placed in library,
See No. LT-18 '69.]

The question of cvolving steps to improve
the position of Class IT1 staff etc. with a
view to giving relief 10 staff who have been
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in the maximum of the grade for some time
in certain cetegories is under detailed investi-
gation. The financial implications thercof
are not available at this stage.

(c) These matters were under consider-
ation of the Government for sometime past.
After taking all relevant factors into account
and examining all aspects thereof and as a
result of discussions with the Organised
Labour, the Government arrived at the
decisions and orders could be issued only
in January, 1969,

Special Compensatory Allowance to Rallway
Employees In Koraput Division

175, SHRI INDRAJIT GUPTA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Railway employees working
in the Koraput District of Orissa are eligible
for the Special Compensatory Allowance
sanctioned by Government for its staff in
terms of Ministry of Rehabilitation’s Circular
No. DNK/1(28)/58 dated the 20th September,
1968 ;

(b) if not, the reasons for their ineligi-
bility ; and

(¢) if the reply to part (a) above be in
the affirmative whether this allowance will
be paid from an early date with retrospective
effect 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). The
matter is under consideration.

Divisionalisation of North Eastern Rallway

176. SHRI BHOGENDRA JHA : Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
No. 313 on the 12th November, 1968,
regarding  divisionalisation of the North
Eastern Railway and state :

(a) whether the preparatory work has
sinoe been completed ; and

(b) if 30, the results thereof 7
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THE MINISTER RAILWAYS (DR.

RAM SUBHAG SINGH) : (a) and (b). An

announcement will be made shortly.

Irregularities in the Accounts of Bihar Khadi
Gramodyog Sangh, Darbhanga

177. SHRI BHOGENDRA JHA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Unstarred Question No. 3131 on
the 3rd December, 1968 and state :

(a) whether the information regarding
the irregularities in the Accounts of the
Bihar Khadi Gramodyog Sangh has since
been collected, and

(b) if so, the details thereof and the
action taken in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The information
is being collected and will be laid on the
Table of the House in due course.

Licences Issued by the Ministry of Commerce

178. SHRI BHOGENDRA JHA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state the number of
occasions and the particular cases during
the last 10 years when his Ministry received
reminders and recommendations etc. for
speeding up the grant of licences from the
Ministry of Finance and other Ministries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : The pre-requisite for furnishing
the desired information is the availability of
all the files in respect of around 26.69 lakh
import and 9.22 lakh export licence appli-
cations received by the Import & Export
Trade Control Organization in the last ten
years. Due to the limiled periods prescrib-
ed for preservation of such flies, all the files
arc not available. The findings cven after
cxamination of the available files may not
be commensurate with the time and labour
it would iavoive.
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Stoppages of Mall/Express Trains

179. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware that
most of the Mail/Express trains stop at
many stations which arc very small and
there are not many travellers to board at or
alight from those trains at these stations ;

{b) if so, whether Gowernment would
reduce the stoppages of such Mail/Express
trains so as to increase the speed and reduce
time taken by them ; and

(c) if so, the steps taken or proposed to
be taken by Government in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). The
number and duration of stoppages of Mail
Express trains are kept at the very minimum,
consistent  with traffic ‘operational  require-
ments and are also reviewed from time to
time in order to progressively speed up
Mail 'Express trains to the cxtent feasible.

Unscheduled halts of Mail/Express
Trains at Stations

180. SHRI ONKAR LAL BERWA
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware that
most of the Mail Express trains make
unscheduled halts at stations and other places
not provided for in the Railway Time Table
with the result that in most cases the total
pumber of halts and also time taken comes
to that taken by ordinary passenger trains :

(b) whether in such cases, Government
would refund to the passengers the difference

of the cost of tickets of Mail/Express and
ordinary trains ;

(c) if so, the details thereof ; and
(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) While it &
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true that occassionally Mail/Express trains
make unscheduled halts due 10 a variety of
unforseen circumstances, e.g., unauthorised
alarm chain pulling resulting in dislocation
of crossing arrangements particularly on the
busy single line sections : interference with
train movement by agitations'demonstrations;
stray cases of accidents, failure of signal/
mechanical equipment, etc., in such cases,
cvery effort is made to make up the time
lost in unscheduled detentions, to the maxi-
mum extent feasible and it is not correct
that most Mail/Express trains take the same
as ordinary passenger trains.

(b) No.
(c) Does not arise.
(d) In this connection, attention is

invited to Rule 117 of the Coaching Tariff
No. 19, Part. 1.

South-Bound Mall ‘Express Trains

*181. SHRI N. R. LASKAR : Will the
Minister of RAILWAY'S be pleased to state :

(a) whether Government are  considering
to divert some of the South-bound Mail’
Express trains through Manmad and Dhond ;
and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b} Does not arise.
Increase in India’s Exports

182. SHRI S. S. KOTHARI :
SHRI NARENDRA RUMAR SALVE:
SHRI SHIVA CHANDRA JHA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that
exports have increased sizeably ;

India’s

(b) if so, the names of the commodities
whose exports have gone up and those whose
exporis have been sluggish ; sad
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{c) the steps Government are taking to
boost exports of traditional items ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The following commodities showed

a rising trend in export during April-
MNovember, 1968 compared to April-Novem-
ber, 1967,

Cashew kernals, Iron ore, Caster oil,
0il cakes, Groundnuts, Raw Jute, Fish, Spices
(turmeric and chillies), Manganese orc and
essential oils among the primary products and
Engincering goods, Iron & Steel, Leather and
leather manufactures (excluding foot-wear),
Gems and Jewellery, Cotton piccegoods
(mill-made), Chemicals & allied products,
Cotton yarn, minerals, Fuels and lubricants,
Miscellaneous Cotton manufactures, Ferro

manganese and alloys, Paper and Paper
board, Art silk fabric, Art wear metal, Brass
and Copper, Handmade Carpets, Rubber

manufactures, Coir yarn and manufactures
thereof, Cotton waste and cotton apparel,
among th: manufacturc and semi-manufacture

goods.

The commodities whose exporls were
sluggish during the above mentioned period
are :

Tea, Sugar, Iron & Steel scrap, Hides
and Skins (Raw), Cotton, Tobacco, Mica,
Pepper and Onions, Raw Wool, Animal
casing among the primary products and
Jute goods, Handloom cloth, cinemotographic
films and foot-wear among the manufactured
goods.

(c) 1. The fall in export of Jute goods
was occasioned by exceptionally poor jute
crops. Steps are being taken to improve the
production of raw jute/Mesta. Government
are also encouraging the diversification of
production. Loan Assistance is being given
to Jute Mills for this purpose.

2. Export Duties on certain items such
as jute manufactures, tea, coir products etc.
have beem lowered with effect from 7.2.1968.

3. Joint export effort with Ceylon has
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bzen initiated for the promotion of Tea
Export.

4, For the export of cotton textiles a
scheme of cash assistance is being operated
by I.C.M.F.

5. Exporters of traditional goods with
exports of Rs. 2 crores per year arc made
eligible for recognition as Export Houses,
which are allowed additional facilities for
opening offices abroad, Market research and
grants-in-aid on account of export activities.

6. The interest subsidy scheme has
been started which applies to both tradi-
tional and non-traditional export products.

The other steps taken to promote exporis
arc given in the statement laid on the Table
of the House [Placed in library. See No.
LT-19/69)

Loss to N.M.D.C.

183. SHRI MRITYUNJAY PRASAD :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the attention of Government
has been drawn to the fact mentioned in the
9th Annual Report of the Mational Mineral
Devclopment Corporation for the year
1966-67 that it has suffered a loss of Rs.
295 lakhs in the iron-ore trade with Japan
upto 31st March, 1967, when the Railways,
the Department of Shipping and the Customs
Department have earned considerable profit ;

(b} if s0, the steps being taken to make
good the loss ;

(c) whether it is a fact that the contract
for the sale of iron-ore with Japan is to
expire on the 3Ist March, 1969, if so, the
reaction of Government to the renewal of the
said contract with Japan or some other
country from the 1st April, 1969 ; and

(d) the amount of loss or profit accruing
to the said Corporation in the iron-ore trade
with Japan in the year 1967-68 ?

THE MINISTER OF PETRO-CHEMI-
CAL AND MINES AND METALS (DR.
TRIGUNA SEN):(a) In the 9th Annual Report
of the N.M.D.C. it has been stated that for
the year ended March 31, 1967, Rs. 863 lakhs
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accrued to the N.M.D.C., Rs. 811 lakhs
accrued to the Railways as freight, Rs. 231
lakhs to Vishakhapatnam Port as port and
handling charges, Rs. 125 lakhs to the
Government by way of export duty, Rs. 40
lakhs to the State Government for royalty
and Rs. 14 lakhs to the M.M.T.C. for agency
commission. After making all the necessary
payments to the servicing agencies and after
meeting the statutory commitments the
accounts of the N.M.D.C. showed a loss of
Rs. 295 lakhs. There is no reference to
carning of profits by the Railways etc.

(b) The question of giving relief to
compensate the losses, is under consideration
of the Government.

(c) The basic agreements with Japan are
for long term supplies of ore from Kiriburu
and Bailadila, within the frame-work of
which price contracts for shorter periods are
negotiated by the M.M.T.C. The latest such
agreement expires on 31.3.1969. A contract
for a further period beyond 3Ist March 1969,
is being negotiated by the M.M.T.C. with
the Japanese.

(d) The loss incurred by the N.M.D.C.
on the supply of iron ore to Japan during
the financial year 1967-68 is approximately
Rs. 141 lakhs.
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One-Man Rallway Tribunal
193. SHRI SURENDRANATH
DWIVEDY :
SHRI SAMAR GUHA :

SHRI K. LAKKAPPA :
SHRI R. K. SINHA :
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SHRI B. K. DASCHAWDHURY :
SHRI ONKAR LAL BERWA :
SHRI N. R. LASKAR :

SHRI CHENGALRAYA NAIDU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Government
purpose to set up a one-man railway tribunal
to go into the out-standing issues of the
Railwaymen ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(DR. RAMSUBHAG SINGH) : (a) Yes, Sir.

(b) An extract of the resolution issued
in this connection which gives details of this
Tribunal is laid on the Tabl: of the House.
[Placed in Library. See No. LT—22! 69

Theft of Railway Goods

194. SHRI VISHWA NATH PANDEY :
Will the Minister of RAILWAYS be pleased
to state :

(a) the numbsr of cases of theft of
railway goods on various Railways which
have come to the noticc of Government
from the Ist July, 1968 to the 3lst Dece-
mber, 1968 ;

(b) the amount of loss accrued to
Government in the aforesaid thefts ;

(c) the nature of punishment given to the
persons detected in this regard ; and

(d) the steps taken by Government to
prevent the theft of public goods on each
Railway 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) 20,108,

(b) The valuc of property stolen was Rs.
34.76 lakhs, which includes 15.68 lakhs of
property belonging to the Railways. Of this
property worth Rs. 6.42 lakhs was reco-
vered, leaving a net loss of Rs. 28.34 lakhs.

(c) 5,031 Persons, including both out-
siders and railway employees, were handed
over to police for legal action. Nature of
punishment given is not yet known.

(d) Following steps are taken in this
regard on the Railways :—

(1) Patrolling by armed Railway Protec-
tion Force personal as well as Rail-
way Protection Force Dog Squads in
vulnerable and major yards;
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(2) Escorting of important goods trains

by Railway Protection Force armed
personnel in vulncrable sections ;

(3) Posting of arm:d pickets at vulncrable
spots ;

(4) Intensification of checks by super-
visory officials ;

(5) Strengthening of crime intelligence
with a view to tracking down crimi-
nals and receivers of stolen property ;

(6) Conducting of surprise raids by Rail-
ways Board’s Central Crime Burcau
staff to effect red-handed capture of
the culprits ;

(7) Maintenance of close co-ordination
b:tween the Railway Protection Force,
Government Railway Police and State
Police Officers to deal with the crimi-
nals and receivers of stolen property ;

(8) Intcnsive witn:ssing of loading and
unloading at the selected pairs of
stations dealing with the bulk of
commoditics affected for pilferages ;
and

(9) Tracking down of persons under Rail-
way Property (Un-lawful Possession)
Act found or suspected to be in
possession of Railway property having
been stolen or unlawfully obtained.

Bribery and Corruption in Goods Booking
Offices of North-Eastern Rallway.

195. SHRI VISHWA NATH PANDEY :
Will the Minister of RAILWAY be pleased to
state :

(a) whether it is a fact that cases of bri-
bery and corruption in various goods booking
Offices of the North-Eastern Railway have
been brought to the notice of Government ;

(b) if so, the number of such cascs
detected during the ycar 1968 and the action
taken in regard thareto ; and

(c) the steps taken to check corruption
and bribery in goods booking offices of the
North-Eastern Railway ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, some
complaints have been received alleging cor-

ruption aad bribery in the goods booking
offiees of the North Eastern Railway.

(b) During the year 1968, five cases,
where there was suspicion of undue favour
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having been shown, came to notice, but the
evidence of the type necessary to substantiate
demand and 'or acceptance of illegal grati-
fication was not forthcoming in these cases.
However, further action, as necessary, is
being taken.

(c) Necessary machinery exists to com-
duct departmental as well as vigilance checks
to prevent irrcgularities and malpractices in
the matter of booking of goods. Specific
complaints are also looked into and suitable
action is taken in proved cases.

Firing In Muzaffarpur-Bagaba Passenger
Train (North Eastern Rallway)

196. SHRI YVISHWA NATH PANDEY :
Will ths Minister of RAILWAYS be pleased
1o state :

(a) whether it is a fact that two armed
Guards and one treasurer of the North-
Eastern Railway were shot dead in the
Muzaffarpur-Bagaha Passcnger train on the
night of the 16th December, 1968 and about
two lakhs of rupces were looted ; and

(b) the steps Government have taken in
1he matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, but
not shot dead. The triple murder was com-
mitted with sharp wcapons.

(b) Immediate action was taken by Rail-
way Protection Force and Government Rail-
way Police. A case registered by Govern-
ment Railway Police in this connection is
urder investigation. Five persons have becn
arrested so far. Deputy Inspector General,
Crime and Railways, Bihar, Patna himsell
supervised the investigations,

Since January, 1969 only day travelling
has been introduced for line-going Pay
Clerks on North Eastern Railway. Govern-
ment Railway Police, Bihar have introduced
armed escorting of all night trains in affec-

ted sections.

Loans for Industrial Development in
U. P.

197. SHRI VISHWA NATH PANDEY :
Will the Minister of INDUSTRIAL DEVE-
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LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the amount of loans granted to Uttar
Pradesh for the industrial development dur-
ing the last ten years ;

(b) the names of the Companies to
whom minimum and maxium amuont of
loans were granted and also the amount
thereof ;

(c) whether it is a fact that many units

despite getting loan and if so, the names
thereof ;
(d) whether Government propose to

take action against them ; and
(e) if so, the nature thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) to (c). The information is being
collected and it will be laid on the Table of
the House,

Man-days lost due to Lock-out In
Durgapur Steel Plant

198.
Will the Minister of STEEL,
AND METALS be pleasc to statc :

SHRI GEORGE FERNANDES :
MINES

(a) the total number of man-days lost as
a result of the lock-out in the Finance and
Accounts Dcpartments of Durgapur Steel
Plant ;

(b) when the lock-out was finally lifted ;
and

(c) the terms of agreement between the
parties under which the lock-out was lifted ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) 36,597.

(b) 18.1.1969.

(c) The main terms of agreement are as
follows :
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The Union concerned undertook to make
the employecs perform all the duties allotted
to them as per rules and orders of the Mana-
gement and to work on all jobs relating to
the Computer on the assurance given by the
Management that there would be no retren-
chment of staff on this account. The manags-
ment, on its part, would keep the Union
informed as and when new jobs were put on
the Electric Computer ; the Union also gave
the assurance on behalf of the Employees
that they would maintain office discipline and
decorum and would not indulge in any
unlawful activities. Without prejudice to the
Court cascs and disciplinary proccedings, the
circumtances leading to the Lock out were
regretted. Those who fail to report for duty
within seven days of the lifting of the lock-
out without good and valid reason were to be
deemed to have left the company’s service of
their own accord.

All India Loco-Shed Supervisory Conference

199. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether his attention has been drawn
to the decision of the first All India Loco-
shed Supervisors’ Conference held at New
Delhi on the 15th January, 1969 to call upon
its members to go on a mass fast from the
13th March, 1969 ;

(b) if so, what are the demands on which
the fast is contemplated ;

(¢) whether his Ministry have applied
their mind to these demands ; and

(d) if so, the difficulty in settling them ?
THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Government

have seen the news item which appeared in
the local press about this conference.

(b) The demands are reported to be :

(i) Parity of pay-scales with other
Government undertakings.

(ii) Adequate chance of promotion,

(iii) Proper service conditions,
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(iv) Ettension of the Factories Act to
Loco Sheds.

(c) and (d). These and other demands of
the Svpervisory stafl in Workshops and Loco
Sheds have bzen examined in the past; it has
not bzen possible to consider any large scale
revision of the pay scales etc. of Railway-
men in the present juncture. Further. the
demands of this category cannot be conside-
red in isolation in view of the fact that the
conditions of all Railwaymen are inter-
connected.

However, the demand of the National
Federation of Indian Railwaymen that the
posts of supervisory stafl in mehanical work-
shops should be redistributed amongst the
various grades in conformity with their res-
ponsibilities and that ar adequate channel of
promotion provided for them, has been refer-
red to the Railway Labour Tribunal, 1969.
Justice Shri N. M. Miabhoy, has been appoi-
nted as the Tribunal,

wist faq w1 fafa

200. Y TgET Fag wreat
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(w) frafs gaga gftez, caigaw
aqr afvaz & 7 7= feqq d2fas war-
a7 @ Ty, qEfadl ® 9w W,
fafasa wraml & a7 fa) ol qwami
& qre mifz F gru g1 fear s @

g

12.03 hrs.
PAPERS LAID ON THE TABLE

Explanatory Statement re :

Customs (Amendment) Ordinance.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH)
I beg to lay on the Table a copy of the
explanatory statement (Hindi and English
versions) giving reasons for immcediate legis-
lation by the Customs (Amendment) Ordina-
nce, 1969, as required under rule 71 (2) of
the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha, [Placed in library See
No. LT-3,69].

Instrumention Ltd., Kota—Government
Review and Annual Report

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : I beg to lay on the Table a copy
each of the following papers under sub-
section (1) of section 619A of the Companies
Act, 1956:-

(1) Review by the Government on the
working of the Instrumentation
Limited, Kota, for the year 1967-68.

(2) Annual Report of the Instrumenta-
tion Limited, Kota, for the year 1967-
68 along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.
[Placed in library. See No. LT-4/69]

Report of Committee on Defections

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : I beg to lay on the
Table a coppy of the Report of the Commit-
tee on defections. [Placed in library. See
Ne. LT-5/69],
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Limitation (Amendment) Ordinance, Public
Wakfs (Extension of Limitation) Amend-
ment Ordinance, Customs (Amendment
Ordinance) and Payment of Bonus
(Amendment) Ordinance.

SHRI RAGHU RAMAIAH : 1 beg to
lay on the Table a copy each of the following
Ordinances (Hindi and English versions),
under provisions of article 123 (2) (a) of the
Constitution :-

(1) The Limitation (Amendment) Ordi-
nance, 1968 (MNo. 12 of 1968) by
the President on the 31st December,
1968,

(2) The Publc Wakfs (Extension of
Limitation) Amendment Orainance,
1968 (No. 13 of 1968) promulgated
by the President on the 31st Dece-
mber, 1968,

(3) The Customes (Amendment) Ordi-
nance, 1969 (No. | of 1962) promul-
gated by the President on the 3Ird
January, 1969,

(4) The Payment of Bonus (Amendment)
Ordinance, 1969 (No. 2 of 1969)
promulgated by the President on the
10th January, 1969. [Placed in
library. See No. LT-6/69.)

12,04 brs,
BILLS PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table of
the House the following two Bills, as passed
by Rajya Sabha :(—

(1) The Advocate (Second Amendment)
Bill, 1968,

(2) The Motor Vehicles (Amendment)
Bill, 1968.

PRESIDENT'S ASSENT TO BILLS

SECRETARY : Sir, I also lay on the
Table following seven Bills passed by the
Houses of Parliament during the last Session
and assented to by the President since a report
was last made to the House on the 6th
December, 1968 :—

(1) The Appropriation Railways (No. 5)

Bill, 1968,
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(2) The Appropriation Railways (No. 6)

Bill, 1968.

The Indian Tariff (Amendment) Bill,
1968,

&)

(4) The Punjab Appropriation Bill. 1968.

(5) The Pondicherry Appropriation Bill,

1968.
(6) The Appropriation (No. 5) Bill, 1968,

(7) The Bihar Appropriation (No, 2)
Bill, 1968,

1 lay on the Table copies, duly authenti-
cated by the Secretary of Rajya Sabha, of
the following ten Bills passed by the Houses
of Parliament during the last Session and
assented to by the President since a report
was last made to the House on the 6th Dece-
mber, 1968 :—

(1)
@)

The Judges (Inquiry) Bill, 1968,

The Indian Railways (Amendment)
Bill, 1968,

(3) The Madras State (Alteration of
Name) Bill, 1968.

The Deposit Insurance Corporation
(Amendment) Bill, 1968,

“@

(5) The Food Corporations (Amend
ment) Bill, 1968,

(6) The Banking Laws

Bill, 1968.

(Amendment)

(7) The Essential Services Maintenance
Bill, 1968.

(8) The State Agricultural Credit Cor-
porations Bill, 1968,

(9) The Legislative Assembly of Naga-
land (Change in Representation)
Bill, 1968.

(10) The Insurance (Amendment)

1968,

Bill,

PUBLIC ACCOUNTS COMMITTEE
Forty-first Report
SHRI M. R. MASANI (Rajkot) : I beg

to present the Forty-first Report of the Pub-
lic Accounts Committee on Paragraph 41 of
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Audit Report (Civil), 1968, relating to the
Ministry of Home Affairs regarding Avoida-
ble Expenditure.

ESTIMATES COMMITTEE
Seventieth Report

SHRI P. VENKATASUBBAIAH (Nandyal) :
I beg to present the Seventieth Report of the
Estimates Committce on the Ministry of
Railways—Railway Electrification Projects.

12,05 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER : I have to inform the
House that 1 have received notice of a motion
of no-corfidence in the Council of Ministers
under rule 198 from Sarvashri P. Ramamurti,
Rabi Ray, P. K. Vasudevan Nair, Madhu
Limaye and S. M. Banerjee.

Y wg fema (F77) : wenw wekEw,
FIT I IQI 1 2W WY OF ST SIAT
TG R F LA

MR. SPEAKER : How does it arise
when the no-confidence motion is before the
House ? On what subject ? Which item of
the agenda ?

st Ay femd © wra w9 FF g
fay e A @A WHETW w1 A
garg 7Y faar mar @ sadEwed
w9 7T qfggar a7 gai fqarzar §
T FIHIA 1 -

MR. SPEAKER : The Chair has the

right to admit or not to admit a calling
attention on a particular day.

MNow, 1 come to the no-confidence mo-
tion,

The motion reads as follows :

“That this House expresses its want of
confidence in the Council of Ministers.”

The reasons given are :
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“The rebuff by the electorate of the
Central Government's policies of toppl-
ing the elected Governments and rever-
sing the popular verdicts in West Bengal,
Bihar and the Punjab.

The encouragement of aggressive regio-
nal movements such as Shiv Sena, Lachit
Sena, elc.

Failure to promote balanced develop-
ment of different parts of the country and
different parts of individual States.”

May I request those Members who are
in favour of leave being granted to this
motion to rise in their places?

I find there are more than fifty members
in favour of leave being granted. Leave is
granted.

it tfw Tm (991): merw wERT, 7

2 fr famaa cgargad aud gan

%7, {5 qg ¥ fogr  oma Afagarm g,
Tl ag g 7rAT wifgd

MR. SPEAKER : I will have to ask the
Government also about it. Last time the
opposition did not want the Government to
continue even for onc hour. They said, the
Government could not function and do any
business and therefore, it must be discussed
here and now. Gowvernment accepted the
challenge and even though normally after
the President’s Address we adjourn, on that
day the opposition insisted and we immedia-
tely began the discussion. Now also 1 must
ask the Government.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : We have no objection. We are
prepared to take it up now.

MR. SPEAKER : Government is pre-
pared. If the opposition wants a little time,
I can take it up tomorrow.

ot wq fomd : ¥ e @ e oF ay
¥ a7 qET 48 farrg Cwargad w3
doRgra g sifr s T & arww
AmE

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : I do not think it is necessary
for the Business Advisory Committee to con

Bill withdrawn 214

sider it because the rules provide that you
are to fix the time after consulting the Leader
of the House. We did not think there was
any necessity for such a motion, but now
that it has come, it should be discussed just
now,

MR. SPEAKER : 1 think so. Govern-
ment is ready. The Business Advisory Com-
mittee may decide other items of work.

Wt wew fagdt awdat (aFmgE) ¢
wensr w2129 a2 farg F7ar g feaan
AT T ZT AT THE A H W
791 F71F @t F1€ wrafe adl & wqdifs
uF gy & 7 gv fad aFq § Wi saw
frtr #< |3 & fo fear amg Bar
AUl

MR. SPEAKER : It is true. But we
cannot keep this hanging. Keeping this pend-
ing and discussing other subjects will not
look fair.

& wy fomd © Q1 aw Jifag

SHRI S. M. BANERJEE (Kanpur) : Let
it start from 2 o'clock,

MR. SPEAKER : We will take up at 2
o'clock. The only point to be decided is
whether it should be discussed for one day
or 14 days or for 5 hours. We are taking it
up at 2 o'clock.

12,09 hrs.

CUSTOMS (AMENDMENT)
BILL. 1968

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : The Customs (Amendment) Bill, 1968
was introduced in the Lok Sabha on the 3rd
December, 1968, Because of heavy legislative
programme of the Lok Sabha, the Bill could
not be taken up for considaration. As the
House is aware, Customs (Amendment) Or-
dinance, 1969, incorporating the basic provi-
sions of the Bill has since been promulgated
by the President on the 3rd January, 1969.
At the time of issuing the Ordinance, it was
considered desirable to make certain drafting
changes 50 as to make the provisions clear.
These drafting changes had been incorporated
in the Ordinance,
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[Shri P.C. Sethi)

It is now proposed to introduce a new
Bill in replacement of the Ordinance, instead
of taking up the Customs (Amendment) Bill,
1968 for consideration and passing by the
Lok Sabha. Accordingly, I move for leave to
withdraw the Customs (Amendment) Bill,
1968,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Mr. Speaker, Sir.........

MR. SPEAKER : He may just state his
points and not go into the merits of the Bill,

SHRI SHRI CHAND GOYAL :
motion has been moved under rule
which reads as under:

This
110

“The Member in charge of a Bill may at
any stage of the Bill move for leave to
withdraw the Bill on the ground that—

(a) the legislative proposal contained in
the Bill is to be dropped ; or

(b) the Bill is to be replaced subscquently
by a new Bill which substantialy
alters the provisions contained therc-
in; or

{c) the Bill is to be replaced subsequently
by apother Bill which include
all or any of its provisions ir addi-
tion to other provision;...... b

My submission in this respect is that the
present motion which seeks to withdraw the
Customs (Amendment) Bill does not comply
with any of these three contingencies because
there is absolutely no proposal to drop the
Bill, we are not going to bring forward a new
legislation which will be substantially differe-
nt, from the one which is sought to be repla-
ced, and thirdly, the pew Bill does not
include any additional provision which enti-
tles the Member in charge of the Bill to with-
draw the same.

Another objection that I want to bring
to the notice of the House is that when the
House was possessed of that Bill there was
absolutely no justification for the Government
or, the President to issue an Ordinance on
that subject. An Ordinance certainly can be
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issued when there is such an urgent need for
the Government (0 pass a certain legislative
measure and the two Houses are not in ses-
sion, It is true that the last Parliament was
prorogued on the 20th December and when
the Ordinance was issued on 3rd January our
House was not in session. But the question is
that this Bill had been moved in this House
on 3rd December 1968 and the Bill was on
the agenda awaiting disposal. Nowhere is
there an instance when a Bill is already there
of which the House is seized, that the Presi-
dent issuecs an Ordinance. This is a rare
instance where the exceptional power of the
President has been used to issue an Ordina-
nce when the House was already seized of a
Bill. T have already given notice of a motion
to disapprove this Ordinance. That has alrca-
dy been admitted and circulated. If that
motion is passtcd by the House then the
Government will have to rc-iniroduce the
Bill and that will delay the disposal of this
Bill. In these circumstances I vehemetly
oppose the motion which is being brought
forward for withdrawal of the Customs
{Amendment) Bill, 1968.

MR. SPEAKER : The question is :

“That leave be granied to withdraw the
Bill further to amend the Customs Act,
1962, which was introduced on the 3rd
December, 1968,

The motion was adopted

SHRI P. C. SETHI : Sir, I withdraw the
Bill.

The Bill was by leave, withdrawn

12.15 hrs.
COSTOMS (AMENDMENT) BILL* 1969
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, 1 beg to move for leave to intro-

duce a Bill further to amend the Customs
Act, 1962.

MR. SPEAKER : The question is......

a fawesr wt (FgaAt) o oweaw
TgeT, & wroRr qx fow §T og ¥

*Published in Gazette of India Extraordinary Part 11, section 2, dated 18-2-69.
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a1 5 & g7 dmrges (fFmeT) fadas,
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& feqr qar & fF ag demw ¥ o
e 9 Yond Adf 3w faast f om-
iz qrdhe WTET oF faw § 2500 F wfgs

MR. SPEAKER : Will he now kindly
resume his seat 7 [ am on my legs. At the
introduction stage he cannot go into the
merits of the Bill. He can refer only to the
constitutional points at this stage. But he is
discussing the merits of the Bill for which
this is not the occasion.

=1 forwwsr w7z Pt g2 & 97
77 7 59 waafan w1 feaga & 7

FrEdIgE TEqET § FqAT QE
fr wea & wfagrT & drifras | oY 77
fem mar & ga g Amfwl & fag
wfezq, otwer, oRtarfas s fafess
fagqlt I Ffew zoogw gz oA
faias dfaga £t 37 W & fers
AT |

qz4 F1 prug & ¥ fao gy faw-
aF 1T AT TET & 1 5 TRY & q19 W qH
F1 91T g &ar g

MR. SPEAKER : The question is :

“That lcave be granted to introduce a

Bill further to amend the Customs Act,

1962,

The mortion was adopted.

SHRI P. C. SETHI : 1 introduce* the
Bill.

MR. SPEAKER : Now statement by
Shri Morarji Desai regarding Ordinance.

SHRI P, C, SETHI : Sir, it has already
been laidt on the Table.

12-18} hrs.
DELHI MOTOR VEHICLES TAXATION
(AMENDMENT) BILL**

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, TRANSPORT AND

*Introduced with the recommendation of the President.

1Pl. see under “Papers Laid on the Table™.

**Published in Gazette of India Extraordinary, Part I1, Section 2, dated 18.2.69.
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SHIPPING (SHRI RAGHU RAMAIAH) :
I beg to move for leave to introduce a
Bill further to amend the Delhi Motor
Vehicles Taxation Act, 1962,

MR. SPEAKER : The question is :

“That leave be granted to introduce a

Bill further to amend the Delhi Motor
Vehicles Taxation Act, 1962."

The motion was adopted.
SHRI RAGHU RAMAIAH : 1 intro-

ducet the Bill,

12.194 hrs.

REGISTRATION OF BIRTHS AND
DEATHS BILL—Contd.

Duty of certain persons to morifv birth
and deaths and to certify cause of death.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : On behalf of Shri
Y, B. Chavan, I beg to move :

“That the debaie on the Bill to provide
for the regulation of registration of births
and deaths and for matters connected
therewith, as passed by Rajya Sabha,
which was adjourned on the 14th Novem-
ber, 1968, be resumed now."

When the Bill was being considered on
the 14th November last, some hon. Members
objected to the word *“‘sweeper” mentioned
in sub-clause (1) of clause 10,

It was said that this word denoted a
particular community and that we should not
impose a statutory obligation wupon this
community. In the Hindi translation of the
Bill the word ‘“‘sweeper” was translated as
“Bhangi” and Bhangi is notified as a
Scheduled Caste.
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12.21 hrs.

[MR. DEPUTY-SPEAKER in the Chair),

In deference to the feclings expressed by
hon. Members we have now come out with
an amendment, amendment No. 8, dropping
the word **sweeper” from the Bill.

SHRI SEZHIYAN (Kumbakonam): For
the word *'sweeper” what word have you put
in ?

SHRI K. S. RAMASWAMY : We
are completely omitting sub-sub-clause (ii) of
sub-clause (1) of clause 10. That was the
main objection with regard to clause 10 of
Bill. As we his are now taking away that
word, 1 hope, hon. Members will agree to the
other portions of the Bill. 1, therefore,
request that consideration of the Bill be
resumed.

MR. DEPUTY-SPEAKER
moved :

Motion

“That the debate on the Bill to provide
for the regulation of registration of births
and deaths and for matters connected
therewith, as pussed by Rajya Sabha,
which was adjourned on the 14th Novem-
ber, 1968, be resumed now.”

DR. RANEM SEN (Barasat) : Sir, 1
want to draw your attention to certain facts
in rcgard to this Bill. It is not a fact that
earlier, when this Bill was being discussed,
certain Members only objected to the use
of the word “sweeper™ in the Bill. 1If I
remember correctly—and the other Members
here will bear me out—most of the Members
had raiscd many very important points per-
taining to this Bill and the hon. Minister got
the discussion adjourned saying that Govern-
ment would go into the details of the thing
and bring forward adequate amendments to
improve the Bill. Members were in favour
of such a Bill as a positive thing ; only,
certain lacunae were pointed out. Now, we
see that he has accepted only one amendment
which he has placed before the House. The
Government has not paid any attention to so

tintroduced with the recommendation of the President,
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many other important points raised by
Members. So, arc we to start discussing
a new pointing out the defectsand all that ?
In the Order Paper it is said that only
the amendments will be discussed. 1 do not
knowwhat isthe position and why Govern-
ment has behaved in this peculiar way.

MR. DEPUTY-SPEAKER : At the mo-
ment there is the motion for the resumption
of the debate on the Bill. When the debate
on the Bill starts, you are free to cover
the ground which was not covered on the last
occasion. Only the clauses that were not taken
up then will be open to debate. When we
resume the debate, we will resume it from the
point at which it was closed. Now, I will put
the motion for resumption of the dabate to
the vote of the Housc. The guestion is :

“That the debate on the Bill to provide
for the regulation of registration of births
and deaths and for matters connccted
therewith, as passed by Rajya Sabha,
which was adjourned the 14th November,
1968, be resumed now.”

The motion was adopted.

MR. DEPUTY-SPEAKER : So we
resume the debate on the Bill.

SHRI LOBO PRABHU (Udipi): The
amendment is only to clause 10. What about
carlier amendments which were also the
subjcct of objection to the Bill on which
adjournment was sought ?

MR. DEPUTY-SPEAKER : Whatever
the House had approved, the clauses of the
Bill, the portion of the Bill stands. Now, we
are resuming it from the point we adjourned
it.

st wr sAw  (Fvai-afwa) ¢
IISAW ARG, WAT AZET A WAT ®FT
fE 27 et wrfz gz & @t # Fae
oy FT R €, Afew qfF a7 ater A
T § sAfad AR g A g A E

SHRI K. S. RAMASWAMY : It has
been circulated.

Wt Ww g @l (goETA) ¢
ot g% e agi g
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MR. DEPUTY-SPEAKER : Il you see
the amendment that was circulated then, it
was, *“omit lines 8 and 9”. That was already
moved. Now the Government is seeking the
permission of the House to move an amend-
ment to “omit lines 8 and 9". This is the
position.

DR. RANEN SEN : Sir, in the last ses-
sion, some of us had moved certain amend-
ments and the discussion on the Bill was ad-
journed. It is expected that those amendments
stand. On clause 10, T have a few amend-
ments. [ may move them,

MR. DEPUTY-SPEAKER : You will
have to give fresh notice.

DR. RANEN SEN : The discussion on
the Bill was adjourned. So, we need not
give fresh notice.

MR. DEPUTY-SPEAKER : Those who
had moved some amendments then, if they
want those amendments to be revived,
should give a formal notice of them to the
Table Office and I will admit them. Let the
debate continue in the meantime

SHRI EK. NAYANAR : [ also want
to move amendments,
MR. DEPUTY-SPEAKER : Whatever

amendments you want to move, you give
fresh notice because the old amendments
lapsed and if you want to revive them, you
give fresh notice,

SHRI TENNETI VISWANATHAM :
When the discussion on the Bill was adjour-
ned, it was adjourned together with the
amendments which were given notice of.
What was it that was adjourned? It was
the discussion on the Bill and the amend-
ments that was adjourned. What is the use
of asking us to give fresh notice 7 Was it a
case where on account of the several objec-
tions raised the Government wanted to with-
draw the Bill or pass over the next item
with a view to introduce another Bill ? In
that case, we will give fresh notice of our
amendments. Otherwise, if the debate on
the old Bill continues, weneed not give
fresh notice of our amendments.

MR. DEPUTY-SPEAKER : As the hon.
Member is perhaps aware, on prorogation of
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the session, all the old notices lapse. Those
who had moved amendments then may give
fresh notice of the amendments they want
to move. 1 will admit them. A formal notice
needs to be given to the Table Office of
reviviug the old amendments.

Now let us resume the debate. About
moving fresh amendments, if they give ade-
quate notice, they would be admissible.

SHRI LOBO PRABHU : Should I begin
with this amendment or with my amendment
on Clause 10...

MR. DEPUTY-SPEAKER :
on Clause 10...

We were

SHRI LOBO PRABHU :
1o repeat...

I would like

MR. DEPUTY-SPEAKER : Let the
government amendments be moved first, The
hon. Minister may make it clear as to what
he wants to omit.

SHRI SEZHIYAN (Kumbakonam) :
What is the position ? Are you going clause
by clause ?

MR. DEPUTY-SPEAKER : We were
on Clause 10 when a serious objection was
taken to the word ‘Sweeper’. So, when we
resumc the debate now, we begin from
Clause 10. There are some amendments to
be moved...

At WX FCAIH : AN HTH IF0AT
t fE 21 arsdl &Y gz & fRy AN
ALZY UHEHZ G FIAT AgA & A
"y &1 qFaeT fogy @7 & Tw fEar
a7 gwT ¢ | A9 ¥ ndenzy o= faw agt
wrar a1 ¥ f5g a1 4% g N A grzm
st & wu § 1 UHY waEEdqr ® aqn
qAY v wyAn fat & oFsyew Iw
s 8 waafa & Y wfgg ? g
THEHZ 9T WIT TEH AT a6 & |

MR. DEPUTY-SPEAKER : The amend-
ments Japsed because of prorogation.
Government is now coming forward with a

similar amendments, if 1T have understood
the position correctly. '
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AT W FEANIN . HF Hm @)
afdt § 7 3% 9gA FT FIW F AH
gard ?

MR. DEPUTY-SPEAKER : Therc was
some confusion, The position is this, One
amendment was then moved, namely, omit
lines 8 and 9' and it was before the Housc,
Once it is moved, it fhrms part of the pro-
ceedings. Now there are two ncw govern-
ment amendments and I am permitting the
Minister to move them,

MR. K. S. RAMASWAMY: My amend-
ment No. 8 omitted the word ‘Sweeper”, 1
now move amendments, No. 9 and No. 10,
which are only cnnsequential amendments in
rclation to amendment No. 8.

I beg to move

Page 6, line 10,—
Sor “(iii)"” substiture “(ii)" (9)
Page 6, linc 13, —

Sor “(iv)" substiture *“(iii)™" (10)

MR. DEPUTY-SPEAKER : I would
request the hon. Minister to rcad the Clause
as amended, so that the members will under-
stand it.

MR. K.S. RAMASWAMY : If my
amendment No. 8 to Clause 10 is accepted,
(ii)of sub-clause (1) will bec omitted, There-
fore, my amendments No. 9 and No, 10 arc
only consequential. (iii) will be numbered as
(ii) and (iv) will be numbered as (iii).

SHRI DEORAO PATIL (Yeotmal) : 1
have my amendment to Clause 10...

MR. DEPUTY-SPEAKER : 1 will per-
mit you to move that. Mr. Lobo Prabhu.

SHRI LOBO PRABHU : The aim of a
good legislation is to compact and precise.
The legislation should not be repetitive or
redundant. Apart from what has already
been conceded by Government, my amend-
ment relates to the old sub-clause (iv) which
gives government blanket power to specify
any person as liable to report births and
deaths.

In fact, if the Government are so dis-
posed and they notify, than the wvery con-
cessions that they have made in respect of
the Sweepers would be mulfied, because they
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can be notified and can be included for
reports. It is, therefor, very necessary to
be very precise about sub-clause (1) (iv) and
to see that it docs not repzat clause 8 which
is very exhaustive and it does not give
blanket power to include any person and
even those whom they have excluded. So,
my amendment is to this effect that at page
6 in linz 15, clause 10, after the world
‘both’ the following words may be inserted
namely ‘not already notified under clases 8".
Clause B is exchaustive. Even if for instance
the owner of a place set apart for disposal
of dead bodies is not included or if the
midwife is not specified therc, there is a
provision that in any other place such person
as may be prescribed may be included. Why
repeat the same thing in clause 10 ? Clause
8 is complete by itself. That clause gives
blanket powers to Government to include
any person and any place. So, what is the
Justification for clause 10, and particularly
for sub-clause 1 (iv) which gives Govern-
ment again a blanket power ? 1 want the
hon, Minister to reply to this point,

SHRI DEORAO S. PATIL :
move : Page 6 ,—

I beg to

Omit lines B to 12

()

IS WEIRE, q agd weeq
fatra®s & | T8 avasy WTT § @A a1
g9 ORE ¥ R | rHY arE ¥H 9X @
aai g€ ag & ag wg frmr v f
Ay &f g9lgT T XY aEsgsar g W17
9 QX AaHHE §1 fa=ie a7 Fifgd

8ATY 37 H T AGT G F FTA
Ty A faedrd gAY 97 et 0
g Tk A ¥ A gAary arafa 9, @
AN AIASFTA 91 JAFY FAA AR
HIRA T 97 | GATYU HISHFNT g ¥
Ffac ot wo g w=rT & e A
of | W H frmr AT &

“Duty of certain persons to notify births
and deaths and to certify cause of death”

Wik iz e & fan
faede sguar o & fesft @ g
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fFa s & @ ¢ 7@ U F@nl
Fx fariEry off dew ddT et w
¥ 1 gara wEA R a8 97 fF wT
¥z qT g faraard o=t af Y saa
Adtar aga =UT g ogEr awg A
frearzs aix deq wFdz & a1 § gwx
Fgr g1, TNATF are ¥ wgra7, A0 F
IR H w7971 W9 ¥ 5 w0 ghafa.
§fdt & wry gwrgq |, qarga afafy #
qEE FE T FW F@IE A T 9T
gz forwerd et 7€ @1 €7 FE OE
SY grEAFIT FEIU AT | qg qQ I ¥
ark ¥ qr | % gt § 5 AoA7 Agaa ¥
Wit & a1t § FArgT gard qrex A g
afFr o 34 f& N1 g widr Ak
a7 aE 0 oxg § 3T FArAfERT
s71 W &, g feaqr qar frar gar
g1 SFEe 89 AW 9T A9 T
faviardy &1 = fear g

Fogrdar s g 6 9w @ @
AT O MT FT | G4 A7 § nigie
§ AT ¥ odEdEE A ¥ & ag QW Aar
2 1 zafan # argar § fs @ wgieg gea
uZ¥e, FITT W4AT WAL W% T O4F I8
oY AT §, gEE A H Y A geT W
EIT AT FT FAT FL |

DR. RANEN SEN : My amecndment is
more or less similar to the amendment moved
by my hon. friend. 1 want to omit lines 19
to 22 at Page 6. Clause 10 (2) reads thus :

“In any arca, the State Govern-
ment, having regard to the facilitics
available therein in this behalf, may
require that a certificate as to the cause of
death shall be obtained by the Registrar
from such person and insuch form as
may be prescribed.”

As far as [ have understood, among the
persons reponsible for intimating to Govern-
ment or to the Registrar of Birthsand Deaths
is included the keeper or owner of a place set
apart for the disposal of dead bodies. [
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[Dr. Ranen Sen]

fail to understand how the keecper or owner
of a place set apart for disposal of dead
bodies can say what they cause of the death
is. One can understand a medical man
saying it. A medical man could say or a
midwife can say in a restricted way what
the cause of the death is. But how can the
keeper or owner of a place set apart for the
disposal of dead bodies say what the cause
of death is ? Therefore, in may amend-
ment, I have sought to delcte lines 19 to 22
at page 6, so that persons who ha'e not the
capacity or the qualifications to detcrmine
the cause of death are not put to unnsce-
ssary harassment, Sccondly, if such a broad
clause as this is accepted, than it would
create a lot of harassment for the common
people in that area. Therefore, 1 move for
the deletion of thosc lincs.

I beg to move :

Fage 6,—

Omii lines 19 to 22. (16)
Page 6. —

after line 33, inserr —

“Provided that in all cases the infor-
mant shall be paid conveyance expenses by
the Registrar cocerned if the informant
spent anything on conveyance to give the
information™. (17)

SHRI TENNETI VISWANATHAM :In
addition to what hon. friend has said, I would
like to say that in most cases, the cause of
death can be gone into only in post mortem.
It is not always casy to say why a particular
person died. So to require such a certificate
from the persons of the type described is
somewhat exacting. It well be wrong, and,
therefore, it is much better that the refercnce
to these health attendants and chowkidars etc,
be entirely removed. It is only a doctor who
could perhaps certify as to the causc of
death ; but even the doctor cannot certify
correctly in certain cases. Rccently, we had
a case where the All Indian Radio had anno-
unced that a particular dignitary  had
died, but he continued to live for two more
days and he died, only after two days.
Therefore, to cast such a very heavy burden
upon a small health attendant is not good.
Therefore, I would t the hon. Minister
to consider this carcfully before he puts it on
the statute-book.
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SHRI E. K. NAYANAR : Before Icome
to clause 10 proper, I would like to say that
in the case of births and deaths in a planta-
tion. The superintendent of the plantation,
shall give or cause to be given to
the  registrar the  information.  This
clause virtually makes the superintendent of
the plantation a sub-regitrar. I am shocked to
find that the special status of the plantation
is still maintained even today, 1 strongly
suggest that this clause should be dropped
and no special status should be given to the
plantation in this regard. So, that parti-
cular provision should be altered.

On clause 10, 1 would suggest that sub-
clause (3), a clause should be added about
starvation deaths. Even during the British
period, there was no provision for recording
starvation deaths, and they same provision
is being continucd c¢ven today. According
to the official statistics, no single pzrson
has died since Independence due to starva-
tion. All starvation deaths are recorded as
having been duc to somc disease. Therc-
fore, 1 submit that a new clause should be
added after sub-clause (3) in clause 10,

s7} YR STETR @Iy IATETH WENEA,
TH FATA &1 3257 38 & fx wadwz F
gzt aearF T7 0 AT ATw Fv A
far s o za%) faedrrdy fasares
o wfesw ar gex oi¥z mfy av =AY
n€ g1 AfFT zar ¥ Hodger ¥ mix
¥ wei #1¢ fozargs a1 wfess odsz
griz 78 &1 gz f I=d T4 ¢ fF qa
LT A FIFT 70 A 7@ &1 WA
FULT | F qERITH1 €917 T ATT &1
iz feqrar smgAr § s awe wraEat
# g 0F 70 9 G & 9979 0% Al
fafees =0 o AT &, I1¢ g afeaie
fgeg &1, gaanm g ar gard &), AT ag
safer @ qufgs, @A o1 qrzdr ) Ao
& 997 I59 §1 ATOEE W & fAv 6
qeg ¥ AT ATAEE 9IfAF e FW
% fao fiey fefeea ik & Iofeqfs
offard s & 1A & | A FHWH A
wraT & f& s awiTag =S & fw
a7y 1T qeg &1 FAwT Wi ew
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&, a1 399 fagarsw Wi s wTfe &
17 w19 foeftan fee 1 98 F9
#qf 7 |far g | & FIFT F GG
FmEfE 3w 7 7 gvaew §OEAlT
qrgedt sqgeqr f1g2r ffar & 1 zq faq
I frdt ow wfa.faim wag fasad
AT vF 77T wgfaT w17 Ar

# 7 7z g7 7 § 5 A fedram
ez 739 AT qeg & THq GIfaF FERIT
FAE, 3T 0 N AW AR qeg A
gaar s & fasdnd e a@om
#MYA F1 &F17 F77 7 ag faq qA9F
&Y raar AYT AT ¥ zgeT & gfA o
g1 JTael | wear IR faw " o0& asr
G 77 A wrEr g fF o9 gEwg
"7 I &argq Y #IFITEHAT | 797 G
fFeY e 9T fagares ar gz @1 an
q g ATAT AT ATH T AT e T JAAT
Tara 3 gvq frefiad SFE & @
o qeg & wwg wfad =787 Fafera
EAEF g 3T 1 (HEETA "AIm
g A1

I beg to mowve :

Page 6,

after line 7, insert —

“(a) religious pricsts who perform the
religious duties at birth and death.” (15)

SHRI K. §. RAMASWAMY : Clause 8
imposes a statutory responsibility on some per-
sons to report birth and death. Under clause 10
persons who have knowledge about birth and
death are required to report the matter to
the concerned authorities. There may be
cases when a person dies and he has no
other members of the family to report the
matter to the authorities concerned. Such a
person may dic in @ hospital. There is no-
thing wrong if the medical officer or the
attendant is required to give information.
In such cases only they are required to give
information. In cases where there is dupli-
cation, the registering authority will tally
and verify the information. This is meant
only to help have a counter check on infor-
mation given.
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It is true that the cause of death cannot
be ascertained by certain people. It is not
that everybody who informs the registering
authority about death should report the
cause also. Clause 2 is a different clause.
Where the State Government thinks that
facilities are evailable to get information
about the cause of death, it is insisted upon
im such cases and only on such persons who
know about it that they should also give
the cause of death in such form as may be
prescribed in the rules. It is not that in
every case, any person who reports the death
of a person should also give the cause of
death. It will not be a harassment to any-
body. It is not possible to include purohits,
maulvis and padrees in this category, as
suggested by my hon. friend. 1 think I have
answered all the points.

MR. DEPUTY SPEAKER : All the am-
endments werc revived and fresh notices were
given; they were not there before. It is not
very clear whether they had all been circula-
ted. Therefore, it is not possible to put
them to vote now. So, Ishall put the claus-
cs and amendments to vote on the next
occasion,

12.55 hrs.

The Lok Sabha adjourned for Lunch vill
Fourteen of rthe Clock.

The Lok Sabha reasembled after Lunch
at three minutes past Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair)

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

SHRI P. RAMAMURTI (Madurai) : Mr.
Deputy Speaker, Sir, 1 beg to move :

“That this House expresses its want of

confidence in the Council of Ministers."

It is sometimes stated that this motion
of no-confidence has become a sort of ritual
in this House for every session. But you
will find that the motion that I am moving
is not that general omnibus resolution in
which one can bring in anything. 1 have
confined this motion to three specific events.
I would like the House to decide whether
these three important things that I have
mentioned are just ordinary things or such
serious things which are calamitous, if allow-
ed to continue, for the entire country, for
the unity of the country and for the demo-
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cratic movement in this country; whether
they are of such import that for omission
to tackle these grave problems the Govern-
ment does or does not deserve censure. That
is the simple proposition which I want to
place before the House.

T will take those three things not in the
order in which 1 have given them in the
motion, 1 will take first the Shiv Sena inci-
dents, We all know what is happening in
Bombay during the last one week; how pro-
perty had been burnt - it is not a question
of Government property alone -and how
during the last one week the Shiv Sena mob
was let loose upon a section of the people
of Bombay.

Restaurants, not one or two, but nearly a
hundred of them were burnt down. Thousands
of ordinary workers not speaking the Marathi
language have becn rendered jobless and
homeless and they are wandering in the
streets. This is what happened in Bombay
during the last one week, Rs. 25 crores worth
of property have been lost,

AN HON. MEMBER : What happened
in Calcutta ?

SHRI §. M. BANARIJEE : (Kanpur) Cal-
culta, you have lost.

SHRI RAMAMURTI : Having had this
drubbing from the people of West Bengal there
must be a sense of shame and humility. 1 am
surprised you have lost even that sense of
humility.,

As 1 said, Rs, 25 crores worth of proper-
ty has been destroyed. Did it happen sudden-
Iy 7 On 25th August, 1967, a similar orgy of
violence was perpetrated throughout Bombay.
The Central Committee of the Communist
Party of India (Marxist which was then in
session in Madurai took note of the serious-
ness of the problem and deputed Mr. Uma-
nath to go there. The Chief Minister of
Madras at that time, the late Mr. Annadurai,
also considered it a serious matter and depu-
ted one of his party MPs, Mr. Krishnamoor-
thi. Both these MPs went to Bombay and
conducted a detailed enquiry. It was not for
the purpose of striking the headlines, but
they wanted Government to take serious note
of the Shiv Sena activities. They submitted a
joint report to their respective parties. They
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also came to Delhi. At that time Parliament
was not in session, but we went and submit-
ted the report to the Prime Minister and
Home Minister. We requested them to look
into the whole thing and see that proper
action is taken; It is not a question of South
Indians versus North Indians. We have no
grousc against the Maharashtrian people and
Maharashtrian working class, We know that
they are foremost working class in the count-
ry and they united to fight that battle of
capitalism. Unfortunately, in the name of
the Maharashtrian people and the Maharash-
trian working class, a vicious, pernicious,
poisonous propaganda is allowed to procolate
the public life of Maharashtra saying that
the Maharashtrian people are not able to ge'
jobs because some other citizens of this
country-Tamilians, Keralites, Mysoreans and
Kannadiga people-are taking away their jobs.
This propaganda has been allowed to be
continued for months and months.

Mr. Bal Thackeray ; openly incited the
people from public platforms to attack the
chawls and bastis wherc the poor South
Indian working class live. He gave open
notice that before such and such date if non-
Maharashtrian workers and shop-keepers do
not leave the city of Bombay bag and bagga-
ge. they will be attacked the next day. These
were not whispered about but openly tom-
tommed. Mr. Umanath and Mr. Krishnamoor-
ty culled out cuttings from their own paper.
Marmik run by Shiv Sena. Those speeches
are in cold print. The police who send their
shorthand-writers to every meeting addressed
by us are powerless before these people.

But the police kept quict. Openly, these
things were published in their own papers.
Shri Umanath culled out all those cuttings
and gave copies of those things to the Prime
Minister and the Home Minister two years
ago. May 1 just draw your attention to just
one or two things. The major contributing
factor for the continuation and accenutation
of fear and insecurity amongst the South
Indi is the delit conduct of the police
services biascd in favour of the Shiva Sena
and bearing ill-will to South Indians as such,
which takes various forms such as for insta-
nce ignoring requests for protection. Any
amount of request may be made that they
should be protected from these attacks, but
the police just stands by when the attacks
are taking place and just keeps on looking
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on., This is the type of thing that has happen-
ed. Incidents after incidents of this type
have happensd. Then, they were not taking
any preventive measures. May we ask  what
preventive measures they took 7 When openly
it had been advertised that before a particu-
lar date if the non-Maharashtrian workers
and the non-Maharashtrian middle class
people and the non-Maharashtrian shop-
keepzrs did not leave their place, their place
would be attacked and burnt down, when
openly notice had been given in that behalf,
may we ask whether th: Maharastra Govern-
ment lifted even their little finger to se¢ to
it that proper protection was given to the
people and to the citizens of this country ?
We asked for nothing more than the protee-
tion that should have been given to the ordi-
nary citizens of this country. But did the
Maharashira  Govrrnment move a  little
finger e¢ven ?

Thirdly, they were not taking preventive
measures but they were looking on  while
incidents of assault and stabbing took place.
Fourthly, on certain occasions, they colluded
with the Shiva Scna in the assaults and
murederous attacks on South Indians, and on
certaia occasions took advantage of the riots
10 wreak police vengenance on South Indians
and beat tham up and arrested them indiscri-
minately and tortured them in their lock-ups
and foisted false cases on them. This was
what was specifically don:. Ordinary prote-
ction was asked for. But what action did the
Government of Maharashtra take against all
thesc kinds of activitics ? All these years, how
many murders have taken place ? The things
started at the time of the election contest of
Shri V. K, Krishna Menon. Shri Krishna
Menon was a candidate during the lasi
general elections. How could the Congress
Government take action against the Shiva
Sena ? After all, this Shiva Scna helps them
to win scats, It rouscs thc Maharashtrians
against the non-Maharashtrians. Here is Shri
¥. K. Krishna Menon who is a non-Mahara-
shtrian, and, therefore, they ask the people
to votc against him and burn the houses and
attack the non-Maharashtrian people who
might support him. This was the type of
propaganda. When the Congress Party wan-
ted to wreak advantage of this propaganda,
how could you expect the Congress Party and
the Congress Government to take action
against the Shiva Sena and ils poisonous
activities ? Could Shri Y. B, Chavan tell us
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what action the Maharashira Government
has taken against those people who had indul-
ged in so many murderous assults? How
many people have been hauled up for arson
when so many huts were burnt down ? How
many people have been hauled up in the
courts for having indulged in murderous
attacks on the common people, for having
burnt down their houses and for having burnt
down their shops 7 Has anything been done
in this regard 7 Let him list out the number
of cases where action has been taken. Let
him also tell us the result of those actions.
Why was it that the police of Maharashira
did not take up this questions energitical ly ?

For example, ¢ven in a trade union stru-
ggle, even when a small thig happens, imme-
diatcly they come out with stories of commu-
nist violence, this, that and the other or of
non-communist violence, and come oul again-
st the workers, But here is a cuse when the
people are being incited against a people,
when fratricidal war amongst  the people s
being apenly encouraged. 1 would like the
Government to tell us what action has been
taken by the State Government which belongs
to their own party. Not a single piece ol
action has been taken. That is why today
we are finding in Bombay the sort of thing
that has happened there.

I would like 1o point out that il is not
as if the Government was keeping quict. Far
from taking action against these people,
what  was the Government there  doing ?
Here, I charge the Congress Party and the
Congress Government  as responsible for
complicity with these attacks. | charge them
with complicity because they by (heir open
words and spoken words had encouraged the
activities of the Shiva Sena.

The Shiva Sena conducts a paper called
Marmik. For months it has been writing
this kind of exciting stufl. 1t 1s not  hidden.
Nobody can deny that fact. Shri Y. B,
Chavan cannot now come and show a single
issue of the Murmik which did not contain
this kind of incitement against the non-Maha-
rashtrians, The Maharashtra Government
know about this. The Chiel Minister of
Maharashtra must have known what stuff
this paper was writing and also what type of
activities the Shiva Sena was indulging in.
But then he goes as the chiel guest of the
paper on the occassion of its anniversary; he
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goes there as the chief guest, as an honoured
guest, The Shiva Sena conducts a drama;
the name of the drama is ‘The Blind man
grinds and the dog eats away’, meaning
thereby that the blind man goes on grinding
atta or some such thing but instead of his
being able to eat it, somebody else, the dog
of a Sout h India comes and takes away or
eats away the fruits of his labour. Adver-
tisements were there about this drama, Shri
Naik cannot escape by saying that he did
not know what this drama contained. The
drama had been advertised about very much.
The advertisement that was issucd about this
drama was to the effect that thc drama
would make the outsiders feel one night in
Yama's kindom. If any outsider, that is, a non-
Maharashtrian would see that drama, he would
feel as if he has spent one night in Yama's
kingdom. That was how the drama was ad-
vertised about. And our friend the Chief Mini
ster of Maharashtra. Shri Vasant Rao attends
that drama as the chief honoured guest. He
is there throughout the drama. So, he cannot
say that he did not know what the drama
contained. After seeing this drama which
was nothing but vindictiveness and vitupera-
tion against, the ordinary people who are not
big capitalists, what did he say ? They are
not coming out against the big capitalists
like the Birlas and Tatas and Poddars who
are not Maharashtrians, but they come out
only against the ordinary worker and the
ordinary poor hotel-keeper. Shri Vasant Rao
attended that whole drama and at the end of
it he blessed that organisation, He gave
blessings to Marmik and he gave everything
a blessing. In his speech which is published,
he relates a story. When he was a yong boy,
in his village a man from the village started
a shop. Unfortunately, the pcople of the
village did not encourage him and that man
ultimately went backrupt, but then when
somebody from outside came, by ‘outside’
is meant 8 man from outside that village
the word used in Marathi is very significant;
the word is wparc; it means somebody, who
is an outsider, outside, the State, that is,
pon-Maharashtrian...

SHRI JAGANATHA RAO JOSHI
(Bhopal) : It may be a person from the
north also.

SHRI P. RAMAMURTI : It may be
s0. When somebody from outside the
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village came and started a shop, those wvery
people cncouraged him and that man built
houses, tow-storeyed houses and three-store-
yed houses and he bzcame prosperous. Rela-
ting this story, Shri Vasant Rao Naik
said :

“The instance from my childhood goes
only to show how we would not allow
a man from amongst overselves to have
this shop. We brought all mann:r of
difficulties in his way and made him go
bankrupt, but when an outsider opens
a shop, we behave with him as if he is
some very big man, a good man who
has come to make some favours on us.
We should ponder over this experience
of my childhood if any such things
happen at our hands today. If we do
that, many of our difficultics would bs

removed.”
Where did he say that ? In what con-
text did he say that ? He said that in the

context of th: anniversary of that paper,
Muarmik, a papar which is just spitting
venom against the p:ople who do not spcak
the Marathi language, the common people
who do not speak the Marathi language. In
that conlext, this man goes and talks like
this, H: cannot escaps by saying that h:
was talking of something else. He further
said :

“With all my heart, on behalf of the
people who arc the gods, I have my
best wishes on behalf of you all; bcca-
usc my good wishes may not be enough,
may the Marmik, every day progress,
and may this cartoon weekly do good
unto Maharashtra.”

This is how the Congress Government
there has been actively encouraging this
fascist organisation, this organisation which
seeks to wreak vengeance on the non-Maha-
rashtrians, people, which seeks to rouse the
basest passion of the Maharashtrian people
against non-Maharashtrians, against ‘out-
siders’ as they call and go on with violence
day after day. This is what has been hap-
pening and the Congress Government in
Maharashtra has been egging it on.

Next year you find the President of the
Maharashtra Congress Committee attending
the annual celebration of this very paper,
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May I just ask these people to give me one
quotation from their spceches where they
come out with an open condemnation of
the activities of these pcople ? What is it
that they do ? May we also be enlightened
about the action taken against the perpetra-
tors of these crimes ?

Therefore, what happ:ned later is no-
thing to b: wondercd at. After all, you
sought the hzlp of this organisation because
it was very handy. Big busin:ssmen were
behind it. 1 know one Mr. Poddar, a big
businessman from Rajasthan addressed an
organisalion of graduale students in an arca
where there are workers from Rajasthan
and he said : Shri 8. K. Patil is unfortunatly
play:d out; we must have other people to
rely upon and therefore we must create a
Shiv S:na™. We also know that the Indian
Express unforiunately had written an edito-
rial condemning the activitics of Shiv Scna
and demanded from the Central Government
firm action against them. Then there was a
big busin:ssman, I think Ramkrishan Bajaj,
who imm:diately telephoned the office of
thy paper and asked them how they wrote
such a kind of editorial. He told them that
such cditorials shall not be written, The
pap:r then stoppzd writing such things,

We know which are the forces that arc
rallied b:zhind this Shiv Sema. These are
forces of big business in this country, They
know with th: continuing conditions the
working class and the common people of
this country arc bound to unite and risc
against their rule. They want diversionary
activities, For these prople it does not
matter if people have to be killed, if pro-
perties have to be looted, if hotels have 1o
be brought down, if small shopes have to
be attached. For thesc people it does not
matter who attack them. They do not bo-
ther about law and order, sacredness of life
and property. All that they are bothered
about is the property of big businzss people.
When it comes to the question of proparty
of common people, the working class and
poorer sections it doss not matter for them.
Sacrcdness of their private proparty is all
that matters to them,

After all this we find a statement issued
by a certain big industrialist of Bombay, In
the Statesman it appeared :
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“In a statement here before a meeting
which was attended by prominent indus
trialists and businzssmen it was said
that this great metropolitan city has
been a victim of senseless orgy..."

Very good. Who is to be blamed for that ?
Did they come out with a condemnation of
the perpetration of this orgy, of the ideology
of Hitler, After all, Bal Thackersey has
been openly saying that he is an admirer
of Hitler and he wants another Hitler to
rise because, according to him, otherwise
the problems of this country cannot be sol-
ved. Do they come out condemning the
scnscless hate propaganda that has been
going on for years under the auspices of
Shiv S5:na ? Mothing of the kind has been
don:, Thcy want the Central Government
to deal firmly. With what do they want the
Government to deal firmly 2 The paper
says :

“The representatives of trade and in-
dusiry have today expressed the view
that the agitation launched by Shiv Scna
has been gravely exploited and taken
undue advantage of by the Communists
and other anti-social elcments."”

As far as big business interests are concerned,
there is no selfish interest or exploitation
in them ; no, they do nol indulge in exploi-
tation ; they are only engaged in business,
For what purpose? An altruistic purpose
nishkama karma. The biggest nishkama
karmis are our businessmen, When this
lawlessness was going on for days together,
in spite of it, they did not come out in open
condemnation of it. They simply said “the
Communists are exploiting this". Probably,
they would add that itis the Communists
that have attecked them.

Then I cannot understand another thing.
The funniest part of the whole episode is the
Maharashtra Government getting a statement
from him when he is inside jail. I do not
mind their getting any statement from Bal
Thackery, 1 am not one of those who
believe that people who are in detention or
in jail should be prevented from issuing
statements. But under the existing rules
they arc not allowed to issuc any staterent.
When [ was detained preventively s0 many
restrictions were put on me. Even with
regard to interviews with relatives restrictions
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were put on me. When one of my friends
wrote a book on atom when he was inside
jail, although the book was on atom, the
Maharashtra Government on this very same
Shri Vasant Rao prevented its publication
although it had nothing to do with politics.
Then we had to go to the Supreme Court
to get a verdict that the Maharashtra
Government have no business whatsoever to
prevent the publication of such a book.
Yet, here is a man, at whose instance such
orgies of violence have been perpetrated,
he is allowed to issuc a statement, and that
statcment is allowed to be published. It is
all right. But what docs it say ? It says :

“At any cost, our struggle should not be
allowed to be exploited by the Com-
munists™.

This is the statement.

SHRI SHASHI BHUSHAN (Khargone) :
It was Shri Madhu Mehta's draft,

SHRI1 P. RAMAMURTI : Of course, I
can understand my fricnds of the Swatantra
Party being worried about it becausc afier
all it is one of their men, 1 think Shri
Madhu Mehta, that probably drafied the
statement,  After the interview by Shri
Madhu Mehta, a Stalwart of the Swatantra
Party there, that statement was issued. 1
do not hnow whether he has anything to do
with it, but this is a fact.

The point is this. Ordinary working
class people are being beaten to pulp for
days together. 1If such a thing had happened
anywhere clse, what would have the Congress
Government at the Centre done ?  And the
strange part of it is that here is the President
addressing a joint session of both Houscs
of Parliament and there is not cven a
mention of this orgy of violence that took
place in Bombay about four days brfore he
addressed us.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : It was written carlier,

SHRI P. RAMAMURTI : Can you find
a single reference to what  happened in
Bombay in his address ? Nothing whatso-
ever, So faras the President is concerned,
absolutely nothing has happened. All that
he would say was :
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“Last year, I referred in my speech to
certain disturbing trends in our national
affairs. Parochial rigional, caste and
communal movements have caused
tensions and violence in the country.”

SHRI S. M. BANERJEE :
next year.

It will come

SHRI P. RAMAMURTI : | know, as a
matter of fact I have very deep suspicion, that
just as the Congress Party and the Maharashtra
Congress utilized the Shiva Sena for its own
purpose, for the purpose of winning a seat,
for the short gain of winning a parliamentary
scat, similarlv, this party or some of its
leading lights—1 do not know whether the
Home Minister is also part of that ; I do
not know but 1 have got my own deep
suspicion—our this question of the border
dispute between Maharashtra and Mysore,
since the Mahajan Report has gone against
them, they are trying to utilize this orgy of
violence in order to bring pressure on the
Ceutral Government to scttle this border
issuc in their favour. 1 have my own
doubts about it.

AN HON. MEMBER : Qucstion.

SHRI P. RAMAMURTI : He may
question it. But when this party, leading lights
of this party can descend to such a low level,
what else can 1 think of them ? Otherwise,
how is it that even today the Central Govern-
ment have not come out very firmly against
this ?

I told the Prime Minister that
prepared to co-operate, [ said, *“I know
that it is a problem which cannot be
tackled only by the administration ; 1 know
that it is a political problem and it is a
question of spreading a false ideology
among the common people this country™.
1 offered to the Prime Minister—I do not
know if 1told soto the Home Minister ;
1 do not remember that—let us jointly go
out to Bombay, let the leaders of ail
political parties, who arc opposed to this
kind of scnseless violence, go to Bomby,
conduct & series of meetings and campaign
against the sprcad of this poisonous propa-
ganda. That offer was not accepted, I can
understand why that offer was not accepted.
How can the Prime Minister accept that
offer when members of her own party are

we  are
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openly and actively cncouraging this kind of

a thing ?

You are not able to settle the problem
of Maharashtra versus Mysore because you
cannot lay down any norms for settling
these disputes.  Hcere is a party which, after
twenty years of independence, is not capable
of laying down any democratic principles
with regard to border disputcs on the basis
of which this problem can be scttled. That
is why a Maharashtrian Congressman  will
take up cudgels against a Mysore Congress-
man. Shri Nijalingappa is the President of
the Congress and Shri Chavan is the Home
Minister.  Shri Chavan will say that this
report must be rejected and Shri Nijalingappa
will say, **No, not a single comma of this
report can be altered.”  That is the pariy.
What am 1 to do ?

Take the question of Tclangana. 1 do
not want 1o go into all the problems of
Telangaoa, I know that Telangana has
been a backward region but it is not the

question of its backwardness that 1 am
concerned with now.,  When the  Vishal
Andhra Stute was created there was an

agreement  signed by the lcaders of the
Congress Party from Telangana as well as
the leaders of the Congress Party from the
coastal Andhra arcas. That agrecment was
okayed by th¢ Central Governmeni. A
regional council was 1o be set up and for a
certain period reservation of jobs in the
Telangana area were agreed to.  The Parlia-
ment  enacted  the law, Now it was the
responsibility of the Congress Government
at the Centre to sec that this law was
aclually observed. They ncver bothered to
see 1o it whether it was actually abserved
or not. That regional council that was sct
up consisted mostly of Congressmen, the
stalwarts of the Congress Party in Telangana.

SHRI P, VENKATASUBBAIAH (Nand
val) : All members from Telangana.

SHRI P. RAMAMURTI : 1 know that
there were other people also but I said that
it consisted mostly of Congressmen, | know,
Members of Parliament were there.

SHRI P. VENKATASUBBAIAH : Not
all Members of Parliament,

SHRI P. RAMAMURTI : Members of
Parliament from Telangana were there; Minis-
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ters from Trlangana arca were there and all the
MLAs from Tclangana area were there, I dare
say that the MLAs consisted of the stalwarts
of the Congress Party from the Telangana
area. So, il was open to them all these
years to point out transgressions of that
agrecment and to sec to it that agreement
was observed both in the letter and in the
spirit, Nothing prevented them from doing
that. Ccrtainly something had gone wrong.
Who is responsible for it 7 The Congress
Party and the Central Government are res-
ponsible for it because it was the responsi-
bility of th: Central Government to see
that it was carricd out., Today we are told
by no less a parson than the Chief Minister
of Andhra Pradesh, Shri Brahmanand Reddy,
that some disgruntled politicians arc behind
this agitation. Disgruntled politicians !

SHRI ATAL
(Balrampur) OF :

BIHARI  VAJPAYEE
the Congress Party,

SHRI P. RAMAMURTI : Of course.
Who else can bz disgruntled when the Con-
gress Party is in power in Andhra Pradesh ?
Disgruntlement comes when one is not taken
in the Ministry. The disgruntlement is due 10
that and who can be disgruntled except some
of the leaders of the Congress Party 7 1 do
not know if Dr. Channa Reddy is responsible
for it or Shri Vengala Rao is responsible. 1
can name hall a dozen Reddys of Telangana
who might be disgruntled; that is a different
matter. But when such a serious thing has
happenad, when the Telugu-speaking people
belonging to twe  different regions of the
State arc being encouraged to cnter into a
fratricidal war in this country, when thou-
sands of pcople have fled from the Telan-
gana arca in fear, when murder, arson and
looting has been taking place systematically
for a number of days, is it not the clemen-
tary duty of the Chief Minister of that
State, Shri Brahmanand Reddy, to identify
those disgruntled politicians, announce their
names before the public, pillory them and
tell the prople not to give any quarler to
those people ? Why does Shri Brahmanand
Reddy not do such a thing ?

Why does he not do it ? He does not
do it precisely because these people belong
1o his party. I do not bother whether you
are going to take any criminal action against
these people or not. | would ask the Con-
gress Party that here is the Party that dare
not take even disciplinary action from the
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point of view of the Congress Party itself.
You cannot even identify them; you cannot
cven send them out of your Party. And you
say such a Party in the country is the only
Party which is going to bring about millen-
nium in the country, the stability in the
country and so on. I am not making a joke.
The Congress Party should have some in-
trospection. If this is the type of Party you
are going to build up, how long do you
think this country is going to tolerate such
a Party 7 Already the sings are there.

That takes me on to what has happened
in West Bengal, in Bihar, in Punjab and in
other places. Last year, in 1967, when the
Congress Party got the drubbing from the
people of this country, what was the reaction
of the Congress Party ? Anybody would have
thought that a Party which had ruled this
country for 20 years, which goes about tom-
toming that this is the Parlty which won
Independence for the country, would at lcast
have sat up and have seriously gonc into in-
trospection as to why it is that the people of
this country, by and large, who should have
rallied round the Congress Party as a
result of what it has done, should reject the
Congress Party. They should have gone into
introspection as to what it is they have done,
what is wrong with regard to the policics
that they have pursued, that the people are
going against the Congress Party. That much
introspection was expected. Did the Congress
Party ever go into such introspection ? I think
the only introspection that was done at Jabal-
pur or somewhere, where the All-India Con-
gress Committee met immediately afler their
defeat, was that they passed a Resolution—
my esteemed friend, Shri C. Subramaniam
moved a Resolution—saying, “We should
now move much more quickly towards so-
cialism.” He, at the same time, confessed
that he did not know what that socialism
is. Did the Congress Party ever consider
what it is that led to their debacle and try
to change them ? MNothing of the kind.
That is why we know what happened in
West Bengal after the eclections. For exam-
ple, in the Special Correspondent Despatch
of Times of India, 1 find a wonderful sen-
tence. I quote :

“Let it be admitted at this distance of
time, there was quite a bit of fantasy in
the maoner in which tremendous news
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about events in West Bengal
manulactured and doled out.”

were

Manufactured by whom 7 Not obviouly by
the United Front there, not by Mr. Jyoti
Basu, not by other members of the Commu-
nist Party or other pcople thers. Obviously,
these stories were manufactured here in New
Declhi, in th: Hom: Ministry of the
Government of India. Thty manufactured
Naxalbari stories—what a tremendous thing
it was ! About gheraos, they said too many
gheraos had happzn:d. Aft:r all, you went
on doing propaganda that the Communists
are responsible for the slow down of pro-
duction because of the gheraos that have
taken plac:. Your own statistics published
by the Government of India’s Labour De-
partment show that the total number of
man-days lost as a result of the gheraos in
the whole country in the year 1957 was
67,000 whereas the total number of man-
days lost as a rcsult of lock-outs, not
strikes, becaus: the cmployers wanted to
rcetrench workers and the workers would
not agree to it, is about 3} millions,

3} million man-days were lost. That did
not bother them, But when the communists
wanted to prevent the rctrenchment, then
they started saying that the whole country's
production was bzing lost ; thcy were traitors
and all that. (Interruptions) All these years
the Hindustani -speaking workers of Bengal
did not support us. Mr. Chavan went there,
our Deputy Prime Minister went there, the
Agriculture Minister also went there ; every-
body went there. They went there to increase
the production (Imterruprions) The Bihari
workrers had the experience of thc Congress
Government ; after sending away the United
Front Ministry, during the last nine months
of President's rule which is the rule of Shri-
mati Indira Gandhi and Shree Chavan, 60,000
jute workers, all belonging to Bihar, had been
retrenched and sent home. That expericnce
was there, We, during our period, encouraged
them and told them, *You fight', and during
that period, the retrenchment had becn
stopped as a result of the struggle. Therefore,
what happened in regard to the Hindustani-
speaking working class 7 It is no wonder that,
in the entire industrial belt, not a single seat
was won by the Congress party ; in 24 Par-
ganas, Hooghly, Howarh, Durgapur, Burdwan
in the entire industrial belt not a single scat
has been won by the Congress and yet, they
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would say, 'Our INTUC is a recognised
organisation’. 1 am not bothered about the
results of the elections, What I want to point
out is this.

In the period of 1967, every little thing
was manufactured and magnified in to a huge
thing and semchow or other the government
was got rid of. They got the hzlp of some of
those defectors ; they wanted to get the help
of Mr. P. C. Ghosh and Mr. Ashu Ghosh.
Now what has happencd to Mr. P. C. Ghosh
and Mr. Ashu Ghosh ?

In 1967, on th: floor of the House, |
moved a resolution saying, ‘If you fecl that
the government today dous not represent the
people of West Bengal, let us go back to
the prople of West Bengal ; let us have an
clection ; we are prepared for it' and we said,
**Please, for Heaven's sake, spare the people
of West Bengal this violence by the police,
the  violence by the military ; do
nol impose your government ; let us go to
the people and accept their verdict™. But it
was turned down catcgorically. Then, we
know what happcned. We know how a
Minister was installed thzre with the help of
beyonet, with the help of police, with the
help of military, At no time in the history
of our country since Indepcadence did we hawe
an occasion in any State where a Ministry had
to be installed with the help of police. Only
during 1937, when the Congress Party at that
time refused to accept the office until certain
assurances had been given, a certain caretaker
government was installed in 1937 by the
British, and at that time thcy had to resort
to the help of police. This was the state of
affairs in West Beogal ! When the people
of West Bengal refused to accept that
Ministry, how much of violence was used
against them ! People talk of violence. A
similar thing happcned in other States. A
similar thing happened in Punjab ; a similar
thing happened in Bibar. Today the policy of
this Goveynment, the policy of installing
the defectors and toppling the elected
governments, subverting the will of the
people, has been rejected categorically by
the people of this country. In the face of
this verdict of the people, any government
would have shid, *Yes ; my policy has failed’
But nothing has happened. Even after all
this, does this government think of changing
their basic policies ? Absolutely no. The
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Working Committee of the Congress Party
met for 24 days. Does it now consider that
some of the basic policies which this govern-
ment are pursuing, the policy with regard to
Contre-State relations, the policies with
regard to the economy of this country, the
political  policies  which the  Congress
Government are  pursuing, need a change ?
Absolutely not.

All that the Working Committee is
thinking of is to call thosc gentlemen from
Woest Bengal, Shri Atulya Ghosh and Dr.
P. C. Chunder to hear their explanation, 'We
are stunned ; we do not know how this has
happencd. Possibly it is bccause 90,000
lemporary employccs had been confirmed by
the UF Government and those employees
must have somehow or other sabotaged the
election,

This is the type of explanation offered.
Therefore, 1 say a party which is incapable
of taking this defeat seriously and undertaking
an introspection, a party which is not capable
of sitting down calmly and trying to change
some of its policy, is incapable of delivering
the goods,

We have, for instance, this Government's
Policy towards the Central Government
cmployees. In consequence of this  policy
against the Central Government employees,
how do the Government cxpect the middle
class employees to jump for the Congress
Party 7 I cannot understand, And yet here
is the Presihent who has this to say in his
Address :

“As the hon, members are aware,
the machinery for joint consultation and
compulsory arbitration was set up on a
voluntary basis with the object of pr-
omoting harmonious relations between
Government and their employes...Gov-
ernment have full faith that the scheme
of joint consultation and cimpulsory
arbitration is the only amswer to the
problem of settlement of disputes...”

After all, the Central Government cmp-
loyecs asked only for arbitration. Govern-
ment refused that. Now Government have
the check to say that they have full faith
in the scheme of joint consultation and
compulsory arbitration. Arbitration on what
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matters 7 On those matters Government
choose, and not on other matter. This is
the reality. As a result of the policy follo-
wed upto now, even now at least 10,000
Central Government employees are in the
streets. When Government want to continue
the same policy of attacking the common
people and introduce no change in their
basic policy, how can the people expect
anything better from this Government ?

Here is a Government which, in order to
see that their policy of attacking the common
people is perpetuated, are prepared to use
the machinery of the Governors of States to
dismiss elected governments by a very strange
interpretation of the instrumsnt of instruc-
tions and the Constitution, Here is a
Government prepared to use the army and
the police in order to thrust an unwanted
Ministry on the common people of a State,
In the bargain, here is 8 Government which
uses the military and the police in such a
way that hundreds and thousands of people
were beaten, batoncharged, lathicharged and
tortured. Here is a Government that is
prepared to resort to the worst type of
violence in order that its policies may runin
this country.

We know, for example, what happened
in Assam. We know the attitude of some

of the Congressmen of Assam on the
reorganisation question, We know how
they did not flinch from unleashing the

activitics of the Lachit Sena. Wc know
that the police of Assam looked on when
during the Republic Day celebrations the
Lachit Sena trampled under foot the national
flag. They will talk of honouring the national
integrity and they will talk of patriotism and
all that, but when it comes to a question of
tkeir own sordid, narrow interests, they have
no hesitation in trampling under foot even
the national flag. This is the type of
Government we have.

Here is 8 Government which, in order
to serve its sordid, base interests, is prepared
to make onc section of people fight another,
and still looks on. Here is a Government
whose important members have been encou-
raging such fasist ideologies in the country
and have refused to take firm action against
such organisations. Yet it talks of national
integration and all that kind of thing.
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Having seen this Government perpetrat-
ing all these things, I would only ask of
every member to scarch his conscience and
give the answer whethar such a Government
deserves the confidence of this House. [
know that as result of the majority they
have in this House, they may be able to
have this motion rejected,

But tnere is a higher conscience the
conscience of the people of this country. I
know if tomorrow that conscience is appeal-
ed to, if we go to the people and ask their
verdict on these very issues, there will be no
doubt whatsozver that this Government will
go lock, stock and barrel.

MR. DEPUTY SPEAKER :
moved :

Motion

“Thst this Hous> expresses its want of
confidence in the Council of Ministers.”

SHRI R. D. BHANDARE (Bomboy
Central) : Tt is but natural for the leader of
the Communist (Marxist) Party to be very
loud and wvociferous in moving the motion
of no vonfidence in the Government. I
say naturally, because very recently they
have won the elections in West Bengel and
want to adopt a victorious attitude to the
Indian politics and they are therefore pre-
pared to any extent and accuse the Govern-
ment herc and bring in all sorts of fictions
instead of placing facts before the House,

Let me come to the first point. They
say that Congress was responsible for  toppl-
ing the Governments formed by the opposi-
tion partics...(Interruptions.) 1 shall take up
the points in the order in which they
appeared in the motion, Now, what are the
facts ? Has this Goverrment toppled down
any SVYD or UF Government ? 1 deal with
Bengal first because they are bound to be
vociferous so far as the Bengal elections are
concerned and they give that as an illustra-
tion and say that the Congress was responsi-
ble for toppling the Bengal United Fronmt
Government under Mr. Ajay Mukerjee. I hop
my hon. friend moved the motion will not deny
facts.

It is & fact that Dr. P. C. Ghosh, Food
and Agriculture Minister in the Government
of Mr. Ajoy Mukerjee went out...

AN. HON, MEMBER : In league with
Mr. Jagjiwan Ram.
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SHRI R. D. BHANDARE : Whether in
league with him, or whether you were res-
ponsible-all that is irrelcvant.

It is a fact — and not a fiction that he
went out. The second development was
that when Dr., P. C. Ghosh resigned his
ministership and went out of the Gavernment,
seventeen members of thc lagislature also
went out of the Government along with him,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : That was dccided in Mrs.Sucheta
Kripalani's house in delhi.

SHRI R.D. BHANDARE: 1 do not know
whether it was decided in Delhi or whether
it is coming out of the member's imagination.
But scventeen persons went to  the Governor
and told him that they would not support

the Government headed by Mr. Ajoy
Muker ec... (Imierruptions) As a constitu-
tional head of the Government, what had

the Governor to do ? He had to ask the
Chief Minister, Mr. Ajoy Mukerjee, either
to show the majority in the legislature and
face the House or resign. What were the
choices open to the hon. Chief Minister of
West Bengal 7 They are now not proud
of that Government of Shri A, K.
Mukeherjee. But  even today they arc
considering whether he shold head the
Government or Dr. Jyoti Basu should head
the Government.

Even today he is in their minds. He
even yafter the Governor refused to do either
of them. He did not resign, nor did he face
the House at all. (/nrerruption) This is the
report which we have discussed in this
House. I mean the report of the Governor,
submitted to the Rashtrapati.

SHRI J. M. BISWAS (Bankura) : The
Hon. Member does not know the facts,

MR. DEPUTY SPEAKER : Be patient.
The other side was patient when Shri Rama-
murti was speaking. Please continue.

SHRI R. D. BHANDARE : When argu-
ment shave fallen flat, naturally they are bound
to create noise and turmoil. I am dealing with
the report the Governor submitted to the
Rashtrapati ; it was discussed here. That
report itself says that the Govermor asked
8hri Ajoy Mukherjee cither to resign or to
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face the House. And I, therefore, said that
he did mneither of them. What was the
reason 7 The reason was that the United
Front Government wanted to carry on the
adminitration of the Government of West
Bengal without the requisite majority which
is the constitutional pre-requisite and consti-
tutional pre-condition. In a semse they
wanted to flout the constitutional provisions
and, at the same time, speak loudly in the
name of democracy. They committed a
rape on the Constitution and, at the same
time, the spoke very loudly in the name of
the Constitution. ‘That is exactly what had
happend. Then the Congress there was
asked to form the Government, The
Congressmen, according to the constitutional
provisions and principles, said that they
would not ; they were not in a position to
from a Government. (Interruption) And it
is not necessary. As a matter of fact, we
have to take the political facts as they are.
We are not to go by any analogy or examples
which are not fitting in terms of the political
situalion that is found in this country. Is
it not necessary to have a Government in the
States 7 Should a State go without a
Government ? When other individuals are
prepared to form the Government, is it right
not to form the Government ? Certainly,
we are prepared to go to the pepole, and
they have in fact gonz to the people. They
were not afraid to face the people ; they have
gone to the people and the people have
expressed their confidence in them in the
same that the Congressmen could get more

votes now. (laughrer) What is there to
laugh at ?
SHRI UMANATH ( Padukkottai ) @

Dying man catching at a straw ; (/mrerru-
ption)

Mr. DEPUTY SPEAKER : Order, or-
der. 1Is he is not free to draw his own con-
clusions from the result ?

SHRI R. D. BHANDARE : These are
the conclusions from the figures ; they are
not out of my imagination.

AN. HON. MEMBER : Laughing gas.

SHRI R. D. BHANDARE : They are
not coming out of my imagination.
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These are the figures, which disclose
clearly the trend. My friecnd has gonme to
the extent of saying that the whole of the
working class went over to the communists
and not a single Candidate of the U. F. was
rejected. Let us go through the figures
themselves in this region. You well find
that in a number of constituencics, in spite
of the fact that the opposition had a united
front of all parties, the Congress had secured
more voles than the candidates of the united
Fiont . That is the position so far as West
Bengal is concerned. (Imterruption). 1am
talking of facts. (Laughrer). What is the
need to laugh ?

SHRI YOGENDRA SHARMA
(Begnsarai) : Is he talking of 1967 cleca
tion or the 1969 elections ? (Imterruption)

MR. DEPUTY-SPEAKER : He has
quoted facts and figures. You could aceept
them or reject them.

SHRI R. D. BHANDARE : The facts
are not palatable to them and thercfore they
are creating noisc in the House.

When there were members of the
Assembly who wanted to form a Government,
it was but natural for the Congress to
support the party which was prcpared to
form a Government. What was  wrong
about it ? 1 do not understand ths logic be-
hind the statement that the Congress should
not have supported Dr. P. C. Ghosh at all.
(Interrupation). We have to consider these
constitutional provisions calmly, logically
and reasonably. 1If a party is in & position
to form a Government singlchanded, cer-
tainly it has a right to do so. If the party
which has the largest membership is not
prepared 10 form a Government, it can cer-
tainly support the largest group, which is
prepared to form a Government.

The opposition says that the Congress

tried to topple the Government, On page 5
of his report, the Governor says :
“8Shri Ajoy Mukherjee and Mr.

Jyoti Basu urged that I should reco-
mmend to you President’s rule, because
if the President’s rule could be introduced
even for a day, they would withdraw
the agitation.”
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So, Shri A. K. Mukherjce and Shri
Jyoti Basu themselves requested the Governor
to recommend President's rule: And, now
they have the check to come beforc the
House and say that it was the request of Mr.
Ajoy Mukerjez and Mr. Jyoti Basu that
President’s rule was imposed. The UF.
Government was not toppled by the Congress
at all. Let us come to Punjab. (Imterru-
prions).

MR. DEPUTY-SPEAKER : Mr. Basu,
please resume your seat. 1 have requested
you several times. When Mr. Ramamurti
was addressing th> House, h: was given a
patient hearing.

SHRI S. M. BANERJEE : He knows
how to address the House,

MR. DEPUTY-SPEAKER : This is not
fair. Let us give a patient hearing.

SHRI R. D. BHANDARE : When |
am giving facts and figures, they arc creating
noise, [ do not know what are the facts
I should give so that the doubt in their
mind may be resolved.

1 was coming to Punjab. There also, the
Governor's report says :

“Sardar Gurnam Singh, the lcader
of the People's United Front, called on
me this morning and advis:d me to reco-
mmend Presidents rule.”

Therzfore, when the UF leaders them-
sclves ask for president’s rulet, is it fair to
accusc the Congress of toppling the UF
Governments 7 They have fallen by their
decds and utterances.

Coming to the question of regional imba-
lances, it is not enough to take instances
where the pcople express themselves wvery
loudly because of certain regional imbalances.

Regional imbalance could be found
virtually in all developzd countries. Leave
aside the qucstion of under developad
countrics. Even in the developed working
you will find people’s wrath against Govern-
ment because of the imbalance found in
samc areas. Why is there a wvociferous
demand for raising the question of imbalance
in the development of a particular area ?
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It is because there is “a revolution in expec-
tations” of the people in under-developed
countries. People all over the world expect
too much. Therefore you will find thal
there is a revolution in the cxpectations of
the people all over the world. Whether the
country is very much advanced like France
or any other underdeveloped country people
do go against the Government for regional
imbalance. Becausc certain promises were
made and because of th: economic position
as is found in the country certain promises
were not fulfilled due to inability. Can we,
therefore come forward with a proposition
that the Government has not been able to
do away with regional imbalance and thzre-
fore the Government should resign. The
opposition partics were in power in some of
the States. They will be in power in Bangal.
1 doubt very much whether they will be able
to do away with regional imbalance with
the twinkling of an eye. It take a long time.
It is not the Government but the develop-
ment of cconomic position of the country
that will do away with regional imbalancz.
If resignation of the Government alonz  will
satisfy this apposition that is a different
matter. That thenis a demand for pound of
flesh. 1 doubt whether the Opposition  will
be bale to carry on the Government in West
Bengal. It is a doubtful proposition. We
have tasted the wine and seen how bitter it
is. The Bengal people have already tasted
it (Interruptions).

Sir, I come back to the point which is
bound to agitate th minds of hon. Members
of this House, and that is th: orgy of
Shiv Sena in the city of Bombay. [ do not
know whether the leadzrs of the Opposition
who come from Bombay or Maharashtra arc
aware of the fact shat right from the beg-
inning I am one of the critics of Shiv Sxna.
I never supported it. T always opposed it.
I always condemmed it. Only on 26th
January, our Republic Day, I had denoun-
ced it.

SHRI S. M. JOSHI
about the Government ?

SHRI R. D. BHANDARE: I am
coming to that. Why cannot he have some
patience so that he can hear and remove all
misoderstanding that is embedded in his
mind due to newspaper reports ? Itis not
fair to say that I am the Genzral of the
Shiv Sema. They have become so much
blind that they can accuse any person they

(Poona) : What
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like because they are not clear about the facts,
they are not clear as to what has happend
or what is happening in Maharattra. They
have criticised Vasantrao Naik for attending
the first mecting held by Shiv Sena for inau-
gurating their paper. That was the time
when the child was born. [ do not know
whether they are Jyotishis who can read
and foretell the future.

SHRI S. M. JOSHI : I can.

SHRI R. D. BHANDARE : Then Shri
Joshi would have come mith a Panchang 1 do
not think he has come here with a Panchang
That was the beginning. Whenever you-
ngsters starl an enterprise, it is but natural
that elders should go and bless them on the
occasion. Bnt now after the Shiva Sena
orgy what is the position 7 My hon. friend
has quoted what Shri Vasant Rao Naik
had said on that day, which quotation is
bound tocreate a wrong impression. It is
wrong to say that it is only the southerners
or the northerners who were the targets of
attack by the Shiva-S:na. I beg to differ from
my hon. friends. We equally condemn the
Shiva Sena as strongly as they do. We have
done it in fact and We shall continue to
do so.

I shall take them with me to the Worli
area and show what happenesd. In fact,
right from Worli to Prabhadevi, and I can
show to them that not a single incident has
taken place in the labour area, in my const-
itucncy orin my own area. I am prepared
to take them with me to that arca.

AN HON. MEMBER : Show it to Shri
George Fernanades.

SHRI R.D. BHANDARE: Even my hon.
friend Shri George Fornanades is aware of it.
Barring a few places, barring a few places
which are few and far between where the
Shiva Sena people have a stronghold along
with bad clements have taken advantage of
the situation, other arcas were free from inci-
dents ([Interruptions) 1 do not know what my
hon. friend Shri Kunte is trying to whisper or
murmur. He can also come with me. It is
true that there is apprchension in the minds
of the minorities and almost all the people and
cven the Marathi-speaking people that such a
fascist organisation is growingup and they all
feel that such a fascist organisation should not
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be allowed to prosper or allowed
to become strong and therefore everybody
feels that all its activities should be con-
demned. This is th: mind of Maharashtrians
and the Marathi-speaking people and this is
the mind of all the minorities. So, what is
the use of taking that instancc up and bring

a no-confidence motion against this Govern-
ment ?

SHRI PILOO MODY (Godhra) : A firc
engine would have be:n better.

SHRI R. D. BHANDARE : We can
certainly go to the people; all of us can go
to the people and tell th2m not to encourage
the Shiva Sena and not to encourage such
parochial organisations. We can go to the
people and tell tham that it will take a long
time to remov: regional imbalances. Why
do we nol go and ecxplain things to the
people ? Why should the opposition take
advantage of whatever happens and try to
make political capital out of such isolated
happenings ? It is as much theduty of the
Congressmen as of the Opposition to tell the
people to keep away from such parochial
organisation. But instead of doing that,
they have comc fosward herc to bring no-
confidence motions against the Government.

A no-confidence motion is a powerful
weapon, and the Opposition must learn when
and how to use it. Otherwise, it is a double-
edged weapon and it will recoil on them. As
soon as this motion is defeated it will recoil
on them and it will show to the world that
for no rcason and for any reason whatsoever
they bring forward a motion of no-confidence
against the Government, morc specially when
they have no ground, no substance, no
logic, no reason and no justice on their sidc,
With these words, | oppose the motion.

SHRI N. DANDEKER (Jamnagar)
Mr. Deputy-Speaker, Sir, the House will
undoubtedly want to know why we abstained
from associating ourselves with this motion.
We recognise that this has now become a
kind of routine; and the futility of these
routine operations is particularly evident from
the sort of debate we have had so far on
this censure motion. 1 Suggest that first at
present this is an empty ritual ; particularly
at the ommencement of the budget session
when repeated opportunities will be available
both in connection with the President's
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Address as well as in connection with the
budget and also in connection with the
various appropriations, for genuine criticism
in relation to the merits of particular
Government policies. But, of course, I did
not expect, and I am not disappointed in
this expectation, that this debate would be
concernzd with Government policies ; for it
has degenerated into a slanging match between
the Communist Party on the one hand and
the Congress Party on the other, 1 do not
wish to participate at that level.

But the opportunity having been afforded
to me, I would like to use this occasion to
undertake a kind of review of the state of
the nation from the point of view of the
people as they see the state of the nation
today, to give expression to the voice of the
public in relation to the present state of the
country rathery than the cacoponous voices
of political parties.

This year began with a message from the
Prime Minister on the New Year's Day.
A gist of the impression she made was reported
by one of the correspondents present; she
said or rather he has reported :

““On economic issues, she e¢xuded optim-
ism. On political issucs, she displayed
an aggressive sell-confidence.”

Not content with that, later on the Tth
January, speaking to an Indian audience in
London, she asked rhetorically ‘who can
deny that for 21 years a tremendous affort
has been made to lift the country up, an
effort that has largely succeeded ?", 1am
sorry there was not anyone present there
with sufficient courage flatly to deny that
precise statement of the Prime Minister.

If one were to ask the ordinary man what
he would think of this kind of speech as to
the state of the nation by the Prime
Minister, 1 feel sure he would agree with what
a young brash German said in the early days
of the Nazi regime; he wrote on the wall,—
1 shall first read the German version and
then translate it into English—

“KEIN BROT, KEIN BUTTER, UND
KEIN EI ABER EINE NEUE PEICHSK
ANZELLEI".
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It means :

“No bread, no butter, no eggs; but a
new house for the Prime Minister 7"

A more sophisticated comment on the
state of the nation and 1 am indebted to
Shri M. R. Masani for having drawn my
attention to it,—appeared in a poster that
was stuck up in Bombay and could be read
on the Ist of January, 1 have taken the
liberty slightly to expand it, and this is
how it reads :

“Income-tax, surcharge, special surchagge;
wealth tax, gift tax, estate duty,—corpora-
tion tax, company surtax, sales tax;—P-
forms and prohibition;—water shortage,
housing shortage, power shortage, food
shortage;—Water disputes language dis-
putes, territorial disputes :—population
explosion. Happy MNew year to you all."”

That is quite a succinct comment,

All that I shall endeavour to do this
afternoon in the few minutes at my disposal
is to elaborate just those comments into a
coherent criticism of the rather in coherent
situation today in relastion to the policies
which this Government have been following
over the last few years. Sir, on the agricultu-
ral scene what we see is a somewhat mixed
situation : There have been droughts, floods and
famines. In Gujarat and Rajasthan, in parts of
Orissa, Andhra Pradesh and Mysorc they still
continue to suffer from these. In other areas,
undoubtedly bumper crops have been harv-
ested over a period of two years. Now, one
would have thought this would have provided
an opportunity to the Government, over the
last whole year if not over a longer period,
to really take stock of the agricultural situa-
tion and to do something about it. On the
contrary, flood, famine and drought are
beiug utilized or capitalised, certainly to my
knowledge in Rajasthan, for political pur-
poses. And the scattered prosperity of the
farming community here and there is not
leading, as you would have expected, to the
abolition of food zones and food rationing
but only to attempts to penalise the few
prosperous farmers and the peasants by
secking to levy taxes and penalties upon their
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prosperity. One such is agricultural income-

tax.

Covering agricultural income-tax, it is
said in justification of it that a level of
income would exempt anyhow and conly a
few rich peasants and farmers will be tou-
ched. Reviewing the history of the rural
parts of this country over the last twenty
years, one may ask: have they been doing
anything except distributing poverty to the
large and small farmers anywhere in the
rural areas? They have probably been the
worst affected by almost all the
measures that have been taken by government
in relation to agriculture over the past twenty
years; not having shared the prosperity,
such as it has been, of the urban population
of this country, they have been at the receiv-
ing end of the food control, agricultural
price control, restrictions over the sale and
movement of foodgrains and thing like food-
grains every compulsory procurement, etc.
And now same of them have prosperity. The
rural population of this country comprising
the formers, peasants and the landless
workers, together with their families, consti-
tute 80 per cent of the population of this
country. Since we could not given prosperity
1o all, is it the desirc that in the few parts
of the country where some section of the
rural population have prosperity they should
be penalised for that reason? Do we not
want that those who are having suplus reso-
urces should put them to use or plough them
back into the land in the shape of all sorts
of inputs that it is fashionable to talk about ?
It is not contradiction in terms for the
Deputy Prime Minister to be standing up
and saying when piloting the Banking Laws
Amendment Bill “‘there is shortage of agri-
cultural credit and I want the commercial
banks to provide agricultural credit”, and
to say at the same time *I am going to
siphon off all surplus purchasing power from
the rural arcas for expenditure by govern-
ment” 7 Does this make any sense, I ask you?
I suggest, Sir, the agricultural situation, such
as it is, is bad cnough, I suggest, where there
is prosperity it ought to be allowed to remain
there. Only one of two things can happen to
this prosperity wherever it exists : those who
are wise will plough it back into the land;
those who are not so wise will spend it.
Even so, there will arise a broad-based
genuine real demand for goods and  services
such as is neocssary for reactivating the eco-
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nomy of this country and not mere money
generated by government’s deficit financing.

MR. DEPUTY-SPEAKER : May I cau-
tion the hon. Member that there is a speci-
fic motion before the House ?

SHRI N. DANDEKER : I am cnsuring
the government for their policies.

MR. DEPUTY-SPEAKER : Two speci-
fic points have been raised on the basis of
which the motion has been allowed .........
(interruptions) Let me finish.

SHRI K. K. NAYAR (Bahraich) : When
Shri Bhandare was spcaking about Bengal
you did not object.

SHRI N. DANDEKER : The censure
motion is in genzral terms and 1 am cntitled
to criticise the government for their ineffici-
cney.

SHRI PILLOO MODY : Why is it that
whenever any sense is talked in this Housc
there is some objection ?

MR. DEPUTY-SPEAKER : While illus-
trating your point you can cerlainly bring
in certain other things, bulit appears to
me that you arc concentrating on certain
economic matlers.

SHRI N. DANDEKER : I am concen-
trating upon censuring the Government for
the state of the country today for which
they are responsible.

MR. DEPUTY-SPEAKER : In the
motion there are three points. Do you say
that what you are saying is illustrative of
any one of them 7

SHRI RANGA  (Srikakulam) : Let
him state why the Congress was voted down
in Bengal. It was because of its wrong
policies.

MR. DEPUTY-SPEAKER : 1 am
suggesting to the hon. Member that he must
look to the specific points and not extend
the gamut of the debate too far.

SHRI N. DANDEKER : Now 1 will
turn from the agricultural scene and the
agricultural policies to the industrial scene.
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The industrial scene is one of continuing
stagnation. It has been one of continuing
stagnation for at least two years. There
have been political causes contributory for
this situation, but undoubtedly therc have
also been a considerable number of economic
causes. Everybody has been saying that
industrial revival is just around the corner.
I myself felt that was early last year, as |
said practically in those terms to the share-
holders of a y at a ing over
which I had the honour to preside. But
we have not turmed the cornsr. We arc
nowhere ncar the corner.  We could be
turning the cornsr but we have not.

T have been taking a survey of the
number of industrial projects and industrial
licence applications pending with the Central
Government from Gujarat, Mysore, Maha-
rashira, Orissa and Madras, to quote a few.
The inordinate delay in dealing with than
have been complained against by the Chief
Ministers and Finance Ministers and
Industries ministers of those states. I have just
visited Orissa the other day to make some
survey about this situation. T would like
to tell you, Sir, that from all over the
country that something like 1,500 to 2,000
applications for new industrial enterpriscs,
for diversification of existing enterprises
and for expansion of existing cnterprises arc
all pending and bottled up in the Ministry
of Industrial Development.

1 have also attempted an estimate of
the amount of capital investment and
capital formation that is involved, of the
extent of employment opportunities that arc
involved and of the extent of rigional
diversification that is involved. The whole
lot of this is so great that if we got on with
it we ought to be turning around the corner,
from industrial recession into brisk indus-
trial revival. But we do not, because sitting
at that corner is a gentleman of the name
of Fakhruddin Ali Ahmed. He, in charge
of industrial development, cither does not
know what industrial development means,
or does not want industrial development,
or somebody is dictating from somewhere
not to allow industrial development. I do
not know what the answer is ; but the fact
remains that industrial recession eould be
got over and industrial revival could be
around the corner, And yet we are nowhere
near it.
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Today, procrastination is the watchword
of the Government in all its economic
ministries. I do not know about the other
ministries but in the Ministry of Petroleum
and Chemicals, in the Ministry of Steel,
in the Ministry of Industrial Development,
in the Ministry of Commerce,—in all the
ministries concerned with industrial and
commercial development, and with cconomic
development generally which give licences—
industrial licences, import licences, any kind
of licence, and Sir, as you know, without a
licence you cannot put one foot forward,—
the watchword of this Government has
become *‘delay and indecision”. Even if
somebody says, “For hcaven's sake take
some decision, any decision™, they will not
take a decision ; they will refer the thing
backwards and forwards until the state of
affairs is still this, that Industrial revival
is just around the corner ! That is where
it remain so long as industrial development
follows the kind of procrastinating policies
that the Ministry of Industrial Development
has been choosing to follow.

Sir, let us take a look now at the
political scene. 1 do not want to join in
this match to cxchange cpithets partywise.
I believe that what has happened in
Telangana and Bombay are matiers deserving
of the utmost and downright condemnation.

In this connection 1 would like to read
in order that there may be no doubt what-
soever since Bombay has been  discussed at
a particular length, some extract from a
Resolution we passed only the other day in
the National Exccutive of our Party concer-
ning Bombay. 1 quote :

*The National Executive of the Swatan-
tra Party views with deep concern the
recurrence of violence in public life...
Whether it is inter-State border disputes
or linguistic loyalties, these parties and
groups appear to have come to the con-
clusion that violence pays because through
violence alone can they secure their ob-
jectives. The overts commitment of some
State Governments themselves to such
disputes and the weak and vacillating
policies of Governments both at the
Centre and in certain States have contri-
buted to such attitudes.

The recent outbreak of wide-spread vio-
lence in Bombay city when mobs looted,
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burnt and distroyed both public and
private property with impunity while the
law enforcement agencies as first help-
lessely looked on, gives room for the
suspician that the State Government was
at first half-hearted in its efforts to res-
tore law and order. Regardless of the
merits of the border dispute between
Mysore and Maharashtra, the primery
duty of Government was to have ensured
the safety of its citizens, even if the
Government itsell were in sympathy with
the alleged objective of the agitation.
This duty the Government failed to dis-
charge.

- L] L]

Meanwhile, the National Executive app-
cals to all political parties and organisa-
tions to adhere to democratic processes
and constitutional procedures for the
settlement of their grievances, nowever
frustrating such efforts may seem in the
short run.  Anti-democratic parlies are
waiting for precisely such opportunities
as was indeed made abundantly clear in
Bombay, to create chaos and disruption
in their grand design to overthrow the
established order...”

Let there be no doubt about what our feel-
ings are on the subject of the situation as it
developed in Bombay.

I would like to turn now to some other
aspects of political life in the country over
the last 20 years, started by the Cougress
Party and taken up thercafter by all the
other “agitational approach™ parties. Politics
has infiltrated into education, into education-
al institutions, into questions of language at
the university level and even into the sports.
The Government of India indicated the other
day not merely that it would like the Indian
Olympics Council to dissociate itsell with
the Mexican Games if South Africa were
also admiited, but they weat further and
said that if the Indian Olympics Council, or
whatever they are called, nevertheless did
not obey, the Government would withhold
subsidies, making it impossible for them to
work. Then, there was the business about
wrestling in which the Minister of State for
Education interfered and so on. In arts and
letters, there arc less and less really genuine
independent writers left. They are becom-
ing official scribes; they are becoming the
hired propagandists of Government in thelr
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[Shrl N. Dhandeker)
cacophony of propaganda for the Congress
Party of which the most outstanding exam-
ple, of course, is the radio and the television.
Icould go on saying a lot about all these
things.

But one thing 1 would like specifically
to mention is the latest example of the in-
trusion of political parties and, in particular,
the Congress Party into what I can best
describe as financial corruption at the highest
political level. I say this with some know-
ledge of facts that there has been a consi-
derable raising of funds in high minisre-
rial authority for the Congress Party during
elections...

15.33 hrs.
[SHRI R. D. BHANDARE in the chair]

SOME HON. MEMBERS
shame !

SHRI N. DANDEKER : The Congress
Party has its President; the Congress Party
has its General Secrelary; the Congress Party
has also its Treasurer and so on. They have
that not only at the all-India level, but they
have it also at the State level.

: Shame,

MR. CHAIRMAN : How is it relevant
here ?

SHRI N. DANDEKER :
here.

It is relevant

SHRI BAL RAJ MADHOK (South
Delhi) : Tt is very much relevant.
SHRI N. DANDEKER : 1 am talking

about financial corruption at the highest
level in political terms.

SHRI PILOO MODY : How doesa
question from the Chair become relcvant ?

MR. CHIREMAN : Relevancy is to be
decided by the Chair. Mr. Piloo Mody
should know it.

SHRI N. DANDEKER : The highest
ministerial offices in the Central Govern-
ment have not hesitated, have not been free
of brow-beating people into paying money
or the Congress Party during the last elec-
ions.

SHRI RANGA :
bands.

Into their own
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SHRI N. DANDEKER : Sir, I would
now like to turn for a moment - this would
be my last point - to the international situa-
tion. Immediately, in the current situation,
what occurs to one’s mind is the recent
Commonwealth Conference, the Common-
wealth Confercnce which the Prime Minister
herself attended. We read, of course, in
India wonderful accounts of what the Prime
Minister and the Minister of State, Shri
Bhagat, did; their wonderful attitudes; the
wonderful things that they said and so on;
we got the impression that India was really
getting down to business in a tough way.
But I do not know how many here had a
look at what the British press had to say
about the attitude and the performance of
our Prime Minister therc. This is wath
Mr. Robert Pitman, writing in the Daily
Express, says about the contribution of our
Prime Minister to the Conference :

“No pantomime dame could be quite so
mulish as Mrs. Gandhi who wants to
bar cven India to Africa’s Indians. Any
one of them could probably run her
country fifteen times more efficiently
than she hersell. The irony is that the
Mahatma was, in effcet, an Asian from
Africa. If somcbody like Mrs. Gandhi
had kept him out of India, history
would have bzen changed and she cer-
tainly would not be the Prime Minister
{oday.”

The fact remains that at this Common-
wealth Conference the problems of British
and African citizens of Indian origin, and the
discrimination against them by the White
and the Black alike, remain unresolved be-
causc our Prime Minister did not have the
courage to speak up and fight for them at
the Commonwealth Conference. So much
for the Commonwealth Conference,

What about our nearer external situtaion
Pakistan, China and South-East Asia ? Today
what is going on in Pakistan is a kind of
turmoil about which we had better take very
serious notice, because it is customary for
dictators, in the situation of this kind, to
embark upon war-like adventures. When I
think of Pakistan and China together and
when I think of the undoubted fact that be-
tween the two of them there exists a pact, and
when 1 think of the tragic situation, such as
1 know, of our defance preparedness, I laugh
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when the Defence Minister says that we can
take both of them on without anybody's
help, without anybody's assistance,

In this situation, it is a most remakable
things that our Prime Minister is suggesting,
hinting, that we should re-open negotiations
with China with a view to coming to a scttle-
ment, The late Pandit Jawaharlal Nehru
once said that he would not yield an inch of
the soil to Chiha. Later, forced by cirums-
tances, he climbed down, and the nation
accepted that climb-down, when he said ;
‘Colombo Plan ; nothing more, nothing less".
He said that if China was prepared to accept
the Colombo Plan in rote, we could do a deal;
but rnot otherwise. But now the present
Prime Minister is willing, is responsive, to
do a deal even on a lower scale than the
Colombo Plan, so that we should be recognis-
ing as de jure not merely what is today the de
Sacto situation but a worse situation than the
de facro situation today,

What about the rest of South-East Asia 7
What did she say when she was asked in the
Rajya Sabha what view she had on the sub-
ject of South-East Asia in the light of certain
known facts, that the British intended pulling
out from there very soon and that undoutedly
the Americans would be pulling out from
there too. This is the note that I have on
the subject :

“Replying to a question from Mr.
D. Thengari as to whelther a joint
Defence Scheme was not the best measure
to fill up the power vacuum in the Indian
Ocean following the impending British
withdrawal and also to prevent other
Powers coming into the region, the Prime
Minister said that the power vacunm
could only be filled up by Strengthening
the countries of the region™— which was
precisely the question he had asked.

“That strengthening implied...”” to Mr,
Main and the other Members of the Rajya
Sabha...

*...something short of strengthening by
military gurantees....”

To the question as 1o what stood in the
way of the Government taking the initiative
fr joint defence  arrangements  with
Singapore and Malaysis, She said :
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“We do not think it well serve any useful
purpose™. Shri Rama Reddy then asked
whether Government proposed to sit silently
without taking any step to pervent effectively
any supper-power from coming in to fill the
vacuum, and the Prime Minister had this
gem of a non-answer :

“Whatever happens in our neighbour-
hood is of deep concern to us. We have to
have our policy to meet any situation
which may arise. We consider that there is
no need for any country to have foreign
military bases in other countries.”

I do not know that this answer was ans-
wering ! 1 just do not know whether there is
any appreciation in the External Affairs
Ministry or the Defence Ministry or in any
Ministry of the Government of India as to
the position in South-East Asia wis-a-vis
Pakistan, viv-a-vis China, vis-a-vis the British
withdrawal and undoubtedly, wis-a-vis the
impending American withdrawal.

1 ask myself : Is this the state of the
nation today in regard to the economy, in
regard to agriculture and industry, in regard
to the international situation ? T ask my-
sell : Is this Government competent any
longer to carry on the government ?

SOME HON. MEMBERS : No, no.

SHRI N. DANDKER : I ask myself ;
Have they got any ideas for curing this state
of affairs ?

SOME HON. MEMBERS : No,

SHRI N. DANDEKER : [ ask myself :
Have they got any plans, any programmes,
any policics, anything at all, axcept to go
on delaying answers, whether it is to the terri
—torial disputes, whether it is to industrial
applications, whether it is to import licences—
anything at all ? The great emblem of this
Government is not Saryameve Jayate, but to
on with “procrastination, for ever and ever-
Amen "

SHRI THIRUMALA RAO (Kakinada) :
The preceding speaker, Shri Dandeker, has
has already stated that this is a routine
motion of the Oppsition, whatcver the
circumstances and the context be.
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[Shri Thirumala Rao]

1 have the highest regard for Shri
Dandeker, but am very much disappointed
with the timing of his speech and the irrele-
vance of the occasion. He has mzntioned in
his speech what he thinks is the state of the
nation. He has put on pose il he was the
American President adderssing the whole
nation on the state of the nalion coming out
with a programme and policy before a general
election. He could well have reserved this
for the budget debate in which he has cham-
pioned the cause of the upper echelons in
regard to reduction of taxes and other pri-
vileges for the privileged class.

When 1 look at the members of his party,
I sec that most of them have come from
constituencies far away from their homes,
except my hon. friend, Shri Ranga, who has
got his own home constituency. Now they
put on an all-India look and pose as lcader
of all-India importance, because they could
not fined constituencies handy in their own
localities. But there are certain adventitious
circumstances that helpsd them to bag these
costituencies far away from their homes,

Still I have got personal regard for many
of them who would be good public men pro-
vided they find some support from other
sides of the house, I would like to know
how Shri Ramamurti would react to the pro-
posals made by Shri Dandeker in his specch.
Anyhow, they do not want to vote against
the Government— that is small mercy to us
as well to the country.

As for Shri Ramamurti, this is a com-
bined celcbration of those who have won a
few scats in West Bengal and have lost every-
where else in the country, The SSP is also
in this category. It has lost so badly in
Bihar but still talks in terms of forming a
Ministry there. They want to eulogise this
sort of no-confidence motion. It has become
a habit with them all along since they have
come to this Parliament. They cannot let
g0 an opportunity when a bare 50 member
Stand in support of their motion, We saw
bow anxious their faces were till the Speaker
counted 55 of their number. Of course,
they are privileged to do this kind of thing
they can have it. But what I want to say
is : let there be some decency about these
no-confidence motions.

They have almost become a dull rutine;
there is no purpose except to blow their
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trumpet about their success along with the
communist party. When my hon. friend
Mr. Bhandare was mentioning the number of
votes secured by the Congress in Bengal, my
voeiforous friend here as shouting him down.
What is the percentage of votes that the
Bengal Congress got in 1967 and in 1969 7
In Bankura in 1967 it got 45 per cent and 39
per cent in 1969. In Howrah it was 42 per
cent and 41 per cent respectively...(/nferrup-
tions.) In Midnapore it was 42 per cent
then and 57 per cent now...

SHRI S. M. BANERJEE : May | make
a submission ?

SHRI THIRUMALA RAO :1I do not
know whether Mr, Banerjee belongs to
Mr. Ramamurti’'s group or not. But we
listened to him with the utmost attention and
respect. They should not try to hoot me
down, 1 was rcferring 1o a newspaper
report...(Interruptions.) Even in Punjab the
percentage of votes secured by the Congress
goes to prove what I was submitting. We are
not sorry about the loss of power in one
State. The basic question is whether the
Congress as an organization with its ideals
and programmes can survive in this country
or not. In Bengal they have a majority now;
there are of course various groups, But
they have learnt their lessons from the past;

nobody grudges that majority. They
were very haughty before. In Kerala they
have yet 1o learn their lessons. [am told

that the Gopala Sena consisted of about
40,000 persons, well trained and in uniform
and they were going about the State. Has
the Congress Government or Mr. Chavan
declared the Gopala Sena or the Marxist
Communist, Party an illegal group ? If he
cannot do that, how can he do so with regard
to Shiva Sena ? Here. let me make it clear
that I am not supporting Shiva Sena or its
activities. It is a painful fact that this
country has not yet gone beyond the stage of
communal loyalties and caste loyalties in
politics, Let us take any party—Jana Sangh
or Congress or Communists or the Swatantra.
Invariably they put up condidates who can
command the majority of the votes of the
largest community in that  con-
stituency. And when the representative is
clected and comes to power, he cannot forget
his community. What about the New
Ministry in Punjab? A person who was
defeated in the elections has been made a
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minister because he was  Akali. The Akalis
think that they have won that States as a
separate Sikh State and irrespective of con-
siderations of democratic propriety, they can
appoint any person even though he has been
defeated in the general elections...(/nterrup-
tions,) 1 come from that area and I know
where the shoe pinches 1 was in Bombay on
the 15 and 16th of this month, I have seen
people who had suffered at the hands of the
fanatics of the Shiva Sena. Whether it be
Shiva Sena or any other agitation, the
organisers of the agitation disappear when
violence erupts and it is the goondas and
antisocial elements who take charge of the
situation. When violence erupted in Chowri
Chowra, goondas look charge of the situation
and Gandhiji had to fast. We recall those
days and those movements. Shiva Sena is a
bad portent and political problems cannot be
settled by this sort of pressure tactics. It is
for the Bombay Government to retrieve its
reputation and see that proper security is
guaranteed to the ordinary citizen and his
property.

My friend mentioned the case of Mr.
Krishna Menon and referred to that question
Leave alone those old stories ; there is no use
quoting them. Sometimes, there arc people
who have been accepted as undisputed leaders
of the whole country, People have got their
own ideologies also. When a man is not
wanted, and when he stands again for a
second time, and foists himself on the people
in that place, he is rejected. That way, our
democracy is somewhat sound and has got a
sound common sense. By and large, the
verdict of the electorate is there. You must
see how democracy in the wvillages works.
You go and see the villages, and see how the
villagers vote and how they decide as to
who should be voted; they carry the biography
of the candidate, the scandals and the good
points of the candidates concerned. Democr-
acy has worked to such an extent in our
country. (Interruption). Therefore, though
the uneducated electorate gives its verdict,
one has to accept it.

In 1952, in Andhra Pradesh, all of us
were defeated; everyone who had a head on
his neck was defeated by the other parties,
but within five years, we retrieved the position
and the other people who had won carlier
were sent back home, Therefore, what has
happened pow is just a swing of the pend-
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ulum. The popular favour, or the popular
will which favours or disfavours one or the
other is hard to predict long in advance,
Therefore, we will take whatever has fallen
to the Congress. The Congress will try to
improve; if it tries, and if it improves, it can
again change the situation.

AN HON. MEMBER : Never.

SHRI THIRUMALA RAO : Nor can
the Communists, 1 can tell him ? What I say
is this. There is no point in their bringing
up this no-confidence motion against the
Central Government,

With regard to Andhra Pradesh, there were
some mistakes committed; there is no doubt
aboul it, We were all parties; when Andhra
was formad we were all parties, when Andhra
was scparated from Madras in 1953, In
November, 1956, when the new Andhra Pra-
desh was formed, there was the agreement bet-
ween the leaders of Telengana and the rest of
Andhra Pradesh. (/nterruption). 1 tell you,
there were some people talking of a separate
Telengana; that idea was scotched, It was not
encouraged. Andhra Pradesh is one composite
State, with one culture, one language, one civi-
lisation. All our ancient books, and all our
puranas in Telugu owe their origin to every
part of Telengana, Rayalaseema and the rest
of Andhra Pradesh. Thercfore, those people,
the Andhras, who are fed by the food grown
on the basin of the Krishna, the Godavari
and the Pennar claim a common heritage.
There may be political differences; there may
be slight mistakes committed by those who
are in power, but now they are going to
rectify them. There is no question of a
separate Telengana, a scparate Rayalascema
or a separatc Andhra Pradesh in that sense.
It is all one thing : one Andhra Pradesh.

Even if Ministers have committed mis-
takes, they are liable to be corrected by the
leaders, by their following tnere and by the
people. (Interruption). What [ say is,
there is patience enough; there is good will
enough, among the Andhras to settle these
matters and rectify their mistakes that have
been committed in the past and to see that
the development of Telengana is taken on
hand immediately and all the gricvances are
removed at once. I need not say anything
more about it. There is no occasion fora
no-confidence motion now. (Inrerruption).



271 No-Confidence Motion

SHRI P. RAMAMURTI : Who are the
disgruntled politicians ?

SHR1 THIRUMALA RAO : I define a
disgruntled politician this way. If you are
removed from your leadership and another
man is made the leader of your party in this
House, you become a disgruntled politician !
But then, it is not a good word; it is indeed
a foolish word. There are these pcople who
got into power to discredit the legitimate
aspirants. They may be disappointed people
(Interruption) You are changing the leaders
on the very face of it, even in Parliament.
(Interruption) What I say is, onz man is
something today; and he is some thing else
tomorrow. But that is not the point. There
are always some people who will associate
themselves with some others, with the so-
called disgruntled leadership. But, on the
whole, the people are sound; they do lose
their head for a time. But I am sure that
with the guidance of the leaders of the
country and with the sage advice of my
friends like Shri Ramamurti who has got
the good will of Andhras because he likes
our Andhra food as well as the rasam and
sambhar, things will improve,

He has ecaten much in our jails, We
understand each other. I would ask him to
withdraw this irrelevant no-confidence notion
and not to associate himself with the per-
petual movers of no-confidence motions—tihe
SSPs.

SHRI G. VISWANATHAN
(Wandiwash) : Sir the previous speakers have
touched upon the Shiv Sena activities,
Shiv Sena is a Frankenstein monster created
by the Congress, At the biginning, it was
exploited by the Congress Party to defeat
Mr. Krishna Menon in Bombay elections.
Later, they used the same movement for
their civic elections. This encouragement
given by the Congress Party cost the nation
80 much very recently. Nearly 57 lives were
lost, More than Rs. 15 crores worth of
public and private property were looted and
destroyed. More than 500 people were in-
jured in four days. All this happned under
the very nose of Mr. Naik, the Congress
Chief Minister.

This is not a new or sudden problem.
It must have been known to the Congress
leaders long back. Newspapers reported two
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or three years before that such a law and
order problem is going to face the
Maharashtra Government. For example,
on 8th January, 1968, the Srarcsman wrote
under the caption “A bigger arcna for
Shiv Sena battlees-Potential threat to law and
order in bombay™ as follows :

“The impunity  with which the
Shiv Sena brought display of its power
to the streets of Bombay last weck is as
ominous as il is surprising—ominous
because the Shiv Sena is unlikely to rest
on its laurels and surprising for the passi-
vity of the policy to the Sena’s calculated
acts of violence and defiance of law."

That is exactly what the previous spcakers
have pointed out, The state Government
and the Congress Party directly and indirect-
ly encouraged the Shiv Sena, which resulted
in the lost of so many lives. Ewven the
boycot or against Central Ministers was de-
cided many days before this orgy of violence
took place, In fact, there were posters on the
walls of Bombay reading “*Blood for blood.
Until Bal Thackeray's bandh is there, Bombay
bandh will continue™ But the authorities did
not take any action.”

On 8th March, 1968, when our esteemed
friend, Mr. Kandappan expressed concern
over the welfare of South Indians in this
House, Mr. Chavan, the Home Minister,
declared emphatically :

*1 can stand guaranlee personally
about it. The interests of South Indians
will be protected in all the State,

But what happend to this assurance ?
more than 50 hotels of South Indians were
looted Many people were injured and so
many lives were lost, The Home Ministry
knew many days before that these things were
going to happen. There were precautions,
Even the State Government knew that these
things are going to happen, but they did not
take even a single precautionary measure
like imprisoning the goondas.

16 hrs.

Sir, the Indian Express in its New Delhi
Edition of 23rd May, 1968, wrote that judg-
ing by the free rein given to Shiv Sena for
its many activities Shri Naik's administration
appeared virtually having handed over its
authority to these people to act as if they
are free to intimidate law-abiding citizens if
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they happen to be non-Maharashtrians. This
clearly show teat the State Government run
by the Congress Government is directly
supporting this movement. That is why we
charge this Government that it has the politi-
calmotive to exploit Shiv Scna for iis regio-
nal feelings for their own political ends. This
has cost the nation so much. Unless this
fascist activity is curbed, unless this is nipped
in the bud the united India will not be there.

Supposing their is counter-aclion in other
States what will happen to this country ?
There are thousands of Maharashtrians living
peacefully in Tanjaur. There are thousands
of Maharashtrians living outside Maharashtra,
There are Maharashtrians in Kerala, Mad-
hya, Pradesh and other placces. If the people in
those States also take it into their heads hat no
non-Tamilian or non-Keralite should reside
in their States what will happen 1o the unity
of the country 7 The Home Minister must
definitely take some stand on this and instruct
the State Government to curb this  acti-
vity. When I say this 1 know for certain
that law and order problem is the prerogative
of the State Government, But il there is
counter-action against the Shiv Sena move-
ment throughout the conutry it will definitely
become an all-Indian problem and it will
pose a threat to the unity and integrity of
this country. 1 would therefore like the
Home Mitister to take immediate action
to curb such aggressive movements, such
parochial movements.

The recent  clections held in the four
States clearly prove that the idecology of the
Congress Party and the past actions of the
Central Government are not backed by the
people. The pcople have thrown out the
Congress Party in three states. Even in
Uttar Pradesh where they say that they have
maintanicd the status guo as in 1967. If there
had been an alliance between Jan Sanha and
Bharatiya Kranti Dal even there the Congress
Party would have been thrown out. What
happened in West Bengal ? In Bengal and
Bihar these people asserted that they were
going to give a stable government, Now it
has been proved that there is not going to be
a stable government and if there can be a
State Government it can only be formed by
the United front and not the Congress, Now
they are trying to woo the indepeadents in
U. P. They may do so even in Bihar. In
Bihar the situation is very confusing. No
party has got a single majority and they say
that President 's Rule may continue, But
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the people’s verdict should be respected and
the Congress Party should not enter into
horse-trading and purchasing people. Wher-
ever there is a possibility of the United Front
Ministry being formed the central adminstra-
tion should not interfere. The results of the
four State clearly prove that whatever the
people say should be respected and the
Central Government using the Governor as
instrument should not interevene and distrub
the Statc Governments. 1f they now want to do
such things in other non-Congress-government-
State also they are going to receive the same
results as they received in Bengal or in Punjab.

Regarding regional imbalances the pre-
vious speakers have pointed out mainly the
situnation in Telengana. 1 would like to
stress that during the last fiften years of plan-
ning instcad of reducing regional imbalances
they have increased them. They should have
concentrated their attention on backward
arcas but they left them out. Even though
the Third Five Year Plan points out that
regional imbalances should be reduced many
backward are still backward.

The Five Year Plans have proved that
the rich can be made richer and the poor
poorer.  Since that is the result of the three
plans, it is hoped that at least in the Fourth
Plan the intdustrially and economically back-
ward areas will be given priorities. Unless
the regional imbalances are removed, there
will always be fissiparous tendencies and
violence,

1 would again like to emphasize that
people have come to belive that unless they
agitate, unless they ransack and loot, they
cannot get justice. This idea should be
erased from the minds of the pcople. If a
just demand is made, it should be considered
on merits and not on the basis of the popu-
lation behind that demand.

I do not to come back to the Telegana
issue. The peodle inside the State and, in
the words of the Chief Minister disgruntled
politicians may sit together and solve the
problem. It need not be taken at the national
level. With these words, 1 conclude my
speech,

SHRI SHANTILAL SHAH (Bombay—
North-west) : Mr. Chairman, Sir, the limita-
tions of this debate have to be understood.
We will soon have a debate on the Motion
of Thanks to the President, which covers the
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general policy of the government. We are
going to have a debate on thr budget during
which almost every issue relating to the
country can he discussed, What, then, is
the relevance of this motion ? How is it
possible to avoid in this discussion subjects
which will be relevant and important there,
but here it seems to be repatition of the same
thing which could well have been spared.

However, as the representative of the

Swatantra  Party has said, in the
last few sessions it has been the
normal ritual for some  partics that

there should be a no-confidence motion. For
this no-confidence motion thanks are due to
the fiftieth man; but for him they could not
have brought forward this motion.

AN HON. MEMBER : There were 53
in support of it.

SHRI SHANTILAL SHAH : All eight,
then thank the last four members. I do not
mind if you say there were a few more,

I am not speaking on this motion on
general subjects. 1 wish to confine myself
only to Shiv Sena and the city of Bombay,
In order to understand what the position of
Shiv Sena is, that subject has to be divided
into two or three categories. One is the
attitude of the Shiv Sena aud its general
repercussions; what it stands for and what it
does not stand for. The second is the
attitude of the Congress Party to Shiv Sena,
which 1 consider is relevant in this discussion
The third is the attitude of the Government
of Maharashtra to what the Shiv Sena did.
This is a subject matter for debate in the
State Assembly, or in the municipal corpora-
tion of Bombay, but not in this House,

Now I will state my views about Shiv
Sena. Firstly, I have no doubt that it isa
fascist organisation. Shri Bal Thakarey,
who is its head, has proclaimed very clearly
in his writings that he believes in what was
done by Hitler. Therfore, there is little to
choose between those who believe in non-
democratic methods, be it Communists or be
it fascists. Some time ago when it was put
to me whether a news-paper with which I
have some influence would support Shiv
Sena, I gave the reply that while it is true that
the Shiv Sena and the Communists have a
quarrel between themselves and that it is
opposed to the Communists, 1 would not
support the Shiv Sena, nor would my new-
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spaper do it, because it, because it isa
fascist organisation. 1If I dislike communist
dictatorship I also dislike fascist dictator-
ship.

Why are the Communists so keen in
fighting the Shiv Sena 7 For the last 10 or
15 years, the Communist Party in Mahar-
ashtra, may be the right Communists or left
Communists, have prospered on the local,
parochial feelings, by trading on the narrow
parochialism of some Maharashtrians.

The Samyukta Maharashtra Samiti and
the Sampoorna Maharashtra Samiti, made
political capital out of that for their own
party, to arouse political passions on narrow
grounds and take political benefit out of it.
It so happens that the Shiv Sena has stolen
their thunder.  Every political ground which
the Communists put forward has been taken
over by the Shiv Sena and the result has
been that as far as the city of Bombay is
concerned, the Communist Party, both the
right and wrong ones, finds that in the city
of Bombay they arc nowherc. That is the
reason why members of the Communiss
Party go to Bombay, makc what they call
investigations and submit a report which is
all one-sided. Itis not because the Shiv
Sena is right or wrong but because they are
losing their hold.  This is a quarrel between
the Shiv Sena, on the onc hand, and the
Communist Party, on the other. The Com-
munist Party's main grievance is that the
Shiv Sena is taking away their votes and
their political influence,

Some time ago the Shiv Sena had no
influence and even today it has none in
Maharashtra. In fect, outside the city of
Bombay and the town of Thana, the Shiv
Sena has no influence in Maharashtra at all.
It could not make any dent in the municipal
elections in Poona and could not have any
effect on the municipal eclections in Nasik
which are the two big towns nearst to the
city of Bombay. In the rest of Maharashtra
the Shiv Sena has nothing to do; it does not
exist. Therefore, to say that the Shiv Sena
is something which the Congress Party is
supporting is wrong, If that were 3o, in the
whole of Maharashtra the Shiv Sena would
be there,

As [ said ecarlier, the Shiv Sena isa
fascist organisation. Up till now they lived
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on one slogan: Employment to Maharashtrians-
a legitimate demand. After some time they
found that they had exhausted their political
thunder and were in need of some new
slogan. Therefore thay said, “Now let us
take up the border issue.”” The border
issue was the one on which the Communist
Party was catching its votes in the city of
Bombay. Now the Communist Party finds
that their wvote-catching device has been
usurped by somebody else and that is why
they arc angry.

Why do they bring in Shri Krishna
Menon’s name ? Shri Krishna Menon was
not defeated because of the Shiv Sena. The
area from which Shri Krishna Mcnon was
elected in the past is the past is an area
which 1T know best. Itis a part of the
Bombay Suburban District Congress Com-
mittee. Shri Krishna Menon would have
be:n defeated, Shiv Sena or no Shiv Sena.

SHRI VASUDEVAN NAIR (Pecrmade):
You would have managed it even other-
wise.

SHRI SHANTILAL SHAH : We need
not have managed it. He deserved it. From
the day he was clected from the Bombay
suburban district till he stood again and was
defeated, in the first five-year period and in
second five-year period did he attend a mect-
ing of the District Congress Committee, meet
his partymen, discuss their grievances and
hear them ? After getling elected Shri
Krishna Menon sat on a very high pedestal,
untouched by the local electorate. That is
why he was defeated. It was not the Shiv
Sena that defeated him. The Shiv Sena, it
is true, held some meetings in that part in
which Shri  Krishna Menon was
standing. But they also addressed meetings
in the part from which I was standing. In
both these meetings, on his side as well as
on my side, the burden of the Shiv Sena's
song was, “Do not walk into the Communist
trap”. If that Communist trap was Shri
Krishna Menon, it is unfortunate for him.
The Shiv Sena had not affected the elections.

Therefore, as far as the Shiv Sena is
concerned, I do not think any right-thinking
man in the city of Bombay or in Maharashtra
has any soft feeling for the Shiv Sena. That
is a body of fascists which tries to impres by
threats and incendiarism. They have not
got the capacity which Hitler had. They
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cannot organise. The Shiv Sena is an
organisation only at the top; at the bottom
they have no organisation and have no
following except that the goondas take up
any agitation which they launch. Agitations
by the Communists also were taken up by
the goondas.

Therefore the Shiv Sena need not be
given undue credit for all that has happened.
The discredit does belong to them because
they started the trouble which they could not
control. But 1 would not go into all this. 1
only wanted to say two things., Firstly,
it is wrong to say that the Congress in
Bombay or in Maharashtra has supported or
is supporting the Shiv Sena, Secondly, it is
wrong to say that the Congress supported the
Shiv Sena with a view 1o defeating Shri
Krishna Menon. He had deserved it. 1t is
correct o say that the Shiv Sena is a fascist
body and 1 hope, the Maharashtra Govern-
ment will take immediate eteps and stronger
sieps than they have taken on the present
occasion to curb their activities.

There are many things to be said about
what has happened in the last few days, It
is true that the Maharashira Government was
caught napping, that it did not take such
Preventive measures as it ought to and could
have taken. But that is not a matter of debate
in this House—1 will meet the Maharashtra
Government ; I will meet the poiltical leaders
when the occasion comes—and as far as this
House is concerned, the Congress Party
neither in Maharashtra nor B. P, C, C., has
anything to do with Shiv Sena, The failure
of the Government is due to causes which
have nothing to do with the Central Govern-
ment. Therefore 1 would only say that in
this motion of No—Confidence Shiv Sena
has been made an excuse by the Communists
in order that they can say something about
it, 1 want to make it clear that what shiv
Sena has done can not be defended. But one
Party which believes in dictatorship cannot
throw mud at another Party which also
believes in dictatorship. In any political set-
up, there will be persons who will dissent
from the Government. But the dissentors are
of two types. There are some who within the
fromework of the Constitution want to have
their grievances remedied. As to those, one
must meet, argue and challenge. But to those
who say they dissent because they went to
destroy democracy, be they Shiv Sena or no
Shiv Sena, they should be fought by everybody
who belicves in democracy.
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This motion has been sponsored by parties
who do not believe in democracy, that is, by
Communists and S. S. P. and, therefore the
discussion here is not about Shiv Sena but the
discussion here is democracy or anti-democracy.
With these words, I have no hesitation in
saying that the House should throw out this
motion so that it will be a proper reply to
all the anti-democratic forces.

SHRI H.N. MUKERIJEE (Calcutta North
East) : Mr. Chairman, Sir, I rise to accord
my support to the No-Confidence Motion
and I do so without hesitation, without a
hint of an apology, in regard to this Motion
being immedjately not quite called for.

1 have heard friends from the Congress
Benches and also not unexpectedly Mr.
Dandeker on this side referring to this Motion
of No-Confidence being something like a
ritual performance which we are repeating to
no advantage whatever. Rituals, anyhow, arc
a feature of parliamentary life. Only yesterday,
we had the President’s Address accompanied
even by a certain pageantry which many
times in this House has been described as
being out of keeping with the Republican
atmosphere of our country. But we do not
dismiss normally the President’s Address and
the ceremonial ritual connected with it as a
Fatuous ritual. In a parliamentary set-up, it
is not a matter of ritual that the Opposition
has the duty and the obligation of bringing
forward a motion of No-Confidence. From
day-to-day, we call for Divisions. They are,
generally, fore-doomed to defeat. But we call
for them nevertheless, What has happened
recently is such that we owe it to the country
and to Parliament to discuss the basic
significance of certain events.

Certain events like the miniature General
Elections which have taken place, which
have shown the creative possibilities of our
people, and certain other events like the Shiv
Sena excrescence which have shown how this
Government is tarred with the same brush
which the Shiv Sena wants to paint Bombay
with. It is, therefore, very important. Ata
time when in a region inhabited by some two
hundred million of our people, cighty million
people have voted and given the Congress
Party the order of the boot, it is surely
important. Something has happened which
is qualitatively important. A new change
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in our political life is indicated. Even
the conservative polisters like those who
specialised till the other day in advertising
their statistical knowledge and were giving all
kinds of forccasts about what would happen
during the General Elections, have described
it as a political revolution. What has
happened in the four States of northern India
is a matter which has brought about a
qualitative change in the political atmosphere
of the country. And, in spite of Mr. Dandeker
if the Opposition in this House does not
perform its duty of reflecting that change in
the country, it would not be doing its duty.
Therefore, ritual or no ritual., you may or
may not like rituals ; some of us do not
like the ritual which we had yesterday and the
mumbo-jumbo which goes along with it ; we
do not like but we do not make a grievance
about it ; we do not shout too much about
it...here was a political obligation which the
Opposition had, and that is the obligation
which we are trying to perform,

As a result of the General Eleclions in
west Bengal, Bihar U. P. and Punjab, as [
just said, the Congress has got the order of
the boot, Only in U, P., the drowning man
is trying to cluich at a straw. In west Bengal
there has happened an effulgent victory of
the people. In Punjab also the Congress
has been humiliated. In Bihar, which has
always been the pocket-borough of the
Congress organisation, the writ of the Con-
gress does not run and will never run  again.
That is the hand-writing on the wall, and il
Government does not choose to see it, well,
the country sees it and that is why it is for
us to point out what has happened
recently.

16-23 hrs.
IMR. DEPUTY SPEAKER in the chair]

In 1967 we had the Ceneral Elections
and then panic overtook our friends on the
Treasury Benches. As I said, they did not
like to see the hand-writing on the wall and
what they began doing was to start a game
of ousting the non-Congress popular govern-
ments, not by a political struggle which we
welcome, not by ideological controversy
which we can take to the people, but by bribery
by deliberately organized defections and the
grossest employment of the Centre’s power
in their partisan iuterests and on the dictates
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of the monopolists, whose servants they
happen to be, in the administration. That is
what happened in 1967. And let us not forget
for a moment, in spite of my friend, Shri
Shantilal Shah, trying to suggest that this is
not the forum...he suggested that the Shiv
Sena matter should be discussed in the
Bombay Assembly or the Bombay Corpo-
ration; that is the kind of perspective which
the leading Congress members chosen for
their perspicacity for this debate happen
to  have...that the mid-term elections,
centred round wvery important issues which
directly involved the Central Govornment.
The Prime Minister, the Deputy Prime
Minister, the Home Minister and the whole
lot of them were involved, and everywhere
the verdict has gone against. This is a
matter of such importance that we have got
to take notice, and that is the relcvance of
the no-confidence motion. Shri Shantilal
Shah may not accept, but it is that kind
of relevance which is important to us.

What has happened in West Bengal ?
The Congress is routed. The United Front
has 214 seats out of 280, the Congress a
beggarly 55. Never in the palmiest days
of Congress leadership of the country did
the Legislative Assembly of that State have
this picturc. In Bihar, they made a miser-
able show. [In UP, thcy have no majority,
despite the multiple contests among non-
Congress parties.  In Punjab, they have
lost. They have fallen, like Lucifer, never
to risc again,

When important and crucial issues arc
involved in elections, parliamentary propriety
requires that the Government which has
received the pcople’s censure should resign.
In the UK, therc are many instances where,
even on the results of onc bye-election, the
Government has resigned. These friends
of ours in this Parliament are never tired
of citing British precedent. But they do it
only when it suits their book. I can say
if something like this happened in Britain
which is supposed to be the paragon of
parliamentary excellence, the only thing to
do in parliamentary propricty would have
been for the Government to get out.

The electorate has given its verdict
against the policies of the Central Govern-
ment, policies which have been described as
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‘Operation Topple®, to topple those Govern-
ments which had been formed. And the
people have given this slap in the face, the
kind of answer which th: Government so
richly deserves.

We have found bigwigs in the Congress
speculating, making all kinds of pronounce-
ments, We have discovered the Congress
President, Shri Nijalingappa, unable to clear
himself of accusations publicly made by a
fellow-Congress. stalwart, the Chairman of
the Administrative Reforms Commission
and the Deputy Leader of the Congress
Party in this House—unable to clear himself
of charges publicly made by a fellow-
Congress stalwart—who  struts about the
stage and says it is a mystery which he
cannot unravel. A veritable horde of Central
Ministers journeycd to Bengal and clsewhere.
The Prime Minister says in her innocence
that she is mystified becausc she saw
enormous crowds coming to her meetings
and she had thought that the result would
be different. What blessed innocence she
has ! She does not seem to know that
people like a show, a circus, a sensation.
After all, she is the daughter of Jawaharlal
Nchru, and a woman Prime Minister to
boot. After all, she knows that wherever
in a Zoo therc is a Rewa whitc tiger, people
crowd round it to have a look.

She could not politically estimate—and
her colleagucs there could not lend her a
hand in estimating—what was going to
happen. And so they are driven, like Shri
Bhandare and also Shri Thirumala Rao over
there, to producing figures of how many
votes they got. Most amazing :

Today in The Times of India—1 am
sorry I have not got it with me—there isa
cartoon by Laxman, on¢ of the country's
top cartoonists, which has the caption :

“Here is the analysis ; though we are
routed again, there isa clear improve-
ment in our position ; we have won six
more votes than we did in the general
clections...... "

They are quoting figures. They are too
clever by half they do not know that they
are routed. It does not lie in the mouth
of the Congress Party—Shri Shantilal Shah
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as a veteran Ghandist should remember it—
it does not lie in the mouth of the Congress
Party, which has been ruling this country
since 1952 on the basis of a minority vote
in the country, to try and point out today
that they got six more votes this time than
in the general clections.

Let them satify themselves, They tried
trickery in 1967 and afterwards. Trickery
did not work. The members of the Cabinet
with their sanctimonious pomposity, who
paraded their wvirtue and specialised in
political trickery have been shown up by
our people. That is the voice of our
people in the elections which have taken
place.

1 say so because there is no doubt about
not only the clumsiness but the political
criminality with which they moved in the
case of West Bengal, the State from which
1 come. What was wrong for the United
Front in Woest Bengal in MNovember 1967
was right for the Bansilal. Congress Party
in Haryana in December 1968,

They got their man, Shri Dharam Vira,
to act. I do not vish to say anything
about him. We had a motion in this
House last year asking for his dismissal
and now the demand is : sack him straight-

way ; he should not be there. T do not
want to talk much about him because he
as their man and it was not his fault.

He happens to be a Gowvernment scrvant
of long distinction. They chose him and
they got him to act and the performance
ugly as it was, has recoiled on them and
Shri Dharam Vira's performance has written
the epitaph of the Congress Party in West
Bengal. That is what has happsned and if
they do not know it, God help them. The
cleclorate has given Shri Dharam Vira a
slap in the face. The demand is that he
must go and that Raj Bhawan must not be
the centre of more mischief.

Even on the cve of the clections, what
happened 7 1 am going to Rashtrapati
Bhavan from this place to attend a meeting
of the Mational Gandhi Centenary Com-
mittee and there 1 am going to say certain
things and so 1 am nol saying these things
in more detail but T know about the
publication in Calcutta in a particular
newspaper of an article which was, according
to that paper, sent to them by the Press
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Information Bureau of the Ministry of
Information and Broadcasting ; a communal
situation was developing and it was being
fostered in particular ways. Two of our
colleagues Shri Badrudduja and Shri
Jyotirmoy Basu went to work for peace and
they were man-handled by the police who
were trying to put the situation in a very
different context. I am not going to refer
to it in more detail because, as 1 said, I
am going to raise this mattet in the National
Gandhi Centenory Committee. This has
taken place and it is the sort of person
like Dharam Vira still there ruling the roost
or claiming to preside over the destinies of
a State which has given him the order of
the boot already—that is how this Govern-
ment behaves and that is why we want
this Government to go.

The camouflage of a minority puppet
Government in  West Bengal which was the
only political stragem left to them just did
not work. The Central leadership adver-
tised political scabs as the paragons of
democratic virtue and the Home Minister—
I am sorry he has left ; he is very patient
listener—cven spoke of Prafulla Chandra
Ghosh along with Rabindranath Tagore
and Subhas Chandra Bosc as greatsons of
Bengal. He could not trick Bengal by this
blasphemy ; the P. C. Ghoshes and
Humayun Kabirs had been kicked by their
own people into the dustbin of contemporary
history. That has taken place and if this
Government  has any sense or any idea of
the feelings of the people, they should
know that they have provoked a mass
revulsion in large parts of the country and
the struggle took place in West Bengal that
no rcpression could daunt. That is why
the mid-term elections were wrenched from
the unwilling hands of the pcople here.
During those months and years after 1967
they did a stup job in facturing
and doling out horrendous mnews about
West Bengal suffering under the United
Front rule with gheraos and what have
you. That is the sort of propaganda which
they conducted. We have had the delect-
able spectacle of our friend the Home
Minister Mr. Chavan making a song and
dance about Naxalbari and Pulpalli. But
what about Shiva Sena which, 1 hope my
friend Shri Shanti Lal Shah would agree
with me, is a blasphemy of Siva and a
monsirous malignment of the memory of
Shivaji ?
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In regard to Shiv Sena, he has been re-
mained a stolid statesman ; mums the word ;
he does not open his mouth and not a word
to condemn their ugly activitics. But this
is the Government which claims national
leadership ; it isa Government which faces
Parliament after these clections in North
India and has the gumption to tell us throu-
gh their representatives that this no-confi-
dence motion is uncalled for ; thatitis a
repetitive performance of a ritual ; it is
mumbo-jumbo. They say this not in clegant
words because they cannot muster it ; but
thes say it. This is the kind of political
picture we have had.

Sir, the people have voted to condemn
the Central Government's policies. It is not
a matter to be discussed in the Bombay
Corporation. The pcople have voted - 200
million people living in a region and 80
million people exercising their franchise - in
order to condemn the Central Government’s
policy, the policy of engineering defecctions,
Where are the defectors in West Bengal ?
And where arc thosc people whom they al-
ways utilise, whom they like to utilise ? At
least they hope to utilise the Shiv Scna.
Where arc the Amra Bemgali in  West
Bengal 7 ““We arc Bengalis,” they say. But
not one of them has won ; let alone winn-
ing ; they lost their deposit. Every manjack
of them lost. This is what happened. That
is how the people condemn defection. They
practise political bribery, bribing persons
in order to perform ‘topplc’ operations.
That has been the speciality of the sancti-
monious Government of this country. The
Congress methods are such that today the
country is fed up, cxhausted. Can this
Government heed the people's voice and
renounce its subversive, anti - democratic
policies that are being practised 7 Here,
join issue with Shri Shantilal Shah. We are
discussing real democracy, and not the kind
of formal theoretical democracy which we
try to play in Parliamentary parlance. We
want real democracy. But Government can-
not listen to the people’s voice ; it is has
forfeited its right to be at the Centre,

West Bengal, Tamil Nadu, Punjab, Bihar
Orissa, Kerala, even Madhya Pradesh, is
out of its orbit. Andhra Pradesh is riven
by the problem of Tclengana and it is all
due to the fact that the Congress house has
gone down, the house that was built by so
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many of our pcople for whom we still ha-e
some affection, and we are most aggrieved
when even the shade of that which was once
great has passed away. The Congress is
riven by Telengana and in Maharashtra also
this is the picture that we sec.

In Bombay, what has happzned ? It is
so terrible. It is so terrible that something
has to be done, and the fact of the matter
which we arc discussing today is that this
Government is to be held responsible because
nothing really positive has been done. There
should be an investigation of the failure of
the Government to protect the life and pro-
perty of South Indians particularly and of
other people also ; those who were the tar-
gets of the Shiv Sena attack.

For days, Bombay, one of our greatest
cities, was held to ransom in organised dis-
order and the palladins of national integra-
tion were doing nothing at all.  We have
said so many times about the RSS and its
role in so far as the cngineering of the
Hindu - Muslim disturbances is concerned,
about which nothing is done. But in regard
to Shiv Sena they have shown the kind of
attitude which has got to be condemned
absolutely.

I was glad to hear Mr. Dandeker saying
something about his not quite approving of
the Shiv Sena, but I discoverd only this
morning in the latest issuc - 14th February—
of a journal very friendly to them, the jour-
nal called Himmar, a weekly of the Moral
Rearmament Group, the following. It writes
editorially :

“Even parties like the Swatantra joined
the Shiv Sena volunteers in the heroic
feat of scrawling anti-Mao slogans on
Bombay walls. Well-known industria-
lists, formerly backing the Congress, have
worked to divert funds to the Shiv Sena
to beat the Communists with."”

This is the kind of thing which has been
going on. I need not go into the details
of the Shiv Sena atrocities and the enormity
of the jolt to national integration which has
taken place, But I would remined particular-
ly Mr, Shantilal Shah that like Calcutta,
Delhi and Madras, Bombay is India's city
and what happens in Bombay—for there are
non-Maharashtrians there in large numbers—
Keralites and other South Indians who have



287 No-Confidence Motion

[Shrs H. N. Mukerjee]

been special targets of attacks—what happens
in Bombay is the concern of the Central
Government and the failure of the Govern-
ment there is surely justification for a mo-
confidence motion,

But the Prime Minister has been very
busy, busy house-hunting in Delhi, busy
examining the claims to consideration of
such “family friends"” as Shri B.M. Birla,
whom | do not know from Adam except
that 1 see his name in the papers from time
to time. He made a statement, after his
visit to Raj Bhavan in January, when she
was round about that place that he wanted
particularly to meet her, becausc she was a
family friend of the Birlas. Tam not incli-
ned to disbelicve it, because I find that there
was a study made in the Department of
Company Affairs-—; poor Mr. Fakruddin
Ahmad is not there he was Mr. Dandeker’s
target—and that study seems to have brou-
ght out that three big busin:ss houses—
Tatas, Birlas and Mafatlal Group—in a briel
period of three years, got a very large
amount of money from thc country’s resour-
ces in order to have their own business
cxpansion. Very probably, it is on account
of family friennships, on account of some
responsibility arising out of obligations of a
different character than political that Govern-
ment have shown their refusal to investigate
the charges against the Birla group, which
have been brought up by their own membar
in the Rajya Sabha, Mr. Chandrashckar,
and even after giving an assurance, which
they are very prolific with from time to time
to make a gesture, they have not started
making an investigation. Today there was
an answer to Unstarred Question 66, where
it was said that no investigation is being
made.

Wec find that this Government, which
last session was in the pillory on account of
the attitude it had shown in regard to Cent-
ral Government employees, has got to be
now accused again. The reason is, even now
more than 9000 employees who, according to
the assurances given, should have been rein-
stated, have not been reinstated and worse
than that, from the point of view of princi-
ple, a new Bill has been announced which
would ban strikes permanently and disarm
the working class. You cannot take away
the rights of the people like that the Central
Government employoes have becn treated so
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shabbily and they naturally know what is the

real character of the Congress administra-
tion.

Sir, the Government has lately been
reshffled like a pack of cards. |1
do wish the ministers would conceive of
themselves as something better than a pack
of cards. 1 do wish they could muster
sufficient manliness. If they could face up
to the verdict of the people in the mid-term
poll, they should have on their own grace-
fully made some gestures. But they do not
do it. On the contrary, they try to perpe-
tuate the kind of conduct which has made
them so absolutely unacceptable to our peo-

ple. They want to go ahead in the same
way. That is why the only parliamentary
step open to us is to express the desire of

the pcople that they should go. As Mr.
Ramamurti said, if they have moral courage,
if, following the precedents which are com-
mon property in Great Britain, after the
kind of elections which bhave taken place,
they have taken the cue, they would have
gone to the country. If they go the country,
as 1 said, the hand-writing is on the wall
before them. The write of the Congress
will not run again. The people have given
them the order of the boot and sooner rather
than later, they will have to obey it.

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : Mr. Deputy-Speaker, Sir, the learned
professor with all his rhetoric and command
over the English language tried his best to
present a very weak case and askad this
House to accept the no-confidence motion.
In this connection 1 would Itke to congratu-
late thc other political parties for having
displayed statesmanship and wisdom in not
associating with this no-confidence motion.
Leaving alone the Congress Party even the
opposition parties who constitute 240 Mem-
bers have virtually wvoted no - confidence
against this no-confidence motion. I would
like to read out a remark on this no-confi-
dence motion that has appeared in today's
paper :

“Some Opposition parties have their work
cut out for them. No sooner does the
session of the Lok Sabha open than they
get busy trying to be in the limelight.
And the first thing they think of as if
by role is a no-confidence motion. They
know that nothing will come of it. They
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also know that having little new to say
they will have to repeat what they have
probably said a score of times before.
But then it gives them the opportunity
to get rid of the bile which has accumu-
lated in their system during the weeks
the Lok Sabha has been in recess. By
getting rid of it in the House they can at
least make sure that some of it finds its
way on to the front pages of newspapers.
This is no small comfort to parties
whose only hope of making their presen-
ce felt lies in their being in the news.
The only way they can be in the news
is to make as much noise in Parliament
as they can. They may have only a
few seats in the two Houses. Butif
they can only find some pretext to snipe
at the party in power every day they can
grab more than their share of the space
in newspapers.”

It has been very succinctly put.

SOME HON. MEMBERS: What is

that paper ?

SHRI P. VENKATASUBBAIAH : This
is Times of India.

AN HON. MEMBER : How much ex-
tra newsprint quota have they been given
after the strike ?

SHRIP. VENKATASUBBAIAH : This
is the sum and substance of the purpose be-
hind this no-confidence motion. If the same
sagacity that has been displayed by the other
political parties is shown at the national
level also I think the day is not far off when
these anti-democratic forces that are raising
their heads in this country are shown their
rightful place. The no-confidence motion,
which is the most irrelevant as many hon,
Members have already pointed out, says :

“‘The rebuff by the electorate of the
Central Government’s policics of toppl-
ing the clected governments and revers-
ing the popular verdicts in West Bengal,
Bihar and the Punjab.

The encouragement of aggressive regional
movements such as Shiv Sena, Lachit
Sena etc,
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Failure to promote balanced development
of different parts of the country and
different parts of individual States.™

Dealing with the first point I would tell
Hon. Members to go by the resalts of these
elections. What has happened in these elec-
rions 7 I can point out to them that it is the
Communist Party, both Left and Right, and
the SSP who have been thrown out into the
dust bins of history. What is their perfor-
mance in Bihar, in Uttar Pradesh and in
Punjab. The topmost leader of their Polit-
buro has been kicked out by the electorate
in Punjab and thrown into the dust bin. This
is the performance of the Communist Party
and the Socialist Party and they have got
the cheek to challenge the performance made
by the Congress Party.

In this election a disquieting phenomenon
has come out which has to be taken note of
and that is the emergence of regional parties.
This is a factor which has to be borne in
mind by every political party which believes
in parliamentary democracy, whether it is in
UP, Punjab, Bihar or even in West Bengal.
Of course, in West Bengal 1 can understand
the election results going in favour of the
United Front. It is a reflection of the
impact of the Peking-Pindi axis on the West
Bengal people.

SHRI UMANATH :
own people...(inferruptions)

Slandering our

MR. DEPUTY-SPEAKER : Is he not
free to draw his own conclusions ? This
interruption is not fair...(inferruptions)

SHRI UMANATH : Just because the
Congress is trounced in that State, he has no
right to slander the people.

SHRI P. VENKATASUBBAIAH : Sir,
they do not have the patience to listen to
me. 1 have the greatest respect for people ;
in fact, more respect thanm what you have
got. You do not believe in parliamentary
democracy. 1 quite understand the Muslim
League lending their support to the no-con-
fidence motion, because they are partners in
the United Front in Kerala. At one time
this is the very party which castigated us
when we entered into coalition with the
Muslim League in Kerala. Here is a party
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which has done much worse than what we
are accused of doing.

SHRI JYOTIRMOY BASU :
on CIA pay rolls,
480 funds.

They are
They get money from PL

SHRI P, VENKATASUBBAIAH : We
are Indians and not the agents of any foreign
country. We believe in parliamentary demo-
cracy.

Now take the voting results. The total
percentage of votes polled in favour of the
Congress in 1967 was 37.46. This year it
is 39.28, Leave Punjab alone, where beca-
use of certain combinations and other factors
Congress votes were pitted against Congress
votes. There were also certain organisational
lapses and deficiencies in our organisation,
as in other parties. But what is the perfor-
mance of Jan Sangh 7 Their seats have been
reduced from 9 to 8 in Punjab. Of course,
that is not the point under discussion. This
government has been charged that the popu-
lar verdict is against it. 1 emphatically deny
that statement because the facts are other-
wise,

SHRI JYOTIRMOY BASU :
statement makes us laugh.

That

SHRI P. VENKATASUBBAIAH : In
Bihar Congress has emerged as the single
largest party. SSP, which was the second
largest party in 1967, it is nowhere near the
Congress now in this election. Its perfor-
mance has been very dismal and the people
have shown that party its rightful place. In
U. P. our position has improved from 199 seats
to 208. Can our friends deny all this ?

Then, what is the relevance or sense of
bringing this sort of motion before Parlia-
ment 7 I would appeal to all the learned
members of CPI (Right) not to associate
themselves with this frivolous and Aimsy no-
confidence motion. Shri Hiren Mukerjee,
with all his political background he is also
one of our freedom-fighters. 1 am sure he
is the most sorrowful man these days ; per-
haps, at the dictates of his party he has to
perform the most unpleasant duty which he
otherwise does not want to do,

Coming to the other points that have
been raised by hon. Members, the activitics
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of Shiv Sena have been condemned not only
by the opposition parties which have taken
part in the debate but also by Congress
members. It is the most unhappy situation
and none of us support the activities of Shiv
Sena. But what about the para military and
fascist organisations that have been nurtured
and brought up by Communist (Marxists) in
this country ? ...(Inrerruption)

SHRI P. RAMAMURTI : On a point
of order, Sir. T have been hearing this story
going round. 1 do not want a party to be
slandered unless they are prepared to face
the facts. Let them show that the Communist
Party of India (Marxist) in this cou ntry has
reared a para-military organisation. Let there
be a parliamentary inquiry. If it is disproved
let him resign his seat. There is no such
thing. These kinds of deliberate lies I cannot
tolerate. Prove it. But lies against other
parties would not be tolerated.

SHRI JYOTIRMOY BASU : 1t should
he expunged.

SHRI P. RAMAMURTI : It is a
slander against a party which cannot be to-
lerated.

MR. DEPUTY-SPEAKER : There is no
point of order.

SHRI JYOTIRMOY BASU : Do you
allow this to remain on record ?

MR. DEPUTY-SPEAKER : In a debate
many arguments are advanced from this side
and from that side. Many statements are
made. 1 have given Shri Ramamurti an
opportunity.

SHRI P. RAMAMURTI : I have never
said that the Congress Party has reared the
Shiv Sena. Such kind of an allegation I have
never made. 1 am a responsible Member and
when I make allegations I make them with
a sense of responsibility.

SHRI P. VENKATATUBBAIAH : By
implication it was there.

SHRI P. RAMAMURTI : Here isa
statement which says that the Communist
Party of India (Marxist), which is today a
part of this Parliament, or some members
of it are rearing @ para-military organisation
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in this country. Either the hon. Member
withdraws that statement or he proves it.
That is all the question. I am prepared to

face a parliamentary inquiry,

MR. DEPUTY-SPEAKER : Speaking
on a point of order you have made a cate-
gorical statement contradicting what he has
said.

SHRI P. RAMAMURTI : It should not
be allowed. Such an allegation should not be
allowed to be made.

MR. DEPUTY-SPEAKER : You will
have to follow the procedure. It is unparlia-
mentary that 1 should expunge it ? There
are some rules for expunction. It is not
unparliamentary. Your contention is that it
is an unfounded allegation. Your statement
goes on record, violently refuting what he
has said, and there it stands.

&1 Q"o THo WY : ITETEA HFIET,
¥ oq¥ a7 FEAl wgAr § O fF w93 gaa
greaet fearxat v Figa fFar @
ot grg-ary g W g faar @ fF
gt fedrddt qifs & sfto & &
AT & At e 37 avg § feet ol 9z
TAqET FIAT IFTT AT 47T FA
T T a7Z § W19 UH9§A FIF A Ar
F9r 9 Teaeedr dfezw oy fefadt &
gF 7 2w ?

MR. DEPUTY-SPEAKER : It is
cxpected of every Member that he substan-
tives whatever statement he makes il it
is challenged. But in the heat of debate
something is said from this side also. All
statements made from this side will not stand
scrutiny.

st qHo QW0 W : SYTSTH WEEY,
T wgar ag & v 99 oF FE< gy w99
FW § fF =¥ 88 oHG A g
ot g7 FEET AW, 6 fRT me
w19 g% #¢ % w3 £7€ oF e v §
arga it M D q® 19 Fgr AW

gATfaa &

MR. DEPUTY-SPEAKER : 1 have not
said that). I have first observed that every
Member is expected to make a statement
when he is sure of his facts. In the heat
of the debate some allegations are made.
He will explain it further ; let him have an
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opportunity to do so. As 1 said, both
statements are on record.

SHRI P. VENKATASUBBAIAH : It is
no allegation...... (Interruption)

SHRI THIRUMALA RAO :I want to
draw your attention to the fact that Shri
Ramamurti made a statement that Shri
Vengal Rao and Shri Channa Reddy were
involved in the Telangana affair. Can he
prove it or does he withdraw that ?

SHRI P. RAMAMURTI : Let him read
the transcript of my speech. I only asked,
“Is it Channa Reddy or Vengal Rao ?"
Whose that person ?

MR. DEPUTY-SPEAKER : You had
cast some doubt about it. Anyway, let us
stop it here.

SHRI P. VENKATASUBBAIAH : Shiv
Sena, Lachit Sena, Gopal Sena...(Inferruption)

MR. DEPUTY-SPEAKER : 1 have given
an opportunity to Shri Ramamurti. What-
ever Shri Venkatasubbaiah said has been
challenged by him. Now let Shri Venkata-
subbaiah continue.

Now that matter stands closed.

17 hours.

SHRI 5. M. BANERJEE : I rise on a
point of order.

SHRI SHEO NARAIN (Basti) : They
do not want to discuss the No-Confidence
Motion.. ... (Interruption)

SHRI JYOTIRMOY BASU : 1 rise on
a point of order. Rule 352, sub-section

(vii) says :
“A member while speaking shall not—
L] L] L]
(vii) utter treasonable, seditious or

defamatory words ;"

It is quite clear, He has defamed a
party and, therefore, he has violated the
provision of Rule 352, sub-section (vii). 1
want your ruling on that.

MR. DEPUTY-SPEAKER : The question
is, though not direct allegation, some sus-
picion was definitely made while making the
speech.

SHRI JYOTIRMOY BASU : I want
your clear ruling on that,
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MR. DEPUTY-SPEAKER : There is a
Rule here in regard to those who are not
present in the House to defend themselves,
if you make any reference to their names
in such a manner that would cast some
aspersion. He has made a certain statement
and what Mr, P. Ramamurti has said has
also gone on record. Both the statements
stand. Now, he may continue his speech.

SHRI JYOTIRMOY BASU : I want a
clear ruling on that.

MR. DEPUTY-SPEAKER : 1 have given
my ruling.

SHRI UMANATH : You are making a
package deal, I think.

MR.
continue,

DEPUTY-SPEAKER : Let him

SHRI JYOTIRMOY BASU ; No, Sir.
You will have to give a clear ruling on my
point of order. He has violated the pro-
vision of Rule 352, sub-section (vii). What
Mr. Ramamurti said or so-ang-so said is
not the point. 1 want that that should be
expunged.

MR. DEPUTY-SPEAKER : Regarding
expunctions, there is a separate provision.
Unless it is unparliamentary or undignified,
nor keeping with the decorum of the House,
I cannot expunge a remark. The only thing
is, I have allowed Mr. Ramamurti to have
his say and it has gone on record. That is
enough. So, your point of order is over-
ruled.

SHRI S. M. BANERIJEE : 1
point of order.

rise on a

SHRI SHEO NARAIN : On a point of
order, Sir.

MR. DEPUTY-SPEAKER : Under what
rule 7 Both of you, show me the Rule.

SHRI S. M. BANERIEE : Sir, the
business before the House is the No-Confi-
dence Motion......

SHRI SHEO NARAIN :
risen on a point of order.

MR, DEPUTY-SPEAKER : I will give
you an opportunity.

I have also
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MR. 5. M. BANERIJEE : While speaking
speaking on the No-Confidence Motion, my
learned friend, Mr. Venkatasubbaiah, has
mentioned a particular political party of
which Mr. Ramamurti and others are
members. It is a recognised Party. It has
won clections in  West Bengal and defeated
the Congress to the hilt. He has mentioned
that they are maintaining a para-military
organisation. Sir, I may remind you that
there were similar charges made by a
Member of this House against a particular
Minister, Mr. Humayun Xabir, Sardar
Hukam Singh was the Speaker then. The
matter was referred by the Speaker to a
Committee. It was not a personal case
but a particular charge was made that Mr.
Humayun Kabir was associating himselfl
with an organisation which was communal
and so on. An inquiry was made. Here,
the demand of Mr. Ramamurti is simple.
If the charges made are found incorrect......

MR. DEPUTY-SPEAKER : That is all.
1 have shown enough paticnce.

SHRI 5. M. BANERIJEE : Allow me to
finish,

MR. DEPUTY-SPEAKER : 1 have tole-
rated enough. I will have to say, nothing
will go on record.

SHRI S. M. BANERIJEE : Kindly allow
me to finish.

MR. DEPUTY-SPEAKER : He has made
a point.

SHRI S. M. BANERJEE : What is the
point 7 Kindly allow me to finish,

MR. DEPUTY-SPEAKER : If there is
anything in that statement, I will examine it.
Off-hand, I cannot give a ruling on that.

ot q®o qWo AN : ITEAH AR,
gAY gary sAfaqg ag N A wg fr
fededt & &Y 7ff & ofgd) ww
sz arsg fedded § @Y w9 WA H
2 gwa § ag W I T@aTED

MR. DEPUTY-SPEAKER : I
over-ruled it.

st Qo QWo AWK : HTFGAT, FAT
ara @y g fifed--

have
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MR. DEPUTY-SPEAKER : Mr. Baner-
jee may please resume his seat,

SHRI S. M. BANERIJEE : Only one word.
Suppose, in this House, I say that you are
maintaining a Birla-Sena, will you accept it ?
Will you not immediately say, ‘We are not
maintaining any Birla-Sena’ ?

MR. DEPUTY-SPEAKER On this
question, a lot of tolerance is required. You
must also show some tolerance.

it faAme ;- 3arege waAlEw, UH-
gAT st Az £ R gwEi F AW
fafarzz o1 arw faar

This is no-confidence against the Govern-
ment. But Mr, Ramamurti was condemning
the Congress Party ; he took the name of
the Chief Minister of Maharashtia ; he took
the name of Mr. S. K. Patil. He was con-
demning Shiv Sena. No number of Shiv Sena
is present here...

MR. DEPUTY-SPEAKER He may
please resume his seat. Mr. Venkatasubbaiah
may please continue.

SHRI P. VENKATASUBBAIAH : | was
only trying to bring to the notice of this hon.
House that those political parties which pro-
fess that they believe in democracy and also
in Parliamentary democracy do not want to
follow it in the normal course when the
debates have 1o take place in this House in
a cordial atmosphere. As a matler of fact,
when Shri Ramamurti was speaking about
Shiv Sena and the implied reference of the
association of Shri V. P. Naik and also of
the President of the Maharashtra Pradesh
Congress Committee, we, the members of
the Congress Party hearedwith great patience.
But when we speak about the part played
by the SSP and by the Communist Party—
Mr. Shantilal Shah has very eminently illus-
treated the manner in which the Shiv Sena
has been encouraged by these organisations—
they fecl that this weapon has been taken
out of their armoury to use against them,
they are up against us, Whatever it is, from
whichever quarter it may come, this sort of
regional fanaticism must be condemned in
the strongest possible terms, and 1 hope, the
Maharashtra Government will take active
steps to crub this sort of regional fanaticism.
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At the same time I would make a request
to all the political parties, including my PSP
friends, not to associate themselves with such
of those activities which run counter to our
national integration and national interest...

SHRI SURENDRANATH DWIVEDY :
I fully endorse this view.

SHRI P. VENKATASUBBAIAH : 1
thank him for having accepted my view.

1 was speaking about the emergence of
regional parties. As some of our friends have
been righly pointing out, this is a disturbing
phenomenon in our national politics. Parties
based on caste, community and religion are
the very negation of Parliamentary democracy
and go against our national integration.

Our friends have been levelling charges
against us on the score of giving encourage-
ment to defectors and supporting minority
governments. It is 1, who has the proud
privilege of belonging to the Congress Party
and of woving a resolution to prevent defec-
tions, This August House was good cnough
lo give it its wholehearted support. The
Government hod also appointed a high-level
commitlee to go into the question and their
recommendations are before the Parliament,
So it is not the Opposition parties alone who
are concerned about this disturbing phe-
nomenon in our political life. Every right-
thinking person who believes in parliamentary
democracy and the integrity and unity of
this country must search his heart and see
that such things do not happen.

Then again, what has happend to the
defectors 7 Whether they defected from the
Congress Party to the Opposition or vice-vers
the electorate has taught them a good lesson.
In the mid-term elections, they have been
completely routed, except one or two here
and there who may have come by their per-
sonal popularity or due to certain other
circumstances prevailing in those constituenc-
ies.

As regards the charge made concerning
regional imbalance—the no-confidence mo-
tion also meations it—this is a curse of our

national life. In whichever from it exists, it
has to be fought. Take the case of the un-
for Tel 1a incidents. 1 come from

Andhra Pradesh to which I am proud to
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[Shri P. Venkatasubbaiah]
belong. Andhra Pradesh had been formed
on a principal that was agreed upon in pre-
independence days. It was formed on the
sacrifice of self-immolation of a great soul.
It was his sacrifice that brought about the
linguistic re-distribution of the country.

I also feel sorry that even after 12 or 13
years of the reorganisation of States, such
distortions exits here and there, They are
more on the level of economic inequalities
rather than on any other basis. That should
caution the governments at the Centre and
in the States who should tzke steps to see
that these regional imbalances are correct-
ed.

There is one point I want to project
here in this connection. That is with regard
to employment opportunities to the Jocal
people. Of course, grievances on this score
should not be taken to the strect and settled
there by resort to violence. But the grievan-
ces are there, whether it is Bombay or
Andhra Pradesh or Punjab or anywhere else.
This is due to the stranglehold of the
bureaucracy sitting on our head. If a general
manager is from a particular place, the
moment he gets there he tries to recruit all
his relations, kith and kin, to the concern,
That gives rise to resentment among the
local people. This has been happening any-
where. This aspect must be gone into, This
has to be looked at from a different pers-
pective instead of putting the blame at the
door of Government. This is an in-built
deficiency in our bureaucratic set-up which
is cating into the very vitals of our national
economy and is going against national inte-
gration. This has to be borne in mind, more
particularly by the Government at the Centre
when they think of having central sector
projects in various places.

SHRI DHIRESWAR KALITA (Gau-
hati) : How can he eradicate bureaucracy
without cutting up the Government ?

SHRI P. VENKATASUBBAIAH : Com-
ing to the Telengana issue, 1 have gota
better right to speak on this mattér because
I do not come from either of the two regions
involved ; I come from Rayalaseema. I
could speak with some objectivity about
things that have happened there. Nobody
is happy at what has happened. There are
various other forums where we could settle
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these matters amicably instead of resorting
to violence. Speaking about the incidents in
Andhra. 1 feel that there has been some
distortions here and there. Not only the
Congress Party but all the other political
leaders were associated with the gentleman’s
agreement that had been arrived at. I hope
that this agreement will be implemented in
letter and spirit and that not only the
Congress Party but other political parties
also will make it possible in a cool and calm
atmosphere to implement decisions arrived
at after thorough deliberations and mature
judgment,

Our hon. friends have been trying to
bring into focus the performance of the
various political parties in the mid-term elec-
tions. It is the sacred duty of every political
party, to whatever ideology they may belong,
to fight elections on ideologies raiher than
bring in personal factors. 1find that Mr.
Dandeker’s speech is nothing but crticism of
our taxes. He spoke about taxes and taxes.
1 am sorry that the Swatantra Party is drift-
ing away from the public life of this country.
It is not able to grasp the aspirations of the
common man ; the members of that party
still live in glass houses.  Regional imbalan-
ces are bad but imbalances within society arc
worse. It is the foremost duty of everybody
to correct these imbalances in society and 1
do not know why the Swatantra Pariy should
be allergic to correcting these imbalances.

SHRI UMANATH :
towards you for a coalition.

They are drifing

SHRI P. VENKATASUBBAIAH : You
are also trying to do the same. I feel that
the Congress Party has not done badly, with
some exceptions, particularly in West Bengal.
Its ideologies and policies are in tune with
the aspirations of the people. That it is so
had been proved time and again. But for a
party which has been in uninterrupted power
for twenty years, it is but natural that certain
deficiencies should develop and even the
opposition parties are not free from these
defects. The United Front in West Bengal
has not been able to elect a leader unanimo-
usly so far, I understand the difficulty and
1 sympathise with them. But then let them
not point their accusing finger at the
Congress. The malady is with all of us,
What tactics they are going to adopt to get
Mr. Jyoti Basu elected as the leader is their
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internal matter. [ have no quarrel over
that. 1 am only illustrating the point. I
can also give an illustration from the United
Front Ministry in Kerala.

There are public allegations which have
been made by one Minister against another
Minister. The CPl (Rightist) Minister
makes certain allegations against the Marxist
Minister, and the Praja-Socialist Minister,
Shri Kunju, has been subjected very much
to personal criticisms on the floor of the
House. It is a House divided against itself,
It is also there, and it is much more so than
itis in our rank. So, it does not lie in
their mouth to say that their parties are
perfect and we are riven with factions and
mutual rivalries.

I therefore appeal to the House 1o throw
out this no-confidence motion lock, stock
and barrel.

SHRI TENNETI VISWANATHAM
(Vishakhapatnam) Mr. Deputy-speaker,
Sir, let me thank you very much for the
early opporunity you have given me. The
points raised in the non-onfidence motion do
not deserve to be thrown out lock, stock and
barrel. Last time, it was all right when it
was a three-line motion and everybody had
his say, and naturally the Congress party
could show it up. But today, specific points
have been raised. Points have been raised
which have been responsible for the present
debacle in our national life.

It is true we are sitting here comfortably
in this hall, but things are not so easy, things
are not so rosy when we go into the country.
It is the failure of the Congress. The failures
of the Government bring trouble not only to
their party but they bring trouble to the
entire nation. That is our trouble. The
one reason why, strength or no strength, a
non-confidence motion is sought to be moved,
strength or no strength, points are brought
and motions are made against the Government.
These should draw the attention of the
Government so that in time they could rectify
matters. If only the Government with its
huge majority, which they had some years
ago, with the great aura they had, if only
they attended to some of their points which
are on being raised, when their attention
was drawn to them some years ago, possibly
the country would not have been in this
difficult position,
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Time after time, people from different
areas were saying “‘Please see that there are
no regional imbalances.” Then, the high
horse was ridden and it was said, “Do not
talk about regions ; talk about India only."
It is good that we talk always of India ; it
is because we want India to be prosperous,
because we want India to be united, but be-
cause we want to see that there are no arcas
which are dissatisfied, that these points are
raised. If some years ago, the Government
had only attended to it, the fanatic regio-
nalism would not have raised its head in
this country.

The whole trouble is this ; first, when
we come to know that there is a deficiency,
the Government ought to attend to it. Instead
of attending to it, they talk of big theoretical
things. The result is what we see today.
Therefore, it is in a very unhappy frame of
mind that some of us here risc and speak in
this great House. If not here, there is no
other place where we can express our grieva-
Even now the Government commands

nces.
some majority. 1f not throughout the
country, and even here, the Government

could take certain steps, but they have not.
That is exactly what the no-confidence
motion has pointed out. It has pinpointed
four things : the question of regional imba-
lance, and the failure to sec what is happe-
ning throughout the country.

Some political, economic and other
matters also mentioned there. This is why
some of us, who do not belong to any
recognised parties, want to draw the attention
of Government to these points not for any
favour. By the good fortune the Minister
acquired in there previous lives, they are
ruling this country mow ; let them not bring
trouble to the people by omitting to do the
right thing at the right time and trying to
do the wrong thing at the wrong time. Two
years ago, they went on horse-trading and
tappled duly constituted governments,

SHRI CHENGALRAYA NAIDU
(Chittoor) You were also involved in
horse-trading for sometime as Finance Minster
in Kurnool.

SHRI TENNETI VISWANATHAM :
I connot blame my young frind, because he
knows very little about me. That is another
matter. .
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What was done after the 1967 general
elections is responsible for the present debacle
of the Congress in the four States. Would
Government sec the writing on the wall, as
Prof. Mukerjee said, not merely for the
sake of the Congress Party, but for the sake
of the nation 7 If you do not do things
correctly, the entire nation suffers. Why
should the people in Andhra or Bombay
suffer on account of your omissions ? That
is why we are pointing out these things. The
ministers think that we in the opposition do it
for the sake of opposition. It is not so,
Being in office, the Ministers are not always
able to feel the pulse of the people. Being
outside office, we are in better touch with
the people. Therefore, the Government
should listen to us and not brush aside our
remarks saying, ‘““What else can the opposi-
tion say 7" The sooner the Government
changes its attitude the better it would be not
only for them but for the nation. 1am not
speaking from any party point of view. It is
immaterial who is in Government provided
they behave well. Difficulties arise only
when those in office do not behave well, when
those in majority do not have broad-minded-
ness. They deprive themselves of the capacity
to listen once they get into power. I appeal
to the Ministers to listen to our criticisms and
not give answers trying to score debating points.
There is no use saying that the Communist
Government was no better. Such allegations
and counter-allegations do not help the cause
of the country. We want economically to
prosper. We want that all sections of people
should share the produce of the country in
an equitable manner, so that everybody feels
that the fruits of his labour which is responsi-
ble fore devoloping the wealth of the country
is returned to him in an equitable manner.
The Directive Principles and other consti-
tutional provisions say that the wealth shall
be shared equally. But those principles are
not followed. Even the present Constitution,
if implemented, is capable of giving the greatest
satisfaction tothe people.

But the difficulty is, itis not followed.
Several things have been said. 1 can repeat
them. Ewerybody knows them. 1 need not
repeat what Shri Mukerjee said. I do not
want to repeat but only underline what he
has said. It is better that this Government
soes these things more correctly.

Because of the general background of
dis-satisfaction and discontent the slightest
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reason makes people go into the streets.
Things which should be settled at the con-
ference table or on the floor of legislatures
are now gengrally taken away to the streets.
Therefore, the Government should have more
intelligence. The primary duty of a Govern-
ment is to maintain law and order. Whether
itis the State Government or the Central
Government, when buses are burnt, when
property is looted, when houses are pulled
down, the people are not going to ask you
whether it is the responsibilily of the State
Goveroment or the Central Government to
protect them. There is no use reasoning on
this fine distinction between State and
Centre. The State and Centre have a joint
duty and responsibility. They are partners
in a joint venture and that is to make India
happier and better. The Central Govern-
ment should take a higher responsibility.
Wherever they get some intimation, whether
it is the State Gowvernment or the Central
Government, that something is brewing their
intelligence must work. I am told that in
the State from which I come the Government
had a nearly three months' warning that
something was about to come. T am also
told that the Government did not take any
care about it, The Government think that
all these threats and agitations are merely
politically motivated. Politics there may be but
the real background of it would in most cases
be economical and want of employment.

Therefore, when unemployment is rising,
when the number, particularly, of educated
unemployed is rising, it is time for the
Government to see what could be done. A
number of times during the budget debates
reference is made to unemployment and to
the increase in the numbers- of unemployed.
What is the attention that Government are
paying to that ? If for ten years the Govern-
ment had only cared to see that proper
employment opportunities are given to all,
not merely Government employment but also
employment in industry or otherwise, possibly
the present troubles would not have arisen.

My suggestion to them is to see that they
give employment opportunities or self-em-
ployment opportunities to the greatest number
of people. There is no use simply increasing
the number of employment exchanges and
say that it is not possible for Government
to find employment for cverybody. They
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must create employment opportunities. My
first suggestion would be, for Government to
improve employment facilities, to see that so
far as consumer industries are concerned they
make it a point 10 get small-scale machinery
redesigned and give plenty of opportunities
to those who can run their own industry.
Thousands of people who have been trained
in polytechnics and engineering colleges are
getting unemployed. Why should their
knowledge be wasted ? Why don’t you give
them opportunities for self-employment 7
Why do you use your controls only to enrich
those who are already rich and deprive others
even the use of their knowledge ?

17.34 hrs.

[MR. SPEAKER in the Chair]

If the hon. Finance Minister and the
Home Minister would care to listen to what 1
am saying : if they want to solve the question
of discontentment in this country, they know
the depth of this discontentment and they
realise it as much as I do—they must release
as much as possible the industrial potential
for self-employment to the people. They must
redesign the machinery for small scale indus-
try and throw open all their consumer goods
industries without any controls or restrictions.
They must use their controls to help the
small men and not to enrich the rich men.
They may say that these things have been
said a number of times ; but they have not
been listening. My appeal to them is that
for the sake of 50 crores of people of this
country let them listen to us, listen 1o the
Opposition more than to other people who
approach them for favours, We want to save
this country from a great debacle. We know
we are sitting in a volcano. A bit of the
volcano was seen in Telengana in Andhra
Pradesh or in Bombay. Last year it was seen
in Assam. In a number of places we are
seeing bits of it. These two years we have
been secing amall ecruptions. So, why don't
you take some urgent action ? There is no
use of brushing it aside and giving unctions
to our soul by saying that things will be all
right. Things may be all right for a time, no
doubt, because we have got well-organised
army, SAP and police we can maintain law
and order for some time. But at what cost ?
What is the cost of the property and lives
lost.

Thercfore, 1 want the Government to
think in a constructive way. Unless you in-
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crease the employment opportunities, self-
employment opportunities to the people of
this country who are getting educated aud
technically trained, you cannot solve this
problem. More than that, without going into
the theories or technical points, whenever
there is break down of law and order, it is
the primary duty of the Central Government
to take the initiative to go into the root of
the matter and try to solve it. They should
not wait till some message comes from the
State and then try to act ; in the meanwhile
much valuable time will be lost. Oncea
glass is broken, you cannot make it into
one.

So my appeal to you is this. Do not
always say that law and order is a State
subject. It may be a State subject. Even then
you must be aclive and alert. It may be a
State subject for the first hour. In the second
hour things may become so complicated that
it ceases to be a State subject. Unless law
and order is maintained, nothing else can be
maintained. One reason why this no-confi-
dence motion had some appeal for some
members is that it refers to law and order
probably in the whole country.

I am not suggesting that the Centre has
deliberately wanted to avoid taking any
action. But my appeal and request is that
the Centre must adopt a new approach. In
these days, particularly when tempers are
running high, when people are getting irrita-
ted by the smallest thing, against the back-
ground of great discontent, growing unemploy-
ment and stark poverty of millions and
millions of people, it is the duty of the
Centre to take the initiative and not to wait
for the State to make such a request to the
Centre. It is the duty of the Finance Minis-
ter and the Home Minister to sec what is
happening, take the initiative, call the con-
cerned State Minister and say “my dear
fellow, this is the thing which you ought to
do, because it is our country" instead of
saying it is a State subject and all that, It
may be that for the sake of convenience of
administration subjects have been divided
between Centre and States. But when housss
are burning or looting is taking place, to say
“we will not interfere because it is & State
subject’ is not correct.

I repeat, I am not saying that the Home
Minister has deliberately remained sllent
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or anything of that sort. But the Home
Minister should take greater initiative in the
maintenance of law and order. He should
call his colleagues in the States and tell
them “we can give you all help but it is
your duty to enforce law™.

Similarly, the Finance Minister also,
while exercising financial discipline, must
have that amount of imagination which is
necessary to séc that the money goes where
it isneeded and the money is taken from
the place from where he can take it. He
must be like a master mind with the control
of all the tsluices of financial flow in his
hand so tha the money goes where it is
wanted. If the Home Minister and the
Finance Minister act in this way by taking
the initiative in the maintenance of law and
order and distribution of assistance, [ am
surc that Assams, Bombays and Telenganas
will not be repeated.

st Todte feg (UgAw) ;o wew
qE1ET, AT GIIG & g A AA-Fif-
T AmAd Sad FamA FrE W A
7fas gward 5 § szarg afes @z
golsitag ot § a€t i zfmae &
TH AT 9T ag W gEwa § AR
T T AE &1 wEE § HagdsF 9%
T gH AT | ¥F JgdE FY gg A
/AT g § 5 & 95w sg a0
&t gwwr gar § Am-wifieda S
% f &Yt w191 99 X qg AGT 4 AA-
siffsda @mT &1 §1§ g A g,
ff 9% wiwg g ¥ T G QA
- ol9 §19 79 99 & 97 T 0F AMA-
wifs¥q Mg w@ET 81 9@ wed
fafre 12 9, N e ¥, wat & 1o
T g9, 79 O°KE 819 H OF AW-FIfE-
Fg AT ArEar | ww qg faay gae §
it ¢t W F weAt agpgd s §
fe aA-wfrsEs wMax A1 e §, W
£9H 9g% wig | Wi gf awg & fF
e # Jad § wdsimw # fw A
wifrria & wrf s § A€, dlErar
T W, WA Y IAAr T 2O
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#, WAATT H AW AT AT gAL T
1 groar ST g% O H f% gy A
g aa% FT Al-wiFesg AgT gg Ay
gtz Ara-wfeeea £391 #97 § 7 a7
Fw § faa ¥ gqfec s a@ia groer sar
g §, 9 qT Ay §, W I AU
F o § adt gw A1 FdiEd 5@ &)
FE) 1 A1 T8 M A1EE &, Y qFOEr
& faeazic &, o & & faegore €, &Y
ark fred fesgraa &1 arr qra FXF
ww fru &, st | gfeqara 41 @ 8,
az @ et wr 7 gH AEET R gE
FIAE | TET W FHET &, TAARE F
ZH T FF1 4T, 999 qg9 A4 AN UH-
afy it 7 Fzr a1 f5 #7 wrzw fafres
%\ frmr ar fF mign 43 AT gz g
FT | ZH A9F] HIG' AT T A &,
o9 F 1A A FH oANET 1 ggt &Y
Agf FrgT T4 ® AT ST % AT & A8
®T AT A1 1 EY AAE | W9 qR
TFraI @ g, gigar & f5 oA &
Le3 fagar mAY § ST 51 7 wqsraT
Wt SET @it &1 WY AT FAIRT qal
¥ GHWAT 8, =qaF qiEf arer fY qA
g1 wgfaed ®1 Y7 g dAar g ?
41g § gy § @afae s Qg wma §,
Fg W oredl GHE ATAH |

# wgar I1gar g 98 &9 W H TW-
|ATHFT WAL AT TR § 6T FRT
ggt w1 77 9 fafreg & fagar gy
g & fafreee & g ¥ar wrer fear
nF qAG & T fF g9 aw F)
¥ Hg ax wfus wgar FEf Jrgar | g A
I gl ¥ F, N wiedEgaT #
REA A, W T FAT F I I I9F
arr gt AT gwadl gt fedt figg-
Y Y, fet geamaas wrgd H
AT A FT @ F, A¥GEATH F N gy
fegr, &% ¥w # qar & gegrw fax
o & AT Afgr qw F qw A w|@w
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fem ? wo g A% wrgr W@ aw
fafasex 7 93191 ME FW@EITT AFAT |
W AN A FAT T ITAAT IRA P AG
g7 Ay &1 M gt wiET g9y Hqz
fagi fazg aaar, wav 7g & "odl
aifts gE 7 fzar | weaw #gEw, A
Y F1 3 I A=Y A FAAT )
TN qTF vF waqd wWgT ¢ fF ow
grziz gl ¥ qEw ® omiar g afew
A% F FIT T2AT YE FT AT F | AR
faoamr gf &1 aF eTR ¥ oAIS, AW
# WF, godte # Wi, fagix ¥ M, 7€
TUZ & G A ACE | 0F A A q97-
g7idt mAgand fos 2 Jre § Ok
qE AT AFT W@E | UF ggr Av@ AY
ama ¥ far nar wix = § fag=q &
FIZ AHAT 93 97 @ F1 FT FET AN
f& sgue gm0 fa®z 7 z3 71 o Qe
|1 AT g 41 § mMA F1, FOAF Q1€
@t ggnd fam o ok fex qqt
qifFrarie & ne2T Wy € FeA oh AT
w fa madde, wgav v 1 Qw fafwees,
sgme g fr srgw fafeze 7 @3, famin
g T I g grg WY1 fzar g @
1T RAT AT FT AV | gET IR
g A IR faar g ¥ HgH |
TadHz agl q | A A grgd Awww
e gf ) waT FW A gmAr oFAWA G
a TFE 9T § ST FT GF T A
¥ auae fena § 1 & a7 gowq
FIAT § ¥ Farsr F S, Far7 & A0
@ E sy am agtgu g w5 aw
gt zeeendt &1 dfww ag gvwe w4y ?
o} O qTg ¥ Qv ar Awr @@ g 6
a1X fgrgearm ) fgem 2am =gy §1 W%
AT THFT AN TgRU F P AT T,
q ngAdz & 719 ardw & qw
THIIT AT TR A o dmr T
g+ f faarrr a1 @ o, @Y w1 gW
T W AT | AW wiRe feT @ ad
%@ g fr oot a1 w3 |, W, o
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DY X EFT E TA MY Y, 99X F
ANFOF gy § 97 F1 98 T AV
FTT ST 43 & 7 T AN OEESATYE
53 &, faadl ot g &, o A
FTF & | T A7 AV UIT AT FT AT
FT & oy «w agt Ay F@R
aim g g owm AT woFgy g A
YT Mg ) FgA § A RUTHIER
fafyeex Y g3 & f5 #ifen w7, 39T
fag-gar Fag wrA M g1 37 & A
grav 1 awg & famy & gg «cam
# g5 &1 fagraa & ot o afear & afear
AT E AFAT &, T A I AT FIA
FTEFT & | T A fma-gar & o e\
¢ gfesm st & ot de § A F
gErsfl 9 F AT Trex §, iEwA g ¥
gERA M § | W9 T AqTET K AT
F27 £ - 97 AT TAI, AT FT AL LAY |
;| T T &, FJAT FT T FIFIT
#\T g AIET FT TAT WEr qqr f&
Fm ol A1 ® @ FT AWM
Etioll

weqsy Agiza, & A W Frosqr
aris &, fqgy AT @A 7
g za AT § sif &% Ad g, w
awl & qre s waer @ adl g, faa
Ft 39 7 mfaa T g% | &€ qae7 A
ar 7 gY, AfF A-FHETT Awa T o
g meqw wgiza, fog® 6 wfAY & g4
F10F GG FY AT A1H T GIGFAT
®1 A9 7% qrer 21 A4 T, QA R
grar 1€ A g 1 wET W A g
gy @, ww I8 & aga & b
aimdE |, TIRT AERG, §7 @0 %Y
TS gaee qu ot 97 Sradt Sy
¥ agt 9T tdwma ¥ fgear famm o W
agt 9T TewaATR ATy ATy A ¥, i
arge & [J¥ o Sto gwoff & ¥, N
A ¥ s ga movdgn ¥ INE, W
¥ umr qm ¥, IA W} & fewmr diw
g1 w1 A N R afeeam & glaare
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[+t iz fag]

XY, ¥ gF ¥ qE X €W HWT
FIHTT & FAT F29 - R0 FAY TAMAY
& ot # v adf @, ag g7 o @
g e % fgmr g W ww
Wit qifemm &Y & #3139, agh f
wa HEfaes F1 AU AT W g, qgt
Wt TeFeE WA o fgema #
w9 @ 3 arafeon w7 aeafasy F1 A@)
uadfchee ffar 8, 99 #1 W& T
Avr daAr 33 §, TET # fgg 9d ®
gy femrt 2 Am &, FrE frwafaen
F AT FA AN g - AT TG
T3 7 T & | AfE wa § gfaar
& gmA uF fagry aw fear & - ag
fagiea TET HHATA g0 ST OF qET
g w9 fgrgeara & wam warg
T FT @A

oF Wi A TIT FW@ ¥ AT
FHIT A AAFE AT W@ E ) oW, A
¥ g1q At 5F GRAFT Y WF FIT AU
gt F S AWM &, TV AT FE
& oy Ag FAr @ fE A ¥ ana
g asl ) fagraa & meg o et
FTEAT @, G F gAifas A @,
TEY FTHAIE AT &—

THY F@T, T HAR [AAIZEHG

e FIA GG gHIT A9-ITIT FgA 4, T7
37 ¥ A T, GX T TG AT THATI
g O faurag agwml §, ¥ a¥ sy
& fama & g ™ §1 gAT wigw
fafreex # a7 ¥ 1 qgd® I+ ¢ -
TR 39 F I F femmraw § oy §,
AT W g-o7-Af w77 "EgA
v W § fr fgegerm 0 g b,
fergena gfrar v cfwar # oF amwa
t ol gE® A wr W A ogw A
w3 ¥ A §, ¥feq gw gegrdd A
o A, g7 & o ¥ agt 43 & e
wag g E s 37 & moe A
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2, TE RN A T | ¥, M AT
oI ® A Tgaw g% €, wE gW I A
7é 8 31 @ fafrezT agt 43 go
E,FWH G qagT gt FA gk
g, Tar wrer waan fs ama gwal aw
71T T

st wze fagrd mwdat (F=awge) ¢
qeqey wERy, Azt WIeT WA # aF @t
T, v aral @y gAT #) ow A
gft &1 & sgaeqr 7 95 FIAT AIEAT
g1

styosi fag:  # fswafr we e
g1

MR. SPEAKER : He has risen on a

point of order. The hon. Member has to
yield.

Nt owew fagt awmddy:  seme
a8rza, fran & wymT wrew var Qar
aifge faak aft =i & sfy wfaesr &
&= &1 gFANFON fFAr R | @I H
&3 7T g #gTT 6 @1 fafreee gaay
wrT wgran gg fFE ST ¥ gugEy
g 7 (saemE) -

MR. SPEAKER : You have done very
well till now. The whole Opposition could

not slow you down. Will you now con-
clude ?

oY gRE®  wEWEl (wAAE) ;oA
W Z1EFE WIS WIET 1 W i Sted
grgw ¥ wafar fe I I9@T 0 € &
AFFLATI 4T T WEHA  qIaFzLr
27 % xw o wr wfow sgar g

MR. SPEAKER : It is a violent langu-
age, not to be encouraged by anybody, any-

where, but it is not an unparliamentary
language.

ot cuere fey : w@iET wEEw, &
WO ¥ gt ¥ a8 @Aq Far § ok
Fasr qgaw s g K fad @
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sgar wgar g 5 wiok frmwr oAy
arer ard i & fawrs & o ad €
WY §E AW %) 59T & faArs w1 A
g g ot gak fag gmy T W &,
ol gfee &, &R fegeam &1 aaAde
FY area § 9\ @ JAaT T oarwT @

mfgdt arm ag & f& st wgt oz,
g 9 &, fagre d = A A oggea
oY gr it qex gAw H 4, AW FEAA
Tq iy v 99 @ & T @
gEHa & § 4Y ) wgt 9@t o gAe
AT @t agi agt, o fF mam g f&
SFTH A F AL 52 A9 F | AA@T A
9 wgtaY ¥ TA ATy quEfs # Fm faar
ol AFr AT N dw @ w7 frm,
R gUT AT HA T 0 ® ) whw
F @ gAw g AYFr fmmr o= m-
FoICF NI FY F A0 a1 geeeda
Ft & Afwe, g7 A T agt 9z g N
A8 fFar ) & @ & A1t 9y AEf
stog® amy e adl 541 gEfag
¥ o g f5 @i o1 tegaT
frar g sadi A aer a8 &) wow
& 17 A F19) FeadBe & 7% wiwd €
T ¥ afgz d fs A g9 agw 2
7 & IR A a9 g ¢ ) frw awg
& #1f I 98T FT AT IAXY AT F
®1¢ a7+ 7 g A fer 39 gEaH #7 owg
s AT & | TH ATE F TA AN F o
T § ¥ g2 wggE w74 & 5 o) gAwr
NEITT g, N-FEERE AT &, I9H R
T AR | WT9F F O gAwr w9y
W PR QY IER feew Q-
AU A WY EE T, TN AT gew
grifraesdt £7 Arga f osage s
)

& arowr wg g f oo of g
guy fuan

st et  (9ftw) . weaw oY,
g saT § oF g § faewr o
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7 gt & fr wgt Xaga sAW oY ¥
o § aet GarT stz g wrard ¥ sAw
T awy &) W w5t dar N gg ¥
arsfas #9197 A F W AT F g
Feca § Frqetax ey fe
ARG gz ¥ avglam € o
AFr AR A E gd T g A-
FERIF AT 9T §9 | - (vwer)...
oI gUaT 39 957 A ¥ v g fF ge-
us qrff &1 Feaw, 1@ A8 FEYle qrEf
&1 ¥ra? @) gr e3aeq qidf & AT @)
©o (smwwr) e WIE W AT ARET Y,
9% fr wha ¥ yrgEd &9 F Jwgw
JgqT wga ¥, 97 ¥ gt g &w
g a1 #1 o §3 §&ar g, AW ar
Fr€ ot T aFkar § aIfFT gewrw AT
& gy wrew fade Fwar At aEd
% sAT gAar g oo St A foge
20 ot § Ft mew fAdww FE@Ow
vae fegr @ a1 Aff 7 & sgm f§
agITer & a1t grgd & ft gy
fadrerr 7} fFar o) gawT wa grafeEs
WA g8 W@ ¢ avag ®7 wwar w0
w1 J1Aq g fE ava€ ¥ aqwa wEre
war ofcex eqrfen g€ ol mo arad
f& oY vg. ¥ qifesr N T ¥ ow
9| 34T § 7Y I gg@ AAT A, 4HT
T St BTN OF AT ¥ AGUS &
AN &g qr wraf & ;M X o A,
AT SR v & a1 F ft g gEw
T 5% O¥T 3% I 3 IO qfeex
g ®T T | gAT q9f ez gwa & Ay
oF FFEW JAT @ A Wi g
qgraey wfafa # zemgar gpf oYz qge
agsg wfafa & 37 w1 Ater frar
IJEET IAW EOE AT W STE R
fawiz Y 7€ | @ oy & fir o AT
¥ o g § 9 I gEwA & fag
ST TEY T, qHET e T v w7
s A A o Y w

dr afes wrdt § arr fis 1y e & W



315 No-Confidenre Motion

[ fawt]

" ATEY § 9T FAAT EY AT WER
g5t § 1| wo @A g fF gge
wgraer gfafa aaomm, S w1 oaw
o7 ST F7 AT GAFA & AT F AT
g€ | WY IE% @z ar gar ! gE% ang
wvqu wgrareg afafy warfaa g€ s ag
geqar wgrarsg afafy o, faaw segfase,
SAT FHIAATEY AT AgaT qATAAE e
¥, g 987 AL AN A% WX UF 17
agwa Nz gur o dar 0w g
wrar @t oF fafera seafer i
I TFL— WY 97 § oF Frezfaer @
o7 oF Ay Ay grzd 3 97 Fd
srezfaez, o oy Hgzowasar &
Fgr, ag fegzzvag my & 1 #ai aq o ?
w17 @t afcfeafs sr fmfmr gur fa=
79g ¥ ag femzzaq o | fea a7 =z
afdfeafy famior & fom & ara zree-
gAY qEFT wFAT g1 AR ¥ uw
1A 9T 2 FAT A7 g fw oag mred-
Fafay ot ¥ gvar &) g F oA
ferrard gref=a gt IR 7W oA
2 £ § | OrRrEA 3= e
#fww ag A ot o7 gor A -
a1l Y aog ¥ AdY gur, gt & gwry
[T IR, FET ¥ qE THAT F FEAT
oYX A1g% @gra & o Fgm fE AT EF
gfee sfagae & wgife 4fv gav it
I0rg Py €8 gag & WFEIET T g,
ggag g AN g1y gz g fF ama
ETRL S A A I F e fri IR ®
1 Y OF o ¥ A WTREIAR &R g
T ¥ T@AT §, WIRET gE W &)
ofes & 78, afew 37 afm & 1 ww-
1T A § aha § | afew gR S
gt fif Y g CET § SuwT T A & 7
e ow § @ avar & e o wwer
agt § 3w A ¥ g wrew P w30
T ww A ¥Aw ymenw T a0 K
s § fe A faww agt @ o § 9w
® I ¥aw ow f & Wag g
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e HIZA 9T TAATH § | A HA Ay
F fasg wfmare ad &, afis s
q1ga T | agife I a0 R f5 ag
frasmarat & ot ag Qamr @ gy § )
am g & f& g wedla dar €, ag faow-
gt & #few wreT § get afefeafs @
f& wra # #iqq F werey o) q@qrd
a4 &1 oA 9gF UF § o oA 9T F
AL F qgardt a7+ § ) wfFT awaer va
eI o qegqrAr Ag 7% § 1 zufac
T Fgm fF g0 7 S FwIT mwaine-
arfzay #Y goraq ?{ IAFT FTUT AL
Fagmm 3 frasriaar &0

AT JgT 9T AMAFTUT A T
4 AEY T3 EM AIT I ) wUg 9
ATTARIZT ATEA AT 77371 oF 78 HA &
Jagw W1F @ird | 97 mEr & qfes
Arqifags Y gar @1 gHIt FI gea
g 71 a1 afww 21§ Y gFA 1 qan
gl gt | agi FUF F7 ANHA gl A
gg Midifaan f= & 7o gear aFtamr
aar ? g g1 mar fw ga udamr §
zeA A fegn, sEer faar wiw
ag widifrgy @ fear @ar 80,000,
qIITHITH AIEIT A9 sfmagy wge
oY% aifeT ffar mar | S® & Ag gATd
quag g€, #fFT gard auag war-
aifagY 7 agf #1 afes ag 80,000
ANF FFTF AT F I w@t | @
&1 Ioa@ & gulAu §T @r g #0ifF ag
freqer @A STRS & WK fAeaw AT A
wfay faoow femmr 3t 9@ € t@ Tag
Xag @l Wi
18 hrs.

ol gIEAqS TFIW T 2§ gy
forg a1 #1 o Afecfadia § Ty wiEw
fear a1 WX 3a% arz st A gEd-
o gur I N g wEw fear g
sray @it & o qar wvw wow wAT F
oy ¥ fir seT oY wEoET w1 R
Trd) Yo F wrEv 91 ¥ s A A
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agT | 7g Fg¥ 0 fF g [l duw A
FAE T U @A wa
o1 ¥ frdee wE AT 5 gAar £ o) @
qT FY OF A 1A @ & 98 9%
S wraT wify #Y AR gATHE IUEA
B ¥ ag sy wrar & @) foar ww §)
o9 T9 a1 § IT 7 A feHT 9F H
uTgT 3 3219 ALY 3@ #MifH ag  F@AT
fafi i B Asgigsdfs
g7 wreA fadraaw adf #70 & a8 TIMES
greafasar 9T sarfrg g a=E A A
gwr & ag TaY 1 afwow g % A
7 50-60 WITAT WME A7 AT | AT FET
2 fF awad 1Y AT 7 00T 397 ANa-
ard 7€ #1 A 79 fAT g A7 grAA
g A iR 7 faw & g gl
afew a7 1955 & foqa & v @ ¥
WEIUST LRI A GOAIT 0T GYAAT %Y
ot ¥fFa &9 55 % ®r6r A0 F1 105 w12-
g &1 wgrasE & U ¥ g agrw a47
q1 | Y Y W19 FEY o mETUSE §IHT
7 ety garg graEr AEY & ) AfE dar
Y TEY wg w1 g AiF areafasary godt
"I HE ¥ | TOHES WRMUE ATHITH
frar anfiT ST AT AT g FFas@ &
gt dr | & & Fgr £ APIUEG WL A
oF g AT #1 § fF ag o g AAv §
39 FY gTaqT AT ¥ A faar § gHfwc
FAH EENE T AT & e P
g g1 17 § W17 3ar 1 A W ag AT
# o=z &2 fro 13 § a7 A8 wErand
ueT g AT & 1 gAY AT FY AET f
<& strar @Y & wowar g fF agt 9t W
s gift 7 faw ogfr g€ & 3@ A
gt &
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¥ w1q %1 sqiw &€ gzAra) 9 feqmar
Frgar g1 9w fogd o gengl & gy
RIS} 9T gAY §13 ¥ A« fEar ¥
"o wars Ag ferer) gwyg a3
¥ 9T ¥ vt & e 9T QT qgmr
mar, fa gfr & €, s g &
aw s wrdy & ¥ g Smarg
fe org avaf & ey 9 wqT F7AT 91,
fra @ifr vt oY, smr gifv @ o,
ag wq wgt & 7 FqT A9 FT wFeW AEY
a1 f agt aTHFT A A WA TR
7, gz 917 ®W 4, 37 aegy v oag
79 7% £ 7 AfeT w7 aqr

uF AT gEeq ;. 7gt qeqy 8T
TT T,

st fret : a Aar A7 Qe
T & A A # w19 Fy war 7

& 5gm, dar g& § w71, f5 fad
FAY ®Y ey FOr § w0 AE T@T)
TEm S ar wrar &, afew gy
g R-fadre £ TEh §

18.06} hrs.

BUSINESS ADVISORY COMMITTEE
Twenty-cight Report

SHRI SRADHAKAR SUPAKAR (Sam-

balpur) : 1 beg to present the Twenty-
cighth report of the Business Advisory
Committee.

18.07 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, February 19,
1969. Magha 30, 1890 (Saka)



